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Friday, April 16, 1982/Chajtrg 26,

1904 (Saka)

The Lok Sabha met at Eleven of the
Clock. __-'_'_’T

[MPy S'EAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

sl WI<o QFo IMW : WA
FHIL A HATS, T FT 9 .

MR. SPEAKER: No, T am pot allowing

anybody.
{(Interruptions)™**
e HERT ¢ TR A9 FEEA
HE< A7 QT 3|
( sz

WEQW AEAX . qH TF a1 GHA
qagt wE fF5 o= a8 gro@ A I@
et FfRT oo oo FA E L AT
T B FEr g fF 7 HOwr @ Fa@r
g, femmwn w@T 31 W& STE
4 F@ TEV BAT qATE |

(=aaeT)

g AgEy . feemwA @ @

-l

(sere=)
e REITR . TG A g3

a4qr o |
(swaryT)

A AWM I I WA 32 F
=X, ¥¥Eqd ¥EI ¥ ¥g G
g AfgT | X AT T I AT &
T AE & g9 & A FA1T IqHT
RO g AT § | (wweE)

AR w0 AW qS g9
ARH! F, ag wow! wrar ar g ?

(sazar)

(smaeT )

o e qa g,
ggr  Agl  Sar |
(srer)

AeqW WEWEA 0 TW AE@ § I

AZY EY ThaT | U FTH 72Y 97 T |
ag ST To %ﬁ'oaTﬂ'|

(zmauT)

*¥Not recorded.
549 ILS—1.
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weqet WEET © W AT 39 a6 §
FLWRE A AW EE AR Hae W @
o HE 1 Twgawy | @ R
N TAH T P W OF

1 have not allowed anybody.

(sqaeT) **

weqd WA g FT JAET
g ?  gg arfwanie 1 99W &1 RS
aoFT & 7

(At this stage, Sarvashri Mani Ram Bagri,
Multan Singh and R. N. Rakesh came
and sat on the floor of the House near the
Table).

(Interruptions)

SHRI FIARIKESH BAHADUR: If you
give any assurance to them, they will. ..

MR. SPEAKER: What sort of assurance?
I can assure this House that there is going
to be a discussion. The discussion i1s going
on the floor of the HSuse. What more as
surance you want?

(Interruptions)

MR. SPEAKER: What can I do?
(Interruptions)

MR SPEAKER: No, this is not
the way I have allowed you full discus-
sion, I can allow you more time even
today. I can allow you sitting up to 12
0O,Clock in the night or till 4 O'Clock in the
morning. Come on and discuss. That is
what I can do. That is within my power
and I will do it.

ﬁéwugamﬁ?w?rﬁrf’wm
T g femr 1 F g w@g fF A
ERH T8l & @M | 7R AifSq a9 |
oo Wt § @ieax fafaee & wgm
F Ok s ST | @ #7 10
ot qF, 12 99 qF, GAg 4 I aAH,
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F GAE 10 T TF 16 HIX F A
femwm | AfFT ag A aQwT A8

& 1 ... Come on, have a discussion.

I do not mind.

L T TAF 37 917G @Y FTRY |
gg @ feweedfm g

(wrrer)

WeqR ALY © FA Fg W@ d —
There is enough of time. Tt was the House
demand

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: There is so much chaos here.
(Interuptions), It is good that you will
allow discussion. But the Ministers can as-
sure and the problem can be settled.

MR. SPEAKER: What is the assurance
that they should give™in the House?

SHRI SATYASADHAN CHAKRA-
BORTY: They have to give an assurance.

MR. SPEAKER: There is no question
of assurance, It is already there it is going
on. The discussion is on.

SHRI SATYASADHAN CHAKRA-
BORTY: But the Government can assure,
Sir.

MR. SPEAKER: What can they assure?

SHRI SATYASADHAN CHAKRA-
BORTY: You cannot assure. It is good
that you allow discussion. But they can
assure, '

MR. SPEAKER: What can they assure?

SHRI SATYASADHAN CHAKRA-
BORTY: That is what the hon. Members
insist.

MR. SPEAKER: 1 will allow you discus-
sion. More time will be given if it is
needed. That is what I can do, but not
like this. I am not going to be cowed down,
no.

**Not recorded.
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 veowwgm K W s
(A AT g, a9 W A OArs A e

SHRI HARIKESH BAHADUR: My ar-
gument i@ different..... '

e WEET WX FT FI FHAT
g feoam & vas stawar g |

(e

SHRI SATYASADHAN CHAKRA-
BORTY: Let there be a gesture from the
senior Ministers. The Members are squat-
ting. Let there be a gesture from the Fi-
nance Minister. ...

(Interruptions)

TN qirq-q- : It does not behave you.

Fq qrfeqEz 9 @Y g . ... |

s THTEAT A © qiiaarie &
FET .| (waen)

werR WEAW: G, A I
mE @R | WA w e 3
e I

g afsT og ¥ % & g
™A A f&dr 1 F T8 gem
g a "l & oy F faw @
This 1s what I can do.

N UEEAR W 0 #WW
s g 7 e Y Rafa a=
WRT @d § |

(wrwe)
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-

SHRI SATYASADHAN CHAKRA-
BORTY: At least you request the
Finance Minister and other Ministers...

WA WEad ¢ T FE 7

SHRI SATYASADHAN CHAKRA-
BORTY:...to say something at least.

weag wgan - wr fafrex
uH ThHeal A foad & &,
o FET, AW A I FAH QAT
g |

(wrem)

WA ALET . FFOT TGl T,
Uq W17 &5 WY, WINT g 3T |

(sreer)

Wt FAROW A IER
TR, TR 99 959§ ATE, "
g9 ¥ @9 1 GAEAT | TEaT d
giesel &1 ATHeTT § 1

qexW WERE : W9 fedwwe
FQ HAX IR ST FT a9 AT,
35 Wt Ffw 1 fegdmm 59 @
g1 oww W= ST, @ 12 &
TF, YU 499 aF, A I FN
Ffag, I do not mind, X T

TG § TG gAY |

(At this stage, Sarvashri Mani Ram Bagri,
Multan Singh and R. N. Rakesh went back
to their seats).

(Interruptions)

MR. SPEAKER: That is not the way.
No discussion like this. :

(Irterruptions)

MR. SPEAKER: Question No. 734.
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11.10 bis.
Iron ore for Malaysin

*734. SHRI A. C. DAS: Will the. Mi-
nister of COMMERCE be pleased to state:

(a) whether it is a fact that Malaysia
has expressed a desire Lo buy iron ore
from India;

(b) if so, the total quantities of iron ore
Malaysia wants to import from the country
annually;

(c) whether any contract has been signed
by MMM.T.C. with Malaysia for channeli-
sing export; and

(d) if so, when the export is going to
be started?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) Yes, Sir.

(b) to (d). A Draft Supply Contract has
been sipned by M.M.T.C. for supply of
2.5 lakh tonnes of iron ore per annum
for three years commencing from 1984-85
to Sabah Iron & Steel Company (Eastern
Malaysia).

SHRI A, C. DAS: Has any bilateral
trade been started between Malayasia and
India? If so, since when it has started?
Which are the main items exported and
imported from Malaysia at present?

SHRT SHIVRAJ V. PATIL: We have
bitateral trade with Malaysia since
long. We have been exporting to
Malaysia Machinery and equipments, iron
ore etc. Joint ventures have also been
established with Malaysia. We  are im-
porting from Malaysia things like Palm
oil, rubber, etc.

SHRI A. C. DAS: Does Malaysia want
10 import iron ore from India for iron
plants? Do some other countries also im-
port iron ore from India for the same
purpose? What will be the total amount
of foreign exchange earped annually by
exporting irom ore to Malaysia and other
countries?

APRIL 1
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SHRI SHIVRAJ V. PATIL: Malaysia
is importing iron ore from India.
We have already sent 50.000 :onnpes of
iron ore to Malaysia and a contract is
likely to be entered into between the
two countries for supply of 2.5 lakh
tonnes of iron ore to Malaysia, Other
countries also import iron ore from
India.

SHRI K. LAKKAPPA: I would like to
know about the bilateral agreement bet-
ween Malaysia and Indie regarding supply
of iron ore from India. I would like to
know which are the States and projacts
including Kudremukh Project? Is MMM.T.C_
involved or covered also?

SHRI SHIVRAJ V. PATIL: The supnly
of iron ore will be made by MMTC. The
delegation had gone 1o Malaysia and they
had discussed this matter with the autho-
rities in Malaysia. They have signed a
draft agreement. 1t is not a final agreement
or contract but a draft' agreecment  has
been signed between Malaysia and India.
The factory has to be started in the year
1984.85 in Malaysia and for thatl factory
they want to take iron ore from India.
Probably they require 5 takh tonnes of
iron ore, They are wanting to tske iron
ore not from one country but from another
country also e, two countries. They do
not want to take from one country only.
Half of the iron ore is likely to go from
India lo Malaysia, As to the time schedule
and price all those things will be decided
at that moment. They would evolve a for-
mula. That formula would apply and they
would take iron ore from this country.

DR. KRUPASINDHU BHOT: The hon.
Minister has not given the figures as to
what is the total amount of export that
India has made to Malaysia and what is
the total amount of imporl that India is
going. The amount of thmport that we arc
doing is more than Rs. 260 crores accor-
doing to the Economic Times figures. May
I know that is the total export quantity
that we are making lo Malaysia and, at
the same time. may I know whether the
pollet variety of iron ore from the Kudre-
mukh project is also included in this con-
tract?

SHRI K. LAKKAPPA"® He has not ans-
wered that poiunt.
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SHRI SHIVRAJ V. PATIL: The export
and import figures are like this:

Export Import

Rs.in Rs. in

millions millions
1976-77 . . jo4°5 339-3
1677-78 . . 3363 22103
1978-79 . . 4524 2411-9
1979-80 . . 537°9 20733
1980-81 . . 5495 25348

For the period upto September, 1981
the export was to the tune of Rs. 254.1
millions and the import was to ‘he tune
of Rs. 1104.1 millions. The iron ore pel-
lets from the Kudremuvhh project are also
tried 1o be exported to Malaysia.

Setfing up of FElectronic Unit in West
‘Bengal

+
*735. SHRI SUDHIR GIRI:

SHRI HANNAN MOLLAH:

Will the Minister of DEFENCE be
pleased to state:

(a) whether it is a fact that the West
Bengal Government has requested the
Central Government to set up an Elec-
tronics unit in West Bengal;

(b) if so, when Government received
ihe proposal from the State Government;

(c) what are the salient points raised
by the West Bengal Government in the
said proposal;

(d) whether Government have taken
any decision;

(e) if not, how long it will take to
take a decision in this regard; and

(f) what are the reasons for the
inordinate delay?

THE MINISTER OF DEFENCE
(SHRI R. VANKATARAMAN): (a)
and«+(b) Yes, Sir, during 1978-1981.

(¢) The proposals relate to establish-
ment of an electronics complex for

CHAITRA 26, 1904 (SAKA)
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avionics, and location of units of BEL
and HAL in West Bengal.

(d) to (f) Requests have been receiv-
ed from a number of State Governments.
All relevant factors would be taken into
consideration before taking a find deci-
sion. No decision has been taken so far,

SHRI SUDHIR GIRI: Sir, due to
the partition of Indial lots of people were
uprooted in the erstwhile East Pakistan
now Bangladesh. They had come to
West Bengal and settled there. For this
reason West Bengal has become a pro-
blem State. Further, a recent study of
the Association of Indian Engineering
Industries indicates that the whole of
castern region accounts barely for 9 per
cent of the licences issued while it is 45
per cent in west, 27 per cent in south
and 27 per cent in north. The State of
West Bengal has become ‘very keen in
establishing an electronics industry in the
State. For thig purpose, the Government
bas allotted 100 acres of land in West
Bengal. Furthermore, a good deal of
foreign currency is being paid for the
import of electronics goods. In view of
these facts, I would like to know from
the Hon. Minister whether the Govern-
ment would give a green signal for setting
up the electronics complex in West Bengal.

SHRI R. VENKATARAMAN: . Ths
problem of West Bengal refugees will
be one of the factors that will be taken
into consideration in deciding the loca-
tion. As many as 11 States have re-
quested for the location of this Unit and
each one has pleaded some special con-
sideration in respect of each one of them,
Government will take a decision -n the
meritg of the case.

So far as the second point about the
percentage of licences is concerned, [
think that the question ghould be put to
the Minister in the Ministry of Industry
and Steel and Mines who is in-charge of
licensing,

SHRI SUDHIR GIRT: My second
supplementary is which are the States
and places where the electronic com-
plexes are at present working and why
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js Government not issuing licenses to
Pieco Electronics and Electricals Ltd., for
the manufacture of electronic goods in
West Bengal?

SHRI R, VENKATARAMAN: 1 will
not be able to say in respect of all elec-
tronic industries because it will be ouiside
the purview of Defence portfolio.

So far as Defence is concerned, the
States of Karnataka, Maharashtra and
Uttar Pradesh have electronic complexcs.

In Andhra Pradesh, there is no elec-
tromic complex. There are other things
but not electronics,

In Orissa, there is the MIG-complex
but no electronic complex,

These are the electronic Complexes
we have.

As I said, the question of locating these
industries will depend on the utmost
advantage that Defence would get from
such location and, therefore, we will have
to consider it from that angle.

If the BHon. Member wants informa-
tion about all the electronic units in
Defence, I can also furnish that inforina-
tion. But I do not think it is necessary.

SHRI HANNAN MOLLAH: I would
Yike to know whether it is a fact that
the reason for the Department of Defence
not issuing licence for setting up elec-
tronic complex in West Bengal is 1hat
the State is a border State. If so, 1
would like to know whether it is a fact
that the logistics of modern warfare have
made every part of our country vulner-
able to destruction, .

SHRT R. VENKATARAMAN: Being
a border State is also one of the con-
siderations. In fact, one of the factors
to be taken into account is whether it
is a border State and whether it would
affect our production. But we will take
not only one item into consideration but
we will take all the factors into considera-
tion before taking a decision.

APRIL 16, 1982
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SHRI BHERAVADAN K. GADHAVI:
As far as thig electronic complex is con-
cerned, it it quite apt that Government
should also take into consideration the
congenial  atmwosphere for its growth,
local labour tranquility and everything.
but the hon. Member on that side himself
admits West Bengal bas become a pro-
blem State,

From this point of view, for this com-
puter complex, we are having a very
peaceful atmosphere in Gujarat. There-
fore, T would like to know whether the
Minister of Defence would agree to grant
this complex to Gujarat In view of the
very healthy industrial peace there and
peaceful labour, tranquility and every-
thing,

SHRI R. VENKATARAMAN: jndus-
trial harmony will be one of the con-
siderations but it will not be the only
consideration,

Wide Differential between Import duties
on Steel Sheets and Folded Angles

+

*737. SHRI SUSHIL BHATTA-
CHARYYA:

SHRI G. M, BANATWALLA:

Will the Minister of FINANCE be
pleased to state:

(a) whetber the attention of Govem-
ment has been drawn to wide diferential
between import duties on gteel sheets and
folded angles, leading to huge imports of
cold rolled steel sheets under the guise
of folded angles which in fact are nothing
but sheets folded in the form of angles
that are sobsequently flattened and sold
to utensil industry, thus causing huge loss
to the exchequer;

(b) the extent of loss cavsed to the
exchequer per year; and

(c) Governmeat’s reaction to the wide
import duty differential?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to-
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(¢} A statement is Jaid on the Table of
the House, ;

Statement

(a) Yes, Sir. The rate of Customs Duty
on angles of stainless steel is lower than
the duty leviable on gtainless steel sheets.
Recently, Government's attention  has
been drawn to certain importations of
stainjess gteel sheets in the guise of
‘folded’ angles. While the importers
claimed assessment of these goods at the
lower rate, the Customs authorities held
that the goods were nothing but sheets and
accordingly were chargeable to higher
rate of duty, viz., 220 percent under
Heading 73.15(2) of the First Schedule
to the Customs Tariff Act, 1975. The
importers, however, took the matter to
the High Court and obtained interim
orders allowing the clearance of the
goods at Jower rate of duty applicable
to ‘angles’ and covering the differential
duty by guitable bonds

{b) Since, under the Court’'s orders,
the differential duty in the cases is
covered by bonds/guarantees, and  since
the 'matter is still sub judice, it cannot
be said at this gtage that there has been
any loss to the exchequer.

(c) With a view to preventing abuses
of the type mentined above, a Bill to
amend the Customs Tariff Act, 1975,
mmely. The Customs  Tariff (Amend-
ment) Bill, 1982 has been interoduced
in Lok Sabha on the 15th April, 1982,

SHRI SUSHIL BHATTACHARYA:
On every tonme of stainless steel gheet
imported as angles or circles, the Customs
are losing about Rs, 40,000 as import
duiy besides the foreign exchange rost of
Rs. 222/- per tonne. These angles which
are imported are generally made of 26-
gauge sheets. My question is whether the
Finance Minister has received any
memorandum from the Indian Stainless
Sheet Rollers' Association and if so, the
contents of the memorandum.

SHRI SAWAI SINGH SISODIA: In
the recent past, this question has come up
before the Finance Ministry whether the
angles and circles which are being im-
ported from other countries into our

CHAITRA 26, 1904 (SAKA)
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country come under the definition of
‘plain sheets’ or there is a difference
between these two articles, The Customs
Department has taken the stand ‘hat
they come under the definition of ‘plain
sheets’. Therefore, the question of levy
of duty was decided by the Customs
Department, that it also comes under the
same category and, therefore, there can-~
not be a differential rate of duty. But the
importers have taken the matter before
the High Court and they have obtained
a stay order. This matter has come
before the Finance Ministry by various
representationg from the Indian factory-
owners and other people also, We have
taken mote of it, and the remediul
measures have been taken. This question
has been discussed in Rajya Sabha also
through a Call-Attention and the Finance
Minister anoounced  that remedial
measureg would be taken at the appro-
priate time, In this connection I may
say that, yesterday, with your  permis-
sion, I have moved the required Amend-
ment to the Tariff Act and that is under
the consideration of the House. So, this
matter hag been fully discussed, The
Finance Ministry is quite aware of the
situation and the seriousness of it and it
bhas taken the pecessary steps to see that
misuse is not made, misinterpretation or
ambiguous stand is not taken from the
side of the importers

SHRT SUSHIL BHATTACHARYA:
Apart from what has been mentioned in
reply to parts (b) and (¢) of my ques-
tion, I would ,like to know whether any
other measures have been taken im oider
to cope with the situation that has arisen
out of import of stainless sheets as
angles.

SHRI SAWATI SINGH SISODIA: In
the amending Bill which is before the
House. the Finance Ministry has pro-
posed that this measure should have re-
trospective effect, so that those persons
who have tried "to import and take the
benefit of the interpretation do not get
that benefit; it will have retrospective
effect and from the date this Bill has
been moved in the House, the Govern-
ment has taken the stand that the rate
of duty should be even more than what
it is at present. All other loopholes
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which are possible and the interpretation
of which the importers can take benefit,
have been carefully examined and Gov-
ernment has taken a stand; we are trying
to see that no misuse or extra benefit is
made by making us of any of the
measures which are at present in ex-
istence,

TALT &1 Ieq14d W A

*238. I | TR FRT:  FI
xiforsq Wt ag aa F1 FAT A4
&

(7) ®1 m@aa g fd m3
YTHIRG a8 HIX B¢ AT &1 7
[T #W & o aw A @ 71 7@l
WeT H 3E A9l grar g

() afe g, a@r 2O § =7 &1
Fq  arys IaEA fFAAT 2 oAk
fea it waT § g fear Amar 2

() =S F IoaA @z F fag
FT  FEAR F1 I T g HR =
qravg §  UTH{ANT &9 % I
£ o FA@A

(a) =8 9wg W@z & = &l

Fr  foafg &, =i

(2) 71 ag a9 & f& ofz <&
F WY A Ag! a1 9T 2 Al
Y IAIT § quer T g1 Fi FAT
qE FN FI wEEAT § 7
THE MINISTER OF STATE OF THE

MINISTRY OF COMMERCE (SHRI
SHIVRAJ V_  PATIL): (a) Yes, Sir.

(b) and (c) A statement is laid on the
Table of the House.

{d) The estimated stock of natural
rubber as om 1-4-B2 is 45,000 tonnes.

(e) Government have already autho-
rised the State Trading Corporation of
India to import 30.000 tonnes of natural
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rubber during 1982-83 to meet the
demand-supply gap and furtther imports
may be allowed if necessary. Hence the
question of small scale industries facing
the danger of closure would not arise.

Statement

(b) The figures of production and im-
port of natural rubber during the Iast
four years are as under:—

Year Proxduction Import

(In tonnes)

1978-79 . 1,35,297 25,850
197g-8Bo . . 1,48,470 21, 1tm
1980-81 . . 1,53.100 9,250
198:1-82 . 1,52,000 42,750

I Estimated)

(c) The Rubber Board is implementing
various developmental shcemes with a
view to increasing natural rubber produc-
tion in the country. The most important
of these scheme is the Rubber Plantation
Development Schemne, sanctioned for im-
plementation during the Sixth Plan period,
Under this scheme, Various incentives
like cash subsidies for new planting
replanting, input subsidies, soil coamserva-
tion subsidy, interest subsidy at the rate
of 3 per cent on the loans availed under
Agricultural Refinance Development
Corporation’s programme are offersd to
the rubber growers. Free extension
advisory support is also offered to the
growers at all stages of planting and
maintanence.

The production and consumption of
natural rubber by 1989-90 are estimated
at around 2,62,000 tonnes and 3,462,000
tonnes respectively, Despite determined
eflorts to increase matural rubber pro-
duction in the country it would take
many more years to attain self-sufficiency
in matural rubber production to full meet
the domestic requirements,

W} WA M WHT : FGT HEY

Tgieq g amendn 6 v R fee-
AT TR A AT CERA oA
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SHRI K. MALLANNA: Sir, according
to the statement and the reply given by the
hon. Minister, there is a wide gap bet-
ween production and consumption.

The production and consumption of
matural rubber by 1989-90 are estimated
at aroond 2,68,000 tonnes and 3,42,000
tonnes. In this connection, may I know
from the hon. Minister whether Govern-
ment hag taken any steps to fill up this
gap, if so, what are those steps to fill up
this gap?

SHRI SHIVRAJ V_ PATIL: Sir, we
are quite conscious that we should not
continue to import rubber for along time.
In order to produce rubber, we have plans
with us. The Sixth Plan providegs that
Rs. 50 crores will be spent for planting the
rubber trees and for producing more
rubber that is required in our country.

Now, the plans are made and those are
being implemented. Under these plans,
the agriculturists will be given subsidies
for planting the rubber trees. The small
agriculturists will be given a subsidy of
about Rs. 5,000/- per hectare while bigger
ones will be given a little less. Research
Stations are established for the purpose of
giving information to those who are in
this kind of agriculture, industry or busi-
ness. They get the information from
them and they make use of that informtu-
tion. We have established cooperalive
societies also for the purpose of procuring
rubber that ig produced and giving the
same to the industrialists,

A comprehensive plan I am not giving
all the details of it—is made for this pur-

pose_

Setting up of Office of ICICI in Gauhati

*739, SHRI SONTOSH MOHAN DEV:
Will the Minlster of FINANCE be plcas-
ed to state:

(a) whether It ig a fact that the Indus-
trial Credit and Investment Corporation
of India had set up an office in Gauhati.
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(b) whether the ICICI proposes to give
special assistance to industraligation efforts
in the North Eastern region; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRL
JANARDHANA POOJARY): (a) The
Industrial Credit and Investment Corpora-
tion of India (ICICI) has set up a Deve-
lopment Office at Gauhati with effect from.
November, 1981.

(b} and (¢). ICICI's Development Office
woald help to explore the investment
needs of the region and the indus-
trial projects in the region would
receive due priority. Besides providing
financial assistance, ICICI's efforts in the
region would also be directed towards
development of human resources related
to industrial finance, organisation and
management and formulation of viable
industrial projects.

SHRI SONTOSH MOHAN DEV: Sir,
at the outset, I congratulate the outgoing
Finance Minister who has given this
/Development office. While I congratu-
late him. I hope, you will think of having
industries in my area and will show the
same attitude which he showed when he
was in Finance.

Sir, the Minister, in his reply has said
that human reSources are being explor-
ed. I would like to know fromm him what
progress has been made in the develop-
ment of human resources related to indus-
trial finance, organisation and manage-
ment and formulation of viable industrial
projects in the North-eastern region after
setting up this particular development
office. Secondly, since its formation,
how many applications have been received
by the same organisation and how wmany
sanctiong have been accorded?

"

SHRI JANARDHANA POOJARY: I
agree with the hon. Member that the
industirial development in the North-
Eastern region has been poor. For that
purpose only, this development office has
been @et up. The ICICI has made an
attempt in that regard and it bas set up
this office. The ICICI has also set up
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an industrial and technical
organisation with the other institutions,
Not only that. He has asked for some
statistics about the
which have been pending for clearance.
No new viable project proposal has go far
been rejected. In the North-Eastern
region, the flow of money is not a pro-
blem. But, so far as development of that
area is concerned, the financial institution
staried this office. The IDBI also has got
its regional office in that region—in
Gauhati. Not only that, There are
about 762 branches of the banks also in
the Norib-eastern region.

consultancy

industrial  projects

The State Bank of India’s local head
offices are there to meet the requirements
of this region. The main problem is not
financial assistance. There are other
factors which have contributed to the non-
development of this area. One of the
main reasons is that there is dearth or
enterpreneurs and lack of availability of
infrastructure  facilities,  There is also
lack of markeling ang communication
facilities and so many other reasons which
are responsible for non-development of
that area, As to how many proposals
are pending and other things I would

-
require a separate nolice,

SHRI SONTOSH MOHAN DEV: Sir,
the driver is known by the rmudguard he
maintains. A financial organisation is
known by its activities. The Mnister's
reply itself has given satistics that they
have failed totally because of the cnter-
prepeurs pot coming forward which is
also one of the functiong of the Govern-
ment to promote. Sir, one of the paper

mills, Ashok Paper Mill which is a joint
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venture of IDBI as.well ag Governments -
of Assam and Bihar is still closed because
of lack of working capital. May I know
what was the reason for rejecting the
application of that Mill which is appoint--
ing two thousand labourers? These
workers are now without .any salary. [
would like to know whether Governments
of Assam and Bihar are considered zood
enterpreneurs by the Ministry and
whether their case will be favourably

considered by the Government?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): Sir, it
is not fair to discues the project of any
individual company or even a joint
veniure on the Floor of the House. Sir,
if hon. Members come forward to know
whether any individual private sector corn-
pany is going to be financed or not then
it is not fair to discuss it on the Floor of
the House. If the hon. Member wants to
seek any information in respect of any
individual concern then he can write to-
us. Perhaps it would not be desirable to
discuss individual projects on the Floor of
the House,

Continuation of Managing Directors of -
Public Sector Undertakings beyond the -

term of two years

-

*740. SHRI K. LAKKAPPA:
DR. A. U. AZMI:

Will the Minister of FINANCE be
pleased to lay a statement showing:

(a) whether some of the Managing Direc-
tors of those Public Sector Undertakings
whose Headquarters are located in  New
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Delhi are continuing in their post beyond
the dates of their term or period of two
vears;

(b) whether a few”of them were :lso
given their extension of term for a fur-
ther period of one year;

(c) if so, the iacts thereof including the
names of all those who are still continuing
together with exact date of expiry of
their terms of employment; and

(d) the steps being taken to replace
them by suitable incumbents?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAJ
SINGH SISODIA): (a) to (d). A State-

ment is laid om the Table of the House.

Statement

Presumably the reference 1s to Manag-
ing Directors who have ttayed beyond
their approved tenure, As the initial le-
nure #nd extension thereof are decided by

- Government, the question of the Managing
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Directors staying beyond their approved
tenures does not arise.

Generally, the tenure of Chief Exccu-
tives is between two to flve years or till
the age of superannuation whichever is
earlier. Governmen!, however, in some

cases appointed persons for shorter tenures,

In the case of deputations from Govern-
ment services, the existing policy requires
that they decide to get absorbed in the
public enterprises where they are serving
or revert to their parent czidres within two
or three years. The time limit is two
years for thoae deputations appointed 1o
posts carrying pav scales of Rs. 2500/- to
3000/- and abovc and three vears in all
other cases.

Information in respect of t(hose Chief

Execulives located in Dethi whose appoint-
ments have been approved by Govern-
ment for a period of mote thun two years
or the time stipulated for exercise of
option (in the case of deputationisis from
Government) is given below:

Chicf Extculives of Public Enterprises Lotated in Delhi who are continxing for more than koo vear s

Name of the Chief Executive/public enterprisc

Approved Remen ks
tenure
2 K]

A —Public Sector Chief Execulives

1. Brig. O. P. Narula, CMD, Enginrering Projects 1-1-80 to

(1) Ltd.

3i-71-82
(Date of
superan-
nuation)

2. Dr. R. S. Hamsagar, CMD, Hindustan Insecticides 15-10-79 to

Lid.

14-10-84

3. Shri H. U, Bijlani, CMD, Housing & Urban De- 18.8-72to0

velopment Corpn.

4. Shri S.P. Chibber, GMD, MTC (DP&R) Ltd.

17-8-84

8-5-79 to
7-5-84
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B— Drputationisls
(i) Whose initial tenure was more than two yeors

5. Shri D. R. Sikka, CMD, National Projects Const. 1-7-78 ta

Corpn. Lid. 30-6-83
6. Shri Moosa Raza, M.D., Natianal Textile Corpn. 12-2-79 to

Lid. 7-6-82
7. Shri T. Balaraman, M.D., National Seecas Corpn. 26-6-78 1o Has been granted exten-

Lid. 25-6-81 sion for one year-

(ii) 1Whose initial tenure was tweo years

& Shri R. Parthasarthy, M.D., Rail India Technical

and Economic Serviecs Ltd.

9. Shri AM.P. Shukla, CMD, Telecammunicatian Con-

stltants India Lid.

from  25-6-81.

1-4-806 to Has bren granted exten-
31-3-82 sion for oune year from
1-4-82

1-8-78 to Has been given extensicn
31-7.80 for two yerrs from

1-8-80

SHRI K. LAKKAPPA: Mr. Speaker, Sir,
the concepl of public séctor undertakings
and ils performance is judged on the
basis of the prevailing working situation
as well as the persons holding the office
of Managing Director in those under-
takings. As far as I know nearly fifty
offices of the public sector undertakings
are located in Delhi and its functionaries
arc elsewhere. The Bureau of Public En-
terprises assesses and evaldales and  re-
commends the names for these posts but
in some cases—as has been pointed out in
his stalement itsef—even though  they
have not been recommended by the Board
of Bureau of Public Enferprises they are
in their office beyond their tenure. There-
fore. T would like to know performance-
wise how manv of them have continued

in office? T would also like to know

the net losses and profits which have
been reported because of such inefficient

people being posted in such orpanisations.

SHR1 SAWAI SINGH SISODIA: Sir,
there are 48 Chief Executives located in
Delhi out of the total’ of about 200 all
over the country. Out of this 48 only ¢
Chief Executives come in the category re-
ferred to in the Question whose appoint-
ment has continued beyond two years and’
also those whose tenure had been extend-
ed beyond two years. Of these. 5 are
deputationists from Governmnet services.
There are two categories of the Chief
Executives serving in the Public Sector
Undertakings. Some of them are recruited
from the public sector organisations or

from outside; some of them are from the
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regular Government service. The PESB

selects persons and every appointment is
made on the recommendation of PESB,
by the administrative Ministry. As far as
these Governmnet deputationists are con-
cerned, there are two categories, people
+who are on the pay-scale of Rs. 2500-
3000; they are recruited initially for 2
years. Those persons in the pay scale of
Jess than Rs. 2500 are recruited for more
than 2 years. Therefore, this is the posi-
" tion. No appointment is made without the
recommendation of the PESB.

SHRI K. LAKKAPPA: Sir, my question
was this. In some of the public sector
-enterprises some of the top executives are
there who have not been assessed pro-
-perly; they have not ‘beenincluded in the
recommended category and yet they have
" been pot only given extension, but appointed
regularly. And T am told that in one case
a serious thing has happened. I bring it
to his notice and this' happened in the
-case of the NTC (National Textile Cor-
-poraiton). This category is called ‘Depnuta-
tionists’ according to the information fur-
nished to me by the Minister. Sir, this
NTC has been running into huge losses
for several years. The Bureau has not
‘recommended this person and yet he has
been staying there for a long Yime. He
‘has ordered sub-standard machinery from
a sub-standard company. I would like to
quote. Here it is stated:

‘Purchase of machinery worth crores
of rupees from the Indo-Equip Engg.
Co. Ltd. Bombay without looking to
the quality of the machinery’

The person who has ordered those things

js staying here. As against the normal
period fixed generally, he has been atay-
ing there for a long time, and merrly.
Even some of the managing directors are
hobnobbing with private sector and
‘monopoly houses and so on and therefore
NTC is losing its popularify and even the
.Chairman has decided t6 wind up the re-
tail show-rooms of NTC. He has created
a situation where retail shop sale is stop-
‘ped and NTC’s products are also losing
.their popularity, and therefore private
sectors are all going on merrily. This i8
- not the concept of our Government. This
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man has been recommended of course
during the Japata period and my question
is, why this person has been continued.
Similarly there are other people who have
been staying over ang above their tenure.
We have to check abuot their performance.
I would like to know about their perfor-
mance. We should assess how far the (op
man is efficient because efficiency is very
pecessary for the success of ihe public
sector undertakings. You should have an
overal view of it and have an evaluation to
see that necessary réconstruction of pub-
lic sector undertakngs is made. We should
see that our public sector undertakings
get a reputation in this country and they
should produce more.

AN HON. MEMBER: Let us have a
Half-an-hour discussion.

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): So far as the
performnance of the public sector under-
takings are concerned, the report of the
BPE is made available to the Hon. Mem-
ber every yvear. They get an opportunity
to discuss the annual report. The overail
performance of the public sector 15 much
better compared to  their last perform-
ance. But stit I do agree that there is
room for improvement. The moot question
is in regard to the mode of selection of
the Chief Executives of the public sector
enterprises. As my colleague has explain-
ed, there is the procedure under which,
the Public Sector Enterprises Selection
Board recommends persons and thercafter
it is for the administrative ministry 1o
take their view about jt. After that. this
rnatter goes fo the Appointments Com-
mittee of the Cabinet and then appoint-
ment takes place. In regard fo the parti-
cular concern which the hon. Member
mentioned,—and he dwelt upon it so
long.

MR. SPEAKER: This time he was not
so long.

SHRI PRANAB MUKHERIJEE: It is
not possible for me to comment on that
individual undertaking but I hope that the
Commerce Minister who is the administra-
tive Minister has noted the points.
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SHRI 8. M, KRISHNA: Sir, last year
the Prime Minister assured the House
that wihtin December 1981, the vacant
posts of Chairmanship of all the Public
Sector Undertakings in the country would
be filled up. I would like to know from
the hon, Minister if he has any informa-
tion available with him as to the number
of public sector undertakings which still
do not bave Chairmen on a permanent
basis,

SHRI SAWAI SINGH SISODIA: ‘Ine
existing vacancies of full time Chief Ex-
ecutives are as like this. 1t will be seen
that as on April 2, 1982, there were 16
vacant posts of full-time Chairmenship
and for those posts selection hag been
made and finalised by th:s PESB excapt
in 5 cases. Those 5 vacancies occurred
during the Jast two months and the
P ES.B. is exppcted to complete the selec-
tion in respect of these posts also.

SHRI A K. ROY: The politicay in-
tlerference in the selection of the Chief
Executives is a reality and a very disturb-
ing factor. I know of several cases
where brilliant persons—engineers and
technicians—were selected and recom-
mended by the Public Enterprise Selec-
tion Board #ind their names are still
pending before the Ministry, but chey
were not selected. But those names which
were not recommended for selection are
considered. I would like to know whether
the hon, Minister is aware of some cases
.of pending names in the Steel Ministry,
Energy Ministry, Department of Coal and
the Minisiry of Railways. After the
P ES.B. bas selected the names and re-
commended them, what are other factors
and considerations which prevents their
selection by the Cabinet Committee or any
other Committee? When it does not
recommended their names, I would like to
know what the other factors are which
lead to the continuation in the serivce by
whose names have not been recom-
mended.

SHRI PRANAB MUKHERJEE: There
is no other factor, but it is after all the
Adinistratlve Minister who is respousible
and accountable to the House and to
the people, and ultimately the responsibility
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lies on him. Therefore, he has to makea
choice. As mentioned earlier, the normal
practice ig that whatever recommendation
is being made by the Public Enterprise
Selection Board is usually accepted by
the Administrative  Ministry and there-
after it goes to the Appointment Com-
mittee. It depends on the various cate-
gories. For minor appointment, it does
not go to the Administrative Ministry,
They themselves take care of it. But for
cerlain other types of appointment, they
go there and in respect of the particular
organisation which the hon. Member has
in mind, he can put a separate question.

SHRI A, K. ROY: What I wantzd to
koow is whether those considerations are
subjective or objective,

AN HON. MEMBER: In this world
everything is subjective!

MR. SPEAKER: Shri P Namgyal—
No. Shri Harish Rawat—No. Shri George
Fernandes—Absent., Shri Ajoy Biswas
—Abesent. Shri Xavier Arakal—Abesent,
There is a clean sweep. Q. No. 746—
Shri Nanje Gowda—No. Shrimati
Krishna Sahi. She is there, You broke
the run.

Overtime in Banks

*746. SHRIMATI KRISHNA SAHI:
SHRI H. N. NANJE GOWDA :

WwWill the Minister of FINANCE be
pleased lo state :

(a) whether it is a fact that overtime in
banks is still being paid not on the basis
of the number of hours that an employee
puts in beyond officc hours but on the
basig of an agreement reacheq ian 1966 with
the bank union which stipulated that every
workman will be paid 175 hours of over-
time on approved rates whether he really
works overtime or not;

(b) whether despite Government’s point-
ed and firm orders that évertime has to be
brought down in nationalised banks, this
advice during 1981 has not been imple-
mented by banks as the figures so far
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available do not show any decline in over-
time bill and in some cases it has increas-
ed; and

(c) what steps Government propose to
take to ensure implementation of their or-
ders in the nationalised banks?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to (c)
A etaement is laig on the Table of the
House.

Statement

(a) and (b) There is no agreement which
provides that a workman would be entit-
led tc payment of overtime allowance to
the extent of 175  hours in a calendar
vear at the approved rates whether he
really works overtime or not. The na-
tionalised banks have gencrally reported
that overtime allowance is paid to the
emplovees in respect of authorised over-
time work performed beyond office hours
and not otherwise. Government, however,
have received complaints from time to
time that certain employees were resorting
to unethical practices fo claim overtime.
Reports were also rcceived that the emp-
loyees were coercinz  the local munage-
ments of the banks to sanction.overtime
without there being adequale juslification
for such overtime work, Government
had therefore issued instructions to the
public sector banks in May 1981 to re-
duce the amount of overtime pajd to emp-
loyees during 1981 1a 50 per cent of the
amcent puid in 1980, The hanks have
further been instructed to  restrict the
amount of overtime to be paid during the
year 1982 to 50 per cent of the amount
paid during the yecar 1981.

By the time the banks had  initiated
steps to curtail pavment of overlime on
receipl of the instructions of the Jovern-
ment, half of the vear 1981 had alrcady
elapsed and a substantial expenditure had
already been incurred on payment of over-
time to the emplovees. However. an ana-
lysis of amount of overtime paid hy pub-
lic scctor Manks curing the lat*er half of
the year 1981 rcveals that almost all
banks had cut down their expenditure on
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cvertite as wor rared to the correspond-
ing period dw:ng the previcus year.

(c) The baaks have been instructed to:
ensure that ovenime payment is allowed
only for actuw! work performed  cuitide
office hours and only when it becomes
absolutely necessary. The banks have
also been asked to monitor payment
of overtime from time to time and
1o keer the Gouvernmeat informed of such
payvments,

sfreat FeorT WEl: Heger wE.ay,
WA AT AT AGL I@AT § |

Working of Defence Production Units

*748. SHRI RAJESH PILOT: Will the
Minister of DEFENCE be pleased to
state;

{a) whether our defence production
units are working to their full capacity;

ib} whether th: products produced by
them are likely 1o auzfend in competilion
for export to other developing countries;
and

{¢) if so, have any cfforls been made to
increase production and explore the ex-
port polential of our products?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): {a) to (c). A
Staement is laid on the Table of the
House,

Statement

{a)  (c) The capacity utilisation ¢f de-
fence production units is largely dependent
on the requirements of Defence services
from time to time.

The items manufactured by the defence
production units are meant primarily for
the use of our Armed Forces and no
capacily has been established specifically
to cuter for exports. However, exports of
selective items of Defence Production have
been done from time to lime. A policy
relating to exports is under considera-
tion.
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SHRI RAJESH PILOT: Sir, I have
gone through the statement which the hon.
Defence Minister has laid on the Table
of the House. My idea was to ask the
hon, Minister very clearly whether our
Defence Production Units are working
to the full capacity. The reply to the
part (a) of my question, is that they are
working as per the requirements of the
service, But it does not clearly say on
this point. But anyway my supplemen-
tary is this. The Public Accounts Com-
mittee in its 29th Report of 1980-81, has
clearly said that the production in the
Vehicle Factory at Jabalpur has fallen
down considerably and due to that the
cost of production has gope up by 257
per cent., May I know from the hon,
Minister what action has been taken to
overcome this shortfall? Is it a fact that
a huge amount of sophisticated. produc-
tive process equipment are lying unnutilis-

ed at your R & D Units, especially at -

the R&D Unit, Bangulore and the item
of gas turbine which is worth Rs. 70
crore has not been utilised for the last
one year?

SHRI R. VENKATARAMAN: Sir,
there are 33 ordinance factories and nine
public sector units under Defence, So
far as the 33 ordnance factories are
concerned, their utilisation is over 75
per cent. There may be individual cakes
where the particular unit is not fully
utilised. TFor Instance, if you take the
public sector units, the HAL group.
Bangalore is not fully utilised, whereas
Lacknow. and Kanpur are 100 per cent
utilised. Therefore, in individual units it
may net be fully utilised for particular
reasons, but if you take the overall
picture the utilisation of the public sector
unitg will be as I give the figures: The
Hindustan Aeronautics 70  per cent. in
1981-82: the Mazagon Docks 80 per cent,
Goa Shipyards 95 per cent, Praga Tools
71 per cent and so on. This is the posi-
tion with regard to these. Of course,
ther emay be individual units. ..

SHRT RAJESH PILOT: Sir, my
question is very simple. Time is very
short before the Hon, Speaker says the
Question Hour is over, The PAC Report
has shown that production has gone down
considerably in Vehiele Factory; and you
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know vehicle is a very big requirement
for the Army. Today units which aie
authorised for four jeeps are having two
jeeps. '

SHRI R, VENKATARAMAN: Sir, if
the Hon. Member had put a question
about vehicle factory, I would have
collected all the material about vehicle
factory. He has put general question
about the productivity of the def=nce
establishments, therefore I bave collected
material with regard to total productivity.
If he wantg individual figures, he may
please put a question separately,

SHRI RAJESH PILOT: Sir, vehicle
units are defence production units. Jabal-
put is a defence unit,

MR. SPEAKER: Individual cases you
cannot tackle here.

SHRI RAJESH PILOT: Sir, vehicle
is a defence production item, Anyway,
Part (B) of my question is that there
are lot of sophisticated items which are
Iving  unutilised in the R & D units.
What is the reply of the Minister to
this?

SHRI R, VENKATARAMAN: So far
as the R & D units are concerned, they
will be utilised to the extent to which
they are needed, In some cases they are
used when a particular research is taken
vp and in some cases they may not be
used at a particular time. To our best
of information the R & D unity are now
being utilised to a very large extent. 1
don't have information that R & D units
are under-utilised,

Facilities of Boats, Launches, Mini Buses
and Elephants for Tourlst Sports

*750. SHRI K, MALLANNA: Wil
the Minister of TOURISM AND CIVIL
AVIATION be pleased to lay a statement
showing:

(a) what are the tourist spotg selected
where Government have extended facili-
ties of tramsport like boats, launches,
mini-buses and elephants in the country;
and
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(b) whether some money has also
been sanctionsd in thig regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND
CIVIL AVIATION (SHRI KHURSHE-
EFD ALAM KHAN): (a) and (b) A
statement is laid on the table of the
Sabha,

Statement

Funds Released to State Goveraments jor

the Purchase of Mini-buses, Elephants,

Boars and Launches during the Sixth Five
Year Plan

Mine-Buses/Jeeps:

Rs. 10.31 lakhg were released io the
State Governments for the purchase of
mini-buses for Sasangir; Bharatpur and
Sariska; Hazaribagh; Kaibul Lamjao Park
and Jaldapara,

Elephants:

Rs. 1.35 lakhs were released to the
State Government for the purchase of
elephants for Betla for viewing wild life
in the Palamau National Park,

Boats:

Rs. 1322 lakhs were released to the
State Governments for the purchase of
boats for Pong Dam; Tilaiya lake; Patpa;
Ukai lake; Bilaspur; Siliserh, Jaisamand
(Alwar), Jaisamand (Udaipur), Nakki
lake (Mt.. Abu) and Ana Sagar (Ajmer).

Motor Launches:

Rs. 3650 lakhs were released to State
Governments for the purchase of lanuches
for the Sunderbang and for river and
coastal cruising in Goa,

SHRI K. MALLANNA: Sir, I have
gone through the statement made by the
Hon_, Minister and 1 feit that very meagre
amount has been alloted to this facility
of boats, launches, mini-buses and elep-
phants for transport.

In this context I don’t want to put a
question, but want to suggest fhat more
money thould be allotted to these facili-
ties,
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SHRI KHURSHEED ALAM KHAN:
Sir, this is a suggestion for consideration.

MR, SPEAKER: Shri N. Dennis,
SHRI N. DENNIS: Question No. 753.

MR. SPEAKER: Question hour is
over.

LY —_—

WRITTEN ANSWERS TO QUESTIONS

Advice to States Regarding Revision Iin
Pay Scales of their Employees

*736. SHRI AMAR ROYPRADHAN:
Will the Minister of FINANCE be plcased
to state:

(a) whether it is a fact that the
Cepntre had advised the State Govern-
ments not to revise the pay scales of Lheir
employees without consulting the Centre;

(b) if so, the detailg thereof and the
reasons therefor; and

(¢) the reaction of State Governments
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (c)
No, Sir. The Central Government have
pot advised the State Governments in
general not to revise the pay  scales of
their employees without consulling the
Centre. However, since revision of pay
scales often involve large financial com-
mitments, it hasg been suggested that an
arrangement for consultation between the
Centre and the States needs to be evolved
before large scale revision of pay scales
is undertaken so that serious anomalies
and disparities in pay scales are avoided
and the resources for the plan are not
eroded, So far there is no reaction to
the above suggestion

Revised Estimates for Construction of
Thermal Building at Leh

*741. SHRI P. NAMGYAL: . Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that highly
inflated revised estimates for coastruc-
tion of Leh air terminal building have
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been submitted by the Jammu and Kash-
“mir State P.W.D;

(b) if so, what was the earlier estimat-
ed amount and what is the present
amount;

(c) what is the present position of the
construction of the said building;

(d) whether, in the light of the state
of affairg in respect of the construction
of the proposed building, Government
now propose to hand over the construc-
‘tion of the building to the Border Roads
-‘Organisation; and

(e} if not, the reasons therefor?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P.
‘SHARMA): (a) and (b) The construc-
fion of the New Civil Terminal Building
at Leh ajrport was designed by Siate
PWD., Jamdiu and Kashmir as a
“deposit work™ and is also being executed
by them. It was sanctioned in June, 1979
at an estimated cost of Rs. 14,95 lakhs.
The revised estimale as furnished by the
State PW.D,, is for Rs. 28 14 lakhs and
3s under scrutimy.

(¢) The work is likely to be completed
by the end of 1982,

(d) and (e} No, Sir. Al this stage.
it will not be possible to get the work
execuled through some other agency.

TN ET T AE & gara Andm
Ax w AT frafoe g IR w3¢w
QIHTT ®T g
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Functioning of Coimbatore Marketing
Division of National Textile Corporation

*743. SHRI GEORGE FERNANDES:
Will the Minister of COMMERCE be
pleased to state:

(a) whether the CBI is investigating
the misrnanagement and other aspects of
the functioning of the Coimbatore
Marketing Division of the National Tex-
tile Corporation;

(b) if so, whether any preliminary
report hag been made available; and

(¢) if so, the details thereof?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) to (c) The CBI
has registered and ig investigating four
cases involving the Divisional Manager
of the Coimbatore Marketing Division of
NTC and others for alleged mal-practices.
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Income Tax due from Companies

*744, SHRI AJOY BISWAS: will
the Minister of FINANCE be pleased
to state;

(a) how many companies have not
deposited taxes on income due to  them
upto December, 1981;

{b) total amount involved in this way;
and

(¢) details of steps taken by Govern-
ment to collect the arrcars of income-tax
from these companies?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): {(a) to
(¢c) A statement is laid on the Table of
the House.

Statement

{(a) and (b) Complete information of
all the companies which are in arrears
of income-tax as on 31-12-1981 is not
available, The department collects per-
iodically information about the assessees
against each of whom Income-tax demands
exceeding Rs. 10 lacs were outstanding.
According to the presently available in-
formation there are 483 such companies
against each of which Income-tax demands
exceeding Rs. 10 lacs remained outstand-
ing as on 31-12-1981,

The total amount of Income-tax in-
volved in these 483 cases as on 31-12-1981
is as under:

(Rs, Crores)
(i) Tax in arrears 109.01

{1i) Demand not
enforceable 148.60

(c) Depending upon  the facts and
circumstances of each case, appropriate
steps are taken from time o time by the
Income-tax  authorities for recovery/
reduction of the outstanding demands,
These steps include, inter alia, requesting
the Appellate. Authorities for capedi-
tious dispatal of pending appeals, taking
garnishee  proceedings under  Section
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226(3) of the Income-tax Act and aitach-
ment of movable and immovable pro-
perties after issue of Recovery Cortificates-
to the Tax Recovery Officers under
Section 222 of the Income-tax Act.

Setting up New Units of H.A.L.

*745. SHRI XAVIER ARAKAL: Wil
the Minister of DEFENCE be pleased to
state:

(a) is it a fact that Hindustan Acronau-
tics Ltd. is going 10 set up new units, if
so, what are they;

(b) have Government decided the sites
for the new units of Hindustan Aeranau-
tics Ltd.,; and

{cy is it a fact that the Kerala Govern-
ment have offered land. powers water cic.
for it and the decision ts still pending be-
fore the Central Government?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMANE (a) HAL  has
proposed a project for the manufacture of
advanced avionics equipment.

(b) No, Sir.
(¢} Yes, Sir.

Acquisition of Land of Village Hamidpur
and Kautharia, District Amritsar for Mitk
tary Purpose

*747, SHRI INDRAJIT GUPTA: Will
the Minister of DEFENCE be pleased
to state:

(a) whether it is a fact that some land
in the village of Hamidpur and Katharia
of Block Verka. Tehsil and Dislrict Amrit-
sar have been acquired for mililary pur-
pose on 9 February. 1978 and 19 July,
1980, respectively;

(b) if so, whether it is a fact that com-
pensation has not been paid to land own-
ers of both the villages so far;

(c) whether his Minisiry have released’
any fund for this purpose recently;

(d) if so, the delails; and

(e) if the answer to parl {(c) be in nega-
tive; the reasons for delay?
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THE DEPUTY MINISTER IN. THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) to (e} A Statement is
laid on the Table of the House.

Statement

(a) The award for acquisition of 697.69
acres of land in village Hamidpura was
declaréd in 1978, though physical posses-
sion was taken only on 18th July, 1979.
The compensation for this land had been
paid to the lund owners in 1978. Another
23.21 acres of land in  village Hamidpura
and 1,439.125 ocres in village Kathama
are also to be acguired shortly,

tb) Lo (d). Compensation for 697.69
acres acquired in village Hamidpura has
already been paid in 1978, An amount of
Rs. 43,15,185%} for additional 23.21 acres
of abadi land and structures thereon im
Hamidpura and Rs. 2,64.26,007i- for 1.358,
125 acres in village Kathania have been
placed at the disposal of the Special Land
Acquisition Collector, Amritsar in March,
1982. These lands will be taken over after
payments have becn made to the lund
owners.

Detaile of compensation for the balance
81 acres of land in village Kathania have
not yet been assessed.

(e) Question does not airse,

Tmpact of Export of Essential com-
. modities of  Availability and Prices .

%749, SHRI ATAL BIHARI VAJPA-

SHRI SURAJ BHAN :
YEE:

Will the Minister of COMMERCE be
pleased to state:

+ (a) whether Government have made a
stucly regarding the impact of exports of
essential commodities on their availability
and prices; and

(b} ths present policy of Government in
this regard?

THE MINISTER OF STATE OF THE
MINISTRY OF COMMERCE (SHRI
SHIVRAJ V. PATIL): (a) No specific
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study regarding the impact of exports of
essential commodities om ‘their availability
and prices has been made. However, in
deciding policy in respect of individual
Hems, due care 15 wuken of domestic zvail-
ability and prices.

(b) The primary object of the Govern-
ment is to promole exports to the maxi-
mum exicnt, but in 2 manner that the eco-
nomy of the country is not affected by un-
regulated exports of items essentially nced-
ed within the country.

Loans to Fisherman

*752. SHRI DAULATSINHII [IADE-

JA: Will the Minister of FINANCE be
pleased to state:

(a) whether Governmeat are aware that
scheduled banks have stopped loans to
fisherman;

(b) if so, whether Government are also
aware that due to stoppage of loan it is
very difficnlt for them to operate vessels
or build new ve:rels to earn thetr liveli-
hood; and

(¢} whether Unvernment prcpose to 's-
sue directious fo scheduled banks to give
financial facilities to  these illiterate  and
poor peopla?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POQJARY): () 10 (2). A
stalement is jaid on the Table uf the
House.

Statement

Reserve Bank of ¥ndia have not issued
any instructions  for stopping or slowing
down of 1oans iv fishermaa by the com-
mercial banks in any part of the country.
With a view 1o curbing inlationary pres-
sures in the economy, the commercial
banks were instrucled by Reserve Bank of
India to undertake a serious and critical
reappraisal of their lendint oroposcls  so
as to ensure that they adhere to the puide-
lines set out by RBI from time to lime
regarding credit expansion. At the same
time, it was reiverated by RBU that the
commercial banks should ensure that
special attention was given to the credit
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needs of the weaker sections of society as
identified under the 20-Point Programme
and that they should also be actively in-
volved in the Integrated Rural Develop-
ment Programme. The Tnstitution-wise and
sector-wise impact of measures taken by
Reserve Bank are assessed by them. In the
case of any specific complaint received re-
garding any sector of economic activity,
which is allegedly being deprived of the
bank credit, the matter is looked into by
the Government and Reserve Bank and
remedial action taken wherever necessary.
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Setting up of National Tourist Authority

*754. SHRI KRISHNA KUMAR
GOYALI:

SHRIMATI MADHURI SINGH:

Will the Minister of TOURISM ANDr
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that the Travel
Agents Association of India (TAAI) have
urged upen Government for setting up x
Nationtial Tourist Authority with represe-
nation from both public and private sectors
for the formulation of the tourism policy,.

(b) if so, the details thereof; and

{c) whether Government have takem
any decision in this regard?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) and (b) Yes, Sir. The Resolution
urged the Government to set up a National
Tourist Authority with the object of 1m-
plementing the National Tourism Policy.

{¢) No, Sir as the Government has
under consideration the propasal to revive

the Central Tourism Advisory Board.
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CBl Raid on Officials of ITDC

8107. SHRI VIJAY KUMAR YADAYV:
Will  the Miuister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether it is a fact that CBI officials
raided in January, 1980 the residence of an
ITDC Officer who was the then Controller,
Duty Free Shops and found wupauthorised
duty free goods at His residence alogwith
some incriminating documents relating to
his properties and other side activities;

(b) isit alsoa fact that two more simul-
taneous raids were conducted on the resi-
dences of two more duty free shops em-
ployees and cases were registered against
all these three employees;

(¢) whether it is a fact that all the three
persons were suspended immediately there-
after, but reinstated afler a few months
despite CBI case pending against them;.
and
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(d) if so, the consideration for revoking
their suspensions and awarding further
promotions to two of them?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) and (b) Yes Sir.

(c¢) and (d). While one official was not
suspended, the other two were suspended
by ITDC on 19-9-1980 after considering a
report against them submitted bw the Chief
Vigilance Officer of the ITDC. Keeping
in view the fact that the suspension of
both the officials was ordered long time
after the investigations were started by
CBI, they were re-instated on 30-1-1981
after due consideration.

Two of these officials were, however,
promoted on the recommendations of the
Departmental Promotion Committee of the
ITDC.

CBI Enquiry into Catering Contract of 1A

8108. SHRI A. K. ROY: Will the Minis-
ter of TOURISM AND CIVIL AVIiA-
TION be pleased to state:

{a) whéther a C.B.I. enquiry has been
ordered into a catering contract supplying
food to the passenger of Indian Airlines; if
so, facts in details;

(b) whether it is a fact previously
the supply was given to the Airport 1{otel
and the recent switching over to a privale
catering contractor was protested by the
employees of the Airport Hotel; if so, facts
in details;

{c) whether it is a fact that this private
catering contractor has constructed a
palace near Dumdum airport to entertain
high officials of Indian Airlines in various
ways;, and

1

AFPRIL 16, 1982

Written Answers 48

{d) if so, steps taken against the officers
responsible to give contract of catering to
such party, facts in details?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRI A. P.
SHARMA): {a) Yes, Sir, The reported
presence of human hair in the lunch packet
and a number of dead insects in the pudd-
ing contxiner ol & passenger on board flight
No. 1C-402 on 30th December, 1981 and
the complaint received from I[ndian Air-
lines on 19-1-1982  alleging that roilen
masala omelette was served on Calcutta-
Delhi flight are under investigation of CBL

{b) Yes, Sir. Due to labour unrest
faced by India Tourism Development Cor-
poration at Calcutta ihe supplies made to
Indian Airlines were irregular and as such
contract for partial supplies was given to
a private caterer.

(c) Government have no information in
this regard.

(d) The decision to give partial catering
contracl 1o private party was taken in the
commercial interest of the Indian Airlines.

Alleged Engagement of Middle man by
§.T.C. for Salt Purchase

8109. SHRI D. S. A. SIVAPRAKA-
SHAM: Will the Minister of COMMERCE
b2 pleased to state:

(a) how much salt way exported last year
from Tuticorin and on what date;

{b) whether the buyer has opened the
L.C. in the name of the §.T.C. as usual;

(¢) if not, who was the middle man;

(d) is it a fact that the middle man could
purchase salt from producers at the rate
of Rs. 11.50 per M/T by the help of S.T.
C. which created competition among the
Salt Producers Association and got  the
Jowest price; and

(¢) what interest S'T.C. had in this trans-
action to engage a middle man against our
Government policy?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.A.
SANGMA): (a) A quantity of 1,14,769 M.
T. salt was exported from Tuticorin during
the calendar year 1981,

(b) The L/Cs were opened by the buy-
ers in the name of STC or its associate
suppliers.

{c) Does not arise.
(d) No, Sir.

(e¢) Does not arise,

Allegation Against class I officers Regard-
ing their wards working in Industrial houses

8110, SHRT R, L.P, VERMA: Will the
Minister of FINANCE be pleased to
state:

(a) whether he is aware that some Class
I Officers working in his Ministry have got
their sons and other near relations work-
ing on lucrative salaries and perks in some
of the Industrial Houses in the capital;

{b) if so, whether they took prior Gov-
emment permission in this behalf and if
not, the rcasons therefor;

(¢) wheher he will lay on the Table a
statement showing the names and designae
tions of Class 1 Officers working in his
Ministry and attached and subordinate
-offices whose wards and other close rela-
tioms are working in some of the indust-
rial houses, and

(d) what check is being exercised to see
that these persons in private employment
are not misusing their position for the
benefit of their employers and they are not
baving free access to the records and the
.colleagues of their parents and other close
relations through whose good offices they
secured such employment?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (d).The
information is being collected and will be
laid on the Table of the House a5 soon as
possible. -
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Postmg of Chinese Armed Forces on
Korakoram Road

8113. SHRI SUBHASH CHANDRA
BOSE ALLURI: Will the Minister of
DEFENCE be pleased 1o slate:

(a) whether it is a fact that the Chinese
Armed Forces have been posied on Kora-
koram Road passing through the Pakistan
occupied Kashmir Territory; and

{h) if so, the details thercof and the
reaction of Government io the matter?

THE MINISTER OE DEFENCE
(SHRI R. VENKATARAMAN): (a)
There is no confirmed information to sug-
gest that Chinese armed forces have been
deployed on the Kormkoram Highway.

(b) Government keep all developments
impinging on our security under close
watch and take adequate measures to
maintain full defence preparedness.

Scandal connected to Export Inspection
Councl

8114. SHRI A. NEELALOHITHA-
DASAN NADAR: Will the Minister of
COMMERCE be pleased to state:

{a) whether it is a fact that there is ;;
scandal of Rs. &0 lakhs connected to the
Export Tnspection Council; and .

(b) if so, the details thereof and reac-
tion of Government thereio?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b) A complaint
on supply of Chappals of mferior quality
worth about Rs. 60 lakhs was referred to
the C.B.Y. The C.B.I. have filed a Charge
Sheet in the Court, The matter is sob-
judice.

Representation from Ex-Servicemen’s
Leagwe, Chanakya Puri, New Delhi

Bil15. PROF. NARATIN CHAND
PARASHAR: Will the Minister of DE-
FENCE be pleased to state:

{a) whether a representation has been
received by Government from the Indian
Ex-Servicemen's League, Chanakyapuri,
New Delhi for the revision of pension
rates, rtemoval of disparity on basis of
grant of periodic reliefs, restoration of
commuted portion of pension, family
pension and the restoration of ad hoc in-
crement in 1979 and also another Memo-
randum from the League, entitled “Ex-
Servicemen Ki Pukar” demanding employ-
ment till the age of 58 years, parity in
rates of pensions, equations of pension,
dearness allowances and carry forward of
unfilled reservation quota for ex-service-
men;

(b) if so, the action taken by Govern-
ment on the Memoranda and on each one
of the demands made therein and the date
on which the decision has been taken;
and

{c} ¥ no decision has been taken so far-
the likely date by which a decision is
likely to be taken, alongwith the reasons
for delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) to (c) A Statement
is attached.

Statemernt

Recently a representation dated the 15th,
February 1982 has been received from the
Indian Ex-Services Leagues, 9 Nvyaya
Marg, Chanakya Puri, New Delhi. Earlier
in 1978 also a pamphlet titled “Ex-Ser-
vicemen Ki Pukar” (Appeal) 1978 was
received. Very recently a pamphlet titled

CHAITRA 26, 1904 (SAKA)

Written Answers 54

“Ex-Servicemen Ki Pukkar” (Appeal) 19797
sent by the League under their letter dated
24th March 1982 has been received. The
points raised by the League and also those
in the question are givem below together
with their position:—

(i) Grant of service pension to Ex-
Servicemen who had served in World
War Il for over 6 years but less than 16.
years:.

During World War Il, enrolments in the
Army were made for the duration of war
and 12 months thereafter or for so long
as their services were required. Service
rendered on war engagement terms was
non-regular and was not pensionable. Apart
from this, the miaimuin service for earn-
ing pension is 15 years. As such these
individuals are not entitled to pension.
They were entitled to war gratuity and
special gratuity, which was paid to them.

(i) Grant of relief to those who are
in receipt of war injury pay:

Earlier, reliefs sanctioned by the Gov-
ernment on pension, were not admissible-
to those who ware in receipt of war injury
pay. However, with effect from 1-1-1981
these individuals have also been made
eligible to all reliefs which have already
been sanctioned or which would be sanc-
tioned wn future, to the pensioners.

(iii) The benefit of merger of DA
with pay should also be made applicable
10 those who have already retired.

Liberalisations in the pensionary bene-
fits are given only prospective effect as a
matter of general policy and are not made
applicable to those who had already re-
tired. The benefit of the merger of dear-
ness allowance with pay for retirement
benefits cannot, therefore, be made appli-
cable to those who had already retired
prior to the date of effect of this benefit.

(iv) Age relaxation for children of
ex-servicemen belonging to  Scheduled
Caste for receruitment in the Defence
Services.

The ages for enmrolment in the Army
have been prescribed keeping in view the-
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high!y exacting physical standards as also
youthful profile essential to carry out
the role assigned to the Army. Any age
‘relaxation which will compremise the above
basie requirement isx not in the national
interest. Any one who is desirous and ful-
-fils the standards lail down for enro!ment,
can join the Army without any distinction
«on the basis of caste, creed or religion.
However, other things being equal, SC/
ST candidates are given preference.

~ (v) Continuous alternative  employ-
ment in any form till the age of 58
years (civilians age of superannuation)

Approximately 50,000 personnel are re-
leased from the Armed Forces every year.
Taking into account the overall unem-
ployment position in the country, it is not
considered  adminmistratively  feasible to
organise a system whereby such large
number could be provided lateral entry
into civil services. However, vacancies
heva been reserved for released Armed
Forces personnel in Central and State
Government  Departments and Public
Sector Undertakimgs. Further, training is
being given to ex-Servicemen in various
trades in order to facilitate their re-settle-
ment. Similarly, training is also arranged
for officers to enable them to find suitable
employment after their release/retirement.
Ex-Servicemen are also being assisted in
ways to settle down in agriculture or self
employment.

(vi) Carry forward of unfilled reservation
quota for, ex-servicemen,

Under the existing rules instructions of
reservation for ex-servicemen in  posts
under the Central Government Depart-
-ments, there is no provisiom to carry for-
ward the unfilled reservation quota for
-ex-servicemen. A proposal for maintenance
of a Roster on reservation for ex-service-
men on the pattern of reservation for
Scheduled Castes|Scheduled Tribes was
considered in 1980, which might have re-
sulted in carry forward of vacamcies re-
served for ex-servicemen but it was not
found possible to accept the same.

(vii) Equat'z'on of pension of all those who
retired before 1973.

Retiring benefits of all Governments ker-
vants, both civilians and servicemen, are
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regulated under the rules in force at the
time of their retirement, and as a matter
of general policy, any liberalisation nrade
in the pension rules, is not given retro-
spective eflect. This means that those who
have retired before the date of effect of a
particular liberalisation, do Tnot get this
benefit. It is available only to thoes who
retire on or after the crucial date. Keeping
in view this general policy, rates of pem-
sion made effective from 1-1-73 as a re-
sult of the recommendations of the Third
Pay Commission, were made applicable
only to those who retired on or after that
date, Similarly, the revised rates of pen-
sion made effective from 1-4-79_ have been
made applicable only to those who retire
on or after that date. The individuals who
had rctired prior to 1-1-73/1-4-79 were
not given the revised rates of pension,
They have, however, been compensated to
some extent by the following steps:—

(a) Those who retired prior to
1-1-73 have been granted ad-hoc reliefs
ranging from Rs. 15/- to Rs. 35/- p.m.
temporarily increase and ad-hoc increale
depending upon Lheir date of retire-
ment.

(b) Those who retired prior to 30-9-77
and have not been benefited by the
merger of dearness allowances with pay
are getting periodic relief which is 20
per cent higher than that admissible to
those who retired thereafter.

L

{¢) As per announcement made by
the Finance Minister in the Parliament
on 27-2-82, the minimum amount of
retiring pensicn including relief would
be raised to Rs. 150/- per month,

(vili) Restoration of commuted por-
- fion of pension.

Service penmsioners, like civil pensioners,
have an option (i) either to draw their
full quantum of pension every month for
the rest of life, or (ii) to commuis a posi-
tion thereof and to draw the sam¢ in ome
lump-sum instead of pgetting it every month,
While opting for the latter they undertake
to forego the commuted portivn of pension
for life, and draw only the residual amount
of pension every month. If they live
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beyound .the period for which commutation
is assessed, the pension commuted is not
revived. Similarly, no recovery is effected
if the pensioner dies earlier. This is, how-
ever, not peculiar to the Armed Forces
pensioners alone, but applies cqual]ylto
civilian pensioners. and as such the ques-
tion of restoring the commuted portion of
pension is 10 be considered in the over-all
context. This scheme haks to be viewed as
part of package which is based om the
lonzevity of the entire lot retired em-
ployees and that this is in the nature of
life insurance, the financial viability of
which depends on a balance  betwcen
losses and pains. The issue is therefore
the concern of the Mimister of Finance.

(ix) Grany of sunte rate of dearness al-
lowance for pensioners and serving em-
ployees.

The Third Pay Commission had recom-
mended that the serving employees should
be granted one instalment of dearness
allowance for cvervy B8 point increase in
the 12 monthly average of price index.
In the case of pensioners, the Commission
had recommended the grant of one instal-
ment of relief at § per cent of pension
subject to a minimum of Rs. §/- and a
maximum of Rs. 25/- per month, for
every 16 point inciease in the 12 monthly
average of price index. These recommen-
dations were accepted by the Government
and relief to serving employees and pen-
sioners were being  granted acordingly.
The Government have now made further
improvement in this regard and the relief
to pensioner is now being granted at
2-1/2 per cent of pension subject to a
minimum of Rs. 2,50 and a maximum
of Rs. 12.50 per month for every 8§ point
increase in the price index.

(x) Grant of familv pension to the
widows of Pre. 1-1-1964 retirees.

Based on a similar scheme on the civil
side, the existing Ordinary Family Pen-
sion Scheme for service personnel was
introduced from 1-1-1964 and is applicable
only to those who retired on or after
this date, in keeping  with the general
policy of the Governmemt to give only
prospective effect to liberalisations in the
pension rules,
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(xi) Parity in the rates of pension

The rates of pension of service person-
nel are based on pay admissible for
various ranks and are arrived at with
reference to the maximum pay of the
scale, the number of years of qualifying
service and the benefit of additional years
of service allowed at weightage for early
retirement. As such, service personnel are
auready being compensated for early re-
tirement by allowing them the benefit of
maximm pay of the scale and additional
years of service in the compuurtion of
their pension rates.

(xii) Pension and pensionarv benefits NOT
fo be dedcted from the Salary of Ex-
Servicemen who are re-employed in
Governmeny Departments or Pblic Sec-
tor Undertakings and Nationalised
Banks.

In such matters, Ministry of Defence
is puided by the orders issued by
and De:
partment of Personnel and Admi-
nistrative Reforms. Accordingly, as and
when any order is issued by them, the
question of ity extension on the defence
side is examined. No unilateral decision
can, therefore, be taken in respect of Ex-
Servicemen re-employed as civilians under
the Ministry of Defence.

(xiii) Provision of Medical facilities -
by State Governments.

This is a subject which concerns the
various State Governments,

(xiv) Counsideration of previous ser- -
vice of Ex-Servicemen for the purpose
of promotion and fixation of Salury,
Grade and Seniority.

In matters relating to giving seniority
for promotion. this Ministry is guided by
the orders issued by the Ministry of Fin-
ance and Deoartment of Persomnel and
Administrative Reforms. Acordingly, as
and when any order is issued by them, the
question of its extension on the defence
side is examined. No unilateral decision:
can. therefore, be takem in respect of
Ex-Servicemen re-employed as civilians .
under the Ministry of Defence.

As regards giving equivalent grade while -
fixing their pay, orders already exist for -
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giving one advance increment for each
‘completed year of service rendered in past
cqual -to or higher than the re-employed
post. '

Indian Airlimes to Employ Commercial
Pilots Licence Holders

8116. SHRI PIUS TIRKEY: Wil the

Minister
AVIATION be pleased to state:

(a) whether it is a fact that Indian
Airlines is planning to employ commercial
pilots licence 'nolders who could not pass
the aptitude and other tests;

(b) is it proposed to employ such
«C.P.L. holders as Pilols in Vayudoot;

(c) are Government aware that this may
tesult in a large number of air-accidents;
and

{d) do Government propose to give
topmost importance to air safety and
employ only competent pilots?

16, 1982
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b) No, Sir.

(¢) Does not arise.
(d) Yes, Sir.

Export of Coconut and Coconui Oil

8117. SHRI N. DENNIS: Wil the
Minister of COMMERCE be pleased to
state:

(a) the details of the quantity of Co-
conut exported from India, State-wise
Juring the last five Calandar vyears;

(b) the details of Coconut oil exporied
during fhe list five years. State-wise; and

{c) the amount of foreign exchange

varned by such exports?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (¢} Destination-
wise export of Copra and Coconut Oil
from India from 1976-77 onwards is m-
dicated in the statement ‘attached.

Statement
ltem Year Destination Quaniity Valur
(Rs) {Rs.)
1 2 3 4 5
Cupra . . . 1976-77 Nepal 202000 14,60,398
Total . 202000 14,609,308
1977-78 Nepal 278000 13,36,830
Total . 278000 13,136,830
1978-79 Nil Nil Nil
1979-8o Malaysia 18oo0 94,484
Nepal 440000 21,63,253
Total . 4358000 22,57.737
1980-81
{April- Nepal 638000  17,98,50%
December)
Total 633000 17,98,595
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1 2 3 4 5
Coconut Oil . . . . 1976-77 Nepal 5710 24,538
U.5.A. 12 854

Total . 5742 34,402
1977-78 Malaysia 200 1,570
Nepal 831 9,880
Total . 1031 11,450
1978-79 France T 100 B 1,5:;
1978-79 France 100 1,515
Kuwait 11300 1,13,624
Nepal 199 2,640
Toual h 11599 LI, 794
1979-80 Greece 000 21,394
Total . 3000 21,384
1n80-81
{April-
December) Nil Nil Nil

Trusts in Delhi Exempted from
Income Tax

8119, SHRT N. E. HORO: Will the
Minister of FINANCE be pleased to
Slate:

(a) whether i is a fact that some of
the Trusts (Foundations of Societics)
are exempl in Delhi from Income Tax un-
der Section 10022) of Income Tax Act,
1961;

(b) if so, the details thereof along with
the number and names of such trusts; and

(c) whether a trust/society running
schools and property business has been
considered as a University, College or a
school under the above scction of In-
come Tax Act?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SI1SODA): (a) to (¢) In regard
to Delhi the position is that Trusts {(Foun-
dations or Socities) are exempted from
income tax under section 10(22) of the

Income-tax Act, 1961, There are fiiteen
such trusts and their names are as

under:—

(1) Raupaq Education

Foundation

(2) Laxmipat Singhania Education

Trust

{3) Ramjas Foundation

(4) Delhi Tamil Association

(5) Delhi Public School

(6) Delhi Kannada Education Society
(7) Dhanpatmal Virmani Education &

Management Society

(8) Jain Shiksha Parcharak Society
(9) Delhi Bureau of Text Books
(10) Institute of Democracy and Socia-

lism
(11) Institute of Hotel
Catering & Nutrition

(12) Sawan Public School

(13) Tagore Educational
(14) Summer-field School
(15) Modern School

Management

Society



63 Written Answers

There is no case in Delhi where a Trut/
Society rumning  sdhools and property
business has been considered as a Univer-
sity, coliege or school under section 10(22)
of the Income-tax Act, 1961l.

Upper Age Limit for Recruitment to
Class LIV Posts in Central Public Sector
Undertakings

8120, SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of FINANCE
be pleased to state:

(a) what arc the  existing upper age
limits for recruitment to Class I, Class 1I
{(non-gazetted), Class IIT and Class TV Ser-
vices of the Central Public Sector Under-
takings;

(b) whether Government have a pro-
posal for the relaxation of upper age limit
in the recruitment of certain categories
of services; and

(¢) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to {(¢) The
age limits for recruitment to posts inm
public enterprises analopous to Class 1,
Class 11, Class 1II and Class IV under the
Central Government are prescribed by
the public enterprises. As per the avail-
able information the upper age limit for
recruitment to Group A, B, C& D services
ranges between 40—45, 35—40, 25—35
and 25—30 respectively. In the case of
the SC/ST candidates and handicapped
persons, the upper age limit is relaxed by
the public enterprises by 5 years and
10 years respectively. The Boards of
Management of these enterprises are com-
petent to relax the upper age limit in
specific cases wherever warranted.

Government  Agency not Purchasing
Tobacoo from producers in A.P.

8121. SHRI G. NARSIMHA RED-
DY: Will the Minister of COMMERCE
be pleased to state:
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(a) whether it is a fact that Andhra
Pradesa produces the largest quantity and
the finest quality of tobacco in the coun-
try but the farmers this year have received
far below their remunerative cost;

(b) whether it is a fact that the far-
mers are being exploited because no Go-
vernment egency has made any purchase
there this year and middlemen bave fully
exploited the farmers;

(c) whether the Tobacco Board has
made any purchase and if so, the total
quantitly out of the total produce pur-
chased and the rate of payment made; and

(d) whether tne Tobacco Board does
not have been even a full time Chairman
and the Board has failed to give the
necessary support to agriculturists, and if
so, what steps are being taken to revitalise
the Board so that it can play a meaningful
role in  helping the farmers from being
exploited by middlemen?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and {b) Andhra
Pradesh produces about 80 per cent of
the total production of virginia tobacco in
Tndia. During 1982 virginia tobacco gro-
wers in Andhra  Pradesh have received
prices higher  than last year and also
above the minimum support price fixed by
Central Government

{¢c) No, Sir.

(d) The appointment of regular Chair-
man is being processed and it is expected
that he will be in positien shortly. Num-
ber of measures have been taken in the
interest of virginia tobacco growers like
introduction of Tobacco Leaf Purchase
Voucher Scheme for ensuring expedi-
tious payment to growers, standardisation
of grading at growers’ level, regulation
of production of virginia tobacco to avoid
excess  production, undertaking  price
support operations in the event of cxcess
production of virginia tobacco, empower-
ing the Tobacco Board to establish auc-
tion platforms for sale of virginia
tobaceo ete,
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Inveutory level of Public Enterprises

8122. SHRI ANANTHA RAMULU
MALLU: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that the overall
inventory level of the Public Enterprises
excluding the Cotton Corporation of India,
Food Corporation of India, Industrial De-
velopment. Consultancy, Tourist, Financial
and Insurance Services have declined from
183 points in 1969 to 113 in 1981; and

(b) if so, the detailed reasons thereof?

THE MINISTER OF STATE IN THE
"MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA: {(a) Yes, Sir.
The average inventory has reduced from
a level of 183 days in terms of number
of days output at he end of 1968-69 to
113 days a1 the end of 1980-81.

{b) It is the endeavour of every manu-
facturing organisation to reduce its invent-
ories lo achieve higher operational effici-
‘ency. It has been possible to achieve the
above improvement through improved
systems, better contrel over inventories,
application of modern and scientific tech-
niques of material management and
others,

Setting up Hotels by ITDC in West
Beungal

8123, SHRI AJIT KUMAR SAHA: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) is there any proposal to set up hotels
in West Bengal by the ITDC;

(b) if so, when and the details thereof;
and

{¢} if not, the reasons thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) to (¢} The Sixth Five Year
Plan (1980-85) of the IITDC envisages the
construction of a city hotel of Calcutta.
Subject to satisfactory feasibility studies
and availablilty of resources, the project
will be taken up for implementation
during the Plan period.

549 15—3
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Daily Deposit Collection Scheme ;

8124. SHRI ASHFAQ HUSSAIN: Will
the Minister of FINANCE be pleased to

state:

(a) the main features of the Daily De-
posit Collection Scheme of the Canara

and Vijaya Banks;

(b) the year-wise collection of amounts
by these banks through the above scheme
for the last five years;

(c) names of other commercial banks
which are having this type of scheme;

(d) is it a fact that Vijaya and Canara
Baoks have issued orders banning the
opening of new accounts under the above

schemes;

(e} if so, what are the reasons;

«f) what will be the fate of Dailly Di_e'-
posit Collectors who are engaged in this
job; and

(g) whether he proposes to ensure tl.mat
the scheme is continued both in the in-
terest of the poor depositors and  the

deposit collectors?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANGE (SHRI JANA-
RDHANA POOIJARY). (a) Canmara Bank
and Vijaya Bank have schemes of daily
deposit collection through collecting agents.
The banks have cntered into agreements
with the deposit collectors by laying down
terms and conditions according to which,
these daily deposit collectors collect depo-
sits at the doors of the depositors, give
them proper recepits, render proper ac-
counts of money collected and deposit
the amount on a particular branch at
the commencement of the business hours
on the next working day. These daily
deposit collectors earm’ Commissions on
deposits collected and are treated by the
banks as commission agents and not
employees,

(b) The amount of deposits coliected
under the scheme in Vijaya Bapk as at



67 Written Answcrs

the end of the years 1976, 1977, 1978,
1979 and 1980 were as under;—

Rs.in

crores
1976 . . . . . 6-59
1977 - . . . . g-ng
1978 . . ; . . 1906
1970 . . . . . 17-71
1980 . . . . . 21-57

Similar information in respect of Canara
Bank is being collected and will be laid

on the able of the House to the extent
available.

{c) Al the public sector banks with
the exception of Bank of India Allahabad
Bank and Oriental Bank of Commerce
have schemes of Daily Deposit Collection
through agents under various names such
as Pigmy Deposit Collection Scheme, Daily
Depasit Collection Scheme, Tiny Deposit
Scheme, Janata Deposit Scheme etc.

{d) Yes, Sir.

(e) The reasnos leading to stoppage of
opening of further accounts under the
schemes by these 2 banks are as under:—

(i) he schemes have become unremu-
nerative and are not viable economically
or commercially on account of the high
cost of collection of funds.

(ii) There has been high incidence of
mis-appropriation of funds and frauds
committed by the Daily Collectors
causing inconvenience, losses, disloca~
tion of mternal work, loss of man-
power in investigation etc. besides da-
maging the image of the bank,

(i} A large number of accounts are
closed before maturity,

(ivi The Ilabour involved in main-
taining and servicing of daily deposit
accounts is very high while sometimes

hampers the smooth functioning of the
branch,

(f) The Vijaya Bank and the Canara
Bank have not scrapped the scheme and
the daily deposit collectors would con-
tinve to service the existing accounts and
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earn commission on the deposits collect-
ed by them in these accounts.

(g) The question whether a particular
scheme has to be continued in the exist-
ing form or modified suitably has to be
decided by the concerned banks them-
selves taking into account all relevant
factors. However, the daily deposit collec-
tors have raised several industrial dis-
putes and filed writ petitions before seve-
ral High Courls seeking appropriate re-
liefs and directions. The matter, thercfore,
is subjudice.

Custom house agent licences to Scheduled
Castes

8125. SHRI RAM ViILAS PASWAN:
Will the Minister of FINANCE be
pleased to state:

(a) the number of applications receiv-
ed from the Scheduled Castes for the
grant of Custom House Apgent Licences
for bandling exports and imports during
the last two vyears;

(b)' the number of applicant who have
given such licences; and

{c) if answer to part (b) above be inm
the negative, the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAIL
SINGH SISODIA): (a) to (c). The Cus-
tom Agents Licensing Regulations, 19653
which govern the grant of Custom House
Arents Licences do not provide for separate
quota of licences for the Scheduled Castes,
Consequently, the proforma  prescribed
under the Regulations for grant of Custom
House Agents Licence also has no column
to indicatc whether the applicant belongs
to a Scheduled Caste. As such, it is not
possible 1o furnish the ‘information in
this regard.

Relaxation of margins loans to small
farmthers

8126. SHRI G. Y. KRISHNAN: Will
the Minister of FINANCE be pleased to
state:

(a) whether Government bhave recently
reviewed their policy and suggested to the
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Reserve Bank of India regarding the re-
laxation of margins on loans to small far-

mers so as to provide them loans at
concessional rates; and

(b) if so. what are the details in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOQJARY): (a) and (b).
The existing norms relating to margin
meney requirements  continue to be in
force. They are that for crop loans upto
Rs 5,000/- to small and marginal far-
mers, sanctioned in  accordance with the
standard scale of finance, there is no
margin money requirement. In case of
term louns upto Rs, 5,000/- if a subsidy
is provided by the Governmnet, the same
would be taken as margin; otherwise only
a margin of 5 per cent would be neces-
sary. For higher agricultural loans a mar-
gin monpey requirement of 15 to 25 per
cent is usually necessary.

New schemes for trading houses

8127. SHRI K. PRADHANI: Will the
Minister of FINANCE be pleased to
state:

(a) whether his Ministry have introduc-
¢d some new schemes for the trading
houses;

(b) if so. what are those pew shcemes;

(¢} whether any such scheme has ‘been
introduced to ensure greater export; and

(d) the details about the response fromf
the export houses to those schemes?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). A new
scheme of Trading Houses was introduced
in the last licensing period 1981-82 and is
"still in operation during the current licens-
ing period. The relevant provisions re-
gording Trading Houses are contained in
paragraphs 195 to 198 of the Import and
Export Policy 1982-83 (Volume I), copy
of which is available in the Parliamnet
Library.

(c) Yes, Sir.

CHATTRA 26, 1904 (SAKA)

i
|

Written Answers 70

(d) Five Export Houses, " who were
eligible under thHe scheme, have been re-

cognised as Trading Houses during.
1981-82.

MES Land under civilian possession in

Dethi

8128. SHRI N. E. HORO: Will the
Minister of DEFENCE be pleased to
state:

(a) whethr some land originally belong-
ing to Defence MES is under the posses-
ston of civilians in Delhi;

(b) if so, the details thereof;

(c) whether there are some cases, pend-
ing in courts of law for disputed pro-
perty of MES in Delhi;

(d) if so, the number of such cases and
since when;

(e) the names of the courts in which
suits for disputed property are pending
and their details regarding the names of
the property date etc.;

(f) whether there are some cases In
which any civilians have been authorised
to charge rent of MES properties and if
so, the details thereof; and

(g) whether pension has been given by
MES to any one to rent out their pro-
perty?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b). There are cer-
tain buildings at Anand Prabat, which ac-
cordings to Government records, exist on
Khasra Nos. 1050/356 and 1051/356. and
were acquired by the Ministry of Defence
under Land Acquisition Collector, Delhi’s
Award No. 904, dated 3.-9-1958. How-
ever, Ramjas Foundation, an educational
trust, have claimed that these buildings
are located on Khasra No. 1049/356
owned by that organisation.

{¢) Yes, Sir. One case is pending in
a court of law.

(d) There is only one such case and
pending since July, 1981.
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(¢) The Court of Shri Nathu Singh,
Revenue Assistant, Room No. 41, First
Floor, Tis Hazari, Delhi.

(f) No, Sir.

(g) No such permission has been given
by the MES.

Production of controlled cloth

8129. SHRI MOHAN LAL PATEL :
Will the Minister of COMMERCE be
pleased to state: :

(a) the total quantity of controlled cloth
produced in the country in public and
private sectors during the years 1980-81
and 1981-82;

(b) the quantity out of that reached the
rural areas during the said period;

(c) whether it is a facf that the cloth
supplied to rural arcas is much less than
the reguirement;

(d) if so, whether any study has been
made in this regafd; and

(¢) if so, what are the findings and
what steps are being taken to meet the
demand of rural-areas for conirolled
cloth?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Production of mill-
made controlled cloth by the NTC mills
and private mills during the vears 1980-81
and 1981-82 (April-December, 1981) is
as under:— ¢

Year NTC Private Total
mills mills

(Figures in million sq. mts.)

1980-81 . 414°60 8495  499°64
1981-82 . 22467 5-83 230- 50
(April-
Dre.-81)
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(b) On the basis of the number of re-
tail outlets in rural areas it is estimated
that roughly 80 per cent of controlled
cloth is distributed in rural areas.
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(¢c) to (e). Though no study has bcen
made to determine the exact requirement
of controlled cloth m the rural areas,
Governmnet’s ablility to provide controlled
cloth is limited by resources #vailable for
this purpose.

Expansion of trade between India and Iran

8130. SHR1 BHIKU RAM JAIN: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that a special
committee has been set up to study the
ways of evpanding trade between India
and Iran; and

(b} if so, tiie details 1hereof?

fHE DEPLTY MINISTER IN TilE
MINISTRY OF COMMERCE (SHRI
P. A. SANCMA): (a) No, Sir,

by Does no. atise.

Deccline in production of viscose staple
fibre

8131. SHRI R. P. GAEKWAD: Will
the Minister of COMMERCE be pleased
to siate:

(a) whether Government are aware
of the fact that indigenous production of
viscose staple fibre is on the decline;

{b) whether it is also a fact that im-
ports of the viscose staple fibre bave in-
creased during the current fiscai year;

(c) whether Governmnet propose to
protect the indvstrv {rem imports  and
adopt other corrective measures; and

(d) if so, the detaile thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). A state-
ment is attached.

{c) and (d). Government are alive to the
responsibility of protecting the domestic
industry. However, liberalised imports of
Viscose Staple Fibre (inclnding HWM
fibre) over past few years do not appear
to have affected adversely the indigenous
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production. The variation in the lcvel of
annual imports as well as total annual
consumption of Viscose Staple Fibre ap-
pears to depend to some extent on cotton
availability whose shortaze las to be met
by substitute fibres. On the other hand,
liberalised imports, have helped in holding
prices of yarn at steady levels and ensur-
ed adequate availability of this material for
the predominantly decentralised handloom
and powerloom sector and the textile
mills.

Whenever the need for protection arises,
Government revieivs “the Import Policy
and fiscal levies on imports appropriately.

STATEMENT

(a) Against an installed capacity of
98,000 tonnes for manufacture of Viscose
Staple Fibre (including HWM) production
over past few years is estimated as under:

(Qty. in tonnes)

1978 . . . 91,582
1979 . . . . 91,827
1980 e 74,737
1981 . . . . 94,122
1982 . . . . 10,057
(Jan.Feb.)
(b) Estimated Imports for past few years
are as under— Yy
(Qty. in  tonnes)
1978-79 70,029-80
1979-80 45,855 23
1980-81 42,855-61
1981-82 . . 62,991-67
(Provisional)

(April-’1g81—Feb. *82)

Loan assistance to
Market Branch of Ceniral Bank of India,
Varanasi

8132. SHRI ZAINUL BASHILR: Will
the Minister of FINANCE be pleased to
state: R

(a) whether it is a fact that Bankar
Market Branch of Central Bank of India
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at Varanasi was opened specially to pro-
vide loan assistance to weavers;

(b) the amount provided to weavers
under Government sponsored shceme by
tae said Branch in 1979, 1980 and 19%1;

(c) the percentage during the same
reriod in the tot:l advance made by the
Branch? i

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA TPOOJARY): (a) to (c).
The Bankar Market Branch Varamasi is
situated in a locality where handloonz
weavers are operating in a large aumber.
However the credit portfolio of the branch
includes other advances apart from the
advances to weavers. While the figures
for the year 1981 are not available the
advances made by the branch to weavers
during the years 1979 and 1980 -werec as
under: di

(Rs. in lakhs)

Year No. of
weavers

Amount  9%age to
outstan~  total

financed  ding advances
1979 . 303 575 74
1980 . 368 6-18 52

weavers by Banker .

Expenditure on publicity by pablic sector
units

8133. SHRI MANORANJAN
BHAKTA :

SHRI RASABEHARI BEHERA .

Will the Minister of DEFENCE be
pleased to gtate : -

(a) the details of the Public Sector
units under his Ministry with the riames
of the Chairman, Managing Directors and
the publicity staff, unitwise;

(b) the details of the funds spent for
publicity by these units during the last
three yearg year-wise with the names of
the news dailies and periodicals utilised
for advertisement by these units unit-wise
during the said period year-wise; and
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{c) the details of the presg releases re-
leased by these units and names of the
Central Government accredited correspon-
dents in the mailing lists of these units,
unit-wise ? :

THE MINISTER OF DEFENCE (SHRI
R, VENKATARAMAN) (a) The de-
tails of the Public Sector Units under the
Ministry of Defence with the names of the
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Chairman, Managing Directors and the
Publicity Staff are given in the attached
statement.

(b) The details are being collected and
will be laid on the Table of the House.

(c) The cost and labour involved will
not be commensurate with the purpose
to be served,

Statement

Details of the Public Secter Units under the Ministry of Defence with names of the Chairman, Managirg
Directors and the Publicity staff, unil-wise

1. Hindustan Aeronautics Linnted, Bangalore
Chairman

Managing Directors

Calegory-wise| Unit-wise partieylars of public

relation staf]

Name of Uniy

Corporate office

Bangalore Complex

Nasik Division

‘2. Bharat Elccn;ouic: Limited. Bangalore
Chairman (Part -Time)
Managing Diréctor
Chief Public Relations Officer

Public Relations Officer Bangalore Complex .

Public Relations Officer Ghaziabad Unit
Dy. Public Relations Officer Head Office
Asstt. Public Relations Officer
with supporting non-executive staff

3. Bharat Earth Movers Liniled, Bangalore
Chairman & Managing Dircctor

Senlor Public Relations Manager

Shri B.K. Kapur

Shri K.K.. Kirlikar, MD (BO)
Shri Raj Mahindra MD (D&D)
Shri G. Narasimhan, MD (A
thiri H.K. Singh, MD(A)

Catzgor y No.of
officers
Grade I1 1
Grade III 1
Grade II 1
Grade ITT 1

Prof. M.G.K. Menon
Shri N. L. Krishnan
Shri Mahendra Prasad
Shri K. G. Ramaraju
Shri Vivek Joshi

Shri Fahin Munshi

Shrimati Sumiira Manmohan

Maj. Gen. S.N. Bhaskar PVSM
Shri M. V. Krishnaswamy
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4.  Mazagon Dock Limited
Chzairman {Part-time) .
Managing Direclor
Senior Public Relations Officer
Public Rclations officer
5. Uioa Shipyard Ltd., Vasco-da-gama, Goa
Chatrman (Part-time)
Aanaging Director
Public Relations Officer
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‘6. Crarden Reach Shipbuilders & Enginsers Limited,

Caleuita
Chlairman & Managing Director

Public Relations oflicer with
Asstl. Supervisar

9. Prasa Tools Limited, Secunderabad
Chairman & Managing Director

Public Relations Siaff
Shri K.V, Subbarayudu

Shrj Janandaran
8. Bherat Dynamics Lid., Hyderabad
Chairman (Part-time).

Managing Director
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Vacant w.c.f. 1-4- 1982,
Shri N.K. Sawhney
Shri K. A. Viswanathan
Shri A.M. Dhuru

Vacant

Vacant

Commodore A.K. Sarkar
Shri Jyoti Bhattacharya
1

Brig. T.A. Abraham

Secretary

Junior Officer (PR}

Dr. Raja Ramanna
Shri Z.P. Marhal

There is no separate Public Relations Officer.

‘9.  Mishra Dhatw Nigam Limited. Hyderabad
Chairman (Part-time). .
AManaging Director . . . .
I'n-Charge Public Relations Department
Public Relations Officer

Expansion Plan Programmes of HAL

8134. SHRI S. B. SIDNAL: Will the
Minister of DEFENCE be pleased to state:

(a) whether it is a fact that the
Hindustan Aeronautics Limited has drawn
up expansion programme for manufactur-
ing overhauling and servicing of new
equipments and spares;

(b) if suv., the main features of the ex-
Pension plan; and

Dr. Braham Prakash
Dr. S.K. Gupta
Shri M.V.K.N. Rao

Shri M. V. Swrender

(c) the monetary allocation for the

purpose?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) and (b)
Yes, Sir. Hindustan Aeromautics Ltd. has
proposed a project for the manufacture
and overhaul of some advanced avionics
equipments.

(c) The proposals are still under consi-
deration.
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Lodge for Tourists in Rann of Kutch
Sanctuary

8135 SHRI DIGVIJAY SINH: will
the Mumister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) what is the area of the Little Rann
of Kutch Sanctuary and is it the largest
in the country;

(b) whether to visit this sanctuary, a
lodge is proposed to be constructed;

(c) if not, the reason why no budget
provision has been made for this project;
and

(d) what co-ordination has been esta-
blished with the State Government for the
construction of the lodge?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) The area of the Sanctuary
in the Little Runn of Kutch is 4900 sg.
kms and it is the largest Sanmctuary in the
country.

() to (d). The Central Department of
Tourism has no proposal for the present
to construct a Forest Lodge in the
Sanctuary due to constraint on resources
ang other priorities. However it is un-
derstood that the State Government have
plans to construct a forest lodge to service
the tourists who visit the Sanctuary.

Selection Grade to LDCSs. in Group ‘C’

8136. SHRI SYED MASUDAL
HOSSAIN: Will the Minister of FINANCE
be pleased to state;

(a) under which specific clause and rule,
selection grade to LDCs in Group ‘C’ has
been denied so far in subordinate offices
including  Safdarjang/Dr.  RML[LNJP
Hospitals of Government; and

(b) which are the categories of em-
ployees in Group ‘C’ who have actually
not been recommended Seection Grades
as per 3rd Pay Commission Report 1973
but have since been granted Selection
Grades with effect from 1st August 1976
in various offices including subordinate
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offices of the Government and what is the
number of such employees who have been
benefited on this account?

THE MINISTER OF STATE IN. THE
MINISTRY OF FINANCE (SHRI
SAWAIL SINGH SISODIA): (a) The
Third Pay Commission found that the pro-
motion prospects of LDCs in Subordinate
Offices were better than those of.the LDCs.
in Central Secretariat Clerical Service.
Accordingly, the Commission did not re-
commend introduction of Selection
Grades for LDCs in Group ‘C’ posts in
Subordinate Offices. Later on, it was de-
cided that cach case for grant of Selection
Grade to LDCs in Subordinate Offices
might be considered on merits where the
conditions laid down in the Ministry ot
Finance Office Memorandum No. F. 7
(21)-E.11|74 dated 10-1-1977 are satisfied,
Accordingly, Selection Grade is now
granteq even to LDCs working 1n Sub-
ordinate Offices. The case for grant of
Selection Grade to LDCs working in
Safdarjang|Dr. RMLILNJP Hospitals of
Government will be considered on the
above lines when referred to this Ministry.

(b) The information will be collecled”
and laid on the Table of the House.

Infrastructure of Guiding Tourists in
Himachal Pradesh

8137. SHRI VIRBHADRA SINGH:
Will the Minister of TOURISM AND
CIVIL AVIATION be- pleased to state:

(a) what are the details of the infras-
tructure provided by the Government to
guide and to help tourists in Himachal

Pradesh;

(b) whether Government consider this
to be sufficient to meet the requirements
of tourists in the State; and

(c) if not, action proposed to be taken:
in the matter?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) A statement showing she
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facilities provided for tourists in Himachal manner by pooling the available resources:

Pradesh during the various Plan periods in in the Central State and private sectors:
is attached. . ] ]
the Central Sector is atlac (i) Parwanu-Chail-Kufri-Warkanda-
Parwanu,
(b) and (c). The development of tourist .
. ) )_ ) P (ii) Mandi-Kulu-Manali-Kulu-Mani- -
infrasructure is a continuous process to .
- karan-Kulu-Mandi.

meet the prowing requirements of tourists.

As a long term measure, following travel iii) Dalhousie-Chamba-Dalhousie-~
circuits In Himachal Pradesh have been Nurpur - Trilokpur-Gogal-Dharamsala-
identificd for tourism development in Kangra - Jwalamukhi-Kangra-Palampur-
consultation with the State Government. Jogindernagay - Barot - Jogindtrnagar -
Tourist infrastructure will be developed at Mandi - Bilaspur - Simla]Bilaspur-Nainai
these centres in an integrated and phased devi (Chandigarh).

The schemes taken up/proposed in the Central Sector are as follows:—

Department of Tourism

S Schemes Remarks

No.

—_—— a——

1. Club House Building at Manali . . . Nearing completion.

2. Hydrographic Survey for the development Completed
of hot water spring baths at Vashishta.

3. Development of hot spring baths at Vashishta Details to be worked out.  Scheme will be
taken up subject to suitable land being

made available by the State Government
feasiblity study, and availability of funds.

India Teurism Development Corporation

Expansion of the existing Travellers Lodges In the Sixth Five Year Plan 198¢—85 a
at Kulu and Manali. lumpsum provision of Rs. 50 |lakbs has
been made for expansion of existing

T.L’s including those at Kulu and .

Manali.

Statement
HIMACHAL PRADESH

Centres already developed by the Department of Teurism and the India Tourism Developmemt Corporation
April «1956—March 1982

Kufri . . . . . . 1. SkiHut
Mandi . . . . . . 2. Rest House (Improvement)
Kulu . . . . . . 9. Tourist Bureau

4. Rest House

5. Tourist Bungalow
6. Travellers’s Lodge
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Manali . . . . . . 7. Towist Bureau

8.

10.
I1.
12,

13.

Dalhousie . ] . . . 106.

Dharamshala . . . . . 18.

Nangal ; . ; ; . 20.
-Katrain . . . . . 21,

Govindsagar . ; . . . 22,

23.

Rest House

Tourist Bngalow

Camping grounds

Travellers’ Lodge

Club House Buildihg {Neering completion)

Hydrographic Survey for development of Hot
spring baths.

Trekking equipment for trekking tours,
Boats fur selected lakes in H.P.

Tourist Bureau
Youth Hostel

Rest House
Tourist Bungalow

Rest House
Cottages

Cafeteria
Motor launches.

"Total amount {Approx)} spent by Centre from April

1956 to March 1982 .

Rs. 79,37,581 00

In addition 10-day ski courses have been started from 1979-80 winter season at Narkanda for
- which ski equipment, one portable ski-lift and services of 2 ski instructors have been provided Ly the
JIndian Institute of sking and Mountaineering st up by the Central Department of Tourism at Gulinarg

(J.&K.)

.Loss on Account of Unauthorised
Clearance of Watch Components

.8138. SHRI S. M. KRISHNA:
SHRI RAM VILAS PASWAN:

Will the Minister of FINANCE be
pleased to state:

(a) whether the ex-chequer hag suffered
a loss of about Rs. 100 crores due to un-
authorised clearance of watch components
imported by a number of small-scale units
-during the last few years;

(b) if so, the Teasons for releasing these
imports at concessional rates; and

(c) what are the steps now being taken
‘to plug the loopholes in the policy?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA). (a) to (c).
Notification No. 240-Cus. dated 30-12-1978
‘provi les for partial exemption from Cus-
‘tom» Kuty on imported watch partg provid-

ed the proper oificer is statisfied that the
parls are imported for the manufacture of
watches in accordance with the produc-
tion programme duly approved by the
Ministry of Industry]DGTD and are used
for such manufacture. For this purpose
certificates issued by the Ministry  of
Industry or the Director General Technical
Development are acceptable. In  some
cases, however, the benefit of the conces-
sional assessment has been extended to
importers on their producing certificates
msuey by the Development Commissioner,
Small Scale Industries, Ministry of Indus-
try, New Delhi.

A question has lately arisen whether the
certification by the Development Commis-
sioner, Small Scale Industries, Ministry of
Industry, can be regarded as certification
by the Ministry of Industry itself for the
purpose of the aforesaid notification.
Until such time as a final view on this
question. js available, it cannot be said that
there hag been unauthorised clearance of
watch components or a loss of revemue to
the Bx-chequer,
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Export of Potatoes, Onions, Vegetables,
Cotton and Suagar

8139. SHRI BALASAHEB VIKHE
PATIL: Will the Minister of COMMERCE
be pleased to state:

(a) the quantity and value of potatoes,
onions, vegetbles, cotton and sugar export-
ed from India during each of the last
three years;

(b) the extent of profit and loss in recs-
pect of each item exported; and

(¢) the amount - of foreign exchanpe
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and
As such the profit
not maintained by

(b) Exports of potatoes, vegetbles
cotton are on OGL-3.
and loss figures are
Government.

Export of onions are canalised through
NAFED. Since private associates of
NAFED are also allowed to export, the
profitability figures are not maintained by
Government. Exports of sugar are cana-
lised through STC. The extent of profit
and loss is as given below:

Value— Rs. crores

earned in respect of export of each of the —R—
above items? 1978-79 (—)21-43
THE DEPUTY MINISTER IN THE 197¢-80 (—=)1-40
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (c). A statement 1980-81 (--)2-66
is enclosed.
Statement
Value in Rs. Crores
Qty.  as indicated
Potators Onions Vegetables Raw Cotton Sugar
\"- - — r — —r et —r T ——— e —
a Quy. Value Qty. Value Qty. Value Qty. Value Qty. Value
1"[-'—(;;(;6 o (Tonnes) (Tonnes) (000T) (000T})
199879 . 16033-0 1-7 953542°6 13-6 49670 1°9 11-8 16-02 568-2 128-94
1070-80 . 139850 20 79370°0 112 4678:0 16 656 7510 775 35'96
*1980-81 10460 o-2 1812380 =209-2 7211°0 33 105°3 120:64 1735 I55-14

»Provisional
Income Tax Arrears

. 8140. SHRI K. RAMAMURTHY: Will
the Minister of FINANCE be pleased to
state:

(a) the State-wise-charge-wise break-up
of income-tax arrears as on 31st March,
1981; and

~ (b) whether Government propose to
tighten the administrative set up responsi-
ble for recovering of Tax arrears and also
make the law more stringent so that the
amount of arrears could not be kept for

long by the big Assessees and utilised by
them at the cost of revenue?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) Informa-
tion relating 1o income tax arrears is not
maintained State-wise. Such information
is available only according to the charges
of Commissioners of Income-tax. The
requisite information in respect of ‘tax-in
arrears’ and ‘demand created but not fallen
due’ ag on 31-3-81 is given in the attached
statement.
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(b) The Income-tax Jaw as it stands
have sufficient provisions in the form of
charging of interest, levy of penalty as
well as prosecution in respect of tax de-
faulters. Recently, 5 posts of Commis-
siopers of Income-tax (Recovery) have
been sanctioned to be located at Bombay,
Delhi, Calcutta, Madras and Ahmedabad.
This step would give a great fillip to the
work of recovery at these places. How-
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ever, the question of tax administratiom
and its rationalisation ang improvement
has been r1eferred to the Economic
Administration Reforms Commission.
Further measures to tighten wup the
admipistrative machinery in respect of’
recovery of taxes will therefore, be taken
in the light of recommendations which
may be received on the subject from the
said Commission.

Statement
(In Crores of Rupees)
Sl Name of charge ¢ As on 31-3-81

Ne Tax in . Demand

arrears  created

but not
fallen due

1 2 3 4
1 Agra . . . . . 3-44 1.64
2 Allahabad 7.08 6.03
3 Amritsar 8.59 4- 44
4 Andhra Pradesh-I . 2.72 3.84
5 Andhra Pradesh-11 . 5.86 2.00
6 Visakhapatnam 2.77 2.68
7 Assam 8.33 4.63
8 Baroda 7.69 4.14
9 Biha_r 6.09 2.63
10 Ranchi 5.05 0.4%
11 Bombay City-I 7-48 5.26-
12 Bombay City-II 6.65 19.49

13 Bombay City-III
14 Bombay City-IV

15 Bombay City-V

16 Bombay City-VI
17 Bombay City-VII .
18 Bombay City-VIII
19 Bombay City-IX
20 Bombay City-X

14.70 20.00
10.80 5.92
9.19 4.20
12.48 5.31
5.52 5.00
11.73 2.91
10.72 3-45

. . .. . 8.08 2.75
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1 2 3 4
21 Bombay City-XI . . . . . 4-59 0.38
22 Bombay Central-I . 7-75 8.48
23 Calcutta Central-I . 9.64 16.18
24 Calcutta Central -II 7.20 2.27
25 Declhi-I . . . . . . 24.39 14.09
26 Delhi-1I 12.88 32.90
27 Delhi-III . . . . . . 17-43 10.34

.28 Delhi-IV . . . . . . . .. 8.19 3-94
29 Delhi-V. 14.20 9.37
30 * Dethi-VI 4.32 2.08
41 Delhi Central-I . . 12.04 14.09
32 Delhi Central-I1 3-23 9.61
33 Guojarat-I 1.37 14.62
34 Gujarat-IT . . . . . . 3 . 7.81 1.33
35 Gujarat-III . . . . . . 7-34 2.27
36 Gujarat Central 7-91 4.56
37 Harvana . . . . . . . - 1.53 1.34
38 Jullundur . . . . . . 3.63 I.71
39 Karnataka-I 8.95 4.50
40 Karnataka-IT . 9.51 9.18
41 Karnataka Central . . . . 8.70 777
42 Cochi ) 7.21 3.70
43 «Irivandrum 4.24 2.53
44 Kanpur 6.40 1r1.29
45 Rombay Ceotral-II 8.57 13.17
46 Kanpur Central . . . . 5.76  15.49
47 Luvdhiana Central 3.30 I.75
48 Bhopal . 15.34 6.68
49 Jabalpur . . . . . . 9.13 2.80
50 Madras Central . . . . 5.55 1I.I0

" 51 Meerut . . . . . . . 5.75 5-52

" 52 Nagpur . . . . . . . 6.79 9.16
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1 2 3 4

53 Nasik 1.24 0.95
54 Orissa . . 2,62 o0.96
55 Pune 5.20 | 5.60
56 Kolhapur . 1.01 0.96
57 Rajkot 3.01 2.88
58 Jaipur 8.1y 7.50
59 Jodhpur 2.49% 1.42
60 Patiala . 4.92 2.18
61 Lucknow 11.20 4. 11
62 Tamilnadu-I 4.1 4.78
63 Tamilnadu-11. 5.61 2.55
64 Tamilnadu-111 8.24 3.66
65 Tamilnadu-1V 8.73 4.7t
66 Madurai 5.73 5.20
67 Coimbatore 12.64 4-55
68 West Bengal-1 6.80 2.89 -
69 West Bengal-11 11.82 3. 74
70 West Bengal-I11 . 18.59 12.80
71 West Bengal-1V « 13.18 6.22
72 West Bengal-V . 8.10 5.17
73  West Bengal-VI . 11.0% 4.090
74 West Bengal-VII 1.76 1. 71
75 West Bengal-VIII 8.06 1.77
76 West Bengal-1X . 11.00 4.62
71 West Bengal-X 11.55 3.07
753 West Bengal-X1 16.03 13.78
79 West Bengal-X1II 7.84 2.45%
80 Woest Bengal-X1II . 3.52 1.3%
81 West Bengal-XIV . 5.57 0.72-
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Selection Grade for LDCs Working in
Subordinate Offices '

8141. SHRI KRISHAN CHANDRA
HALDER: Will the Minister of
FINANCE be pleased to state:

{a) whether there iy any indication or
mention in Ministry of Finance, Depart-
ment of Expenditure OM, No. F.7(21)-E
IlI(A)/74 dated the 10th January, 1977
that LDCs working in Subordinate Qffices
are not entitled for selection grade;

(b) if there is any mention about this
point, under which para and clause of the
O.M. under reference; and

{¢) why LDCs working in Subordinate
Offices of Government have been demnied
and deprived of the benefit of selection
grade when LDCs working in Main
Ministries/Departments/Attached  Offices
have been granted selection grade since
1st August. 1976 like other employees in
group C and D cadres?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) No. Sir,

(b) Does not arise,

(¢) Ag the Third Pay Commission
found that promotional prospects of
LDCs in Suobordinate Offices were
generally better than those of L.D.Cs, of
the Central Secretar_iat Clerical Service
and that there was no selection grade in
the CSCS, they did not recommend selec-
tion grade for LDCs in  Subordinate
Offices. WNotwithstanding this, each case
for grant of selection grade to 1.DCs
even in Subordinate Odices is considened
on merits if the conditions laid down in
Ministry of Finance's O.M. No. F 7(21)-
EIII(A)/74 dated the 10th January,
1977 are fuifilled.

Steps to Check Smuggling on West Coast

8142. SHRI LAKSHMAN MALLICK:
Will the Minister of FINANCE be
pleased to state:

(a) whether steps have been taken by
the marine and preventive division of
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Customs to check smuggling on West
coast;

(b) if so. the total worth of contra--
band seized on West coast by the Custom
authority in the last three months;

(c) what are the different varieties of
contrabands seized in that period; and

(d) the detailg thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI "SINGH SISODIA): (a) Yes,
Sir,

(b) to (d). During the period Decem-
ber, 1981 to February, 1982, the Customs
authorities having jurisdiction along the
West coast seized smuggled goods totally
valuer at about Rs. 7.8 crores.

The goods seized include: gold, dia-
monds, wrist watches, synthetic fabrics,
electronic goods etc,

Exemption of Excise duty on Zinc
Ingots

8143. SHRI ARJUN SETHI: Wil
the Minister of FINANCE be pleased
to state:

(a) whether Government have decided
to exempt zinc Ingots and zinc unwrought
etc. from excise duty to avoid double
taxation; and

(b) if so, the details regarding the
policy of Government in this regard?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). Both zinc ingots and zinc unwronght
fall under the same Tariff Item 26 B{1)
and carry the same rate of duty, How-
ever. zinc ingofy have been exempted
from the whole of the duty of excise if
such ingots are used in the manufacture
of zinc dust, and the zinc dust so manu-
factured is used in the manufacture of
zinc unwrought with in the factory of
production, This has been done with
a view to avoiding payment of duty over
again and again on zinc ingots and zinc
dust when used im the manufacture of
zinc unwrought within the factory of
production.
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‘Selection grades in group C and D cadres

8144 SHRI SATYASADHAN CHAK-
RABORTY: Will the Minister of
FINANCE be pleased to state:

(2) whether while implementing the
-Government orders in main Ministries/

Departments/Attached  Offices  different

criteria hag been adopted for the em-
ployees working in subordinate offices
for the purpose of selection grades in
group C and D cadres; and

(b) if not, then why LDCs in Sub-
ordinate Offices of the Government have
been denied/deprived of this benefit so
far, particularly when their counterparts
in the said offices have long back been
granted selection gradeg effective from Ist
August, 19767

THE MINISTER OF STATE IN THE
MINISTRY OF TFINANCE (SHRI
SAWAI SINGH SISODIA): (a) No,
-Sir.

(b) Though the Third Pay Commission
found that the promotion prospects of
LDCs in Subordinate Offices were general-
ly better than those of EDCs of the
Central Secretariat Clerical Service and
the Commission did not recommend
Selection Grade for them, the LDCs in
the Subordinate Offices are not denied or
deprived of fhe benefit provided condi-
tions laid down in the relevant Govern-
ment instructions granting Selection Grades
to Group ‘C' and ‘D’ employees are
fulfilled.

Ad-Hoc Assistants officiating on the post
of Selection Officer

8145, SHRI R. N, RAKESH: Will the
Minister of FINANCE be pleased to
state:

(@) what is the number of ad-hoc
Assistants who are officiating on the posts
of Section Officer and since when;

(b) whether his Ministry have received
nomination of regular candidates who
have qualified Section Officers’ Grade
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Combined Departmental Examination,
1980 if so, what is the number of those
who have not been accommodated hy the
Ministry and reasong therefor; and

(c¢) whether -candidates referred to
above have not been accommodated just
to continue the ad-hac  appointees
which 15 against the rule?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) No
ad-hoc Assistant is officiating on the posts
of Section Officer. 32 Permanent Assis-
tants were, however, officiating in the
Grade of Section Officer on ad-hoc basis
as on 31-3-1982 ¥from different dates.

(b) 15 qualified candidates were nomi-
nated to the Finance Ministry on the
basis of Section Officers' Grade Combined
Departmental Examination, 1980. Out of
these, 14 officers have already heen pro-
moted as Section Officers. The remaining
one candidate could not be accommo-
dated becaunse his allotment to this Minis-
try was in excess of the number of
vacancieq reported by us to the PDepart-
ment of Personnel and AR,

(c) No, Sir.

Production by Indo-Thai Joint venturces

8146. SHRIMATI SANYOGITA
RANE: Will the Minister of COMMERCE
be pleased to gtate:

(a) vWhether it is a fact that during his
recent visit to Thailand, he visited Joint
Indo-Thai ventures in Thailand;

{b) if so, the mnumbgr of Indo-Thai
Joint ventures; and

(c} how many of these have started
production and the time when the remain-
ing ventures will start production?

THE DEPUTY MINISTER TN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Yes, Sir, Three
Joint Ventures were visited.

(b) and {(c). Six Joint Ventures have
gone in production and three are likely to
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go in production at the end of the year.
One Joint Venture set up for bidding for
tenders for railway construction projects
has not obtained ‘any coatract so far.

Selectiom Gfades for group C and D
employecs of Central Government

$r47. t,ﬁl MUKUNDA MANDAL:
Will the'*“Minister of FINANCE be
pleased to stale:

(a) whether selection grades have been
introduced in Group C and D categories
of employees of the Central Government
merely ag per recommendatiops of the
Third Pay Commission Report 1973 or
as per subsequent and specific orders of
Government; and

(h) if so, what is the number and date
of that order?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAT
SINGH SISODIA): ta) and (b). On the
basis of recommendations contained in
para 53 Chapter 8 (Vol. I) of the Report
of the Third Pay Cemmission, Selectron
Grades have been introduced in Groups
*C* md ‘D’ categories of Central Govern-
ment employees vide Ministry of Finance
Office Memorandam No. F7(21)-E.HE(A)/
74, dated 10th January, 1977.

Loan granted to Mahindra and Mahindra

8148. SHRI GHULAM MOHAMMAD
KHAN: Will the Minister of FINANCE
be pleased to gtate the loans granted to
Mahindra and Mahindra By different
remedial measures as it falls within their
years?

THE DEPUTY MINISTER TN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): During
the last two years, the all-India term lend-
ing financial institutions viz. the Industrial
Development Bank of India, the Industrial
Finance Corporation of Tndia and the
Industrial Credit and Investment Corpora-
tion of India have sanctioned Rs, 839
fakhs (including rupee equivalent of
foreign currency loan of Sw. Kr, 5,88932)
to Mahindra and Mahindra Limited.

549 LS—4
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Unhygienic condition of sea-beach of Puri

8149 SHRI HARIHAR SOREN: Will
the Minister of TOURISM AND CIVIL
AVIATION be pleased - to state:

(a) whether Government are awars of
the growing unhygienic conditions of the
sea beach of Puri in the absence of pro-
per arrangement to provide dry latrines
for the poor fishermen there;

(b) if so, the steps proposed to be
taken by Government to keep the above
sea beach of npational importance clean;
and

(¢) the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) and (b). The Government
are aware that in the absence of proper
facilities for public conveniences, the
fishermen use the beach area for their
morning ablutions, Since the Central
Department of Tourism does not have
funds for providing basic civic amenities,
the matter is being brought to the attem-
tion ol the State Government for taking
remedial measures as it falls within their
purview,

{c) Does not arise.

Az famr ¥ & 15 AT A
# A1IN w7 fAwa

8 150. ® TATIATT AT : FT
qiz WY ATR faq=" w5 38 qam
F FaT FT fF

(7) mragaa g f& @«
e faum a1 F ATEW ¥ 15 AR
g #1 Az &1 fqug faAv g

(@) =fe &, at qredr @Ry
g WX

(W) & FH ‘iﬁfﬂ'FFRq?Talﬁl‘ﬂ'ﬂ?
@ F & faEe g 7
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qded HX AR famrar @&
(s wasa wa wAt): (F) & (7).
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Reservation of SCs/STs in MMTC

8151. SHR1 THAZHAI M. KARUNA-
NITHI: Will the Minister of COMMERCE
be pleased to state;

(a) whether it is a fact that Government
of India orders providing reservation for
SCs|STs at the time of initial recruitment
and in promotion stage are not being fol-
lowed in Minerals and Metals Trading
Corporation of India Ltd., particularly
from the date of the above orders, if so,
the reasons thercfor;

(b) if implemented, the total number
of employees, grade-wise and regional-wise
from the formation of this Corporation
along with SCs|STs employees among
them;

(c) is it also a fact that there is a
heavy backlog due to non-observance of
Reservation orders and if so grade-wise
and Regional-wise particulars from group
‘A’ to ‘D"; and

(d) any action taken to wipe off the
backlogs and if so, the details thereof,
cadre-wise anq Regional-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) No, Sir. The
Presidential Directive in regard to reserva-
tion for SCIST communities under direct
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recruitment quotag was received by
MMTC in Januvary 1970 and waa imple-
mented with effect from 1-1-1970. As
regards reservation in promotion quota,
the directive wag received by MMTC in
April, 73 and was implemenied, with effect
from 1-4-1973,

(b) Information as on 1-3 .M is given
in Statement I laid on the _wwie of the
House. .

(c) No, Sir. Grade-wise and region-
wise details of the shortfall as on 1-3-82
are given in Statement II & III¥

(d) MMTC has taken a number of
measures to wipe off the backlog of SC|ST
vacancies such as:

(i) It has not converted SC|ST vacan-
cies to general category and vacancies
have been carried forward.

(ii) It bag introduced training-cum-
scholarship scheme for filling up reserv-
ed posts at the level of Junior Assistants
and Stenographers. As a result of this
scheme, the shortfall in this category
has been considerably reduced.

(iii) It has resorted to campus selec-
tion to pick up SC|ST candidates
otraight from the institutions.

Cadre Review of Non-Gazetted Officers in
DGI (Incleding Foremen)

8152. SHRI1 SATISH PRASAD SINGH:
Will the Minister of DEFENCE be pleas-
ed to refer to the reply given to Unstarred
Question No. 4426 on 16th September,
1981 regarding minimum qualification for
recruitment of foreman in DGY and state:

(a) whether cadre review of non-
gazetted officers (including foremen) has
since been completed. if so, the salient
features thereof ang if not, reasons there-
for;

(b) number of posts of JSOs sanctioned
during the last five years in proportion to
the grant of fresh Peace Establishments in
DGI organisation;

(c) comparative list of JSOg before and
after upgradation of Controllerates and
Inspectorates. in DGIT; and
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(d) measures taken to compensafe
engineering degree holders stagnating as
Foreman in lieu of the three advance in-
crements available to them in DGI till
September, 19727

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) The cadre
review of non-gazetted officers (including
foremen) has not yet been completed, the
report of the Working Group appointed to
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make recommendationg in this regard is
awaited.

(b) to (d). The information is given in
the enclosed statement.

Statement

(b) The number of posts of JSOs sanc-
tioned during the last 5 years in propor-
tion to the grant of fresh PE in the DGI
Organisation is shown below:—

No. of posts sanction-
ed during the last

Name of the Establishment 5 years
JSOs Other
posts non-gazct-
ted techni-
cal posts
1. IME, Bhandara X 12
2. IME, Dehu Road 1 g
3. I of A. Chanda 2 34
4. CIL Bangalore 6 66
5. CIS Secunderabad. I 39
I 84

6. CISV, Dehu Road

(¢) The following Establishments were upgraded during the last 5 years from
Inspectorates to Senior Inspectorates and their authorisation of JSOs before and

after upgradation is given below:—

Before After

(1) I of A Madras

(i) I of A Calcutta

(iit) IME Aruvankadu

(iv) I of V (EZ) Calcutta
(v) I of V (WZ) Bombay
(vt) CIE Dighi»

(vif) I of E Bombay .’

(viit) 1GS (W1} Bombay
{ix) I of V (82} Madras

2 ped

I

4 4
I 1
8 7
1 I
5 5

* Upgraded from Chief Inspectorate of Engineering Equipment Dighi to Controllerat¢
of Imspection, Engineering, Equipment, Dighie.
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(d) The general question of restoring
the concession, regarding grant of three
advance increments to technical personnel
working in the Defence Establishments,
on their acquiring engineering degrees, has
been taken up with the Ministry  of
Finance and final decision would be taken
as early as possible, However, in the
meaniime, the following measures have al-
ready been taken to remove stagnation in
the grade of Foremen and other feeder
grades for promotion to the post of Jr.
Scientific Officer:—

(i) 153 posts in the category of Fore-
man, Chief Dravghtsman and Senior
Scientific Assistant were upgraded to
that of Junior Scientific Officer and per-
song promoted as Jr. Scientific Officers
in situ.

(i1) 40 post. of Principal Foreman in
the scale of Rs. 840—1200 have been
created to provide promotional avenucs
to those foremen, who are stagnating at
the maximum of the grades, but are
otherwise not eligible for promotion to
the grade of Jr. Scientific Officer.

News item Captioned “Flying Standing on
[A”

8153. SHRI R. L. BHATIA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether his attention has been invit-
ed to the news item captioned “Flying
standing on IA” appearing in the ‘Times
of India’, New Delhi dated 26th March,
1982;

(b) if so, his reaction thereto; and

(c) the steps which he proposes to take
to set matters right?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) Yes, Sir.

(b) Three Indian Airlines officers against
whom prima facie case was established
through a preliminary enquiry, for violat-
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ing the regulations, have been suspende!
pending disciplinary proceedings which
have already been initiated,

(c) Strict instructions have been reiterat-
ed to all concerned in Indian Airlines to
follow the safety regulations rigidly.

Introduction of Auction Platforms for
Virginia Tobacco

8154. SHRI R. MUTHUKUMARAN:
Will the Minister of COMMERCE be
plcased to state:

(a) whether Government are awart
that the present system of making Virginia
tobacco is causing untold misery to the
growers and they are deprived of legili-
mate prices for their produce;

(b) have the Central Government and
Tobacco Board introduced Auction Plat-
forms for Virginia tobacco etc. in Karna-
taka and Andhra Pradesh to help the far-
mers to realise maximum price possible;

(¢) if the answer to (h) above be m
the negative what is Lhe reasons thereof
and when are Government going to take
effective steps to introduce Anction plat-
form system for tobacco. and

{d) have Government received any Ffe-
presentation  from the packers against
introduction of Auction Platforms and il
so. what is Government’s reaction thereof?

THE DEPUTY MINISTER I[N THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA)Y: (a) to (c). At present the
growers bring their tobacco to the buying
platforms of the buying companies for
cale. The auction systemy for sale  of
virginia tobacco is proposed to be introdu-
ced first in Karnataka and thereafter in
Andhra Pradesh. Efforts are being made to
introduce auction system for sale of vir-
ginia tobacco in Karnataka at the earliest
possible.

(d) No, Sir.
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Aclivilies of Border Raad Organisation
in North-Eastern Region.

8155. SHRI RASABEHARI BEHERA:
Will tae Minister of DEFENCE be pleased
to state:

(a) the details of the activitics of Border
Road Organisation in north-eastern region
and the details of the work donc by this
organisation up-to date; und

(b) the details of the roads being con-
structed by Border Road Organisation at
present in the  north-eastern region and
ithe allocation therefor?

THE MINISTER OF DEFENCE
{SHR1 R. VENKATARAMAN): (a) and
(F). Twe main aclivity of the Border
Roads organisation in the north-gastern
region has been construction. improvement
and maintenance of roads. In addition,
this Organisation has uondertaken  certain
building constructions works in this region.

Tl February, 1982, tlis QOreanisation
had Jaidjimproved!surfaced 10,170 Kms,
of roads und hud constructed buildings to
the value of approximately Rs. 1364 lakhs.
Further, a financial allocation amounting
to approximately Rs. 4684 lakhs 'nas been
made in the Works Plan for 1982-831 for
the roads being sidiimprosed by this
“Organisation in this region. B will not be
desiruble 1o disclese  details of roads in
sensitive areas.

Restoration of Aid Cuts by UK.

8156. SHRI RAINATH SONKAR
SHASTRI: Wil the  Minister of
FINANCE be pleased to state:

(a) what are the details of the restora-
tion of aids cuts by U.K. so also the TDA;
and

(b) details of projects in which U.K. has
shown interest to participate and what will
be the effcct of the same on our economy?

THE MINISTER OF FINANCE
(SHRT PRANAB MUKHERJEE): (a)
®ir, as mentioned in my Statement on 31st
Muarch 1982, the recent visit of the Prime
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Minister to the United Kingdom has re-
sulted in encouraging signs of restoration
of UX. assistance as also of their con-
tribution to I.D.A. Specific indications in
regard to these are expected to be
available at the next Aid-India Consortium
Meelting.

(b) The United Kingdom has expressed
interest in assisting us in various high-
priority sectors such as energy, railways,
telecommunications, steel etc. Specific
projects are to be klentified and agreed
upon mutually.

Analysis of Chit Fund Companies

8157. SHRI SAMINUDDIN: Will the
Minister of FINANCE be pleased to state:

(a) whether it is a fact that sevcral chit
fund companies in the country had failed

due to diversion of funds and mismanage-
ment;

(b) whether Government have made any
analysis of the chit fund companies
running in the country and the circum-
stances leading to the failure of several
companies; and

(c) whether the Rescrve Bank of India
has a scheme to enforce control and con-
duct audit of these units; if so, the details
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE - (SHR1
JANARDHANA POOJARY): (a) Some
instances of chit companics having failed
have come to the notice of the Reserve
Bank of India.

(b) The Banking Commission
examined in depth the role of various
classes of non-banking financial inter-
mediaries (including chit fund companies),
their structure and methods of operation
and recommended measures for their
orderly growth. A Bill to regulate the
conventional chit funds has aiready been
introduced in Parliament. The conduct of
Prize Chits and Money Circulation Sche-

(1972)
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mes has been banned under the Prize Chits
and Money Circulation Schemes (Banning)
Act, 1978.

(c) Under Section 45 N of the Reserve
Bank of India Act, 1934, the Reserve Bank
of India is empowered to carry out inspec-
tion of books of accounts of companies
conducting chit business.

Income-tax on Indians Serving as Consular
Representatives

8158. DR. VASANT KUMAR PAN-
DIT: Will the Minister of FINANCE be
pleased to state whether Indians serving as
Consular Representatives are  assessed to
income tax for the income they receive for
such services rendered to foreign countries?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): The remune-
ration received, if any, by an Indian
citizen for scrvices remdered to a foreign
country as its Consular Representative in
India is liable to be taxed in India.

Placing of ‘B’ Grade Clerks in the Grade
of Upper Division Clerks in Vadous
Departments

8159. SHRI RAM LAL RAHI: Will
the Minister of FINANCE be pleased to
state:

(a) whether on the basis of tae recom-
mendations of the First Pay Commission,
the Bombay High Court delivered a judg-
ment on the 23rd July, 1979 in the casc
of erstwhile ‘B’ Grade Clerks of the Tex-
tile Commissioner, Bomhay, placing them
in the grade of Upper Division Clerks
with effect from Ist January, 1947,

(b) whether on the basis of the above
juwdgment, all such ‘B’ Grade Clerks have
been given the benefit of Pay fixation,
arrears of pay seniority, promotion etc.
_with ofoct from 1st January, 1947;
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(c) whether ‘B’ Grade Clerks working in
the Departments|Offices have not yet been
placed in the Upper Division Clerks Grade
with cffect from 1st January, 1947; and

(d) the reasons for not yet placing 4ll
such ‘B’ Grade Clerks in the Ubpper Divi-
sion Clerks Grade with effect from 1st
January, 1947 7?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRL
SAWAL SINGH SISODIA}): (a) Yes, Sir.

(b} Orders have already issued to give
the benefit of the Court’s judgement to all
the similarly placed ‘B’ Grade Clerks in
the Office of the Textile Commissioner,
Bombay.

{c) and (d) Each such case of ‘B* Grade
Clerk working in other Government
Departments|Offices for according similar
benefit is/would be considered on merits
when rececived from the concemned Depart-
ment/Office.

Punishment to Employees of Border Road
Organisation.

8160. SHRI M. M. LAWRENCE: Will
the Minister of DEFENCE be plensed to
state ‘how many employees of the Border
Road Organisation were punished with:—

(i) dismissal (ii) Suspension (iii) court
miariial (iv) denial of promotiona (v)
break in service (vi) forfeiture of pay
and allowances (vii) barring increments
etc; year-wise details during the years
1978-79, 1979-80 and 1980-81, in
connection with agitation, collective
bargaining amd other trade union
activities?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): The number of
employees of the Border Roads Organisa-
tion, who were punished with dismissal,
denjal of promotion, break in service,
forfeiture of pay and allowances and
barring increments, during the years
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forindulging is agitations, collective bargain-

ing and other trade union activities is as under—

1978-79 1979-80  1980-81
Dizmissal Nil 23 2
Denial of promotion Nil Nil Nil
Break in service . Nil Nil Nil
Forfeiture of pay and allowances Nil 89 138
Nil 4 1

Barring increments

2. Suspension and court martial do not by themselves constitute punishments.

However, information
martial is as follows:—

in respect of the personnel

suspended/tried by  court

1978-79 1979-80 1980-8:
Suspension Nil 15 ~Nil
Court martial . i) 26 s

Mulberry and Tasar Rearers Covered by
Cooperatives

Bl6l. SHRI R. P. DAS: Wil the
Minister of COMMERCE be pleased to
slate:

(a) the number of mulbarry and tasar
rearers covered so far by the cooperatives
of West Bengal, Bthar and Orissa:

(b) who are the orguanisers of these co-
operatives, the businessmen or the
workers; and

{c) the numbers of members and the
organisers of fthese cooperalives belong-
ing to Tribals und Scheduled Castes, Staie-
wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The number of mul-
berry and tasur rearers covered so far by
cooperatives in West Bengal, Bihar and
Orissa is as follows:—

West Bengal—about 6,000 (mulberry)
Bihar—about 3,000 (tasar)
Orissa—about 30,000 (tasar)

(b) The organisers of these cooperatives
are rearers themstlves,

tc) The members of cooperatives in
Bihar und Orissa are mostly tribals. Im
case of West Bengal, the mulberry seri-
cultyrists are mostly nontribals and non-
scheduled castes.

Death of a2 Sub-Mapager of ILakhimpur
Kheri Branch of Punjab Sind Bauk

8162. SHRI JAGPAL SINGH: Will the
Minister of FINANCE be pleased 1o statc:

(a) whether it is a fact that in 1979 a
Sub-Manager of Punjab and Sind Bank
Mr. A. P. S. Uppal was found dead of
gun snots inside Lakhimpur Kheri Branch;

(c) if so, details thereof stating the cir-
cumstances under which the death of Shri
Uppal occuorred; and

(¢) the result of the investigations made
in the case?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b}
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Yes, Sir. The Punjab and Sind Bank has
reported that on 18th April, 1979 Shri
Uppal was found lying injured on the floor
of the strong room of the branch, with a
gun in his hand. He was rushed to the
Civil Hospital Lakhimpur Kheri where he
succumbed to his injuries.

(c) The matter was enquired into by
U.P. State CI.D. whose finding was that
it was a case of suicide, not murder.
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Export Farpings from Agricultural
Commodities

8164. SHRT1 B. V. DESAL: Wiil the
Minister of COMMERCE be pleased to
statc:

{a) whether duc¢ to encouraging perfor-
mance so far in regard to farm production
exports of agricultural items have exceeded
target for the second year in succession;

(b) if so, whether export earning from
agricultural commodities in the first nine
months of the current financial year have
shown ‘an increase of about 30 per cent
over the same period last vear;

(¢) if so. whether in view of this increus-
ing trend Government are considering o
utilise thc earnings through farm exports
for betterment of the farmers and also for
improving agricultural production in the
country;

(d) what are the commoditics which have
shown increase in exports and whatl sieps
the Union Government consider to take
during the next financial years for im-
proving production of those farm goods;
and

(e) if so, whether Government are con-
fident of increasing tnhe farm export during
the next financial year also?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and. (b). Yes, Sir. i

(c) and (d) Major agricultural ftems
which have shown an increase in export
earnings are tobacco, cashew processcd
foods, rice, sugar and caster oil. The
mechanism of the minimum export price
is utilised in respect of many items to
ensure to the growers a fair and remupera-
tive price for their products. The State
Governments are also being advised to
increase production.

(e) Bfforts are being made to uicrease
the export of agricultural items.
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Stoppsge of Funding Sick Units

8165. SHRI CHITTA BASU: will
the Minister of FINANCE be pleased
to state:

(a) whether the Industrial Reconstruc-
‘tion Corporation of Tndia has in a major
policy shift decided to stop funding sick
Baits to meet their cash losses; and

(b) if so. the ulternative source of
fund available with such sick units, as

need assistance, to meet their cash los-
ses?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). There has been no shift in the po-
licy of IRCI regarding provision of funds
required by sick units. The Corporation
is however !laying mora emphasis on
aspects meaningful for rehabilitation such
renovation, modernisation and  updating
of technology etc. instead of financing
the units to meet their cash losses. The
cash losses are also being financed by
IRCI to the extent these losses are project-

ed as an integral part of an agreed rchabi-
litation scheme.

Export of Iron Ore to Sonth Korea

8166. DR KRUPASINDHU BHOI:
Will the Minister of COMMERCE be
pleased to state:

(a) whether South Korea has agreed to
bauy more iron ore from India;

(b) f so, whether any agreement has
been reached; and

(c) the quantity proposed to be sup-

plied now and the terms and conditions
of the agreement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
P. A. SANGMA): (a) to (c). India ex-
ported a quantity of 3.06 million tonnes
of iron ore to South Korea during 1981-

82 as against 2.21 million tonnes during
1980'81-
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MMTC has concluded two agrecments
with South Korea for supply of iron ore
during the years 1982-83 to 1985-86.
Negotiations ' regarding the quantity to be
*supplied during 1982-83 are yet to be
held.

Robbery in Garha Branch of S.B.I.
Madhya Pradesh

8167. SHRI SUBHASH YADAV: Will

the Minister of FINANCE be pleased to
state:

(a) whether Garha Branch of the
State Bank of India in Madhya Pradesh

was looted by robbers on the 13th March,
1982;

(b) if so, the details of the robbery;

(c) whether any arrest has been made;
and

(d) whether any preventive measures
been taken by Government in this regard
and if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a) and
(b). State Bank of India has reported
that on 13th March, 1982 some armed
robbers entered its Garha (Jabalpur)
Branch. After forcing the Branch Mana-
ger and the Head Cashier to open the
cash box and cash safe they decamped
with a sum of Rs 1,58,403.

(c) According to the bank six persons
are reported to have been arrested and
an amount of Rs 1,58,005 has also
been recovered by the police.

(d) The security measures obtainine in
the public sector banks are censtantiy re-
viewed by the banks themselves and
also by the Government. Government
have issued dctailed instructions to the
public sector banks towards strengthening
their internal security arrangemcnts. Gov-
emment have also requested all tha State
Governments to curb effectively incidents
of dacoities and robberies in banks.
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Purchase of Public Sector Products by
Govermnent

8168. SHRIMATI MOHSINA KID-
WAL Will the Mmister of FINANCE be
pleased to state:

(a) the reasons for which public sector
undertakings have been allowed to sell
their products to Government, especially
to the Director General of Supplies and
Disposal, at a much higher price when
the same products can be purchased at
cheaper rates from private sector umits;

(b) the difference of prices that has
been allowed for products of the public

sector units; and

{c) whether it is a fact that this higher
margin of prices leads to delay in plac-
ing orders and execution of works?

THE MINISTER OF STATE IN THE
MINISTRY  OF FINANCE SHRI
SAWAT SINGH SISODIA) (a) The price
& purchase preference policy has been
re-introduced keeping in view that invest-
ments in public enterprises are made on
overall grounds of public policy and not
merely on commercial considerations, to
ensure that the capacities created are
utilised optimally.

(b) A maximum of 10 per cent price
preference has been provided.

(c) The policy on the subject is clear
and there should not be cause for any
delay in placement of order and execu-
tion of works.

Tea Industry in North Bengal

816%3. SHR1 SATYAGOPAL MISRA:
Will the Minister of COMMERCE be
pleased lo staie:

(a) whether Government are awarc that
the tea industry in North Bengal has
been affected by unsatisfactory supply of
coal by the Railways to the tea gardens;

(b) if so, the details thereof; and

(c) the steps taken by Government for
the adequate supply of coal to the tea
gardens of North Bengal?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Yes, Sir.

(b) and (c). The matter was discussed
in the National Meet on Tea held in New
Delhi on 3-8-1981, where the represen-
tative of the Railway Ministry was also
present. The meeting urged the Railways
to provide full movement facilities for
transport of coal to meet the requirement
of the tea garden. More recently, a meet-
ing was conducted by Tea Board om
4-2-82 with Tea Producer Associations.
Railways and Coal India to review the
movement of coal the tea pardens in
North Bengal. It was pointed out to the
represontative of the Railwavs that  out
of 120 rakes sponsored by Tea Board in
1981, tme Railways had moved only 30
rakes. The industry had thus to procure
the balance reguirement of coal by road
transport at higher cost. The representu-
tive of Eastern Railway explained that
heavy loading of coal having been comit-
ted for the power houses, the percentage
of loading for high priority sectors had
considerably increased. The tea industry
being a pon-priority industry had, there-
fore, been demied the normal quota, He,
however, assured that the Railways would
try to improve coal movement for the
gardens.

News-Ttem captioned “Bihar May ralse
Silk Production”

8171, SHRI HARINATHA MISRA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Government® attention has
been drawn to the news-item under the
caption “Bihar may raise silk  produc-
tion” as published in the “Economic
Times” dated 18th March, 1982: .

(b) if so, whether production of raw
silk is expected to increase to 2.42 lakh
kg. in Bibhar during the current financial
year as against 2.22 lakh kg. in 1979-80;

(c¢) whether a provision of Rs. 2 crores
bas been made for development of seri-
culture during the next financial year
which is expected to boost the production
in future;
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(d) whether over 1.25 lakh families,
mostly belonging to Scheduled Castes and
Scheduled Tribes, are engaged in the silk
industry; and

(e) if the answers to (b), (c¢) and (d)
be in the affirmative whether Government
propose to give technical assistance and
financial belp in the field if so, how, and
if not, reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Yes, Sir.

(b) Yes, Sir.

(c) No budget provision for next finan-
cial year (1983-84) has yet been made
under any scheme. The budget provision
for 1982-83 under the Interstate Tadar
Project is Rs. 1.44 crore, out of which
Bihar also will get its due share.

(d) It is correct that most of the fami-
lies producing tasar silk in Bihar belong
to Scheduled Tribes/Castes.

(e) Yes, Sir. The Central Silk Board of
Government of India provides technical
assistance to the State Government by con-
veympg technical approval to the sericulture
development schemes proposed by the
State Government every year. Besides, the
Board has set up a Research and Train-
ing Institute, Sub-stations, Extension Cen-
tres and Basic Seed Multiplication and
Training Centres in ihe tasar and mul-
berry belt of Bibar.
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. Requirement of Cotton by NTC Mills -

8173. SHRI P. RAJAGOPAL NAIDU:
Will the Minister of COMMERCE be
pleased to state:

(a) the total quantity of coton required
by N.T.C. Mills during 1981-82; and

(b) whether this cotton is purchased
within the oountry or it is imported from
outside?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The consumption of
cottom of N.T.C. mills during 1981-82 was
9.50 lakh bales approximately.

is procured by
However,

(b) Normally, cotton
N.T.C. mills indigenously.
during 1981-82, N.T.C. procured a eligible
quantity of cotton of a particular variety
imported by the Colton Corporation of
India.
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Anomalies under New Pension Liberalisa-
tion Rules

8174. SHR1 R. P. DAS: Will the Min-
-ister of DEFENCE be pleased to state:

{a) whether Government are. aware of
the serious anomalies under the new Pen-
sion Liberalisation Rules which give more
pension to an Army Major recently retir-
ed as compured to a Major General retired
under the previous Rules; and

(b) if so, whether Government propose
{0 look into the matter again?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEfENCE (SHRI K. P.
SINGH DEO): (a) The Goveroment
decided to merge a portion of dearness
allowamce with pay in respect of those who
retired on or after 30-9-77 and also to in-
troduce a liberalised formula for assess-
Jment of pension in respect of those retiring
on or after 31-3-79. Comnsequently, sthe
rates of pension of service officers were
revised. The analogy cited is, however not
correct. A Major who retired after these
liberalisations is now emtitled to a pension
.of Rs. 875 plus periodic relief of Rs. 275
i.e. a total of Rs. 1150 per month. As
against this, a Major General who retired
immediately before the above liberalisa-
tions is entitled to a higher pension of
Rs. 1425 per month (pension Rs. 1050 and
refief Rs. 375).

(b) Does pot arise.

"Board of Directors of Six Natioaalised
PBanks

8175. SHRI CHANDRA PAL
SHAILANI:
SHRI BHEEKHABHATL:

SHRI KRISHAN DATT
SULTANPURTI:

Will the M:nister of FINANCE be
pleased to state:

(a) whether the motification of Board
of Diectors of i~ Nationalised Banks out
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of 20 Nationalised Banks is held up, if
%0, the reasons thereof;

(b) whether letters to the proposed
Directors of six Nationalised Banks asking
for their consent have been issued;

(c) if so, reason why delay in notifica-
tion;

(d) whether any changes are cootem-
plated in the construction of these Boards;

(e) if so, the reasons thereof and under
which rules;

(f) whether any such changes have
taken place in the past also and the details
thereof even after obtaining the consemt
of the proposed Directors; and

(g) whether Government have proposed
the names of SC|ST members on these
boards., if so, their names and also the
pames of SC/ST members on the boards
of Directors of other nationalised baoks
for which notification have already besm
1ssued?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1 JAN-
ARDHANA POOJARY): (a) to (g
Government have already issued notifica-
tions constituting new Boards of Dimec-
tors of 19 nationalised banks out of a
total of 20 nationalised banks. Action is
in progress to constitute the Board of
Directors of the remaining one bank. The
consent of the person proposed to be ap-
pointed as a Director is normally taken
along with other declarations. Appoint-
ments of Directors are finally made by
Government in accordance with the pro-
visions of clause 3 of the Nationalised
Banks (Management and Miscellaneous
Provisions) Schemes, 1970, and 1980.

Onpe non-official Director in cach of the
17 out of 19 Boards of nationalised banks,
which were constituted recently, detongs to
Scheduled Caste or Scheduled Tribe. The
names of these persons are indicated im
the statement enclosed.
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Statement

Statermert shoving names of Direclors belonging  to Scheduled Caste{Scheduled Tribe. on the Baords of

Directors of

17 Nationalised banks.

S.No. wame of the Bank Name of the Director Whether belongs to
Scheduled Gaste/
Scheduled Tribes
1. CGentral Bank of India Shri Dayarumbhai Jamnadas Sclieduled Caste
Vaishnav

2. Dknk of India Shri Jaidev Baghel Scheduled Tribe

3. Punjal National Bank Dr. Bhanu Prasad Pandya Scheduled Caste

4. Baak of Baroda | Shri Bhag Singh Scheduled Caste

5. Pigud and Sind Bank Smt. Jamuna Sulankyv Scheduled Caste

6. Canura Bank Dr. N.D. Kamble Scheduled Caste

7. Unit+d Bank of India . Shri Horen Jones R Jeen Scheduled Tribe

8. Den.. Bank Shri Kalidas Parmar Scheduled .C.as:tr

9. Syuilicate Bank . Dr. Ishwar . Chavan Scheduled Caste
10, Uniou Bank of [udi., Dr. K.D. Vasava Scheduled Tribe
1. Allshabad Bank . Shri Dinesk Chandea Barman Scheduled Tribe
12, Todian Bank Shri A. Ponnudurai Scheduled Tribe
13. Bank of Maharashtra Shri Ramesh Jivan Bansod Scheduled Caste
14.  Tudian Overeas Bank Shri Ram Charan Scheduled Caste
15.  Corporation Bank Shri T. Babu Master Scheduled Caste
6. New lank of Tndia Shri Daulat Ram Negt Scheduled Tribe
17.  Oviental Bank of Conpnerer Shri Nareudra Pratap Singh

Schedaled Trilae

Acgmisitions of the Property of Sanchaita
for ' Equitable Distribution among Deposi-
tors

8176. PROF. RUP CHAND PAL: Will
the Ministsr of FINANCE he pleased (o
state:

(a) whether the State Government of
West Benpal has suggesied to the Union
-Government the enactment of a law (o en-
able the Centre for the acquisition of the
property ot the Sanchaity for equitable dis-
tribution among the depositors;

(b) if so, whether Government are
going to katroduce a Bill in this hehalf in
this session of Parliament;

(¢) if not. the reasons (herefor; and

(d) measures being thought of by the
Central Government to protect the inte-

rest of the depositors of the Sanchaita?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) to (d).
The State Government of West Bengal has
forwarded a copy of a special law enacted
in 1948 by the then State Government of
Mysore for consideration whether a simi-
lat law could be enacted by the Central
Government in relation to M/s Sanchaita
Investments of Calcutta. This proposal,
alongwith other matters arising out of re-
cent judgement of the Hon'ble Supreme
Court, is being examined, in consultation:
with the Ministry of Law.
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Hindi Work Load in C.C.I. and E. Office

8178. SHRI D. M, PUTTE GOWDA:
Will the Minister of COMMERCE be

pleased to state:

(a) whether any study of Hindi work
load has heen made in the Office of the
Chief Controller of Imports and Exports;

{b) the number of Hindi Translators
and also the Hindi Officers working in that
oflice;

(c) whether it is a [act that more Hirdi
Officers are required to be posted to
attend the disposal of Hindi work;

(d) whether it is proposed to create the
post of Senior Hindi Officer at the cost of
Junior Hindi posts;

{e) if so, the details and the considera-
tions thereof; and

(f) what action is proposed to be taken
by Government to reverse this decision of
the Chief Controller of Imports and Ex-
ports Office?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Yes, Sir,

(b) Hindi Officer 1
Sr. Hindi Translator 4
Hindi Translator 4

(c) to (f) Keeping in view the imme-
diate work Joad involved, two posts of
Senior Hindi Translator and two posts of
Hindi Typist were sanctioned temporarily
on 10th November 1981, pending final
assessment of the requirement. No further
proposals have been drawn up so far.

Investment from Foreign Countries on
Liberalised Conditions

8179. SHRI KRISHNA KUMAR
GOYAL: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that during her
recent visit( to UK. the Prime Minister
extended an invitation for investment from
foreign countries on liberalised conditions;
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(b) If so, the details thereof; and

(¢) the reaction of the British capital
thereto?

THE MINISTER OF FINANCE (SHRI
PRANAB MUKHERJEE): (a) and (b)
During her recent visit to the UK, the
Prime Minister requested the U.K. parties
to make investments in our country in high
technology industries and export oriented
projects within the parameters of our
approved investment policy. She also
referred to the steps being taken to simplify
procedures to reduce delays and to expedite
procedural formalities.

(c) It is too early to know the reaction
of the prospective investors,

o Ao Mo H STHY qaf W FH
wx qiy  wfgwfal w1 eqrET=Ion

§180. > TAT W wWrE : HT
I WAl Tg qA AT FAT FT o

(%) ¥ T IO FRAT &
5 wgEqm 9@ W W FW AN
gfgefen &1 v fafase safy &
wqraeaR R ST =fgw

(@) afz g, @ & sire2 wrdo
Framr # @ fray wiierdy & R
fafese wafyr avrq & 99 F SR
R R

() STET TIATRIRGT T F F
;T FW g AR wg wfgsial
¥ @19 gg AT aqid F4 qTF @
g ?

AT HAY (» W0 FwEHAT ) ¢
(F) & (7). mgeaqr 7@ a7 A
F Ay wfusfal w1 o fafesz
Ty ¥ oA £O & 9w ¥
T AFHEO U mRw Ag ¥
wet Fw fReror aETRwTeT 8T dEy

CHAITRA 26, 1904 (SAKA)

Written Answers 126

@ e F1 fafiws eomqamt § & W
W A waEa & fqg ame
Frrw #1 safa frutfa # g8 & 1
Sgl 9% AWg gl, WEF gq
TR F aqaw e s § awd
f& g a1 a7 wFEEE 7% )
e § @ g

Introduction Micro-processor Based
E. D. P. Systems

8181, SHRT SOMIJI BHAI DAMOR:
Will the Minister of FINANCE be pleased
10 state:

(a) whether Governmenl are consideriog
seriously a proposal for introduction of
Micro-Processor-Based E.D.P. Systems in
the Income-tax Department;

(b) whether the Income-tax Employees’
Associations/Union and Federations repre-
senting Class III employees have been con-
sulted for introducing the new Mimro-Pro-
cessor Based EDP. Systems because it
will mar chances of promotions and cause
retrenchment in Income-tax Department;

(c) if so, what are the views of the
Associations/Unions and Federations; and

(d) whether Government are going to
abandon the Scheme because it goes against
the interest of the employees of the L.T.

Department?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAIL
SINGH SISODIA): (2) to (d) An im-
ported Programmable Calculator System
is functioning in the Directorate of QOrga-
nisation and Management Services (In-
come-tax) since November, 1975, The‘
System has since been declared obsolete by
the manufacturers and its continued func-
tion to full capacity is not assured because
of want of imported spares. It is, there-
fore, proposed to replace the system by
Micro—processor based E.D.P, System
which is indigenously manufactured.
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The systemn which hus been functioning
since 1975 has not caused any retrench-
ment or marred chances of promotions of
the employees of Income-tax Department.
1t bas not, therefore, been found necessary

to consult the Employees Associations/
Unions and Federations.

Export of Onion Powder and Onions. ,

8182. SHRI KUSUMA KRISHNA
MURTHY: Will the Minister of COM-
MERCE be pleased to state:
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{a) what are the details of export of
onion powder and onions during the last
three years in terms of quantity and value
both in public and private sectors; and

(b) what steps bhave been (aken to
monitor and also assist this potential source
of foreign exchunge and local employment?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Export of
dehydrated oniony including onion powder
and fresh onioms during the last three

years has been as follows:

Qty : M.T.
Val : Rs. Crores
Year Fresh Onions . Dehydrated anions
including cnion
powder
Qty. Val. Quy. Val.
- =" b T——
1979-80 70970 11-2 113 012
198¢-81 (Provi.) 181238 292 203 022
1981-82 (Provl.) 166000 29-27 516® a-6q

e

(b) Export of gebydrated onions includ-
ing onion powder ig allowed freely and
Processed Foods  Export Promotion
Council monitors the export and assists the
exporters to develop exports, Export of
fresh onions is capalised through NAFED.

Private trade was permitied to export
onwons as associated of NAFED.

Violation by Foreign Fishing Boats on East
Coast

8183. PROF. P. J. KURIEN: Will the
Minister of DEFENCE be pleased to
state:

(a) whether Government are aware that
foreign fishing boats are regularly violating
our water on the Fast Coast; and

(b) the number of foreign fishing boats
actually seized in 1981, giving details of

(# for the period April, 81 to Feb. 82)

their origin and the fines, etc., levied on
them?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P,
SINGH DEO): (a) Government are
aware that certain foreign fishing boats
unauthorisedly intrude in our waters off
the East Coast.

(b) The total number of foreign fishing
trawlers actually seized in 1981 along with
details of their origin is as follows:—

Taiwanese 9
Thai 14
Sri Lanks 4

. 27

Legal action against these trawlers is
being pursued.



129 Written Answers

Quantity of Rubber Imported by S.T.C.

8184. SHRI SKARIAH THOMAS:
Will the Minister of COMMERCE be
pleased to state:

(a) the quantity of rubber imported by
S.T.C during this year;

(b} whether it has affected the domestic
price >f rubber; and

(¢) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR!
P. A, SANGMA): (a) In calendar year
1982 S.T.C. has so fur contracted for im-
porl of 13,000 MT of rubber, out of which
12,600 MT has already arrived,

(b} and (c) The policy of the Gov-
ernment to import natural rubber to bridge
the gap between production and consump-
tion has facilitated reasonable gtability in
domestic price of rubber during 1981-82.

Closure faced by small  scale dye stuff
Units im Maharashtra

8185, SHRIMAT] USHA PRAKASH
CHOUDHARY::

SHRI R. P. GAEKWAD:

Will the Minister of FINANCE be
pleaseq to state:

(a) whether it is a fact that small scale
dye stuff units in Maharashtra face closure
following the total withdrawal of exemp-

tion from excise duty by the Centre:
{b) whether

consider continuing the exemption {o (hese
units; and |

Government propose (o

(c) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAT
SINGH SISODIA): (a) to (c) There has
been no total withdrawal of exemption
from cemtral excise duty to small scale
549 1L.8—5
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synthetic organic  dyestuff units, How-
ever, ag a part of the 1982 Budget, the
exemption scheme in respect of synthetic
orgainc dyestuff units in the small sector
nas been modified to provide for full ex-
emption from central excise duty to udits
having annual turnover not exceeding
Rs. 1 lakh and partial exemption to the
extent of 50 per cent of the duty payable
to units baving annual clearances between
Rs. 1 lakh to Rs. 15 lakhs. The ceiling
on the quantum of duty advantage avail-
able to gmall manufacturers has not under-
gone substantial change.  There does not
seem to be, therefore, any cause for small
manufacturers of synthetic organic dyestuffs

to close their units on this account,

Powers of Non-Gazetted Officers Acting as
Finance and Accounts Officers

8186. SHRI HIRALAL R. PARMAR:
Wili the Minister of FINANCE be pleased

to state:

(a) whether a non-Gazetter Officer,
acting as Finance and Accounts Officer,
incharge of administration and accounts,
can issue orders relating to appointment,
increment, verification of service in the
service book etc., of the. senior Class-TT

Officers:

(b) whether such a non-Gazetted Officer
can sign the statements of finance and
accounts for the budget purposes certify-
jng the proper utilisation of grants;

(c) if so, what is the scope of the
authority that such an officer hag on the
administrative and budget matters concern-
ing the Gazetted Class-T Officers; and

(d) whether necessary imstructions in
this regard are proposed to be issued?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODLA): (a) to (c) No, Sir.
There are no non-Gazetteq Officers who
act ag Finance and Accounts Officers in-
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charge of administration and accounts.
However, non-Gazetted Officers (SAS
Accountants) in Audit and Pay and
Accounts Offices, incharge of administra-
tion and accounts have been designated as
Section Officers and have been authorised
only to attest the entries in the service
books of non-Gazetted officers, other than
those on the firsi page thereof and those
relating to annual verification of service
which are required to be done by Accounts
and Audit Officers. No powers have been
delegated to these Section Officerg to issue
orders relating to appointments, incre-
ments, verification of service in the service
books ete, of Class II (Group ‘B’) Officers
or to sign the statements of finance and
accounts for budget purposes, certifying
proper utilisation of grams. They have
also no authority in respect of administra-
tive and budget matters concerning Class I
(Group ‘A’) Officers.

(d) There i no proposal to revise the
existing delegation of powerg to these
Officers. ’ s |

]

3
1)

Clearance of Watch Components Ymported
by Small Units

8188. SHRI UTTAM RATHOD: Will
the Minister of COMMERCE be pleased
to state:

(a) whether due to certain lapses in the
import policy watch components imported
by a number of small units had been
cleared by the import authorities in an
unauthorised manner, resulting in huge
losses and; &

(b) if so, whether the matter has been
investigated and whether any measures are
contemplated to rectify the loopholes in
the import policy? '

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b) No
cases have come to notice of Government
in which due to any provisions in the im-
port policy pertaining to watch compo-
nents, any unauthorised imports have
taken place resulting in huge losses.
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. .Bifurcation of A. 1. and ITDC and,.
Appointment of Joint Chairman

8189. SHRI RASHEED MASOOD:
PROF. AJIT KUMAR MEHNTA:
SHRI RAM VILAS PASWAN:

Will the Minister of TOURISM AND
CIVI AVIATION be pleased to state:

(a) whether Government propose to
bifurcate Air India and ITDC and appoint
a joint Chairman for both; and

(b) if so, the decision if any takem by
Government in this regard stating the con-
siderations which led the Government to
bifurcate Air India and ITDC?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA): (a) and (b) Air India and
ITDC are two separate Corporations and
have a Chairman of their own. There is
no proposal to have a common Chairman
for these two Corporations.
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Amount to be spent on Purchase of Planes
and Airbuses

8191, SHRI CHIRANJI LAL SHAR-
MA: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

(a) tolal amount (o be spent during
1982-83 for purchase of planes and air-
buses; and

{b) number of planes and airbuses to
be purchased during the above period?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A, P, SHAR-
MA): {a) and (b) Government approved
Indian Airlines proposal for acquisition of
four Boeing 737s and two  Air-buses
A300B4 at 2a total project cost of
Rs. 1692 crores, during the period
1982-83. An estimated amount of
Rs. 11.15 crores will be spent during
1982-83.

Air India have submitted a proposal for
the purchase of three Airbus aircraft
during 1982-83 at an estimated cost of
Rs. 180,32 crores. They have placed a
Letter of Intent for two Airbus aircraft in
the first instance making an initial deposit
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of $3 million. The purchase of third
aircraft is under consideration.

The Tost of two aircraft would be
Rs. 127.86 crores which would be paid
during 1982-83,
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Import of Stainless Steel during 1981-82

8194, SHRI S. T. QUADRI: Will the
Minister of COMMERCE be pleased 10

stale:

[a) whether an article has appeared in
the Economic Times dated 22 March, 1982
regarding imports of huge quantities Of
stainless steel during the year 1981-82;

(b) if so, the total quantity so imported
and the value thereof;

(c) whether such large scale imports
are made on account of defective import

policy; and

(d) if so, what steps Government pro-
pose to take to stop such imports to con-
serve the scarce foreign exchange and save
indigenous industry?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (d) There
was a news item in the Indian Express of
22nd March, 1982 regarding the alleged
“irregularities” in steel imports. Represen-
tations from the industry were also receiv-
ed regarding these alleged imports.

A Public Notice was issued bearing
No. 15-IYC(PN)/82 dated 30-3-1982 to
clarify that stainless/heat resisting steel
folded sheets and angles were covered by
the list of items which were canalised for
imports through Minerals & Metals Trad-
ing Corporation of India Ltd., and Steel
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Authority of India Ltd, under the import
Policy for 1981-82. The same position
has also been made clear in the import
Policy for 1982-83 announced on Sth
April, 1982,

(b) and (¢) Complete details are being
collected and will be laid on the Table of
the House.

Excise relief songht by Nilgiris Bought ieaf
Tea Munufacturers Association

8195. SHRI R. PRABHU: Will the
Minister of FINANCE be pleased to
state: !

ta} whether the Ministry of Finance
have received any memorandum submitted
by Nilgiris Bought Leaf Tea Manufacturersy
Association seeking excise relief which will
help the small growers of tea in South
India; and

{b) if so, what action has been taken ~
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAL
SINGH SISODIA): (a) Yes, Sir.

(b} The matter is under examination.

Sceking Opinion/Advice of Law Ministry
on Controversial Articles of Association.
and Election Rules of AEPS

8196. SHRI ANANDA PATHAK:
Wilt the Minister of COMMERCE be
pleased Lo stute:

(a) what was the amount paid in the
accounting years 1979, 1980 and 1981 by
the Apparels Export Promotion Council on
occount of lawyers fees and other legal
expenseg in connection with the legal suits
initiated by some members of the Council
in respect of defective Articles of Associa-
tion und Election Rules and also against
the elections held thereunder;

(b whether Government nominees of
the Executive Committee of the Apparels
Export Promotion Council have ever con-
sidered it necessarv io seek the opinion
andfor advice of the Law Ministry on the
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. controversial Articles of Association and
" Election Rules;

(c) if so, when and with what results;
and

(d) if not, whether this is proposad 10
be done now?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The amount paid
by the Apparels Export Promotion Council
by way of fee to lawyers for contesting
cases in the courts of law during 1979, 1980
and 1981 ig as follows:—

Year Amount (in Rs.)
1979 26,850

1880 6,600

1981 18,819 (provisional)

(b) to (d). The proposal of the council
for retention of certain Articles of Associa-
tion rclating to elections and retirement of
membery of the Executive Committee of
the Council was endorsed by the Admini-
strative Deptt. to the Regional Director
Departmefit of Company Affairg (Com-
pany Law Board), Kanpur in August,
198t.

News-Item Captioned “JCM Circumvent
ed on D.A. Issuc”

8197. SHRI NIREN GHOSH: will
the Minister of FINANCE be pleased to
state:

(a) whether the attention of Govern-
ment has been drawn towards the news-
item appeared im the ‘Indian Express
dated 17th March, 1982 that JCM had
been circumvented on DA issue; and

(b) if so, the reaction of Government
thereto?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI

SINGH SISODIA): (a) Yes, Sir.

(b) The proposal of the Official Side for
(i) merger of Dearness Allowance sanc-
tioned to the .Central Government
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employees at the average index_level 320
with pay for House Rent Allowance,
Compensatory (City) Allowance and Re-
tirement benefits, and (ii) payment of the
additional amounts of House Rent Allow-
ance and Compensatory (City) Allowance
resulting from the above merger in the
Provident Fund Accounts of the employees
till 28-2-1983 and (iii) Payment of the
additional Dearness Allowance resulting
from three instalments accruing upto

_ 28-2-1982, into the Provident Fund

Accounts of the employees, was discussed
in a formal meeting of the Standing Com-

- mittee of the Joint Consultative Machinery

held 'on 15-2-1982, All Members present
at the meeting except one agreed to the
Government’s proposals in this regard.
One Member of the Staff Side who -ould
not attend the meeting sent a communica-~
tion opposing the Governmeni's proposal
regarding the mode of payment. There-
after, considering that the proposals were
acceptable to a large majority of the re-
presentativey of the employeer
Government issued orders in thig regard.
Thus, there was no circumvention of the
Joint Consultative Machinery.
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Allotment of Export Quota of Sugar to

India

8199. SHRI SUDHIR GIRI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that the In-
ternational Sugar Organisation hag ngreed
to allot an export quota of 65 lakh
tonnes {0 India for the year 1982.83;

{b) the total quantity of sugar avail-
able this year for export;

(c) the International
per tonne; and

price of gugar

(d) the total amount expected to be
earned as foreign exchange due to the
export of sugar this year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA}: (a) No, Sir. The
decision of the International Sugar
Organisation is likely to be known by
mid-May 1982

(b) Sugar production is estimated to
be over 68 lakh tonnes for the
Year 1981-82 and an exportable surplus
would be available,

(c) The price for white sugar based
on the London Daily Price on 5th April,
1982 was £172 PMT fo.b,

(d) The total foreign exchange realisa-

tion on export of gugar would depend om '

the quantity of sugar exported and the

Internatiomal price prevalent at the time
of export.

Orders for Export of BRauxite to Dubai

8200. SHRIMATI MADHURI SINGH:

Will the Minister of COMMERCE be*

pleased to state:

(a) whether it js a fact that orders for
export of huge quantity of bauxite were
received from Dubai but these ceuld not
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®¢ implemented due tfo a wrangle
between the STC and the MMTC;

(b) if so, whether Government propose
inquiring into the causes leading to
squandering away of export orders on
account of a row between the two public
ur}denakings; and

(c) what steps are proposed to avoid
such a situation in future?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c) The
Chemical & Pharmaceuticals Corporation
of India Ltd.. had received an enquiry
dated 28-1-1982 from a party of Abu
Dhabi for export of 1,20,000 MTS of
Bauxite with "an alumina content of Min.
53 per cent. In case the alumina content
exceeds 50 per cent exports are allowed
within a limited ceiling on first-come-
first served basis, As such, CPC applied
for issuance of licence. However, the
CPC received a talex from the buyer on
23-2-82 that he had already finalised the
confract from another source of supply
and as such no export order was given
to CPC.

Clear instructions have been issued to
the two Public Sector Corporations to
avoid any possibility of dispute regarding
the handling of export items,
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Loans Advanced to Implement 20-Point.
Programme . N

' 8201, SHRI MOHAMMAD ASRAR
AHMAD: Will the Minister of
FINANCE be pleased to state:

,

(a) the number of persong (Bank-wise
and State-wise) who were advanced loans
during the financial years 1979-80,
1980-81 and 1981-82 in order to imple-
ment economic programme and 20-Point
Programme in the category of Rs. 1000—
2500, 2500—5000, 5000—7500, 7500—

10,000, 10,000—15.000, 15,000—20,000
and above 20,000;
(b) the number of weaker sections

benefited by these loans;

(c¢) the above information bank-wise
for the district of Budaun and Ettah; and

(d) guide-lines issued by Government of
India_for the advancement of loans to
weaker gections and others?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to
(d) The present duta reporting system
does not yield statistics, district-wise or
banw-wise as sought for in the question
regarding bank advances under 20-Point
Programme. However, the data relating
to assistance to beneficiaries of the pro-
gramme as at the end of December 1980
(latest available) is given below:—

Amount outstanding
(Rs. in crores)

No. of Accounts
{in thousands’

o wr —— — p— — ————— e e ¢ e e R s e B e

State Bank of India Group .
Nationalised Banks

Total Public Scctor Banks .

o528 032
2815 766
5343 1718

—

—

All the banks have been advised to
play an effective role in the implementa-
tion of 20-Point Programme. The banks
formulate their own gchemes and also
participate in various Government spon-
sored development programmes to  belp
the beneficiaries belonging to the weaker
sections of the society, The detafled

guide-lineg issued by the Reserve Bank
of India to commercial bapks in Octo-
ber 1980, inter-alia, relate to ensure that
at least 40 per cent of their advances to
the priority sectors should be extended
by the year 1985 to agriculture and al-
lied hctivities, and the direct advances to
the weaker sections in this sector should

a
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reach a level of at least 50 per cent of
the total direct Jending to agriculture by
1983, Similarly, banks were advised that
at least 2.5 per cent of their advauces
to small scale industries should be cxten-
ded to weaker scctiong by the year
1985.

Proposal to Scrap .Cash .Compensatory
Support to Export of Garments

8202. SHRI V. S. VIJAYARAGHA-
VAN: Will the Minister of COMMERCE
be pleased to state:

(a) whether Government propose to

scrap the cash compenstory support to

export of garments; and
(b) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) There is no such
proposal at present,

(b) Does not arise,
Cut in IDA Loans to India .,

8203. SHRI MADHAVRAO SCIN-
DIA: Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that I.D A,
loans to India are proposed to be reduc-
ed by 474 per cent as agaimst a reduction
to TDA contribution by donor countries
(from $4100 million to $§ 2600) by only
36.4;

(b) if so, the reasons for disproportio-
nate cut in IDA loans to India; and

(¢) what were the main reasons- as-
signed by the U.S.A. for not contributing
itg share of the IDA loans?

THE MINISTER OF FINANCE
(SHRI PRANAB MUKHERIJEE): (a)
and (b) Consequent upon a reduction
in the contributions of the United States
and some other donors to the second in-
stalment of the Sixth Replenishment of
IDA, there is a redoction in its commit-
ment authority for the fiscal year 1982.
. -While a reduction in the amount avail-
able for commitment to India in fiscal

APRIL 16, 1982

Written Answers 144

year 1982 is unavoidablel as a result of
these developments, the exact amount of
IDA resources that will be made avail-
able to India is still uncertain.

(c) Domestic economic and budgetary
constraints are stated to be the main
reason for the reduction in the United
States contribution to the second instal-
ment of the Sixth Replenishment of IDA.

Finance under LR.D.P. by SB1 Indore.
Vidisha District

8204 SHRI PRATAP BHANU
SHARMA: Will the Minister of
FINANCE be pleased to state:

(a) wheber the attitude of Stale
Bank of Indore, is very poor towards the
financing of Integrated Rural Develop-
ment Programme cases and implem:znting
20-Point programmes in Vidisha district;.

(b) how many cases bave been receiv-
ed and sanctioned by different branches
of SB.I. in Vidisha district wupto 3lst
March, 1982 during 1981-82 under
IRDP,;

(c) whether cash subsidy has been
granted and credited in each sanctioned
account;

(d) if so, the details thereof;

(e) details of sanctioned cases as
under;

(i) number of «cases and value
financed under Agriculture ang minor
irrigation;

(ii) number of cases and value
financed under Dairy Farming and
animal husbabdry;

(iii) number of cases and value-
financed in Small Scale Industry and
cottage industry; and

(iv) details of other cases not ~over-
ed above?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY):. (a) to
(e) The State Bank of Indore (SBI) is

1
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the Jead bank for the development Of
Vidisha district and has participated in
the varioug development programmes of
the Government It is reported that
1,331 cases involving bank loan of
Rs, 52.78 lakhs were sponsored by the
District Rural Development Agency,
Vidisha to the State Bank of Indore and
all cases sponsored by Agency upto 31st
March, 1982 have been ganctioned.

The cash subsidy to the beneficiaries
under the programme is provided by the
Government through the Agency and is
not provided by the banks, The cash
subsidy then granted by the Agency (o
varioug beneficiaries is credited to their
accounts with 1the disbursement of loans
by banks.

Out of the total sanctioned cases, there
were 271 cases relating to agriculture
and minor irrigation for Rs. 18.60
lakhs; 680 cases relating to dairy farming
and animal husbandry for Rs, 20.40
lakhs; 75 cases relating to small scale
industries and cottage industries for
Rs. 2 lakhs. and 305 other cases for
Rs, 11.78 lakhs,

.Raw Material Allotted to Silk Industry
of Tamil Nadu

8205. SHRI ERA ANBARASU: Will
the Minister of COMMERCE be pleased
to state:

(a) what was the quota of raw
material allotted last year for the silk
industy of Tamil Nadu;

(b) the quota of raw material pro-
posed to be allotted for the year 1982-83;

(c¢) what -is the actual requirement of
raw silk by the State of Tamil Nadu; and

(d) what steps Government propose
to take to meet the actual requirement of
the State?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) There i8 no
regular allotment of quota of raw
material for silk industry of Tamil Nadu
or any other State. The weavers arrange
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to meet their requirementy through the
normal trade channels. However, out
of the imported silk, 80.5 tonnes Wwas
allotted to Tamil Nadu during 1981-82 to
meet a part of its requirements.

(b) No quota is proposed to be allotted
to Tamil Nadu or any other State during
1982-83. If the market siluation warrants
ad hoc import of silk, the matter wil] be
considered at the appropriate time.

(¢) The requirement of raw silk by
Tamil Nadu is about 1400 to 1500 tonnes
per year.

(d) The State Government hag alrzady
established an APEX Sitkk Marketing
Federation at Kancheepuram with bran-
ches in important silk consuming centres,
The Federation is engaged in procurzment
of raw silk produced in the State with a
view to make it available to the weaving
industry within the State. Besides, the
Federation has also been nominated by
the CSB to operate the Raw Material
Bank Scheme in Tamil Nadu. The
Federation has been provided with a
margin money loan of Rs. 15 lakhs by
the Central Government through the
Central Silk Board (CSB),

Bdsides, the Karnataka Silk Marketing
Board has also established its branches in
Tamil Nadu through which raw silk pro-
duced in Karnataka is released to the
weavers in Tamil Nadu,

Simultaneously, Steps are also being
taken to increase raw silk production
within the country from its present level
of about 5000 tonnes to 9000 tonnes by
the end of Sixth Plan period (1984-85).
Tamil Nadu also has programmes to in-
crease its raw silk production from
current level of about 450 tonnes to
1000 tomnes by the end of Sixth Plan
period.

Jmport of Coconut Oil from Singapore

8206, SHRIMATI SUSEELA GOPA-
LAN: Will the Minister of COM-
MERCE be pleased to gtate: )

(a) whether coconut oil was imported
from Singapore through Cochin port in
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the name of Coconut Acid Qil during
the fifst week of March, 1982 and if so,
when was the sanction given;

(b) whether the price of coconut oil
on the same day of import has fallen
and if so, how much; and

(c) whether Government are aware
that it will adversely affect lakhs of
coconut cultivators especially at this peak
season of crop in Kerala? ~

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) According to
the information available, about 321 MT
of Coconut acid o0il (declared as non-
edible) has been imported at Cochin
Customs Port. Further details are being
collected.

(b) ang (c) Government has no such
information.

Curtailment of Production of Controlled
Cloth .

8207. SHRIMATI GEETA MUKHER-
JEE:

SHRI VIRDHI CHANDER
JAIN:

SHRI B. Vv, DESAI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the
National Textile Corporation has curtail-
ed production of controlled cloth by 23
per cent during the period of Japuary to
March this year; and

(b) if so, the details and
tpgrcfor?

reasons

THE DEPUTY MINISTER IN THE
MINISTRY
P. A, SANGMA): (a) No, Sir,

(b) Does not arise.
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Export Deal for Long Staple Cotton by
Maharashtra State Cooperative Marketing
Federation '
8208. SHRI NAWAL KISHORE
SHARMA: Will the Minister of COM-
MERCE be pleased to state:

{a) whether it has come to the notice
of Govemment that the Mabharashtra
State Cooperative  Marketing Federation
has negotiated a huge export deal for
long staple cotton at a price substantially
lower than the prevalent domestic price;

(b) whether it 1 a fact that the Central
Government had sought earlier an assur-
ance from the intending exporters that the
export should not be at a price lower tham
the prevafent domestic price: and

(c) if so, the reaction of Government
towards the deal finalised by the Maha-
rashtra State Cooperative Marketing Fe-
deration at a price lower than the preva-
lent domestic price?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Permission has been
granted to Maharashtra State Cooperative
Marketing Federation to export one lakh
bales of H-4 variety of lcng staple cotion
at a price slightly lower than the mini-
mum export price fixed by the Textile
Commissioner mainly in the interests of
cotton growers to stabilise domestic cotton
prices at reasonable levels. The domestic
price is slightly lower than the export
price. N

(b) No, Sir.

(c) Does not arise.

Committees and Study Teams appointed
s+#0 go Into various sectors of Textile. .
Todustry'

$200. SHRI K. T. KOSALRAM: Will
the Minister of COMMERCE be pleased
to state:

(a) the names of committees and study
teams which have gone into the various
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sectors of textile industry during the
past five years;

(b} the number of recommendations
that have been made by these committees
and study teams; and

»

(c} the action taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIL
P. A, SANGMA): (a) to (c). Study Teams
and Committees covering textiles may
have been constituted by Deptts./Minis-
tries other than these falling within the
purview of the Ministry of Commerce.
Further such Study Teams and Commit-
tees are appointed not only by Govern-
ment but also by international bodies,
autonomous bodies as well as industry-
bodies not respensible to the Government.
The Government itself appoints various
types of committees and Study Teams to
consider subjects of varying degrees of
matters. The number of such committees
aod Study Teams within the last five years
is likely to be very large and the number
of recommendations are likely to be even
larger. Important recommendations are
considered during policy exercises and
those accepted are incorporated in policy
stalements issued from time to time. Any
specific information desired on any parti-
cular recommendation/report of a com-
mittee or Study team sponsored by Gov-
¢fnmml could be made available.
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Supply of Engineering Goods to Pakistan
and Bangladesh

8210. SHRI P. M. SAYEED:
SHRI B. V. DESAI:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Pakistan and Bangladesh
provide greater scope for Indian cnois

neering goods in tahe coming years;

(b) if so, whether uptill recently the

engineering goods were not supplied to
these countries;

(c) whether both the countries have

now desired to obtain engineering goods
from India;

(d) whether any such agreement has
been reached; and

(e) if so, the details thereof and the

extent of exports to those countries en-
visaged?

THE DEPUTY MINISTER IN THE

MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) Yes. Sir.

(b) India has been exporting engineer-
ing goods to Pakistan and Bangladesh for
the last several years. Export figures of
the last 4 years are given below:

Year Export
(Value in Crore Rupees)
Bangladesh Pakistan
1977-38 17-18 1-76
1978-79 2348 4-00
1979-80 2897 135
1980-81

32 00{Prov.}

—— o -
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(¢} and (d) Do not arise.
(e) The Engineering Export Promotion
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gineering goods, has fixed th= following
targets for export of such goods to Pak-

Council, which is a Government of India istan and Bangladesh in he npext three
sponsored body to promote export of en- years:

. Target (In Crore Ras.)

Year Pakistan Banghidesh

1982-83 . . . . . . 1600 42'00

1983-84 _ 2200 30000

1984-85 3000 55100

Report on Problems of Clothing
Industry in India

8211. SHRI S. A. DORAI SEBAS-
TIAN: Will the -Minister of COMMERCE
be pleased to state:

{a) the principal recommendations
made in the report on the problems of
clothing industry in India submitted by
Indian National Textile Workers’ Federa-
tion and Ambedkar Institute of Labour
Studies; and

"(b) the acion taken thereon?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). The
Government of India have not sponsored
any Ssuch study. It is, however, under-
stood that a study was sponsored and
financed by the International Textile,
Garment & Leather Workers’ Federation,
Brussels. The project was jointly under-
taken by the Indian National Textile
Workers’ Federation and Ambedkar Ins-
titute for Labour Studies in Sept., 80. The
report was apparently submitted to the
sponsoring body. None of the above men-
tioned organisations are responsible to the
Government of India. The report does
not appear {o have been referred to Gov-
ernment.

Advances to Monopoly .Houses

8212. SHRI BHOGENDRA IHA: Will
the Minister of FINANACE be pleased
to refer to the reply given to Unstarred

Questicn No. 2147 on 5th March, 1982
regarding Tax arrears against Monopoly
Houses and state:

(a) whether it is proposed (0o stop
further advances and withdraw the am-
ount already advanced to the monopoly
houses and let them run or open indus-
tries on their own while accelerating cre-
dits to public sector enterprises and small
and cottage private enterprises; and

(b) if so, the details thereabout; and

(c) if not, the reasoms therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHANA POOJARY): (a) No, Sir.

(b) Does not arise.

(c) The existing norms in respect of
provision of financial assistance to mono-
poly houses by the All-India Term
Lending Financial Institutions are suffi-
ciently stringent keeping in view the so-
cial objectives of the Government, There
are also enough incentives for setting up
of projects by non-MRTP companies. In
the view of the Government, there does
not appear t¢ be amy need to stop fur
ther advances to monopoly houses and
to recall the amounts already advanced
to tbem by the term lending institutions.
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Rdjatsthan’s Request for more Cloth

8213. SHRI JAI NARAIN ROAT: Will
the Minister of COMMERCE be pleased
to state:

" (a) whether Government have received
any demand from the Rajasthan State
Government for the supply of more cloth
to enable the State Government to mect
the public demand in that State; and

(b) if so, the details thereof and what
action Government have tuken so far in
the matter and when Government propose
to meet the iacreased demand of  the
State?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). The re-
ference is presumably 1o controlled cloth
since there is no system of allocation of
non-controlled cloth to State Govern-
ments. Government have not recently re-
ceived any demand from the Rajasthan
State Government for the supply of more
controlled cloth. Controlled cloth is being
supplied to the State of Rajasthan in ac-
vordanice with the criteria adopted for dis-
tribution of controlled cloth to all the
States. This allocation is done after tak-
ing into account the population and having
regard to the production level of such
cloth fixed for the year, and the availabi-
lity of cloth during the particular month.

Censtruction of Calicut Airport

8214, SHR1I EBRAHIM SULAIMAN
SAIT:

SHRIMATI
LLAN:

Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

SUSEELA GOPA-

(a) whether the proposal for airport
near Calicut has been cleared by the
Finance Ministry and Government;

{b) if so, when is the work expected
to commence; and

~ {c) steps taken for expeditious work in
since long and growing need for the air
view of the project having been delayed
service?
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THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): (a) The proposal for comStruction
of an aerodrome at Karipur near Cali-
cut has. been sanctioned by the Govern-
ment;

(b) and (c). The work will be awarded
for execution after completing the codal
formalities.

Export of Cobra Skins

8215. SHRI RAM NAGINA MISRA:
Wili the Minister of COMMERCE be
pleased to state:

(1) whether Government are permitting
export of cobra skins abroad;

(b) if so, the amount of foreign ex-
change earned during the last five years,
year-wise;

(c) the particulars of the agencies
engaged i this trade; State-wise; and

(d) total quantity of skins exported
during the last five years, year-wise?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIP.A.
SANGMA): (a) No, Sir. Export of snake
skins is banned.

(b) to (d). Do not arise.

Al AT FIT F q-GAF @R
Fiqd & Ficesar gt SwIfwa
T fwur TR0

8216. & fas® = ¢ =T
T8N WAl gg T AT FAr w4

(%) 71w W g fr ad
TEAg X F AT WA
F) FiCeeal g 9 AL A9 g A TF
F @R 7 glaar sas & 99 &
Tqqd § ST FT AT ey

(@) = g &1 fa=ar I/
Ffe=dr g W FA F & AR
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.Grant of Headquarters special pay fo.
Senior Officers Working in D.G.L

8217. SHRI C. CHINNASWAMY:
Will the Minister of DEFENCE be pleas-
ed to refer to the reply given to Unstar-
red Question No. 3995 on 18th March,
and No. 4524 on 16th September, 1981
and state:

(a) the reasons why the Ministry have
not taken a decision in respect of a small
number of officers working in the Head-
quarters of DGI, DTD and P(Air) and
Directorate of Standardisation even after
four years:

th) when the Legal Adviser (Defence)
confirmed the entitlement to one of these
organisafions, the reasons why no action
has been taken to grant this pay at least
to that organisation; and

(c) when orders are proposed to be
issued?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) The ques-
tion of grant of Headquarters Special pay
to officers serving in the Headquarters of
DGI, DTD&P (Air) and Directorate of
Standardisation is still under consideration
in consultation with the Ministry of Fin-
ance.

(b) The opinion of the Legal Adviser
(Defence) that officers working in the
Directorate of Standardisation, are entitled
to the grant of HQRs special pay, is being
kept in view, while considering the gene-
ral question mentioned in (a) above.

(c¢) Efforts are being made to expedite
final decision.

gfozga warwiesw A fg= § g
g #1d &1 Sfama

8218. *1 Fmarw QU F;T
qizamiT Ame famma @@t ag
Taw W oFU w0 fF o
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fFx  wfoma w9 fe=i § fear
ST W@ & AT I q9g; 4T T w1
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.Raw Jute Export Contract with USSR.

8219. SHRI SANAT KUMAR MAN-

i i N IbDeAII;I.ea:Z:]Htéh:m]:?:nlster of COMMERCE
H ORETIART L I T T A,
W1 9War & s & fau §, sa
Fur &= =1 W ¥ woan fwar ma
g qur SaHT sAwm R o @ oo

(a) whether the Jute Corporation of
India has recently concluded a raw jute
export contract with Moscow;

(b) if so, the broad outlines thereof;
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(c) whether any attempt has been made
to explore the USSR's requirement of
finished jute products; if so, the outcome
thercof; and

(d) how far this deal has resulted in
acting as a booster for the sagging domes-
tic market?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). Yes, Sir
Jute Corporation of India has concluded
a contract with Exportljon, Moscow for
export of 5.000 M.T. of raw jute valued
Rs. 213.79 lakh for delivery during May
to July, 1982,

(¢) and (d). Export of Jute goods to
USSR is made in terms of Annual Trade
Plan Provisions against bilateral trade
agreement. USSR is a major buyer of
Indian Hessian and Sucking coods. During
1982 USSR has so far purchased 59,000
m.t. of Hessian and 18,000 m.i, of Sack-
ing. Though the purchase so far made
compared favourably with the production
of these items during December, 1981 and
January, 1982, it bhad only a margimnal
impact on the price trend obtaining in the
domestic market because of the general
depressed market condition in jute goods
in the USA and E.E.C. countries,

Import of Raw Silk

8220. SHRT M. RAJASHEKHARA
MURTHY: Will the Minister of COM-
MERCE be pleased to state:

(a) the quantity and value of raw silk
imported by Central Silk Board during the
Jast five years, year-wise;

(b) the quantity and value of raw silk
imported under R.E.P. scheme by the ex-
porters during the last five years, year-
wise;

(c) the quality and value of raw silk
imported by exporters under the duty free
advance import against export indent
scheme during the last five year, year-wise;
and

(d) the names of the countries from
which imported, year-wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) to (d). No separate
import statistics are maintained in respect
of imports made by Central Silk Board or-
imports made against REP or Advance
import licences under the Duty Exemption
Scheme. However, a statement showing
import of raw silk counry-wise, both in
quantity and value terms, during the
period  from 1976-77 to 1980-81 (upto
November 1980) is laid on the Table of
the House.

[Placed in Librarv. See No, LT—3962/
821

.Jute Mills Nationalised by Government.

#2121, SHRI M. V. CHANDRASE-
KHARA MURTHY: Will the Minister of
COMMERCE be pleased to state:

(1) whether five jute mills were natio-
nalised by the Union Government in Janu-
ary, 1982;

(b) if so, reasons for the same;

{(c) to what extent the purpose of
nationalisation h% been achieved; and

{d) to whal extent the working of the
five nationalised mills has improved?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The five jute mills,
viz.. Alexandra, Khardah, Minnison,
Unios and RBHM were nationalised by
Union Government on 21st December,
1980 and not in lJanuary, 1982,

(h) These mills were nationalised with
a view to securing proper management of
the wadertakings so as to subserve the
interests of the general public by ensuring
the continued manufacture, production and
distribution of articles made of jute.

(¢} and (d). After nationalisation, a
programme of modernisation and renova-
tion for a total amount of Rs. 35.90 crores
has been drawn up to be implemented in
a phased manner. For immediate require-
ment, a bridging loan for a total sum of
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Rs. 635.20 lakhs has been sanctioned by
IRCI and is being utilised on priority sec-
tors of the schemes. Central Government
has sanctioned Rs. 2 crores during 1981-82.
Work of implementation of schemes has
already started with money sanctioned by
IRCI and Central Government.
There has beem observable improvements
in the operational efficiency of the Mills,
even though depressed gunny market con-
ditions are continuing.

Crisis in Textile Industry due to Rise in
Cost of Inputs

8222. SHRI MAGANBHAI BAROT:
Will the Minister of COMMERCE be
pleased to state:

(a) to what extent is the present crisis
in Textile Industry due to rise in cost of
nputs;

(b) how far it is true that there has
been a spurt in cotton prices primarily
because of the marketing policies adopt-
ed by the Maharashtra State Cooperative
Federation and the Cotton Corporation of
India; and

{c) what steps Govermment have taken
for the textile industry to come out of its
condition of crisis?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A, SANGMA): (a) to (c). Textile In-
dustry has been experiencing difficulty on
account of increase im input-costs and
clack demand. The spurt in cotton prices
during the cotton season 1980-81 is attri-
buted mainly to varietal imbalance between
demand and Ssupply of cotton in the
country in general and imbalance between
production of different varieties of cotton
m particular. During the current cotton
season the prices of cotton are showing a
downward trend. With the stabilisation in
cotton prices, the textile industry should
‘in the normal course reflect better perfor-
‘mance.

.Conference of Banking and Financial.
Institutions ..

8223. SHRI JAGDISH TYTLER: Will
the Minister of FINANCE be pleased to
state:

549 LS—é6
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(a) whether Government are proposing
to convene a conference of banking amd
financial institutions and representatives
of large and small scale industries to
discuss measures to encourage small scale
sector; and

(b) if so, whem the details of these dis-
cussions will be forthcoming alongwith
Government’s plans for encouraging the
small scale sector?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHANA POOJARY): (a) No, Sir.

(b) Does not arise. However, the fol-
lowing instructions issued by the RBI
exist to encourage the development of
small scale industries:—

1. Banks have to emSure that their ad-
vances to the priority sector, of which Smal!
scale industry is a part, constitute 40 per
cent of their total advances by 1985. Fur-
ther, banks have to ensure that their ad-
vances to small scale units with credit
facilities upto Rs. 25,000 constitute 12.5
per cent of their total advances to small
scale industry,

2. They have to use uniform sets of
simplified application amd interview-cum-
appraisal forms for small scale industrial
borrowers whose requirements of credit
facilities do not exceed Rs. 2 lakhs.

3. They have to adopt a flexible ap-
proach towards margin requirements and
ensure that no viable proposals arc turned
down merely for want of margins.

4. They should be largely guided by
the viability of the projects. They should
not insist on collateral security by
way of immovable property or third party
guarantee as a matter of routine. They
should ensure that mo worthwhile proposal
is turned down merely for want of ,colla-
teral security/guarantee.

5. They should fix the repayment pro-
grammes in respect of term loans, not in
an ad hoc manner, but with reference to
the units break-even point and its surphs
generating capacity. i

6. Credit facilities upto Rs. 25,000 for
equipment finance or working capital or
both to an individual artisan or village/
cottage unit should be sanctioned as a
composite term loan with repaymeat:
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period of 7 to 10 years or evem more,
without insistence on collateral security/
guarantee/margin.

7. Banks should not charge penal inte-
rest on their advances to artisans, vil-
lage/cottage units and the units in the tiny
sector.

8. Branch Managers have to be vested
with adequate  discretionary powers for
ensuring that 60 to 80 per cent of credit
decisions are taken at the branch level
itself. They have further to ensure that
credit limits upto Rs. 25,000 and those
exceeding this amount but upto RS. 2 lakhs
are disposed of within a period of 4 weeks
and 8 to 9 weeks respectively from the
date of receipt of the applications.

9. The interest rate structure for SSI is
guite liberal, and the rates, effective from
March 2, 1981, are as follows:—

Composite loans upte Rs. 25,000
{(for Artisans, villagefcottage units)

Backward areas . . ) 10-25%,
12-15

Other areas . . . 12:50%

Term Loans

Backward areas . . . 12-50%

Other areas . . . . 13-5055

Short Term Advances

(i) Upto Rs. 2 lakhs -not ex-
ceeding . ; . . 15%

(ii} Over Ra. 2 lakhs and upto
Rs. 25 lakhs —do— 17-50%

(iii} Above Rs. 25 lakhsy  —do— 19-509%

Steps taken to link silk production units
with Educational Institutions

8224. SHRIT RAJESH PILOT: Will the
Minister of COMMERCE be pleased to
state:

(a) whether any steps have been taken
to lmk the silk production units with
educatioral institutions in the neartf¥ loca-
lities at any stage (school or college
Ievel):

(b) ¥ so, the details thereof; and
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(c) whether any steps have been taken
to lin_lg developinent schemes at Distriot
or State level planning with educational ot
vocational ipstitutions and experts in the
area where silk indus'ry is growing and
if so, the details thereof.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI A.
P. SANGMA): (a) No, Sir.

(b) Does not arise.

(c) Experts at District level are associ-
ated with district/state level development
Boards in some sericulture states. How-
ever, there is no planned educational link
up.

Increase in Strength of Army, Navy and’
Air Force

8225. SHRI A. C. DAS: Will the Min-
ister of DEFENCE be pleased to state:

(a) whether Govennment have a propo-
sal to double the strength of the Army,
Navy and Air Force of the country;

(b) if so, when such recruitment for
Army, Air Force and Navy is gomg 1o be
held; aml

_{c3 the details about the progress made
so far in this regard?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) No,
Sir.

(b) and (c). Do not arise.

Lock out by M/s. Ex-Servicemen Block
Gold Transporters (India) Pvt. Ltd. and
M/s. Sainik Transport (Pvt) Ltd.

8226. SHRT A. K. ROY: Will the
Minister of DEFENCE be pleased to
state:

(a) whether he is aware of the lock-out
by the M/s. Ex-servicemen Block-Gold
Transporter (India) Pvt. Ltd. and M/s.
Saimik Transport (Pvt.) Ltd. on 11th
March, 1982 throwing ex-servicemen out
of job and spoiling the scope of resettle-
ment in the coalfield, if so, facts in details;
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(b) v.:hzthcr ft is the atrocities of the
» ex-Military Officer owning those compa-
nies which have resulted in such lock-out;

(c) if so, the steps taken thereon; and

(d) whether he proposes to intervene
into the matter to see that such compa-
nies work as the cooperative of the ex-ser-
viccemen rather than the military officers’
concern?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) to (d). M/s. Ex-Ser-
vicemen Black-Gold Transporter (India)
Pvt. Ltd. and M/s. Sainik Transport
(Pvt) Ltd. are the two Transport Compa-
nies c2t up for resettlement of Ex-service-
men, having 90 per cent of their employees
as ex-servicemen and 90 per cent of their
shares held by the Ex-servicemen em-
ployees. Some of the employees of- these
Companies went on strike on the 9th
March, 1982 against an earlier agreement
concluded between the management, em-
ployees and Assistant Labour Commis-
sioner, Dhanbad. The management was,
therefore, forced to declare a lock-out on
the 11th March, 1982. The matter has
since been referred to the Assistant Lab-
our Commissioner, Dhanbad. An Officer of
the Director General Resettlement visited
the Coalflelds at Chanderpura on the 3rd
April, 1982 and discussed the matter with
the employees of the Transport Compa-
. Nies. He also offered to arbitrate between
the management and the employees, but
the employees are keen to have a decision

in the matter from the Assistant Labour

Commissioner. The decision of the Assis-
tant Labour Commissioner is awaited.

Ex-Servicemen’s Transport Companies.
Working in BCCI, CCL and DVC
in Bikar
§227. SHRI A. K. ROY: Will the

Minister of DEFENCE be pleased to
state:

(a) whether he is aware of the Ex-ser-

\iremen’s transport companies working in

1 ¢ BCCL, CCL and DVC in Bihar and
il so, details of the names of such com-
panies;

(b) whether these companies are cO-

operative where the ex-servicemen would
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be self-employed as a part of the resettle-
ment plan; and

(9) if so, the facts in details?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) Yes, Sir. A statement
showing the names of the Companies

working in the BCCL, CCL and DVC is
enclosed.

(b) and (c). These companies are not
co-operatives, but have been started as
self-employment ventures as a part of the
programmes for resettlement of ex-service-
men. A scheme was evolved in 1980 to set
up transport companies for the transpor-
tation of coal from the coalfields of Coal
India Limited.

Satemient . .

(a) BHARAT COCKING COAL
LIMITED

1. Fauji Coal Carriers (Pvi.) Limited, .

2. Ex-Fauji Transporters (Pvt.) Limi-
ted,

3. Sainik Goods Carriers  (Pvt.)
Limited,

4. Faujidar Gillson Transport (Pvt)
Limited.

(b) CENTRAL COALFIELDS
LIMITED

5. Ex-Servicemen's Black Diumond
Carriers Privale Limited.

6. Red Ball Express Carriers (Pvt.)
Limited.

7. Ex-servicemen United Coal Enter-
prises Private Limited.

8. Ex-servicemen Coal Carriers
(Pvt.) Limited.
(c) WESTERN COALFIELDS
LIMITED
9, Sarvatra Road Runners (Pvt.)

Limited.

(d) EASTERN COALFIELDS
LIMITED

10. Black Gold Carriers and Services
(Pvt.) Limited.
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(e) DAMODAR VALLEY CORPORA-
TION

11, Ex-servicemen Black Gold Trans-
porters (Pvt.) Limited.

12. Sainik Transporters Private Limi-
ted.

Pending Claims of East Bengal Refugees

8229. SHRI SONTOSH MOHAN DEV:

Will the Minister of COMMERCE be
pleased to state:

(a) the number of claims pending
before the custodian of Enemy Property
for East Bengal refugees for settlement
and since when;

(b) the reasons for delay; and

(c) the steps proposed to expedite the
settlement?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) Out of 57,489 claims
of Indian nationals/companies whose as-
sets were %eized by the Government of
Pakistan durmg the Indo-Pak Conflict,
1965, repistered with the Custodian of
Enemy Property, Bombay, 58,877 are still
pending verification. However, out of the
claims pending verification 24,361 claim-
ants have not so far submitted documen-
tary evidence in support of their claims.
The last date for filing the claims with
the Custodian was 31st July, 1977.

(b) and (c¢). Verification of claims is
a time-consuming process. For the expe-
ditious verification of claims, a post of
Officer-On-Special Duty equivalent to the
rank of Deputy Secretary, was created in
1980. Further upto July, 1980, there was
only one Penal for verification of claims.
Government has now approved setting up
of 6 Panels. Actiom has already been
initiated to enlarge the Panel upto 6.
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Air Violations by Pakistan (

8230. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of DEFENCE
be pleased to state:

(a) whether it is a fact that Pakistani
planes have been violating Indian air space
very frequently;

(b) if so, the total number of times the
Pak planes have emtered into Indian air
space violating the rules during the last one
year;

(c) the reaction of Government thereto; l

(d) whether the matter has been brought
to the notice of Government of Pakistan;
and

(e) if so, the details of the reply given
by Pakistan in the matter?

THE MINISTER OF DEFENCE (SHRI
R. VENKATARAMAN): (a) and (b).
No, Sir. But there have been a few
cases of air violations by Pakistan. It
Will not be desirable to disclose details.

(¢) to (e). Governmemt have taken up
the issue with the Government of Pakistan
for preventing recurrence of such inci-
dents.

Vayudoot service for Lucknow-Patna,
Lucknow-Allahabad, Gorakhpur-Allahabad
and Back

8231. SHRI ASHFAQ HUSSAIN :Will
the Minister of TOURISM AND CIVIL '
AVIATION be pleased to state whether
in view of great demand, Government have
any proposal to start “Vayudoot” service
as under (1) Lucknow-Gorakhpur-Patna;
and back, (2) Lucknow-Allahabad and
back, and (3) Gorakhpur-Allahabad and
back?

\

Y
THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P. SHAR-
MA): At present there is no proposal to
start ‘Vayudoot’ service on these routes.
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8232. SHRI ANANTHA RAMULU
MALLU: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased to
state:

{a) whether QGovernment have taken
steps to suggest to the hoteliers to freeze
their hotel tariffs for the next two years
so that the benefit of the abolition of the
hotel receipts tax may go to the tourists;
and

(b) if so, what are the suggestions made
to the hotel and restaurant industry to be
ireated as a priority export-industry in
view of its potential as a foreign exchange
earlier as well as the incentives given fo
such industries?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) Yes, Sir. The hotels on the
approved list of the Central Department of
Tourism have been urged to maintain their
tariffs at competitive levels and not to ask

for increase unless there are very compel-

ling reasons to do so.

(b) Efforts are being made to extend to
the hotel industry some of the incentives
given to the export oriented industries.
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Investment made in Central Government
Undertakings and Corporations in States

8233. SHRI ANANTHA RAMULU
MALLU: Will the Minister of FINANCE
be pleased to state:

(a) what is the number of Central Gov-
ernment Undertakings and Corporations
in States, particularly in the State of
Andhra Pradesh and the amount invested
as capital in each of them; and

(b) the details of profit and loss of these
Undertakings and Corporations during the
last three years?

THE MINISTER OF STATE IMN THE
MINISTRY OF FINANCE (SHRI
SAWAT SINGH SISODIA): (a) A state-
ment showing the state-wise distribution of
the registered offices of the Central Public
sector enterprises and imvestment thereof as
on 31-3-81 is attached.

¢+ (b) The details of profit or loss imcur-
red by these Undertaking in the years
1979-80 and 1980-81 have been furnished
in pages 34 to 42 of the Volume I of the
Public Enterprises Survey 1980-81 jaid on
the Table of the House on 24-2-1982,
Accounts for 1981-82 are yet to be finalis-
ed by the enterprises.

Statement

State & Union Territories

No. of enter- Total Investment
prises with  (Rs. in crores)

their

registercd

offices

| 2 3

Andhra Pradesh 10 412-81
Assam 1 131-48
Bihar 18 58148
Delhi 46 10,6192
Goa 1 2-45
Gujarat . . . <= 2 386-95
Kerala

5 377 44

o
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1 2 3
Karnataka . 9 1,263-97
M adhyz Pradesh . . 5 46-17
Maharashtra 21 1,684 01
Meghalaya 2 84'78
Nagaland 1 4-12
Punjab 1 350
Rajasthan . 4 170-64
Tamil Nadu 9 481-06
Uttar Praddesh 7 1,045 60
West Bengal . . ; . . 35 3,827-92
Andaman & Nicobar Island I 175
Total 171 21,126-35

Violation of Fera

8234. SHRI G. Y. KRISHNAN: Wil
the Minister of FINANCE be plcased__to
state By

(a) whether there are some cases of vio-
- lation of Foreign Exchange Regulations
Act pending Tn courts at present;

(b) if so, since when and the names of
the frms and the irdividuals involved in
the cases and amount for which prosecu-
tions have been initiated; and

(c) the steps taken to secure bank gua-’

rantees against those who are supposed to
have violated Foreign Exchange
Regulation Act to the tune of Rupees one
crore in view of the long periods for which,
they utilised the foreign exchange amount?

THE MINISTER OF FINANCE (SHRI1
PRANAB MUKHERIJEE): (a) to (c). The
information is being coliected and will be
laid on the Table of the House.

Branches of Indian Banks in United Arab
Emirafées

8235. SHRI K. PRADHANI: Will the
Minister of FINANCE be pleased to state:

(a) whethehr some Indian banks have
opened their branches in the United Arab
Emirates;

(b) if so. the names of those banks
which have opened their branches in the
Emirates;

() the total number of branches of
those banks operating in the Emirates; and

(d) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA.
NARDHANA POOJARY): (a) to (d). At
present only Bank of Baroda is operating
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in U.A.E. having 8 branches as indicated
hereunder;:—-

Dubai . . . . . 1
Deira . . . . . . 1
Abu Dhabi . . . . 2
Ras-Al-Khaimah . . . 1
“Fujeirah . . . . 1
Umm-Al-Quwain . . . 1
Sharjah . . . . . 1

Production of Tea Based Cold Drinks

8237. SHRI G. NARSIMHA REDDY:
"Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that despite India
being a major tea grower, suitable steps
‘have not yet been taken to produce tea-
based cold drinks in our country;

(b) whether it is also a fact that suchl
a drink will have a very good market in
our country as also in the whole of Asia;
and

(c) if so, what inithative is being taken
by Central Government to manufacture
such drinks?

THE DEPUTY MINISTER IN THE
‘MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) No, Sir. Active research
is currently under way in tea research
establishments in India to develop suitable
methods for production of tea-based Cold
Drinks.

(b) Cold Drinks based on tea are expec-,
t1ed to have good markets in India as well
as in other countries.

(c) Question of commrecial manufacture
‘will arise only after the method of produc-
tion has been perfected by Research.

Meeting with Unemployed Commercial
Pilots

'8238. SHRI H. N. NANJE GOWDA:
‘Will the Minister of TOURISM AND
‘CIVIL AVIATION be pleased to state:
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(a) whether Government have held
several meetings with the umemployed
commercial pilots with a view to rehabili-
tating them immediately in suitable posts
in different departments;

(b) if so, when was the last meeting held

and details of participants and outcome,

(c) whether delay in rehabilitating them
has been causing disturbance and will also

stand against the question of age; and

(d) if so, what immediate action is being
taken to absorb them in positions in de-
partments?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRT A. P. SHAR-
MA): (a) Two formal meetings were 'held
during 1981 and 1982 and a represenia-
tive of the Unemployed Commercial Pilots
Association was also associated in one of °
these.

(b) The last meeting taken by me on
5-1-82 was attended by senior officers of
my Ministry and the organisations under
it apart from a representative of the Un-
employed Commercial Pilots Association.
It was decided to relax the age limit for
recriitment to posts suitable to unemploy-
ed commercial pilots licence holders in
International Airports Authority of India,
Indian Tourism Development Corporation
and Civil Aviation Department to 38 yeuars
as a one time measure.

(¢) and (d). India Tourism» Developmen:
Corporation and International Airports
Authority of India have already released
advertisements for recruitment to nosts of
Supervisors and  Airport Officer (Opera-
tions) respectively at the relaxed age limit.
Action is in hand for making amendment
te recruitment rules for posts of Aero-
drom Officer, Asstt. Aerodrome Officer
and Aerodrome Assistant in the Civil Avig-
tion. Department. Unemployed Commercial
pilots arc being considered for appointment
to posts in Indian Air Force af relaxed
standards. State Governments have also

been requested to find avenues of employ-
ment to them.
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Credit Deposit Ratio of UCO Baok in
Orissa

8239. SHRIMATI JAYNTI PATNAIK:
Will the Minister of FINANCE be pleased
10 state:

(a) what is the credit deposit ratio of
United Commercial Bank in Orissa;

(b) what is the total amount of loans
disbursed in Orissa during 1981;

(c) how many large, medium and small
scale industries have been financed by
UCO Bank; and

(d) what is the total amount of loans
disbursed by the UCO Bank under this
head during the last three years?

THE DEPUTY MINISTER 1IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA  POOJARY): (a) and
(b). All the operations of the banks in the
sphere of credit assistance to commerce
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and industry do not permit compilation of
data on disbursement basis. As at the
end of December 1981, the oustanding ad-
vances of United Commercial Bank's bran-
ches in Orissa amounted to Rs. 33.11 cro-
res. In addition, the bank had outstand-
ing investments of Rs. 12.11 crores in
securities of the Government of Orissa and
their associate bodies. The credit: depo-
sit ratio was 44.9 per cent, while the cre-
ditT investment: deposit ratio was 61.3 per
cent.

(c) United Commercial Bank has repor-
ted that, according to their provisional esti-
mates, as at the end of 1981, their bran-
ches in Orissa had financed about 130 in-
dustrial units, of which about 1200 were
in the small scale sector.

(d) Data regarding outstanding advan-
vances to industrial units financed by UCO
Bank in the State of Orissa for the last
three years is set out below:

(Amount in Rs, lakhs)

1979 198u 1981
1. Small Seale Industey 342 252 375
2. Large and muedium industries 200 254 81z

Note : Data for 1981 are provisional.

Discharged Civilian School Masters

8240. SHRI RAMESHWAR NEEKH-
RA: Will the Minister of DEFENCE be
pleased to state:

(a) the number of Civilian Schoo! Mas-
ters who were discharged due to non-ac-

ceptance of lower categories appointments
since 1966;

(b) how many of the discharged Civi-
Jian School Masters were paid retrench-,
ment benefit and service gratuity under the
existing rules; '

(¢} the number of Civilian School Mas-
ters who were having more than ten years
service at the time they were declared,
surplus; and S

(d) how many categories with number
in each of serving employees have been de-
clared dying out during last ten years?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) to (d). The information:
is being collected.

Items of Furniture Displayed in Interna-
tional Trade Fair at Cologne

8241. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of COMMERCE
be pleased ‘to state:

(a) the names and the number of the
Indian Wooden Furniture firms participat-
ed in the International Furniture Fair at
Cologue;
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(b) whether those firms had participated
through the Trade Development Authority;

(c) what are the main items displayed by
the above Indian firms in that International
Trade FAIR;

(d) what was the general impression and
attraction about the Indian furniture in
that Trade Fair; and

(¢) the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a to (e). A statement is
attached.

Statement

The following seven Indian  furniture
manufacturing firms participated in the
International Furniture Fair at Cologne
through the Trade Development Authority:

1. M/s, Alankrit Handicrafts P. Ltd.,
New Delhi.

2. M/s, Abuja Furnishers P. Ltd.,
New Delhi.

3. M/s. Sita Juneja
New Delhi,

4. M/s. Chippendale (Exports) P.
Ltd., Bombay.

& Associates,

5. The Decorative Laminates (1) P.
Ltd., Mysore.

6. M/s. Cochin Wood Industries
Cochin.

7. M/s. C. G. G. Panicker, Trivan-
drum.
2. The items displayed by these firms

were:

(i) Coffee Tables

(ii) Dining room furniture

(iii) Living room furniture

(iv) Cabinets

(v) Decorative boxes

(vi) Chests

{vii) Headboards

(viii) Screens

(ix) Nesting tables

(x) Headboards and footboards for
beds

(xi) Chairs in classical design -
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(xi1) Laminated knockdown chairs
(xiii) Furniture components
(xiv) Veneers

3. The general impression with regard
to the quality and designing of furniture
displayed by Indiam firms was quite favour-
able. Most of the designs evoked a good
response from the imports and enquiries
are now being received apart from the
European buyers, from buyers in Japan,
Australia, the USA and West Asia as well.
Application of small degrees of Indian
hand craftsmanship in inlay and carving
have found good acceptability. It is also
expected that some of the participants
might enter into marketing tie-ups with
manufacturers in the Federal Republic of
Germany, the UK and Denmark. In addi-
tion to that, the Indian participants booked
orders worth Rs. 36.33 lakhs and enquiries
to the tune of Rs. 300.00 lakhs were gene-
rated during the Fair.

Proposals for Development of Tourist and
Hotels Construction in Maharashtra, M.P.
Rajasthan and Gujarat

8242. SHRI MOHAN LAL PATEL:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have received
proposals from the Sfafe Governments of
Maharashtra, Madhya Pradesh, Rajasthan
and Gujarat for the development of tour-
rism and construction of new hotels in
these States in the next Plan period;

(b) if so, the details of the proposals
made by the States; and

(¢c) the action taken by the Union Gov-
ernment thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) to (c). The development und
expansion of tourist facilities ig a conti--
nuous process, The Central Department
of Tourism does not construct hotels.
However, in the Central Sector, the con-
struction of hotels as a joint Sector venture
has been initiated by the India Tourism
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Development Corporation. The position

Jis as follows:—

(1) ITDC bave entered into an agree-
.ment for constructing a hotel at Bhopal
in collaboration with the Madhya
Pradesh Tourism Development Corpo-
ration. The proposal ig to consiruct a
- 60 room 3-star category hotel.

(ii) An agreement has been reached
-with the Maharashtra Tourism Develop-
ment Corporation for providing consul-
tancy services both during construction
and thereafter in operation of a rtestau-
rant at Khapoli. The proposal to
construct a hotel at Nagpur jointly with
-the Maharashtra Tourism Development
- Corporation is under consideration.

(iii) The Gujarat Tourism Corpora-
tion has approached ITDC io prepare
feasibility reports for the conversion of
Palaces located at Jamnagar, Porbander
and Bhavnagar. The Gujarat Tourism

» Corporation has also approached ITDC
to prepare a prelimimary report for set-
ting up a Yatri Niwas at Somnath and
Dwarka.

Visit of Indian Delegation to China fo
Explore Possibility of Importing raw
Pearls

8243, SHRI BHIKU RAM JAIN: Will
the Minister of COMMERCE be pleased
to state:

(a) whether it is a fact that a delegation
from India had visited China in the first
week of April this year to explore the
possibility of importing raw pearls; und

(b) if so, the outcome thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRIY
P. A. SANGAMA : (a) and (b). A 3
member delegation sponsored by the Gem
and Jewellery Export Promotion Council
left for China on the 31st March, 1982,
to make an assessment of the existing and
future  potentiality for import of raw
pearls from China and study existing
trade Channels, trading practices, etc.
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Import of Cheaper Acetate Filament Yarn

8244. SHRI R, P, GAEKWAD: Wil] the
Minister of COMMERCE be pleased to
state:

(a) whether it is a fact that the indi-
genous production of  acetate filament
yarn has declined due to a fall in the lo-
cal demand;

(b) whether it is also a fact that im-
ports of cheaper acetate filament yarn
have led to the worsening plight of the
industry: and

(c) whether Government propose 10
adopt measures (o protect domestic pro-
ducerg from cheap and large imports with
details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) Sirsitk Ltd., Andhra
Pradesh is the only indigenous unit enga-
ged in the manufacture of acetate fila-
ment yarn. Its production over past few
years is as under:

fonnes
1979-80 . 2163
1680-81 . . . 1954
1081-82 . 1272

The unit §s reported to bhe having obso-
lete plant & machinery and their product
is reported to be of poor quality.

(b) No, Sir.

(¢) Question does not arise,

Decision to pool cardamom for export

purchases

8245, SHRI K. MALLANNA: Will the
Minister of COMMERCE be pleased to
State:

(a) whether
decided to pool cardamom
pose of exports; and

Government have finally
for the pur-

(b) if so, the detailg thereof?

: 7
(April-Dec.)
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). There is
no proposal under the consideration of
.Government at present to pool cardamom
for the purposes of exports.

Representations from ITDC Hotels Wor-
kerss Union against Hotel Ranjit,
New Delhi

8246. SHRI K. LAKKAPPA: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether Government have received
several representations including the one
dated 12 March, 1982 from the ITDC
Hotels Workers’ Union  complaining
against the management of Hotel Ranjit,
New Delhi;

(b) whether the Union has brought to
surface various serious charges against
personnel which amount to gross neglect
of duties, misbehaviour against the wor-
kers including penalisation on false and
fabricated reports and misfeasance by
seniors in the management causing there-
by severe loss to the unit;

(c) if so,the facts of the representation,
charges made against whom the ante-
cedents of all those named therein; and

(d) action being contemplated in thig
regard?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED
ALAM KHAN): (a )and (b) Yes, Sir.
Representations have been reccived from
the ITDC Hotels Workers Union.

(c) The issues mainly pertained to the
misuse of position and ad-hoc appoint-
ments.

(d) Some of the issues have been resol-
ved by the ITDC management. As re-
gards the others, the hotel management
hag been advised to meet the representa-
tives of the Union to resolve the pending
‘issues through mautual discussion,
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Group Insurance Scheme for Central
Government Employees

8248. SHR1 NIHAL SINGH: Will the -
Minister of FINANCE be pleased to state:

(a) whether Government have introdu-
ced new Group Insurance Scheme from
January, 1982 for Central Government
employees, if so, what are the details re-
garding deduction from salaries and pay-
ments etc. thereof;

(b) whether it js a fact that the Assis-
tants in the Grade 425—800 in the P&T
Board etc. and other Ministries of Central
Government are insured under the scheme
for Rs. 40,000f- while the Ex-Cadre
Assistants, (Junior® Accounts Officer etc.
in the same scale or higher scale in those
offices/Ministries are covered by the in-
surance of Rs. 20,000/- only:

(c) if so, the reasons for this disparity
and the steps Goveroment propose to eli-
minate it; ang
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(d) whether Government have received
any representation in this connection and
if 50, what action has been taken thereon
so far?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAT
SINGH SISODIA): (a) Yes, Sir. A State-
ment giving details regarding deductions
from salaries and payments etc. under
the new Group Insurance Scheme is
attached.

(b) and (c). The employees are insured
in accordance with their classifications
(i.e. Groups) under the Central Civil Ser-
vices (Classiﬁcation, Control and Appcal)
Rules, 1965 and not on the basis of their
designation or grade. Accordingly, Assis-
tants of the Central Secretariat Service
who are classifieg as Group ‘B’ would be
insured for Rs. 40,000- and Ex-Cadre
Assistants, Junior Accounts Officer etc.
who are classified as Group ‘C’ would be
insured for Rs. 20,000]- only, under the
new Scheme,

(d) Government have not received any
representation from the employees agdinst
the Scheme providing for insurance cover
in accordance with their classifications
under the Central Civil Services (Clasar-
fication, Control and Appeal) Rules, 1965.

Statement

A new Group Insurance Scheme for
Central Government employees hag coine
into force with effect from 1st January
1982.

2. The rate of subscription under the
new Scheme is Rs. 101-, Rs. 20[-, Rs_ 4}-
and Rs. 80]- per month for Group D,
Group C, Group B and Group A emplo-
vees respectively. The subscription shall
be partly credited to an Insurance Fund
ang parily to a Savings Fund. From ihe
Insurance Fund, payment will be made for
an insurance cover of Rs. 10,000/-, Rs.
20,000]-, Rs. 40,000 and Rs. 80,000/- to
the families of Group D, Group C, Group
B and Group A employees respectively, if
they unfortunately die, due to any cause,
while in service. From the Savings Fund, an

APRIL 16, 1982

Written Answers 184

amount equal to the portion of subscrip-
tion credited to this Fund together with
interest thereon will be returned to the
employees on cessation of their employ-
ment or to their families if they unfortu-
nately die while in service. Based on
current rate of interest it is estimated that
on completion of 35 years of service, a
Group D employee may get about RS..
23,460)-, a Group C employee Rs.
46920-, a Group B employee Rs.
93,840/- and a Group A employee Rs.
1,87,680)- from the Savings Fund.

3. The employees entering service af-
ter the new Scheme comes into force
shall be enrolled as members of the
Scheme on the next anniversary of the
Scheme. However, they will be given
benefits of appropriate insurance cover
from the date of joining Government ser-
vice to the date of their becoming mem-
bers of the Scheme on payment of a small
premium of Rs. 3|- per month for every
Rs, 10,000]- of insurance cover.

4. In the event of regular promotion of
an employee from one Group to another,
his subscription shall be raised, from the
next anniversary of the Scheme to the level
appropriate to the Group to which he 1s
promoted. Until the date of the next
anniversary of the Scheme he shall conti-
nue to be covered for insurance of the
same amount for which he was eligible
before such promotion.
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Import of Coconut Qil

8250, SHRI RAJESH PILOT: Will the

Minister of COMMERCE be pleased to
state: '

(a) what amount of coconut oil has
been imported year-wise and country-wise
during the last three years;

(b) what steps have been taken to re-
duce the import specially from hard cur-
rency areas; and

(c) have any efforts been made to re-

fine and export imported oil after canning

" and ading perfumes to it?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a)
tached, showing the imports during 1978-
79, 1979-80 angd 1980-81 (upto November*
1980).

A statement is at-
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(b) Import of coconut oil is canalised tered exporters, thig item has been put
through State Trading Corporation of under a common value restriction with -

Mutton tailow, Palm Oil and Copra in
the Import and Export Policy, 1982-83.
This provision is comparatively more res-
trictive as compared to last period.

India Limited. The canalising agency has
not made any imports so far. This item
is also not allowed for import under the
various flexibility provisions of the Import
and Export Policy and through Trading
Houses. Even as replenishment against
exports under the Import Policy for regis-

(¢) Government have no such informa-
tion.

Statement

Statement showing country-wise import of Coconut (Gopra) Qil {ITC-REV. 2 Code No. 424.3000)
during 1978-79 to 1980-81 {upto Nov., 8a)

Value in Rs. Lakhs

Quantity in Thousand Kgs.

Countries 1978-79 1979-80 1980-81 (upto Nov, 60)
Qty. Value Qty. Value Qiy. Value
Malaysia 3312 20520 192 q-69
Singapore 41 2:97
Sri Lanka 440 26. 28
\
Total 3793 234°45 192 g 69
Note:— Figures are provisional and subject to revision.
Source:~—~ {1) For 1978-79 and 1979-8o—Monthly statistics of the Foreign Trade of Indism

Volume Il—Imports published by the Director General of Commerciai Intelli-
genee and Statistics, Calcutta.
(2) For 1980 81 (upto No. Bo}—Advance data received from DGCI Calcutta

"Utilising defence department lands for SINGH DEO): (a) As per caisting

agricultural production

8251. SHRI RAJESH PILOT: Will the
Minister of DEFENCE be pleased to

etate:

(a) what is the arrangement and details
of utilising defence department, land; for
agricultural production;

(b) how much land is still unutilised
State-wise which could be utilised for agri-
cultural produce; and

(c) have Government considered to uti-
‘lise ex-servicemen, preferably disabled, to
develop such lands?

THE DEPUTY MINISTER IN THE
“MINISTRY OF DEFENCE (SHRI K. P.

" orders, Defence lands which are tempora-

rily surplus can be allotied on shori-term
lease for agricultural purposes till such
time these lands are actually required for
defence use, Such landg are to be Jeased
out to ex-servicemen and their co-opera-
tives and if no cx-servicemen and (heir co-
operatives are forthcoming, to landless
poor persons. Only those ex-servicemen
and Jandless poor persons who are getting
an income of less than Rs. 400/-and Rs.
200/- per month  respectively from all
sources and do not own 5 acres of irrigated
or 10 acres of unirrigated land are eligible,

(b) Only such 'ands which are tempo-
rarily surplus to Defence needs are

!
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Jeased out. The extent of sucn lands
would depend on the periodic release of
projects for which lands have been ac-
quired.

(¢) There i3 no special provision for dis-
abled ex-servicemen. All ex-servicemen
whose monthly imncome is lcss than Re.
400/- are eligible for allotment of tempo-
rarily surplus lands on short tzrmn lease for
agricultural purposes,

Deduction allowed for carrying out rural
development programme

8252. SHRI K. RAMAMURTHY: Will
the Minister of FINANCE be pleased 10
state: ory

(a) the names and addresses of all such
asscssees as have been allowed a deduc-
tion of more than one lakhs Rupees (ear-
wise) during 1980-81 wunder section
35CCA as an expenditure by way of pay-
ment to Associations and Institutions for
carrying out rural development pirogram-
me,

(b) what are the rules and pguidelines
for grant of approval by (he prescribed
authority of such programmes; and

(c) designation of prescribeq authori-
ties for purpose of section 35CC and
35CCA?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAWAI
SINGH SISODIA): (a) Under Section
35CCA of the Income-tax Act, 1961, de-
duction is allowed for expenditure by an
assessee by way of payment of any sum
to approved associations and institutions
for use in carrying out programme of
rural development approved by the pres-
cribed authority. The information ar to
the names and addresses of all assessees
in whose cases .deduction of more than
Rs. 1 lakh has been allowed during 1980-81
(year-wise) under this section will have to
be collected from assessing officers 9pread
all over the country. The time and labour
involved in collecting the information will

549 LS—7

CHAITRA 26, 1904 (SAKA)

Written Answers 194

be disproportionately high. If, howevér,
the Hon’ble Member desires information
about any spécific donation, the same can
be collected and furnished.

(b) Guidelines for grant of app'fo'vai
for programmes of rural development were
Issued by the Ministry’s Circulay No. 231
ds, 14th November 1977 in respect of ap-
provals under Section 35CC and by Circu-
lar No. 244 dated 13th July 1978 in res-
pect of approvals under Section 35CCA.

(¢) Under Rule 6AA of Income-tax
Rules 1962, prescribed authority for srant
of approval for purposes of Section 35CC
and Section 35CCA, is State level Com-
mittees consisting of the designated Com-
missioner of Income-tax as itg Chairman
and an officer, not below the rank of a
Secretary to the Government of the State
or, as the case may be, the Union Terri-

tory.
Upgradation of Towns and Cities

8253. SHRI KRISHNA CHANDRA
HAILDER: Will the: Minister of
FINANCE be pleased to state:

(a) whether Government are aware
that several towns and cities are likely
to be upgraded as per increase in popula-
tion according to 1981 census;

(b) if so, the reasong for the delay in
finalising the report by the Census Com-
missioner; and

(¢c) steps taken to speed up the Census
report and upgradation of towns and
cities as per latest population figures
thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) to (c).
Only the provisional population figures
of 1981 census have been published so
far. Since the provisional population
ficures are subjected to detailed tabula-
tion by the Registrar General and Census
Commissioner of India, the exact position
as to which cities/towns would qualify
for  classification/upgradation will be
known only after the final 1981 census
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population figures are received from the
Registrar General aad Census Com-
missioner of India,

The detailed tabulation of the 1981
Census schedules is in progress in the
Regional Tabulation Offices in the States
and Union Territories. The final popula-
tion figures of cities and towns are likely
to be available in the next few months.

Excise Relief to Match Industry

8254, SHRI LAKSHMAN MALLICK:
Will the Minister of FINANCE be pleased
to state:

(a) whether his Ministry have recently
sanctioned certain relief to the match
industry;

{b) if so the details ot the excise relief
sanctioned; '

(c) the gate from which the notifica-
tion will come inte force;

(d) the detailg thereof?

THE MINISTER OF STATE IN THI
MINISTRY OF FINANCE (SHRI
SAWAL SINGH SISODIA): (a) to (d).
In the recent past no changes have been
made in the general rates of excise duty
applicable to the mechanised and thz non-
mechanised (including cottage and co-
operative) sectors of the match industry.
However, the following changes have bzen
introduced by way of reduction in exci-e
duty:

(i) By notification No. 97/82 issued
on the 28th February, 1982, the rate
of excise duty for matches packed in
boxes (of 50's each) in which the
outer slide alone is made of card board
has been reduced,

(a) from Rs. 7.20 .per gross to Rs.
6.84 in the case of matches produced
in the mechanised sector; and

(b) from Rs. 5.50 per gross to Rs.
5.14 per gross in the case of matches
produced in the non-mechanised sector.
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(ii) By notification No. 68/82 dated
the 28th February, 1982, printed card
board boxes intended for packing of
match sticks have been exempted from
the levy of excise duty.

‘The two notifications came into force
from 28-2-82.

Opening of Branches of Financial
Institutions in Orissa

8255. SHRI CHINTAMANI1 JENA:
Will the Minister of FINANCE be
pleased to state:

(¢) whether it is a fact that All India
financing institutions like IFCI, 1DBI,
have opened their branches or woffices in
the State of Orissa;

(b) if so, the reasons why ICICI
being an All India Finance Institution has
not yet opencd ity office or branch in
Orissa;

(c) whether the Industrial Sections of
Orissa are facing great difficulties in
obtaining financial assistance in the
absence of the ICICI's office or branch
in the State of Orissa;

(d) if so, the action taken by the
Centre for early opening of the office of
the ICICI in the State; and

(e) the approximate time by Wwhich
an office or a branch of ICICT will operate
in Orissa?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
Industrial Development Bank of India
and the Industrial Finance Corporation
of India are having their offices in the
State of Orissa.

(b) The Industrial Credit and Invest-
ment Corporation of India (ICICI) has
not opened its office in Orissa as its office
in Calcutta is able to cater to the need
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for funancial assistance in the State of
Orissa.

(c) to (e). The industrial sections of
the State of Orissa are not facing any
difficulty due to the absence of an office
of ICICI in Orissa ag would be scen
from the fact that ICICI’s assistance to
the State has kept pace with sanctions
made by other term lending institutions,
The ICICI's present structure revolves
round the Head Office at Bombay, the
three Regional Offices at Calcutta, Delhi
and Madras and a Development Office at
Gauhati. The ICICI has not so far
opened any state level office and therc are
no immediate plans for the same since
the present organisational structure is
adequate to meet the requirements of the
industrial sector.

Violations of Foreign Exchange Regula-
tions by Maopower Recruiting Agencies

8256. SHRI CHINTAMANI JENA :
Will the Minister of FINANCE be pleascd
Lo state:

(a) the getails regarding cases of viola-
tion of foreign exchange regulations by
man-power recruiting agencies, particularly
in Delhi during 1980-81 .Jetected by the
Enforcement Directorate; -

(b) the details regarding ths amount of
foreign exchange involved in each of these
cases along with the mnames of firms
against whom investigations have been
completed and penalty etc, if any, imposed;
and

(c) the names of the firms which have
not so far desisted from indulging in activi-
ties prejudicial to the econvmic interests
of the country, despite having been pena-
lised ones? ‘

THE MINISTER OF FINANCI (SHRI
PRANAB MUKHERIJEE): (a) to (c).
The Enforcement Directorate registered a
number of cases of alleged/suspected
violation of the provisions of the Foreign
Exchange Regulation Act during the vears
1980 and 1981 against man-power recruit-
ing agents/agencies. Twelve such cases
were registered in Delhi, out of which
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investigations in five cases have been com-
pleted. One case has been closed as no
violation of Foreign Exchange Regulation
Act could be established. In the remain-
ing four cases adjudication proceedings
were initiated. Three of these cases are
pending adjudication, while in one case,
adjudicated on 16-4-1980, a penalty of
Rs. 65,000/- has been imposed on the
party besides confiscation of S. Rials
5460/-, US$ .3896/-, £ 1/- and
Rs, 2,100/-, The party has gone up in
appeal before the Foreign Exchange Re-
gulation Appellate Board against the ad-
judication order and the appeal is pending.
In respect of the remaining seven cases,
investigations are in progress. It is pot
expedient to disclose further details, at
this stage, rn the interest of effective in-
vestigations.

Use of Bank Credit in Unaccounted
Ventures

8257. SHRI CHINTAMANI JENA:
Will  the -Minister of FINANCE be
pleased to state:

(a) whether there have been certain
cases brought to the notice of Government
that some promoters are using bank credit
in unaccounted ventures by ‘organisiag
sickness’ in some industrial units with the
connivance of high officials of some banks;
and

(b) if so, the details regarding such pro-
moters and the bank officials found guilty,
if any. and the action taken by Govern-
ment in the matter?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) The
main causes for sickness in industrial
units are mismanagement, manazement
deficiencies, faulty initial planning, techni-
cal draw backs, labour trouble, market
recession, shortage of power and scarcity
of raw materials, It IS pot correct to
say that some promoters are using bank
credit in unaccounted ventures by ‘crganis-
ing sickness’ in industrial units with the
connivance of high officials of banks.

(b) Does not arise.
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_ Opening of Branches of Nationalised
Banks in Hihar

-

8258, SHRI R. P. YADAV: Will the
Minister of FINANCE be pleased to state:

(a) the number of branches of nationa-
lised banks opened in Bihar in the year
1981-82 and the names of the places where
these branches have been opened;

(b) the number of branches of naiiona-
lised bankg proposed to be opened and
the names of the places where these
branches will be opened in Bihar in
1982-83; and

(c) what are the criteria fixed for open-
ing of a branch of a nationalised bank?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). Information is being collected and 10
the extent available will be laid on the
Table of the House.

(c) The Reserve Bank of India have
recently formulated branch  licensing
policy for the three years 1982-83 to
1984-85. The new policy envisages open-
ing additional bank offices in rural and
semi-urban areas so as to achieve banking
coverag: of one branch on an average for
17,000 people in the rural/semi-urban
areas. The State Governments have been
addressed by the Reserve Bank to identify
rural and semi-urban centres for branch
opening in consultation with the District
Consultative Committees. The centres are
normally decided upon in response to felt
needs of developmental programmes,
potential for business development etc, and
in such a manner as to maximise the
geographical coverage of the branch mnet
work by filling up gaps in the existing
toverage.

Bihar Government to set up Tourist
Villages

8259. SHRI R. P. YADAV: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to gtate:

~ (a) whether Government of Bihar has
forwardel names of places for locating

ATRIL 16, 1982

Written Answers 20(3

tourist villages in response to the sugges-
tions of the Union Government; and

(b) if so, the details thereof?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM ARND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) No, Sir. However, it has
been decided to set up a tourist village in
Buxur for which purpose the State Gov-
ernment has been requested to make land
available.

(b) Does not arise.

Tea Companies in Financial Management
with United Commercial Bank, Calcutta

8260, SHRI PIUS TIRKEY: Will the
Minister of FINANCE be pleased to
state:

(a) the total number of Tea Gardens/
tea companies, Location-wisé.” which are
in financial arrangements with the United
Commercial  Bank, Calcutta incluling
those which are maintaining Tea Hypothe-
cation Accounts with the said Bank:

(b) whether it is a fact that small tea
growers are being neglected in the matter
of providing adeqguate finance while
bigger units are provided finance without
any agreement with their production capa-
cily despite various serious defaults in
their account; and

(c) if so, action being contemplated to
provide relief to small growers?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) Unit-
ed Commercial Bank has fimgnced a total
of 65 tea gardens. Their location-wise
spread is as under:

(i) West Bengal (Doors,

Terai & Darjeeling) 22
(ii) Assam Valley and

Cachar 37
(iii) Tripura 3
(iv) South India 3

In addition, the Bank hag also provided
term loan on consortium basis to the
Tamilnadu Tea Corporation for develop-
ment purposes.
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(b) to (¢). The bank has reported
that in the interest of maintaining produc-
tion, it is continuously disbursing funds to
all but four of these gardens, In the case
of 4 gardens, it is endeavouring to get
their accounts regularised and to see if

they could be run smoothly in future under .

an agreed nursing programme. The bank
is not neglecting small gardens and i
making assessment in all cases on the bss's
of acepted norms.

Providing Finance by Statc Bank of
Hyderabad, Calcutta to Drug Manu-
facturing Units

8261. SHRI PIUS TIRKEY: Will the
Minister of FINANCE be pleased to
state:

(a) whether it is a fact that the State
Bank of Hyderabad, Calcutf§ Branch did
not provide finance as sanctioned by the
IDBI under SRF-1978 to drug manufac-
turing units which suffered severe losses
due to unprecedented floods in 1978; and

(b) if so, the facts of such cases?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and

(b). Presumably the question relates to
M/s. Spur Pharmaceuticaly (Pvt.) Ltd.,
Calcutta. The State Bank of Hyderabad
has not been uble to provide further finun-
cial assistance to the company as the com-
pany has not observed the requisite finan-

cial discipline essential for revival of the
unit,
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Steps Taken to Settle Strike In Textile
Mills in Bombay

8263. PROF. MADHU DANDAVATE:
Will the Ministcr of COMMERCE be
pleased to state:

(a} whelner it js truc that joss of pro-
duction per day in Bombay textile Mills is
worth Rs. 4 crores due 1o prolonged tex-
tile strike in Bombay; and

(b) what steps are being taken to settle
the strike in the interest of growinh with
justice?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). The loss
of production in Bombay Textile Mills
was roughly Rs. 4 crores per day on ac-
count of prolonged textile strike from
18th January. The State Government
which is primarily concerned with the
matter, had appealed to fac workers to
resume work. As a resull, some mills
have restarted partial production bringing
down the loss now to -oughly Rs. 3.23
crores per day.

- -
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Aerated Water Companies Abusing
Provisions for Small Manufacture

8265. SHRI R. N. RAKESH: Will the
Yinister of FINANCE be plcased to
refer to the Budget und the Budget
Speech and state:

(a) the names of Aerated Water Com-

panies which misued the provisions for

the small manufacture provided for 72
items; and
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(b) the approximate loss of excise re-
venue due to this abuse?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA); (2) and (b).
It had come to the Government’s notice
that some manufacturers of a few popuiar
brands of aerated waters were availing
themselves of the exemption from central
cxcise duty under the genreal small scale
exemption scheme claiming themselves to
be independent of the brand name owners,
The revenue imglications of such
avoidance of central excise duty was esSti-
mated to be about Rs. 1.5 crores a year.
As part of the 1982 Dudget changes.
acrated waters have been tuken out of
the scope of the general smal! scale
exemption scheme and a separate exemp-
tion scheme has becn devised in ils place.
Reports received by the Government  so
far indicate that prima facic the manu-
facturers listed in the Annexure [Placed
in Library. Sce No. LT—3963 /827, were
availing themselves of the exemption
from central excise duty under tac veneral
small scale exemption prior to the 1982
Budget but would not be elirible to pet
such exemption in future under the new
scheme. However, the competent central
excise officers having jurisdiction over
these manufacturers would decide their
eligibility or otherwise to the exemption
in accordance with the legal provisions of
the relevant exemption notification.

Agricultural T.onns
8266. SHRI G. Y. KRISITINAN: Will
the Minister of FINANCE be plcased -to

state:

(a) what is the amount of agricultyral
loans allotted by the Reserve Bank of
India to the various States during the
last five years; and

(b) the amount of loans disbursed by
the Agricultural Refinancing Corporation
of India during the 'above period, State-
wise?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POQJARY): (a) Craodit
limits sanctioned by the Reserve Bank of
India for short term and medium term
agricultural purposes during the last five
years are shown in ftne Anncxure I laid
on the Table of the House, [Placed in
Library. See No. LT—3964/82].

() The amount of loans disbursed,
State-wise, by the Agricultural Refinance
and Devclopment Corporatipn during the
last five years arc shown In the Anncxure
IT laid on the table of the House. |Placed
in Library. See No. LT—3964/82].

Merger of Office of C.D.A. (Factorics),
Calcutta with Ordnance Factories Board,
Calcufta

8267. SHRI K. LAKKAPPA: Will the
Minister of FINANCE be plecased (o
state:

(a) whether 1t is a fact that Govern-
ment had in the past decided in principle
to merge the office of the Controller of
Defenee Accounts  (Factories),  Calcutra
with the Ordinance Factories Board, Cal-
cutta in April. 198T;

(b) if so, whether this decision has not
been implemented by certain sections of
senior employees in the Department
whicn has resulted into various disorders
and agitations amongst the employees in
CDA (Factories);

(c) the facts thereof and tie reasons for
delay in implementing the earlier policy
of merger along with its various resultant
disadvantages so far incurredq including
that of loss of man-hours duz 1o long-
drawn agitation; and

(d) the steps being contemplated to
implement the said nolicy immediately to
bring about a sens¢ of confidence in the
minds of U'ne employees?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRI
SAWAIL SINGH SISODIA): (a) In succor-
dance with the decisions of Government
in 1979. the Controller of Defence
Accounts (Factories) Calcutta
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integrated functionally from the Factory
level upward to the level of the Ordnance
Factories Board, Calcutta and redesigna-
ted as Controller of Accounts (Factories)
with effect from 2-4-1979; and the res-
ponsibility for cadre management of the
Defence Accounts Department staff, man-
ning the various posts in the set-up of
Controller of Accounts (Factories) con-
tinued to rest with tne Controller
General of Defence Accounis for a period
of two years.

A Committee was set-up in 1980 10
examine the issug of Cadre managemént
and allied matters. The report of the
Committee which has since been submit-
ted is under examination.

(b) to (d). Do not ‘arise ia view of (a)
above.

Harayana Government Aircraft used for

Political Purposes

8268. SHRi STJRAJ BHAN: Will ihe
Minister of TOQURISM AND (IVIL
AVIATION be pleased to stite:

(a) is it & fact that Haryanra Govern-
ment aircraft is being used exiensively for
political purposes agamst soms payment;

{b) if so. what is the rate and who
are entitled (o use it for non-official pur-
poses;

(¢) has the Haryana Gonvernment heen
authorised to charter thy aaircraft for
non-official purposes according to the
Indian Aircraft Rules; and

(d) how many times and for whom the
Aercraft has been used for privatc pur-
posts sinee 1980?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION  (SHRI A. p.
SHARMA). (a) No Sir. The aircraft is
primarily used for officialpurposes by the
State Government dignitories. It jis also
allowed to be used by dignitories of the
Centre/neighbouring  States on payment
basis. The aircraft has been allowszd by
the State Govemament to be used by non-
official dignitories also on payment basis
but the use has been allowed rarely when
the aircraft could be spared.
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() The State Government is charging
Rs. 815} per hour covering the cost of
fuel and oil. The Chief Minisier of the
State is however. allowed the use of air-
craft for private purposes at the conces-
sion rate of Rs. 100}- pcr hour, Dignito-
ries of fne adjoining State and Centre are
being allowed by the State Geovernment
{o use the aircraft for official or non-
official purposes in public interest.

(¢) The State Government has not been
issued with a non-schedul:d permit au-
thorising them to charler their aircraft for
non-official according to  the Aircraft
Rules.

(d) A list giving the details is luid on
the table of hc House.

[Placed in Library. See
3965/82].

No. LT—

Executive Pilots Flying Airciaft for
Monetary Denefits

8269. SHRI PIUS TIRKEY: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased 1o stale:

(a) is it true that I‘xccutive Pilots fly
aircrafts in addition to doiag  executive
jobs in office;

(b) whether Government ensure  that
these exccutive pilots Jo flying with due
regard ¢ the rules and regulations; and

(c) how is it that these pilots do office
work and also fly on the samg day?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION  (SHRI A. P.
SHARMA): (a) and (b). Yes, Sir.

(¢) While assigning tlying duties to exe-
cutive pilots, the safety of flighis is not
compromised. They take carly mornirg
flights ‘afler having a full night’s rest and
in the cvent of their taking late after-
noon flights, it is ensurzd that fney had
sufficicnt rest to make them physically
and mentally alert. Most of the exccutive
pilots are very experienced and are fully
aware of the effect of fatigue on their
performance in respect of flight safety.
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Income Tax Assessees

8270. SHRI BHEEKHARHAL: Wil
the Minister of FINANCE be pleased to
refer to the renly piven to Unstarred
Question No. 1007 on 26th  February,
1982 regarding income tax assessees and
state:

(a) the reasons for figures of assesses in
IT Department not benig readily avail-
able;

(b) the reasons why State-wise record
is not maintained and Stalus-wisz record
is maintained;

(¢) whether it is 4 fact that under In-
come Tax Act “States” have been prescii-
bed for collection of income tax; and

(d) by what time the required informa-
tion will be collected?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI1
SAWAT  SINGH SISODIA): (a)
and (b). The stalus-wise classifica-
tion of the taxpayers according
{o ranges of income is available and has
been furnished in the reply to Unstarred
Question No. 1007  on 2614 February,
1982. Thus, it would not be correct to
say that “figures of assessees in Income-
tax Department has not readily  avail-
able”. The Income-tax Department  has
not maintained the statistics of asscssees
classified on the basis of actual taxes paid
during a vear since the date about the
number of assessees in eadn Status  in
present ranges of income is already avail-
able and the rate of tux applicable to
such assessees can easily be found by ve-
ference to the relevant Iiinance Act thus
the statistical data required for manage-
rial or policy decisions could easily be
derived from the information already cel-
lected. 1t is not, therefare, proposed 1o
collect scparate statistics regarding pay-
ment of taxes in the manner sought by
the hon’ble Member in Part (a) of the
Lok Sabha Unstarred Question No. 1007
replicd on 26tn February, 1982.

The status-wise statistics in respect of
the assessens all over the country was
furnsihed in reply to the Question which
did not ask for the state-wisc break-up
of such data,

- e
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(c) Ariicle 265 of the Comtitution of
India lays down that no tax shall be le-
vied or collected except by authority of
law. Jncome-tax Act is 2a self-contained
code which prescribes the modes for levy
and collection of Income-tax. The fung-
tions of the various lncome-tax authori-
ties who are emplovees of the Central
Governm:=nt have alsp been laid down
under the Act which does not provide for
the delegation of these functicns to the
various Stafes.

Representation from  Federation of STC
Employees’ Unions, New Delhl

8271. SHRT GEORGE FERNANDES:
Will the Minister of COMMERCE  be
pleased to state:

(a) whether he has received a represen-
tion from the Federation of the State
Trading Corporation Employecs’ Unions,
New Delhi, dated January 8, 1982, detail-
ing the irregularities in rne Delhi Branch
of the STC. particufarly rcearding the hir-
ing of premises at Malcha Marg, Delhi
and paying cnormous reat even on  non-
occupation;

(b) if so, have Governmcent initiated
some investigations into these affairs; and

(c) if not, the reasons thercfor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRi
P. A. SANGMAY (a) to (¢). Govern-
ment have reccived the representation
from STC Employees’ Union dated Stih
January, 1982. The position has been as-
ccrtained from STC. The €orporation
had put in an advertisernent for hiring a
suitabla accommodation. They were able
to locate two buildinzs, namely National
Herald Building at Bahadur Shah Zafar
Marg and another building at Dharam
Marg Shopping Complex. Thne rent at
Nationa] Herald Building was Rs. 13 per
sq. ft. whereas rent at Dharam Marg
Shopping Complex was Rs. 6.50 per sq.
ft. STC hireg the accommodation at
Dharam Marg. The delay in occupalion
of the building arose because certain ad-
ditions/alterations had to be carried out
fo suit the requirements of STC and to

CHAITRA 26, 1904 (SAKA)

Writtgn: Answers 210

provide for tne facilitics demanded by
the employees. The office has been shifted
and is functioning normally at the new
premises. Np formal enquiry hag been
conducted.
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Boosting of sale of Jute Products

8273. DR. KRUPASINDHU BHOI:
Will the Minister of COMMERCE be

pleased to state:

(a) whether Government proposc to
convene a meeting of State Marketing
Federations to evolve a scheme for in-
creasing the sale of jute products;

(b) if so, the action taken in the
matter; and

(c) the steps proposed to be iaken for
popularising jute products in rural reas
also?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) and (b). There is
no proposal to convene a meeting of
State Marketing Federationg to ecvolve a
scheme for increasing the sale of jute pro-
ducts. Inter-departmental meetings have,
however, been held recently in the Ministry
of Commerce (Deptt. of Textiles) and
Ministry of Agriculture with a view to sti-
mulating demand of jute bags by all user
organisations for packaging of foodgrains,
fertiliser, sugar, cement, etc. The repre-
sentatives of  State  Governments also
attended these meetings.

(¢) The jute Manufactures Develop-
ment Council and the research Orgarisa-
tions connecteq with development cf new
methods and new products of jute have
been publicising ncwer usage of jute/jute
goods, economical use of jute sticks and
cuttings, through field demonstrations,
audio-visual techniques and printed fol-
ders.
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Non-compliance of Reservation Policy
by Administrative Ministries

8274. SHRI BHEEKHABHAI: Will (he
Minister of FINANCE be pleased to
state:

(a) whether  Government arc aware
that the B.P.E did nqu adopt reservation
policy of reserved vacancies till 1970
though such provisiony relating to rescr-
vation were inserted in the Constitution as
early as 1950;

(b) how and in what manner thcse
losses of reserved quota occurring in these
two decades are going to be made good;

(¢) whether Government have thought
of any solution to the aforesaid huge
employment losses to SCs/STs;

(d) whether the Ministry of Home
Affairs  have issued any guidelines for
making good lossecs to members of SCs/
STs; and

(e) whether Government have aevised
any formula to make good the losses to
SCs/ STs?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
SWAI SINGH SISODIA): (a) to ().
The Bureau of Public Enterprises was
constituted only in 1965, The policy re-
garding reservation for Scheduled Castes
& Scheduled Tribes in Public Enterprises
was earlier dealt with by the Ministry
of Home Affairs and the concerned Ad-
ministrative Ministries. The Public Enter-
prises were requested to adopt the resci-
vation orders in this regard followed by
Government. This was done as carly as
1954. Subsequently the Government consi-
dered the recommendations made by the
Working Group on Scheduled Castes &
Scheduled Tribes which reported in the
end of 1967. On the recommendation of
the Working Group, it was decided to
issue Presidential Directives to all Public
Enterprises, which were autopomous
bodies to follow the reservation policy of
Government. Accordingly, the BPE for-
mulated the Directives and had these is-
sucd to the Public Enterprises through
their administrative Ministries in 1969.
While there is no provision for covering
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the shortfall incurred in the years prior
to 1969, the Guidelines specifically
laid down that shortfalls in a
particular year will have to be carried
forwarq for three subsequent recruitment
years, The implementation of these Guide-
lineg is now being watched at the highest
level. In order Lo improve the intake of
candidates belonging to SC/ST measures
such has provision of in-service training
have also been adopted.

Supply of Iron Ore to Malaysia
Government

8275. SHRI B. V. DESAIL
SHRT HARTHAR SOREN:

Will the Minister of COMMERCE be
pleased to state:

(a) whether 2 new steel plant in
Malaysia for which contracts were awar-
ded to a Japanese conmsortium has asked
for iron ore supplies from India;

(b) if so, whether India has accepted
the request from the Malaysian Govern-
ment; and

(¢) if so, how much iron ore will be
provided to the Malaysian Government
during the current financial year?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (c). It is learnt
that one of the two new steel plants in
Malaysia is being set up in collaboration
with a Japanese Company. No request has
been received by India so far for supply
of iron ore for this plant.

For the other steel plant, an agreement
has bevn signed for supply of 2.5 lakh
tonnes of iron ore per annum f{or three
years commencing from 1984-85.

Price Preference Policy for Public Sector

8276, SHRI S. M. KRISHNA: Will the
Minister of FINANCE be pleased to
State: '

(a) whether the public sector under-
takings sell their products to Government
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at 10 to 20 per cent higher prices as com-
pared to the purchases from the private
sector units by Government;

(b) whether it is also a fact that pub-
lic sector units quota higher prices deli-
beralely to ensure at least 10 per cent
more on salcs; and

(c) if so, the steps proposed to be
taken to remove ambiguity in this price
preference policy?

THE MINISTRY OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) No, Sir.
Zhe price preference allowed to the pub-
iic seclor enterprises under the policy
is normally not more than 10 per cent.

(b) No, Sir. The price preference ad-
missibility is on the lowest offer received
from other supplies and not on the sale
price of the public enterprises.

(c) Dwes not arise.

Rules for Recruiment of Sportsmen iR
Public Sector Undertaking

.

8277. SHRI M. RAM GOPAL REDDY:
Will the Minister of FINANCE be
pleased to state:

(a) whether it is a fact that rules for
recruitment of outstandmg sportsmen in
various public sector ‘lll,ndcrtakings have
been eliminated during the last few years;

(b) if so, what are the reasons there-
for; and

(c) whether  Government propose (0
revive those rules in order to encourage
sportsmen to join the public sector under-
takings in a big way?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAT SINGH SISODIA): (a) to (c¢).
Government have not issued any such
guidelines, hence the question of reviving
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them does not arise. These are matters
which come within the competence of the
Boards of Management of the Public
Enterp ises.

Export of Betel Leaves to Pakistan

8278 SHRI SATYAGOPAL MISRA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether it is a fact that the ex-
port of betel leaves to Pakistan from our
country has been stopped in recent years;

(b) if so, the reasons therefor; and

(¢) steps Government have taken or
proposc to take to export betel feaves to
Pakistan?

THE DEPUTY MINISTER [N THE
MINISTRY OF COMMERCE (SHRIP.A,
SANGMA): (a) There has been no ex-
port of betel leaves to Pakistan from
1979-80 onwards.

(b) and (¢). Trade with India has
been restricted by the Pakistan Govern-
ment only to their Public Sector. These
Public Sector agencies have not impaorted
betel leaves from TIndia. Unless the Go-
vernment of Pakistan revise their present
policy we would find it difficult to pro-
mote the export ¢f our betel leaves to that
country.

Actual Production and Purchase of
Tobazco in Andhra Pradesh

8279, SHR1 H. N. NANJE GOWDA:
Will the Minister of COMMERCE be
pleased to state:

(a) whether Governmen(  are  aware
that the tobacco farmers of Andhra Pra-
desh are being given only Rs. 9350 per
quintal  whereas the remunerative price
is Rs. 2,000]-;

{b) whether it is also a fact that the
entire job of purchasing tobacco is virtual-
ly being controlled by middlemen who
are new concerning major portion of
porfit;

(c) what is the estimated production of
tobacco this year and how much has been
purchased by Government agencies;
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(d) whether the exploitation of the
farmers arises out of the fact that there
is no Government agency either Central
or at State level to make the purchases;
and

(e) whether to give due protection to
the growers Government propose setling
up a board on the line of Jute Board
and if so, when this will be done and if
not, the reasons therefor?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) During 1982 vir
ginia tobacco growers in Andhra Pradesh
have received average price of Rs. 12.30
per kg, as against Rs. 9.11 per kg. reccr-
ved by them last ycar, which is above the
minimum  support price for virginia
tobacco fixed by the Central Government.

(b) to (e). The Central Government
intervenes in the market for undertaking
price support operations in the ecvent of
excess production and low prices. As the
production of virginia tobacco in Andhra
Pradesh during 1982, which is estimated
at about 120 million kgs., is less than the
demand therefor, no price support ope-
rations were warranted. 1t is proposed to
introduce auction system for sale of virginia
tobmcco  in Karnataka in the first ins-
tance and thereafter in Andhra Pradesh,
with a view to ensuring better prices to
virginia tobacco grawers,

Difficulties faced by Tobacco Growers of
Andhra Pradesh

8280, SHRI H. N. NANIJE GOWDA:
Will the Minister of COMMERCE Dbe
pleased to state:

(a) whether Governmet are awarc of
the actue difficulties of the tobacco culti-
vators of Andhra Pradesh where they erc
being paid very poorly while there ig a
fairly a good demand for their produce in
the international market;

(b) whether it is also a fact that the
acreage under tobacco cultivation during
the last {wo years has been showing a
steady decline and if so, to what extent
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this has gone down in different States and
the reasons for the same;

(c) whether in addition to part (b)
above, the yield per hectare has also gone
down and if so, the dctails thereof during
the last two years; and

(d) what steps Government are contemn-
plating to inceruse both acreage under to-
bacco cultivation and its quality so thai
Indian tobacco can continue to dorninate
world market and whether any scheme
has been drawn up in this connection
and if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE  (SHRI
P. A. SANGMA): (a) During 1782 vir-
ginia tobacco growers in Andhra Pradesh
have received an average price of Rs.
12,30 per kg. as against Rs. 9.11 per kg.
received by them last yeap which is abuve
the minimum support price for virginia
tobacco fixed by the Central Government.

(b) The Tobacco Board regulates pro-
duction of virginia tobacco Kkeeping in
view the demand for it. There was a slight
decline in acreage under virginia tobuacco
during 1980-81 as compared to 1979-R0
as the Tobacco Board resiricted acreage
under virginia tobuacco in Andhra Pradesn
during 1980-81 to about 1.4 ]lakh hectures
as against about 1.9 lakh hectares applied
for by the growers. However, acreage un-
der virginia tlobacco during 1981-82 in-
creased as compared to 1979-80 and
1980-81

(c) There was no decline in ¥ yield
of virginia tobacco during the kst {wo
years.

(d) The Tobacco Board ig taking
steps for augmenting production of quality
virginia tobacco by advising growers on
adopting better methods of cultivation and
Curing, supply of seedlings of improved
varieties to farmers, discouraging growers
from growing tobacco in unsuitable and
saline -soils, encouraging growing of to-
bacco in light soils etc.

Remunerative Prices for Jute Products

8281. SHRI SONTOSH MOHAN DEV:
Will the Minister of COMMERCE be

pleased to state:
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(a) whether it ig a fact that the jute ex-
porting countries had faild to secure re-
munerative prices and avoid competition
in the international markets;

(b) whether Government propose to
initiate effective coordination aomong the
jute producing countries to improve qua-
lity and image of the jute products in
international markets and consider the
other problems; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P A. SANGMA): (a) to (c¢) Discussions
have been taking place amongst jute ex-
porling countries uader the auspices of UN

“bodies like UNCTAD., BSCAP and FAO

for promoting regional economic coopera-
lion on jute matters and adopting an uni-
from approiach op problems of jute goods
exports, marketing, strategy, including
payment of fair and remunerative price3
to jute growers. The Government Consul-
tation among Jute Producting Countries
held at Kathmandu from 27—30 January,
1982, under the auspices of ESCAP re-
solved to held ESCAP--sponsored Work-
shop-cum-Training Courses in Dacca on
the Tmprovement of jute productivily,
Quality Improvement and Grading of
Jute Fibres. Government propose to nomi-
nate jute specialists including grading ex-
perts to attend that Workshop. A meet-
ing on Standardisation of Jute Goods and

- Quality Control Methods sponsored Ly

ESCAP was held in Calcutta from 17—20
March, 1982, and was aitended 1o by
Directors of Research|Scientists of  Jute
Producing Countries like Nepal, Bangla-
desh, Thailand, China and India.

Mills in Bombay due to
Strike

Loss to Textile

8282. SHRI R. P. GAEKWAD: Will
the Minister of COMMERCE be pleased
to state:

(a) the number of textile mills in Bom-
bay which have started working after a
prolonged labour strike;

(b) the number of texile mills in Bom-
bay which are still closed;
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(c) production loss per day ia lerms of
value; and

(d) total loss of wages suffered by the
Jabour since the textile mills were closed?

~ THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) to (d) Of the 60
textile mills that had remained closed, 36
are reported to have restarted as on 10-4-
1982. The present estimated loss of pro-
duction per day is Rs. 3.23 crores and the

loss in wages of workers is estimated at
Rs. 60 lakhs per day.
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Bank credit to Sugar Industry

8284. SHRI HARINATHA MISRA:
Will the Minister of FINANCE be pleased
to state:

(a) whether Government’s atention has
been drawn to the news-item under the
caption “Inadequate bank credit-sugar in-
dustry in tight corner”, as published in
the ‘Economic Times’ dated the 19th
March, 1982;

(b) if so, whether major commercial
banks with whom sugar units have accou-

nts are not being provided with adequate
refinancing focilities for credit to the
sugar industry;

(c) whether thce Punjab National Bank,
the State Bank of India and the Central
Bank of India which are bankers to nearly
90 percent of the entire sugar industry,
have informed the factories that they are
not in a position to provide credit even of
the order given last year; and

. e

(d) if the answer to parts (b) and (c)
be in the affirmative, the reasons for the
same?
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THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JA-
NARDHAN POOJARY): (a) Yes, Sir.

(b) to (d). Apprecialing the  necd
of the sugar industry for larger
credit assistance, tne Reserve
Bank  of India, as an immediate

measure, had permitted the banks at the
very beginning of the sugar season 0
allow working capital limits to sugar mifls
upto the level of 100% of the maximum
utilisation of the previous season without
obtaining its prior authorisation and to
approach it well jn time for higher limits
in respect of individual mills. During the
course of this season, the RBI permitied
the banks having a large number of pend-
ing applications to permit, as an ad-hoc
measure, enhancemenis of credit limits
to the applicant mills upto 125% of their
last year's peak level drawings so as to
ensure that pending the scruliny of pro-
posals, production of sugar was not ham-
pered. The machinery under Credit Autho-
risation Scheme has been geared up for
expeditious disposal of proposals for en-
hanced limits for sugar mills. They huve
also provided discretionary finance to
banks, which were experiencing liguidity,
difficulty, to enable them to
meet  essentinl  production credit  re-
quirements  of vital sectors, including
sugar industry. Government and the
Reserve Bank have always  endeavou-
red to epsure liquidation of cane dues by
the sugar mills without delay. Towards
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this objective, the banks have been advi-
sed to monitor the clearance of arrears of
payments by mills to sugarcane growers
and to ensure that they not only provide
credit to mills for payment to the growers
but also have arrangemems through which
it is ensured that the growers get iheir
dues,

Security Checking of Civil Servants and
M.PsiM.L.As. at Civil Alr Terminals

8285. SHRI P, NAMGYAL: Will the
Minister of TOURISM AND CIVIL AVI-
ATION be pleased to state:

. (a) the list of V.IPs., Ministers and
other personnel ajongwith their designa-
tions who are entitled to pass withoul se-
curity checkingg at the Civil air terminals;

(b) whether it is a fact that many
civil servants are allowed to pass through
the special or V.IP. gates or"other secu-
rity gates without bring subjeced to se-
urity check in many of the airporis in the
country while M.Ps., M.L.As and M.L.Cs.
are subjected to strict security check; and

(c) if the reply to part (b) above be in
the affirmative, the reasons for this sort
of discriminations a.nd whether a uniform
policy for civil servants and public repre-
sentatives will be adopted?

THE MINISTER OF TOURISM AND
CIVIL. AVIATTION (SHRI A. P. SHAR-
MA): (a) The following categories of
persons are exempled from pre-embarka-
tion security checks :

(iv) Cabinet Ministers of Central Government

(v) Governors and Chief Ministers of the States {not of the Union

{i) Ambassadors, Heads of Miasions e.g. Charged Affairs, Acting

~ High Commissioners and their wives.

(ii} Foreign Delegation headed by Minister of Cabinet or comi-

INDIAN : fi) President
(ii) Vice-President
(iii} Prime Minister
Territories)
FOREIGN :
parable rank,
(b) No Sir.

(c) Does not arise.

]
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Crisis in Handloom Industry

8286. SHRI XAVIER ARAKAL: Will
the Mmnister of COMMERCE be pleased
to state: *

(a) \he rebates given to the handloom
products and the assistance given by the
Centre for the years 1980-81 and 1981-82;

(b) whether it is a fact that the hand-
loom industry is facing a crisis; and

(c) the help given to this sector by the
Centre?

THR DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): (a) The Central
Giovernment's share of rebate on sale of
handloom cloth  disbursed to  3tates
amounted 10 Rs. 600 Iakhs and Rs, 688 68
lukhs Juring 1980-81 and 1981-82 re-
spectively. The disbursements are made
on gubmission of audited claims by the
State Ciovernments,

(b) Wo, Sir.

{¢) Government have taken the follow-
ing measures to help and develop this
seclor;

(1) Assistance to State Government
for utepping up cooperative coverage
to ‘60 per cent by the end of the Sixth
Plan by formation of new cooperatives
and revival of dormant  cooperative
socielies.

(2) Share capital assistance to apex
marketing societies in order to enable
them to play more eflective role both in
productlon and marketing,

(3) Managerial subsidy to weavers
cooperatives,

(4) Assistance for modernisation of
looms in the cooperative sector,

(5) Share capital assistance to State
Hardloom Development Corporations
to cater to weavers outside the co-
operative sector.

(6) Assistance for creation of pre-
Joom and post-loom processing facili-
ties.

549 L.S.—8
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(7) Setting up 25 Intensive Devclop-
ment Projects and 21 Export Produc-
tion Projects for weavers outside the
cooperative sector,

(8) Assistance through the Natioanal
Cooperative Development Corporation
for establishment of handloom weavers
cooperative spinning mills,

(9) Strengthening and  intensifying
the activities of Weavers' Service
Centres and Institutes of Handloom
Technology in order to render more
effective and timely assistance to
weavers to develop the designs and to
improve their technical skills.

(10) Handloom janata cloth schame
for providing sustained employment to
weavers and cheap cloth to the weaker
sections of the societies, The proposal
for seiting up of National Handloom
Development Corporattion for arranee-
ment of supply of inputs to the hand-
"loom weaverg and for marketing of the
finisheq  producty is also under the
active consideration of the Govern-
ment, )

Appointment of a Committee to Review
Working of Public Undertakings

8287. SHRI MOHAN LAL PATEL:
Will the Minister of FINANCE be pleased

‘to gtate:

(a) whether it is a fact that Govern-
ment propose {0 appoint a committee to
review the working of the public secior
underfakings; and

(b) if so, by when, if not the reasons
therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b) No, Sir. There is no move to
appoint any fresh Committee to review
the working of the Public Sector Under-
takings. An Expert Committee on Publie
Enterprises headed by Member (Indus-
try), Planriing Commission, was appoint-
ed by Government in August,” 1980, which
has completed its work and in expected
to submit all itg reports by end of April,
1982,

-
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Legal Department of TTDC

8289» SHRI DAUILAT RAM SARAN:
Will the Minister of TOURISM AND
CIVIL AVIATION bpe pleased to s:afc:

(a) the names, acadmic qualifications
and professional experience of the officers
manning of legal Department of the India
Tourism Development Corporation; and

(b) list of disputes handled by autside
legal' firms|advocateg who were entrusted
legal cases of 1TDC during the last 3
years along with the fees chaiged by them
dispute-wise?

THE MINISTER OF STATE IN 1HE

MINISTRY OF T1OURISM AND CIVIL

AVIATION (SHRI KHURSHEED
ALAM KHAN): (a) The information
is given in the attached statement.

(b) The information is being collected
and will be placed oa th2 table of the
Sabha.

Statement

1, Shri S.
ITDC.

S. R. Krishnan, Legal Adviser,

Academic Qualifications:

MA ML Post Graduate diplomas in
Social Service Taxation laws; Company,
Banking & Insurance Laws, Labour and
Administrative  Laws.
Foronsic Science.

Experience: Ty YR My
Enrolled as an advocate of Madras

High Court on 9-11-1962 and was practis-
ing in Madras High Court upto 21-1-76.

From 22-1-1976 to 11-1-1979 worked
as Law Officer with Jute Corporation of
India, Calcutta (a Public Sector Under-
taking).

From 15-1-1979 till dae as Legal Ad-
visor, ITDC, 19 years standing in the Bar
(13 years in Madras High Court 3 years
in Calcutta High Court and 3 years in
Delhi High Court) i.e., 6 years experience
in two public sector undertakings. v

i

II, Shri K. P.. Gupta, Asstt, Legal Ad-
viser, ITDC.

Criminology and
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. Academic Qualification:

M. Com and LLB (Agra University).

Experience:

Soon after doing LLB’in 1958 entered
the legal profession and started career
with a Government Adovcate at Bareilly
(UP). In 1959, was enrolled as pleader
Gd. T with High Court of Judicature at
Allahabad. In February 62 was enrolled
as Advocate with Bar Council of U.P.
In 1965, shifted to Delhi. Since 1960
has been practising on Civil and Labour
side.

In 1968 was appointed as part time
Tegal Advisor to the Central Government
Employees Consumer Cooperative Society
Ltd. an organisation functioning under
the Ministry of Home Affairs, Govern-
ment of India. Simultaneously was also
working as legal adviser to U.P. Brewries
Lid. Ghaziabad (UP).

Has 22 years precitical experience of

conducting cases on Civil and Labour
T side,
Shortage of Trollies in  Arrival Hall of

Delhi Airport

8290. SHRT A. C. DAS: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) Whether it iz a fact that there is a
shortage of trollies in the international
arrival hall of Delhi Airport; ang

(b) if so, the steps proposed to be taken
by Government to provide adequate ‘um-
ber of trollies at Delhi Airport?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHRI A. P.
SHARMA: (a) Shortage of trollies is felt
in the International Arrival hall at Delhi
airport during the peak hours.

(b) 141 trollies were available at ,Delhi
airport before March, 82. In additoin to
this, 300 more trollieg have been ordered
by the International Airports Authority of
India. Of these, 74 trollies have been
received and positioned during March, 82.
The next batch is expected by the end ot
May, 82, which would ease the situation,
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Action Against Monopoly Houses to
Realise Tax Arrears

8291, SHRI BHOGENDRA JHA: Wiil
the Minister of FINANCE be pleased 10
refer to the statement laid on the Tuable
of the House on 20th February, 1982 in
implementation of the asSurance given in
reply to Unstarreq Question No. 885 on
21st August, 1981 and state:

(a) whether and what action in accor-
dance with Income-tax Act, 1961 is being
taken against the specific r}xonOpoly houses
in the form of attachment, and sale of
mevable property, attachment of immov-
able property etc. to effectively ensure
realisation of arrears, and

(b) if not, reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRISAWAI
SINGH SISODIA): (a) and (b). Com-
plete information about all the cases regis-
tered under the monopolies and Restrictive
Trade Practlices Act, 1969 (which can be
taken as the cases of monopoly houses re-
ferred to in the Question) included in the
9748 cases indicated in the implementation
of the assurance given in reply to Unstarr-
ed Question No. 885 on _2Ist August,
1981, is not available. Information is
available about the 84 companies register-
e¢d under the MRTP Act, 1969 against
each of which gross income-tax demands
exceeding Rs. 10 lakhs were outstanding
on 31-3-1981. Out of Rs. 78.01 croreg of
demands outstanding in these cases as on
that date, in the 9 months ending 3Ist
December, 1981, Rs. 26.97 crores (34.6
per cent) have been collected|reduccd.
Out of the balance demands, Rs. 37.27
croreg (47.8 per cent) were not enforce-
able for various reasons such as verifica-
tion|adjustment of pre-paid taxes, demands
the recovery of which is stayed by various
Income-tax authorities|Tribunals|Courts
etc. The tax in arrears outstanding on
31-12-81 out of the demands of Rs. 78.01
crores is only Rs. 13.77 crores (17.6
per cent). Even out of these amounts,
Rs. 11.58 crores are disputed and in these
cases, appellate authorities have been
requested for priority disposal of the ap-
peals. Wherever “necessary, suitable sccuri-
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ties for the payment of demand which
may become ultimately payable have al-
ready been obtained. Demand to the ex-
tent of Rs. 80 lakhs Have to be reduced by
giving effect to appellate - orders, adjust-
ments, rectifications etc. which were pend-
ing as on 31-12-81. The arrears dué
from compaines i liquidation amount to
Rs. 25 lakhs aud claims have been made
before the liquidator. Rs, 78 lakhs are
due from two concerns which have been
nationalised. In the remaining 1 case,
for recovery of the arrears of Rs. 36 lakhs,
rental income from a property has been
attached. It will thug be seen that there
was no company registered under the
MRTP Act against which arrears exceed-
ing Rs 10 lakhs were outstanding on
31-3-81 in which any coercive action by
way of attachment and sale of immovable
property or sale of movable property elc.
had to be taken for ensuring realisation

of arrears,

Charter of Demandg of All India Banks
Deposit Collector Federation

.

8292. SHRI BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to

state:

(a) whether the All India Banks De-
posit Collectors Federation has submitted
a charter of Demands to the Fina'nc;e

Minister;

(b) if so. the details thereabout and
Government’s reaction thereto; and

(c) what has been the - experience of
performance of these deposit colleciors so
far and what improvements are contem-

plated?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) to ).
Yes, Sir, a representation has been receiv-
ed from the All India Banks Deposit Col-
lectors’ Federation demanding continuance
of the scheme of daily deposit collection
in various banks on the same term$ as
have been existing in 1975,

-
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In the past, the deposit collectors have
been demanding employee status for them-
selves with_ all the attendant benefits. The
public sector banks, on the other hand,
have been maintaining that the deposit col-
Jectors are not the employeés of the bank
but are only commission agents engaged
on contract basis. The banks have report-
ed that their experience of the working of
the scheme and the performance of the
deposit collectorg has not been encourag-
ing and that the scheme is not commer-
cially or economically viable on account
of the high cost of collection of fundy un-
der the scheme. The public sector banks
have reported high incidence of mis-
appropriation of fund8 and frauds by the
daily deposit collectors and pre-mature
withdrawal of accountg by the depositors.
According to the banks, the scheme
requires extensive safeguards, comtrol and
checks to prevent mis-appropriation of
funds which is found to be operationally
and administratively difficult  and un-
ecomomical.

The question whether the banks should
continue a particular scheme in the pre-
sent or a modified form has to be decided
by the banks themselves having regard to
all relevant factors. The Daily Deposit
Coliectors, however, have raised industriul
disputes ang have filed several writ peti-
tons in various High Courts seeking ap-
propriate relief and  directions. These
cases are sub-judice.

Cash Amoumd or Free Pass:s in Lieu of
LTC.

8293. SHR1I BHOGENDRA JHA: Will
the Minister of FINANCE be pleased to
state;

(a) whether the Ministries of Railway
and Planning have given @ proposal to
give some amount in licu of LT.C
(Leave Travel Concession) to Central Go-
vernment Employees, if so, Government’s
final decision thereon;

(b) whether it is proposed to give free
passes and leave to all Government em-
ployees after reasonable periodic gaps to
enable them to take advantage of the same
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for having a personal dirsct ¢xperience of
diffcrent parts and aspects of the country;

(c) if so, the details there about; and

(d) if not. the reasons therefor?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE  (SHRf
SAWAI SINGH SISODIA): (a) The Rail
Tariff Enquiry Committee had recom-
mended in its final report that in order to
reduce pressure on passenger traffic on the
Railways, Central Governmeat employees
may be given an option to encash the
leave travel concession admissible to them.
A similar supgestion was also made by the
Ptinning Commission. Government have
not laken a final view in this regard.

{b) 1o (d). No such proposal is under
consideration of the Government. How-
ever, the existing scneme of LLTC to travel
to uny place in India once #n a period of
4 years already affords an opportunity to
the Central Government employees to
visit different parts of the country.

Amount Found Missing from Branch of
Bank of India at Bangalore

%294. SHRT K. LAKKAPPA:
SHRI D. M. PUTTE GOWDA:

Will the Minister of FINANCE be
pleased to state:

(a) whether Government are aware that
a sum of Rs. 1 lakh in 100-rupee notes
was found missing from a branch of Bank
of India at Bangalore;

(by whether Government have investi-
gated into the matter; and

(¢) if so, details thereof amd action con-
templated by Government against the
culprits?

THE DEPUTY MINISTER IN THE
MINISTRY OF TFINANCE (SHRI
JANARDHANA POOJARY). (a) to (c)
According to Bank of India, a clerk
cashier of its Rajaji Nogar Branch (Ban-
galore) hds reported that on 23rd March,
1982 while receiving cash from the bank’s
Main Branch at Bangalore, 3 sum of Rs. 1
lakh was found missing from the trunk in
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which tne cash was kept. The matter was
immediately reported to the local police
who are investigating the case.

Case Registered by CBI against Bisleri
(Tndia) Pvf. Ltd. and its two Dircctors for
offences under 1.P.C., and Fera.

8295. SHR1 K. LAKKAPPA:

SHRI DHARAM DASS
SHASTR1;

Will the Minister of FINANCE be

pleased to state:

(a) whether it is a fact that invesliga-
tions in India in the case registercd by
CBI on 5th April 1980 against  Bisleri
(India) Pvt. Ltd. and the two Dircctors of
the said Company. namely Shri Ramesh
Cauhan and Mr H. M. Golwala for offcn-
ces unier 1.LP.C. and FERA have been
completed;

(M) if so, what are the results of the
investigation;

(¢) whether Interpol has submitted its
findings in this matter, if so, thc details
thercof;

(dy what is the present stage of the
case; and

(¢} action proposed to be taken?

THE MINISTER OF FINANCE (SHR1
PRANAB MUKHERIJEE): (a) Yes. Sir.

(b) to (e). On complction of the inves-
tigation by C.B.I, and after taking into
account the report from Inferpol, a com-
plaint under sections 120—B 1.P.C. and
22/23 (1A) and 23—C of the Foreign
Exchange Regulation Act, 1947 read with
Section 420 1.P.C. was filad on 16th April
1981 by the C.B.L on behalf of the
Deputy Director, Enforcement  Directo-
rate, Bombay against M/s Bisleri India
Pvt. Ltd. and its two Directors, namely,
Shri Ramesh Chauhan and Shri H. M.
Golwala in the cour of the Additional
Chief Metropolitan Maceistrate, Bombay.
The company and its two Directors, how-
ever, filed a writ petition in the Bombay
High Court praying for quashing the pro-
ceedings i the trial court. The High
Court passed orders on 14th January 1982
quashing the proceedings in the trial court,
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A Special Leave Petition in the Supremg¢
Court of India ‘against the order of the
Bombay High Court has bcen filed on
14th April 1982, n

Disputed Claims for Deduction of Post
Manufacturing Expenses from Value for
, Purpose of Excise Duty.
8296. SHRI MOOL CHAND DAGA:
Will the Minister of FINANCE be plcased
to stafe:

(a) the number
before—

of disputes pending

(1) High Courts, S

(i) Supremec Court,

in the matter of claims of assessecs for
deduction of post manufacturing expenses
from valug for purposcs of excise duty;
and

(b) the amount of excisc duty involved
in such disputes?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and (b).
Information about the exact number of
disputes pending in the  Supieme Court
and the various Highh Courts and the
actual amount of revenue involved in these
disputes is being collected and will be laid
on the Table of the House.

qarag & fas2 woex ¥aml & wio-
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Terminal Building at Leh Airfield

8299. SHR1 P. NAMGYAL: Will the
Minister of TOURISM AND CIVIL
AVIATION be pleased to state:

(a) whether it is a fact that the present
Nissan Type hut air terminal of Leh air-
field is in a very bad shape;

_{b) whether*it is also a fact that most of

the window panes are broken the floor
jute carpelsgare worn out and chairs are
brokea and insufficient 1o mect the mini-
mum requirecmenty;

(c) whether it is also a fact that there
is no hecaling arrangements cither in the
waiting hall or in the security lounge or
for the staff members of e Indian
Airlines; and

(d) if replies to (a), (B) and (c) above
be in the affirmative. What  steps
Government propost to take to meet the
minimum nceds for the said  terminal
building and how long it will take to do
the needful?

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRT A. P.
SHARMA): (a) and (b). The Nissan huts
are being used as an interim arrangement
for providing passenger handling facilitics.
These huts were renovated in November,
1978.  Additional furniture is being pro-
cured and supplied from Delhi.

(¢) and (d). The hcating arrangement
and other passenger handling facilities will
be made available in the new terminal
building which is likely to bc ready by the
end of 1982.

Unfilled Vacancies of Class 1V Labourers
in M.E.S.

8300. SHRI HARISH RAWAT: Will
the Minister of DEFENCE be pleased to
State: -

(a) how many vacandies ot Class TV/
La_bourers are lying vacant under the
Military Engineering  Service * area-wise
and
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(b) the reasoms why the vacancies of
labourers/class IV~ employces in  G.L.
Ranikhet Division are not being filled up?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b). The informa-
tion is being collected.

ann Disbursed by Industrial Finance

Corporation of India

8301. SHRI HARISH RAWAT: Will
the Ministcr of FINANCE be pleased to
state:

(a) how much loan was sanctioncd ‘and
disbursed by the Industrial Financg Cor-
poration of India in thc year 1981-82 till
date; and

(b) out of the disbursed loan for the
above said period, how much amount was
given for thc projects of less developed
areas?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b). During the period from 1st July 19§81
to 28th February 1982, the Industrial
Finance Corporation of India (JFCI) had
sanctioned and disburscd loan assistance
aggregating Rs. 13047  crores  and
Rs. 105.51 crores respectively. Qut of the
total disbursements during the period, the
share of projects located in the notified
less developed districts/areas amounted to
Rs. 49.49 crores.
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Janata Group and Group Insurance
Scheme Launched by GIC

8303. SHRI H. N. NANJE GOWDA:
Wilt the Minister of FINANCE be pleascd
to state:

(a) whether the General Insurance Cor-
poration has launched a Janata Group and
personal insurance scheme vader which by
paying a monthly premium cf Rs. 5 to
15 in case of personal and between Rs. 4
and 5 in case of group insurance, a person
can get Rs. 5000 to Rs. 15000 and this
scheme is meant for the rural poor;

{b) whether despite the instruction frem
the' Ministry the banks have refused to
implement this scheme and have instead
appointed n  committee to examine the
desirability of servicing the scheme through

the banks;
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(c) whether the committee referrcd to
above has been appointed and if not, the
reason for the same and by what time the
report will be available; and

(d) whether Government propose casur-
ing that this scheme of General Insurance
Corporation will not be shelved?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHAN POOJARY): (a) Geeneral
Insurance Corporation of India (GIC) has
deviscd two insurance policfs, known as
Janata Personal Accident Policy 2nd
Gramin Accident Policy, for the wecaker
seclions of sociely. The annual premiams
payable thercunder are only Rs. 12/- and
Rs. 5/- while tac insurance covers on
death or total permanent disability, due
to accident. are  Rs. 15000/- and
Rs. 6000/- respectively.

(b) to (d). The question of linking !fie
Gramin Accident Policy with the fixed
deposils of banks is under examination of
the Indian Banks' Association {IBA} and
the Reserve Bank of India. The IBA has
appointed a committee of cxperts to make
an in-depth study of the scheme and the
matter is still under comsidcration.

Low Priority for Low-Priced Hotels

8304. SHRT RAJESH PH.OT. Will the
Minister of TOURISM AND CIVIL
AVIATION be plcased (o state:

(a) what amount has becen allocated and
spent on establishing luxury, medium and
Jow priced hotels, during the last three
years with their locations: and

(b) what are the reasons that low priced
hotels are recciving lower priority and
even their rates are beyond the recach of
the commonman?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHELD
ALAM KHAN). (a) and (b). Government
does not construct any hotels. These are
constructed either by the public sector
undertakings or by the private sector. In
the Central Sector this activity is undgr-

-
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taken by ITDC and the Hotel Corporation
of India. The India Tourism Develop-
ment Corporation has been endeavouring
to serve all classes of tourists viz., affluent,
middle, and.low budget tourists. Hence
out of 23 units in the present chain of
Ashok Group of Hotels only 6 hotels pro-
vide S-star facilities. ITDC has madec 4n
allocation of Rs. 530 lakhs in the Sixth
Plan for setting up joint  ventures in
_collaboration with State Govcraments/
State Tourism Development Corporations.
The basic objective of the scheme is to
construct mecdium priced hotels at 1m-
portant cenfres so as to facilitate balanced
growth of tourism decvelopment in all the
regions.  Tae ITDC is at present con-
structing Ashok Yatri Niwas in New Delhi
at an estimated cost of Rs. 439 lakhs which

will cater to budget tourists. This is a -

pilot project. Construction of such Yatri
Niwases in other towns and cities in vari-
ous States will be considered only after
the operational results over tha first 2-3
years of the Ashok Yatri Niwas project
at New Declhi ‘nave becn svaluated.

Export of Essential Commodities

8305. SHRI ATAL BIHARI
VAJPAYEE:

SHR] SURAJ BHAN:

Will the Minister of COMMERCE be
pleased to state:

(a) thc total quantity and value of cach
essenfial commodity exported in cach of
the last three years and also in the current
year; and

(b) effect of thesc exporls on domestic

consumers and prices in each case?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHR1
P. A. SANGMA): (a) and (b) A state-
ment is laid on the Table of the House.

[Placed in Library. See No. LT-—3966/
82].
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News-Item Captioned “Bureaucratic
Strangle-Hold on the Armed
Forces”

8306. SHR1 ATAL BIHARI
VAJPAYEE:

SHRI RAM JETHMALANI:

Will the Minister of DEFENCE be
pleasgl to state:

(a) has Government’s attention bcen
drawn to an article by Lt. Gen. Z. C.
Bakshi regarding burcaucratic  strangle-
hold on the Armed I orces, published in
the ‘Statesman’ on 22nd Deccmber, 1981;

(b) is it a fact that the apex body of
higher defence organisation, the Defence
Minister's Committee, has not met since
1947; and

(¢) what action Government proposc {0
take to rationalise the functioning of
higher dcfence organisation with a view
to reducing bureaucratic stranglehold as
recommended by different Parliamentary
Committecs and the Administrative Re-
forms Committee?

THE MINISTER OF DEFENCE
(SHRI R. VENKATARAMAN): (a) Yes,
Sir.

(b) No, Sir. The functions of this
committce are being performed by the
wcekly meeting  which  the Defence
Minister has with Service Chicfs and
others concerned. '

(¢) There is no bureaucratic strangle-
hold on Defence organisation as allcged
in the Qucstion. There are no rccom-
mendations in this regard, pending  for
action.

Export Duty ofi Agricultural and
Plantation  Products

8307. SHRI K. MALLANNA: Will the
Minister of FINANCE be pleased to
state:

(a) the names of the agricultural and
plantation products which have shared
aftraction in export duty; and
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(b) the rate of exports duty levied
thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI
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SAWAI SINGH SISODIA): (a) and (b)
The names of agricultural and plantation
commodities liable to export duty and the
rates of duty applicable to them are indi-
cated in the attached statement.

Statement

Heading No. Briel description of article
i the Export
Tariflf

Current efective rate of duty

1. Coffee
5. Tobacco, unmanufactt.red

16. Raw cotton :—
1. Bengal Deshi

2. Raw cotton of the varlctlcs

known as :(—

{a) Assam /Comilla—Cotion

Rs. 300 per quintal

75 paise per Kg or 20% ad valosem, which-
cver is lower.

Rs. 2500 per tomue

.jl

I
l
|
l

(b) Yellow pickings and Zoda |
cotlon (that is, cotton of % Rs. 550 per tonne

third picking and of un-

spinnable quality).

l
|
1

(c) Pickings and sweepings of |

cotton of no practical use

in the couvntry.

Raw cotion having a staple

J

length of 24.5 mm. and above Nil

4. All other varieties of raw

cotton .

Rs. 1000 per tonne,

Note : (i) Rates of export duty are revised from time to time having regard to the com-
petitive position of Indian gouds in foreign markets.

(ii} Articles such as raw wool, cotton waste, ml cakes and animal feed have been
taken to be  outside the scope of the term **agricultural commodity” for the pur-

pose of this statcrnent.

Officers of Defence Lands and Caton-
ments Secrvice posted fo Semior Class 1
Posts

8308. SHRI ARJUN SETHI: Will the
Minister of DEFENCE be pleased to
state:

(a) whetner it is a fact that many Class
1 Junior Scale Officers of the Defence
Lands and Cantonments Service wer@ pos-
ted to Senior Class I posts without being
paid tne scale attached to these posts
particularly when posts were vacant and
officers posted to these vacant higher posts
were also eligible;

(b) whether Government have paid or
have decided to pay the senior scale with
retrospective effect for the period the above
Officers have performed the higher dutics;

(c) if not, the reasons thereof; und

(d) whether Governmeat are aware that
such denial of financial benefits has creat-
ed avoidable demoralization in  these
young officers of lne service?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEOQ): (a) Senior Scale posts are
held both by officers already in the snior
scale as well as officers in the junior scale
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who have either been promote:l‘to the
senior scale on ad-hoc basis or are hold-
ing -scale posts otherwise,

(b) to (d) 19 regular appointees to
Group ‘A’ junior scale have already been
placed in the senior scale posts on ad noc
basis on different dales sincc November,
1978. They are in reccipt of senigr scale
pay from the respective dates of place-
ment ip the senior scale on ad hoc basis.
30 ad hoc uppointees in the junior scale
have also been placed recently in the
senior scale on ad hoc basis.

Outside Legal Firms/Advocates Engaged
By ITDC

8309. SHRI DAULAT RAM SARAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be plcased to state:

(a) whether India Tourism
ment Corporation nas a full-fledged Legal
Department;

(b) if so, its broad composition;

{¢) how many, legal disputes of the
management are being handled by outside
legal firms/advocates and reasons for
engaging them:

(d) is it a fact that the previous lcgal
Advisor handled all disputcs by himself, if
so, the total number of disputes handled
by him during the last hree years;

(e) whcther Government propose advis-
mmg 1.T.D.C. management to discontinue
this practice as a measure of cconomy; and

(f) if not, the reasons thzrelor?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) and (b) I.T.D.C|*has a small
legal cell consisting of a Legal Adviser
and an Assistant Legal Adviser.

() The necessary information is being
collected and will be laid on the Table of
the Sabha.

(d) No, Sir.
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(¢) and (f) It is not possible for the
Legal Cell of the Corporation consisting
of only 2 officers to handle all the cases
in the various Courts in Delni as well as
outside Delhi; certain cases have, there-
fore, to bc entrusted t{o cutside advocates.

[ ]
Loans to Forelgners for Setting up Hotels

8310. SHRT AMAR ROYPRADHAN:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) whether Government have sanction-
ed loans to forcigners to set up hotels in
the country; and

(b) if so, the details thereof and the
grounds on which these "were sanctioned
and the amount so far given to them?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHR1 KHURSHEED ALAM
KHAN): (a) No. Sir.

(b) Docs not arise,

Modification of Rulcs and Regulations
Governing Tourisfs

€311. SHRI BHIKU RAM JAIN: Will
the Minister of TOURISM AND CIVIL
AVIATIOM be pleased to state:
Whether it . proposed to amend and
modify the rules and regulations governing
tourists to achieve the target and higher
growth rate of tourist traffic in the
country?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURiISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN). 1In order to facilitate the move-
ment of tourists to and witnia the country,
and thereby achieve a higher growth rate
of tourist arrivals in the country, the vari-
ous rules and regulations in respect of
tourists are reviewed from time to time
in consultation with the Government
Departments concerned  with a view to
simplify the same. As a result (i) 2 30-day
landing nermit has been introduced for
tourists arriving without a visa, (i) two-
channe! system for customs clearance is
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in operation. Visitors having no dutiable
articles to declare can walk through the
green channel thus zxpediting their cus-
toms clearance (iii) there bas been further
liberalisation in the entry formalities of
tourists visiting restricted areas.

Indian Delegation’s Visit to ASEAN
Countries for Joint Ventures

8312. SHR1 BHIKU RAM JAIN: Will
the Minister of COMMERCE be pleased
to statc:

(a) whether it is a fact that an Indian
delegation visiting ASEAN countries had
identified arcas where India* could sct up
joint ventures;

(b) whether it is also a fact that despite
identification success was not achieved duc
to fack of publicity to our capabilities; and

() the steps aken to improve he situa-
tion?

THE DEPUTY MINISTER IN THE
MINISTRY. OF COMMERCE (SHR1 P.
A. SANGMA): {a) to () Several delega-
tions have recently visited ASEAN coun-
tries and identified areas in which India
could set up joint venturcs. The maximum
number of Indian joint veniures iave been
established in the ASEAN. Every cffort
is being made to publicisc in ASEAN
countries India’s industrral capabilities.

Commission Paid to Traders for Selling
C.C.L’s Cotton

8313. SHRI R. P. YADAV: Wil the
Minister of COMMERCE be pleased to
slate:

(a) whether it is a fact that the Cotion
Corporaion of India has totally failed to
develop direct relationship with the con-
sumers and huge amount of comimission
is paid.to the traders for selling CCI’s
cotton;

(b) waether it is also a fact that the
country has been facing shertage of short
staple cotton for the last few ycars;

(c) whether this requircment is mct by
imports; and
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(d) if so, what is the amount of com-
mission paid to traders during the last
three vears?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The Cotion Corpora-
tion of India sells cotton dirtctly
to consumers as well as torough inter-
mediaries depending upon the customers’
requirements.

(b) and f-c) The requirements of various
varicties of cotton arc constantly reviewed
by the Government through the Cotton
Advisory Board and c¢xcept in the year
1980-81, when Government  imported
approximately 50,000  bales of medium
staple cotton. Government his not had to
resort to imporls to meet domeslic reguire-
ments.

(d) The amounts paid during the last
tarce years are the followiap:—

Year 114",  DBrokerage (in

Rs.)
1978-79 . . . . 3,608,857
19?9-80 . 28,81,330
1980-81 19,79.906

Non-puichase of Cotion py C.CI. at
Right Time

8314. SHRI R. P. YADAYVY: Will the
Minister of COMMERCE bc plcased to
state;

(a) whether it is a fact that the Cotton
Corporation of India is not entering the
market to purchase from the prowers in
right time only to allow the traders 1o take
‘away the cream of the quality; and

(b) if so, what effective steps are tauken
to stop it so that the growers may be
saved as per policy of Governmen!?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P,
A. SANGMAY): (a) No, Sir.

(b) Does not arise,
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Bifuracation of Post of Chairman and
Maenaging Director of IA, AI and ITDC

8315. SHR1I M. RAM GOPAL REDDY:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleasad to state.

(a) whether it is a fact that Govern-
ment have decided to bifurcate the post of
the Chairman and Managing Director of
Indian Airlines:

(b) if so, what are the reasons therefor;
and

{¢) whether the same pattern is propcsed
to be followed in Air India and IIDC
also?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHIRT AL P.
SHARMA): (a) Yes., Sir.

() 1t is felt that in the casc of Indian
Airlines bifurcating the combined post will
be ‘a better arrangement for administering
the affairs of the Caorporation.

{¢) There is no such proposal at present.

Credlt Liberalisntlon to Generate Private
Sector Investment

8316. SHRI M. RAM GOPAL RFDDY:
Will the Minister of FINANCE be pleased
to state:

(a) whether  Government  have any
schema to pursue a policy of credit libers-
lisation to generate private sector invest-
ment in Industry; and

(b) if so, what are the details in this
regard?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHR1
JANARDHANA POOJARY): (a) and
(b). Keeping in view the twin objectives of
containing inflationary pressures and en-

suring growth of production, the Govern-

ment and the Reserve Bank of India a1e
constantly reviewing the credit restraint
measures. Thus the last phase of hike in
the Cash Reserve Ratip from 7.7p per
cent to 8 per cent' has been recinded and
discretionary refinance on a selective basis
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is being given by the RBI taking into
account the overall resources of the con-
cerned banks ‘and seasonal credit require-
ments of vital sectors. Recently, with
effect from 9th April 1982, thz RBJI has
reduced the Casn  Reserve Ratio  from
7.75 per cent to 7.25 per cent. RBI will
also provide higher iefinance for focd
credit and exports and may afford some
relief to the textile industry by reducing
margins.
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@& gl 1 G| fegr sar g @
| g AR § AN G & |
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Applications from Registered Trade

Unions of Defence Workers for
Recognition

DAYA RAM SHAKYA:
DEFENCE be

8319. SHR1
Will the  Minister of
pleased to state:

(a) tho number of registercd trade
unions of Defence Workers which have
applied for rccognition but hava not been
granted rcco‘gnition so far; and

(b) which arc the All India Federations
to waom these unions are affilinted and
the number of such Unions, Federation-
wise?

THE DEPUTY MINISTFR IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) and (b). Infornration
is being collected.

T HRIAMCAY & fug Ieqigwar @
AIT FHT WA

8320. 1 FIT [W {RET : 4T
T AT g8 919 F7 FIT F47 fF ¢

() o& 5 fwray w1 F9=TQ &,
fa SameFar & 30 g 9 I
FTfarman g ;

(@) & = foaa &1 F9ATQ 2,
fid amg yafar wmrmar g ; ok

() o& fet &1 d=qm & G} F
frog &« & fau qreve  fquifa A
™ g, Sad T |, T1F FIaw qur
&7 fawrn & st & aae feqr
st =tfed, 9f« faa-fasr fawm) &
feat 1 d&qT uF TERF GHTT AV § 7

T HEES § ITHAL (o) ®o o
fog ¥9): (F) IaraFar aX wgifcg
Y TISAT F Fa9d @ qaTeq &
3.14 ara@ fafafeww w0 o@

g
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(@) w=nww 2. 36 9@ fafafemm
FHATY T JroAT & afaq w13 §

(7) fafae fawrnt @ aww &
FHSTT FHATICAT T BIHAT ST farsr
FF ATEFarEr Wi affegfat &
HTAT a7 a7 sian & ) sfag 93T
fawmm & o @ wfw wom-meT
gt |

Per Capita Consumption and Avallability
of Clolh in India

8321. SHRI ASHFAQ HUSSAIN: Will
the Minister of COMMERCE be pleascd
to state:
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(a) what is the per capita consumption

of cloth in India; ‘

(b) the figures for the last ten years;

(c) tne figures for the per capita avail-
ability of cloth in India for the last tem
years: and

(d) the estimated per capita availability
of cloth by the end of the Sixth Five
Year Plan?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE SHRI P.A.
SANGMA): (a) to (c). A statement Is
attached.

(a) 15.24 metres.

Statement

(In metres)

Estimated per capita Estimated per capita
consumption of cloth availability of cloth

Year (Based on the esti-

mates by Textile

Committee)
15;;; ) 13.80 15.13
1973 14.49 13.94
1974 13.62 14.60
1575 13.31 14.56
1976 11.97 13.73
1977 13.25 13.35
1978 13.59 . 15.03
1979 13.65 14.70 )
1980 13-43 1497

) 1981 N.A. N.A.
N.B. :— Relatively constant consumption/availabﬂit;' is due to increased oncsumption for/availa-

bility of the more durable mixed/blanded fabrics of higher cost.

Capacity Utilization of N.T.C. Mills
s F

8322. SHRT ASHFAQ HUSSAIN: Will
~ the Minister of COMMERCE be pleased
to state:

(2) the capacity utilisation of 112 tex-
tile mills run by National Textile Corpora-
ton since these were taken over;

(b) details of capacity utilisation of
spinning and weaving sectors seperately;

() whehter it is a fact that capacitly
utilisation of the mills is falling year by
year; and

(d) what steps Government propose to
take to improve the Capacity utilisation of

these mills?
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THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A, SANGMA): (a) and (b). Year-wise
details of capacity utilisation of mills run
by the National Textile Corporaton (NTC)
from 1975-76 onwards are as follows:—

APRIL 16, 1982

Year ! Percentage of capa-
city utilisation

Spindles Looms

1975-76 . . . 71.1 68. 2
19"76-77 . . . 78.1 79.2
.1978-79 . . . 75.0 70 g
1979-80 . . . 773 72.5
1980-81 . . . 66.9 67.4
1981-82 . . . 73.9 71.8
(Upto Dec. 1g81) 76.2 755
(¢) The capaciy utilisation of NTC

mills has improved over the years.

(d) Some of the important steps taken
to improve the capacity utilisation ‘of these
mills are as under:—

(1) expeditious implamentation of re-
novation/modernisation programmes
drawn up for these sick mills;

(ii) installation diesel. generators in
some of tne mills to overcome power
shortage; and
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(iti) introduction of incentive schemes
for improvement in the utilisation of
installed capacities.

Payment of Loans Du¢ to Financial
Institutions by Mohan Machines

8323, SHRI R. N. RAKESH. Will the
Minister of FINANCE be pleased to refer
to the reply given to Unstarred Question
No. 3009 on 12th March, 1982 regarding
financing of hotel project at Raisina Road
by Pure Drinks and state:

{4} has Mohan Madcnines Limited paid
the loans due on December, 1981, if not,

the reasons therefor; and

(b) to-date how

accrued and how much interest has actually

much interest has

been paid to the financial (institutions?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE  (SHRI
JANARDHANA POOJARY): (1) The
Monan Machines Limited has not paid the
loan instalment due in Dccember 1981 to
the financial institutions owing to the
unsatisfactory operations resulting from

lack of demand for its products,

{b) The details of interest accrued and
the payment made by the Cumpany to Lhe

institutions are as under:

{Rs. in lakhs)

Interest Amount  Payment
Name of the Tnstitution accrused as made
on
IDBI 31-12-1981 24 .00 13.07
IFCI 20-3-1982 6.08 3.88
ICICI 1-12-1g8r 6.75 —_
LIC

g1-12-198 1 7-93 1.89
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Productivity Linked Bonus to Civilian
Employces

8324. SHRI R. N. RAKE3H:
SHRI KESHAORAO PARDHI:
SHRI HIRA LAL R. PARMAR:

Will the Minister of DEFENCE be
pleased to refer to the replies given to
Unstarred Question No. 4125 op 18th
March, 1981 and Unstarrzd Question No.
5062 on 25th March, 1981 regarding pay-
ment of Bonus and State:

(a) whether Government have sanction-
ed the Productivity-linked Bonus to all the
categories of civilian employees of
Defence Production establishments cover-
ing industrial. non-industrial supervisory
staff and officers:

() whether Government have also given
this bonus to civilian emplovees including
ministerial staff serving in Naval Dock-
yard, Bombay;

(c) the reason why Government have
not yet pgiven this Bonus to JCB non-
industrial staff which is alsg engaged in
cypher produciion for the use of Govern-
ment of India and is the only organisation
of its kind in India; and

() by what time this Bonus wil be paid
to JCB non-industrial civilian employees
and the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF DEFENCE (SHRI K. P.
SINGH DEO): (a) Yes, Sir. Only those
drawing monthly wages upto and includ-
ing Rs, 1600 are. however, eligible. But
teaching staff in schools maintained by
Ordnance Factories, DGI Organisation and
Heavy Vehicles Factory, those employed
in headquarters establishment of DGI and
audit staff employed in cells looking after
R&D establishments have heen excluded.

(b) Yes, Sir.

€c) and (d). The matter is under

consideration.

549 1S-9
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Banking Coverage in Bihar

8325. SHRI SAMINUDDIN:
SHRIMATT MADI{URI SINGH:

Will the Minister of FINANCE be
pleased to state:

(a) whether it is 'a fact that the Bihar
State had submited a memorandum to tne
Centre about the poor banking coverage
and the need for ensuring a fair bank-
population ratio in the State;

(b) whether the memorandum ‘also
stressed the need to have a higher branch
population ratio than fne national average
for Bihar; and

(cy whether in view of ceonomic back-
wardness of the regions, Government pro-
pose to relax the rules and open more
bank branches in Bihar; if so, the details®
thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and (b).
No formal memorandum as such has been
received from the Goveranent of Bihar in
regard to banking coverage in the State.
However, the question his been the sub-
ject matter of some demi-official corres-
pornience.

(c) Every effort is being made to achicve
better regional balance in economic deve-
Jopment, including banking development,
through greater attention to the rclatively
under-developed States including the State
of Bihar. 1In Bihar the number of bank
branches has increased from 274 to 2540
between June 1969 to November, 1981.
The population coverage has improved
from one branch for 2,06.000 people to
one branch for 27.000 pcople over this
period. The national uverages for these
dates were one branch for 65,000 people
and 19,000 people respectively. 1t will be
seen that the disparily in banking coverage
in Bihar vis-a-vis all-India average has
narrowed down over the years.

In terms of the branch licensing policy
for 1982-83 to 1984-85, which is directed
towards further reducing regional im-
balances, the Reserve Bank have estimated
that Bihar would need 0 have 1094 addi-
tional branches in underbanked dJistricls to
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improve population cowverage to 1 branch

for 17,000 people in rural/semi-urban
areas. Branch opening will be on a more
liberal scale in hilly and tribal arcas with
dispersed population.

Strength of I.T. Officers and Assistant
Commissioners of Income-tax.

8326. SHRI SOMIJIBHAI DAMOR:
Will the Minister of FINANCE be pleased
to state:

(a) what is the sanctioned and working
strength of Income-tax Officers (Group-A)
and Assistant Commissioners of Imcome-
tax in the Income-tax Department. Delhi:

(b) whether it is a fact that a large
number of officers mentioned in {a) above
are working in excess of the sanctioned
strength; and

(c) what steps Goveinment propise {0
take to transfer these officers out of Deihi
Charge of the Income-tax Department?

THE MINISTER OF STATE IN THE

MINISTRY OF FINANCE (SHRI
SAWAI SINGH SISODIA): (a) and
(b). The sanctioned and working stren-

gth of TIncome-tax Officers (Group-A)
and Assistant Commissioners of Income-
tax in the Commissioner of Income-tax
Delhi Charge as on 14.4.1982 is as un-
der:—

Sanctioned Working
strength strength
Income-tax Offjcers
(Group-A) . . 124 124
Assistant Commis-
sioners of Income-
tax . . . 85 84
This includes certain posts in both the

cadres which have been transferred tem-
porarily from other charges to meet the
urgent requirements of work.

(c) Does not arise.

APRIL 16, 1982
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Report of Puri Commission on Gold
Auctions

8327. SHRI R. P. GAEKWAD: Will
the Minister of FINANCE be pleased to
refer to the reply given to Unstarred
Question No. 1110 on 27th November,
1981 regarding Puri Commitlee report on
Gold auctions and state:

(a) whether the report of Shri K. R.
Puri on Gold Auctions is * still under
consideration of the group of Cabinet Mi-
nisters;

(b) whether the investigating agencies of
the Department of Revenue have since
submitted their results; and

(¢) if so, the atcion taken thereon?

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI SAW-
Al SINGH SISODIJA): (a) Yes, Sir.

(b) and (c). No, Sir. The investigations
are in progress and appropriate action

would be taken on the basis of the resulls
of these investigations,

Expansion of Spinning Capacily

8328, SHRT K. RAMAMURTHY: Will

the Minister of COMMERCE be pleased’

to state:

(a) the reasons for allowing the expan-
sion of spinning capacity at an average
annual rate of about 13 per cent while the
weaving capacity of the mill sector has
remained by and large ca::lstzmt;

(b) whether any action had been taken
on the recommendations contained in the
1976 Report on Cotton Textile Industry
presented by the National Productivity
Council; and

(c) if so, the details thereof?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The Sixth Plag en-
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visages a total increase in spinning capa-
aity of about 10 per cent during the whole
plan period. The target is based on the
yarn requirement for meeting Sixth Plan
targets for cloth production. It was felt
that the cloth production targets could be
met through maximising production of
the handloom sector along with moderni-
sation of the weaving industry. Except
for marginal cxpansion specifically for ex-
port purposes .expansion in the weaving
capacity in the mill sector was not consi-
dered necessary to meet the Sixth Plan
targets.

(b) and (c). Government are aware of
the Report. Such studies by such institu-
tions are generallly kept in view at the
time of policy exercises.

Study Report of SITRA on Export of
Garments

8329. SHRT K. RAMAMURTHY': Wiil
the Minister of COMMERCE be pleased
1o state:

(a) the action taken on the Study
Report of SITRA which was sponsored by
the Government of India in 1979 on the
export of garments;

(b) whether the Institute of Fashion
Technology has been set up; and

(c) if not, the reasons for the delay?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) The Study by
SITRA was on the organisation and tech-
nical methods necessary for improving and
maintaining exports of ready-made hand-
loom garments. Copies of the report
were sent by SITRA to the Handloom
Export Promotion Council for distribu-
tion among various exporters and garment
manufacturing units for taking necessary
follow-up action.

(b) No, Sir.

(¢) The matter i3 under the considera-
tion of the Government of India.

CHAITRA 26, 1904 (SAKA)
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Spurt in Tobacco Pices due to Higher
Export from India

8330. SHRI R. P. DAS: Will the Mi-
nister of COMMERCE be pleased to
state:

(a) whether higher export of Indian
tobacco would cause sudden spurt in prices
of tobacco and the tobacco products in
the international market; and

(b) if so, how Government propose to
tackle the situation, in details?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) No, Sir.

(b) Does not arise.

Aircraft Violation By Pak into Indian Air
Space

8331. SHRI SUBHASH YADAV:
SHRI RAM VILAS PASWAN:
SHRI BALASAHEB VIKHE

PATIL:
SHRI B. V. DESAI-

Will the Minister of DEFENCE be
pleased to state:

(a) whether Government have seen
the press reports which appeared in the
“Indian Express” dated 16.3.1982 wherein
it has been stated that two Pakistani Air-
craft violated Indian Air Space in Jammu
and Kashmir, Urt and Poonch arcas on
15.3.1982; and

(b) if so, what is Government’s reaction
thereto?

THE MINISTER OF DEFENCE
(SHRT R. VENKATARAMAN): (a)
and (b). No such intrusion, as reported

in the press, did take place.

Functioning of ITDC Training Cell for
Appentices

8332. SHRI G. M. BANATWALILA:
Will the Minister of TOURISM AND
CIVIL AVIATION be pleased to state:

(a) the number of TTDC apprentices in
Delhi put up by the training cell for respec~
tive trade tests (concerning hotels) in each
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of the past three tests conducted by the
Labour Department of tae Government
of India;

(b) the number who passed in each of
these tests:

(c) whether in the last test, a number of
ITDC apprentices had to appear us private
candidates and if %o, their number and

- the circumstances leading to their apped-
rance as private candidates; and

(d) steps being taken 1o improve the
functioning and results of the training
cell?

THE MINISTER OF STATE IN THE
MINISTRY OF TOURISM AND CIVIL
AVIATION (SHRI KHURSHEED ALAM
KHAN): (a) and (b) In the last 3 trade
tests conducted by tnhe Departmeat of
Labour, Government of Iadia, ITTDC have
put up 79 apprentices as per details given
below:

Apprentices

Put up P assed

October 1g80 17 1
Apnl, 1981 ; . " 1o 5
November, 1081 . 52 Nil

(c) No apprentice trained in the ITDC,
appeared as a private candidate in the last
test,

APRIL 16, 1982
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(d) Following steps have been taken by
ITDC to improve the functioning of their
Training Cell:

@) A separate building has been pro-
vided for training purpose.

(i) With a view to streamline its
functioning the Cell is now
headed by a Joint Divisional
Manager.

(iif) One Training Officer vaca has been
appointed to teach English and
Management services,

(iv) One more post of Training Officer
has been created.

(v} Apprentices art being trained for
appearing in the next test being
held in April, 1982,

I.A. to Serve Drinks on Flights (o Certain
Counlries

8333. SHRI CHINTAMANI JENA:
Will the Minister of TOURISM ANDr
CIVIL AVIATION be pleased to statc;

(a) whether it is a fact that Indfan Air-
lines has decided to serve drinks on board
on its flights to certain countries; and

(b) if so, the details in this regard along
with the names of the countries?

THE MINISTER OF TOURISM AND
CIVIL AVIATION (SHR1 A. P.
SHARMAY): (a} Yes, Sir.

(b) Tha existing position regarding
service of liquor both complimentary and
‘against payment i as under:i-—

Sector Free Sale

- Service Service
Indiaj Nepal

1. Delhi/Kathmandu/Delhi Yes Yes

2. Calcutta/Kathmandu/Calcutta Yes Yes

3. Varanasi/Kathmandu/Varanasi No No

4. Patna/Kathmandu/Patna No No
India/Bangladrsh

5. Caleutta/Chittagong/Calcutta No No

6. Calcutta/Dacca/Calcutta No No '

PP o

e
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1 2 3

India |Pakistan :
7. Delhi{Karachi/Delhi No No
8. Bombay/Karachi/Bombay No Yes
9. Delhifl.ahore/Delhi No Yes

Jndin] A fg hanistan

10. DelhifKabul/Delbi . . - No Yes

IndiajSrilanka .
11. Bombay{C. ombo/Bombay Yes Yes
12. Madras/Colebo,’Madras Yes Yes
13. T richy/Colombo/Trichy No No
14. Trivandrum/Colombo/Trivandrum P No No
No No

15. Trivandrum/Male/Trivandrum

The feasibility of introducing free liquor
service on Patna/Kathmandu/Patna is being
examined 'as M]s. Royal Nepal Air Cor-
poration are already providing free liquor
to their passengers on this sector. Simi-
Tarly, Indian Alrlines isalso comtemplating
to introduce complimentary liquor service
.on its Trichy]Colombo|Tsichy and Trivan-
drum|Colombo|Trivandrum sectors as M]s.
Air Lanka arp serving free liquor on these
‘sectors,

Howecver, there is no proposal tp intro-
due free liquor service on flights operat-
ing to Pakistan and Afghanistan as their
competitors do not sz=rve complimentary
drinks on their fligats operated to and
‘from Iadia.

Cooperation of Nationalised Banks in
Rural Areas With State Government
Agencles

8334. SHRIMATI JAYANTI PAT-
NAIK: Will the Minister of FINANCE
be pleased to state:

(a) whether Government of India are
aware that the nationalised banks in rural
areas an' not cooperating with State Gov-
ernment agencies in sanctioning loans for

various bencficiary oriented programmes
like the Integrated Rural Development
Programme;

(b) is it a fact that in Orissa only 1/3rd
of the requirement of loan under the In-
tegrated Rural Decvelopment  Scheme is
being provided by the banks and as g re-
sult the programme is suffering; amd

(c) if so, what action has been taken to
remedy Ssituation?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI JAN-
ARDHAN POOJARY): (a) to () It will
not be correct to say that the nationalised
banks in rural areas are not cooperating
with State Governmenl agencies in
sanctioning loans to the beneficiaries of
the Intcgrated Rural Developmemt  Pro-
gramme and other such programmes. The
term credit mobilised for IRDP and Small
Farmer Development Programmess was
Rs. 147.76 crores in  1979-80, out of
which the share of commercial banks was
Rs. 85.04 crores, the rest coming from
cooperatives It increased in  1980-81 to
Rs 199.11 crores out of which the share
of commercial banks was RS, 123.94
crores. For the State of Orissa the credit
mobilised was Rs. 15.83 crores in 1979-80
out of which the share of commerical
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b

banks was Rs. 5.85 crores. For 1980-81,
the figures for the State were Rs. 11.32
crores and Rs. 4.21 crores respectively
Such programmes like IRDP are financed
partly by subsidy and partly by bank
loans. Subsidy is provided to make the
schemes viable and to provide incentive
to beneficiarics so that they may obtain
credit from banks for meeting part of
the cost of tne schemes. The Government
and the Reserve Bank of India monitor
the performance of the programme and
take corrective measures wherever neces-
sary to ensure better coordination and
understanding between State Level agen-
cies and the banks.

Cash Compensatory Support for Exports

8335. SHRI LAKSHMAN MAMLICK:

Will the Minister of COMMERCE be
pleased to state:

(a) whether Government have taken
wdecision to extend the cash compensatory
support for export;

(b) if so, the total period of extension
and till which date such extension will re-
main in force;

{c) the purpose behind giving such ex-
tension; and

(d) the details thereof?

THE DEPUTY WINISTER IN THE
"MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) to (d). It has been de-
cided 1o continue the scheme of cash
compensatory support for_a further period
of three years from 1st April, 1982. Con-
cerned Export Promotion Councils/Com-
modity Boards, have already been asked
to furnish necessary data for review of
existing rates of cash compensatory sup-
port. Pending such a review, rates of
cash compensatory  support on different
commodiiies as on 31st March 1982,

will continue to be in  farce till 30th’

September, 1982, except for cotton
textile items for which rates as on 31st
December, 1981 will be valig upto 31st
December, 1982, :
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The scheme of cash compensatory sup-
port has been continued to maintain com-
petitiveness of exports from India by
neutralising certain inherent disadvantages
which Indian exporters suffer vis-a-vis their
counterparts in other countries.

Raids on Trading Houses Industries and
Stockists of Alloy and Special Steels at
Bombay

8336. SHRI S. T. QUADRI: Will the
Minister of COMMERCE be pleased to
state:

(a) whether large scale raids have heen
conducted on the Trading Houses Indus-
tries and Stockists of alloy amd special
steels and stainless steel at Bombay; if so.
the details thereof;

(b) whether these raids have revealed
any large scale unauthorised imports of the
steel items, not permitted under the cxist-
ing licencing policy: if «n. what steps ure
contemplated by Government o stop this
misuse; and

(c) the quantity of carbon alloy and
special steels and stainless steel imporied
during the last vear and its foreign ex-
change value under OGL, RGP and Ex-
port House licences?

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI P.
A. SANGMA): (a) and (b). No such
raids were conducted under the Imports &
ports (Control) Act, However, raids were
conducted by the Income Tax authorities
in the case of 37 dealers as per details
given in the attached Statement-I. Details
as to whether any violation under the
Tmports & Exports (Control) Act were also
involved in any of these cases are being
ascertained.

(c) Separate data are mot maintained
about imports made under the different
categories of licences. However, informa-
tion indicating total imports of steel items
upto. November 1980, which is the latest
data for which it has been compiled, is
indicated in the attached Statement-1T.
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Statement—I

NAME OF THE IRON AND STEEL
DEALERS, WHOSE  PREMISES/
GODOWNS WERE SEARCHED BY
THE INCOME TAX AUTHORITIES
IN BOMBAY DURING THE YEAR
1981, ARE GIVEN BELOW:—

1=

. Mona Warehousing.

Q. D. Warehousing Co,
Steel Mlansteel,

. C. B. Modi,

C. B, Steel Industries.

. N. Kamlesh & Co.

. Asian Trading Co,

. Purshottam D. Gupta.
Utkarsh Steel Corpn.

10. Western Iron & Steel Corpn.
11. Jayantilal C. Shah.

12. Bombay Metal Steel Traders.
13. 8. M. Shah & Sons.

14. S. M. Shah.

15. Shah Steel.

16, Seth Traders.

17. Ramchand Bansal.

18. Doshi Metal Steel Corpn,
19. Arun Trading Corpn:

20, Hirubhai Mukadam,

21. Radhashyam Seksaria.

22, Kishan Dalal.

23. O. M. Steels

24, Jathind Agri. Co.

25. Satpal Gupta.

26. Lalchand Beriwal.

27. Manoharlal M. Shah,

28. Mody Steels,

29. Rajesh S. Shah,

30. Steel Trading Corpn.

31. Mukhandrai Varanasi,
32. S. N. Steel Corporation.
33. Morarjee Umertaji,

34. Shankarji Hariram Joshi and Co.

I~
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35. S. S. Pimple Mukadam.,
36. Indian Fabricators.
37. Umer Dosa 0il Mills.

Statement—II

Statement showing import of Carbon alloy,

stainless steel and heat resisiting  steel and

special steel or other stéel during the vyear
1980-81 (upto November, 1980)

Quantity in Thousand
Tonnes

— —_

Value in Rs. Lakhs

ra — i ——

f— —

S. Nu. Description 1980-81 {(upto Novem-

of item ber, 1980
Qty. Value
1. Carlion Alloy . 67 3779
2. Stainless steel and
hezt resisting steel 19 4840
3. Special Steel
or other stecl . 797 ‘28986

Note = {This excludes figures for Pig-iron,
cast iron ingnt, railway tracks,
tubes and pipes etc.)

Integrated Rural Development
Programme

8337. SHRIMATI MADHURI
SINGH: Will the Minister of FINANCE
be pleased to state:

(a) whether it is a fact that there
are complaints about the lack of co-
ordination and supervision for closer
monitoring of the flow of credit to the
weaker sections on block and district
basis in many rural bank branches;

and

(b) if so, the steps taken by Govern-
ment for speedy and efficient integra-

ted rural development?

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): (a) and
(b) In conferences and regional
seminars organised by Government,
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general complaints have been made re-
garding lack of co-ordination between
branch managers of commercial banks
and State Governinent authorities and
other operational problems coming in
the way of speedy implementation of
Integrated Rural Development Frog-
ramme. '

In order to review the extent of
support to IRDP by various credit in-
stitutions and to identify the opera-
tional problems being faced in dis-
pensation of credit, a High Level Com-
mittee has been constituted by Go-
vernment of India under the cbhair-
manship of Member-Secretary, Plan-
ning Commission.

In pursuance of a meeting of Chief
Executives of public sector bankg and
Chief Secretaries of the State Govern-
ments taken by Governor, Reserve
Bank of India in November 1981, de-
tailed instructions have been issued
to commercial banks by Reserve Bank
of India and by Central Government
to the State Governments {o ensure
effective co-ordination at the field
level. These instructinns, inter-alia, re-
late to expeditious disposal of loan
applications, submission of monthly
statement by Branch Managers to
BDOs regarding the progress of sanc-
tion of applications, speedy submission
of applications to the banks evenly
throughout the year and monthly
meeting of the Standing Committee of
the District Level Consultative Com-
mittee to review the progress made
in the implementation of the pro-
gramme.

Statement correcting Reply to Un-

starred Question No. 2165 Dated 4th

December, 1981 regarding Resumption

of Procurement of Raw Jute in North
Bengal

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMFERCE (SHRI
P. A. SANGMA): During the Seventh
Session of Seventh Lok Sabha, the fol-
lowing answer was given to part (b)
of Lok Sabha Unstarred Question No.
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2165 for 4-12-81 by Shri Indrajit
Gupta regarding resumption of pro-
curement of raw jute in North Bengal

“(b) JCI has procured 13.11 lakh
bales of raw jute in West Bengal dur-
ing the current jute season upto
21-11-81 as against 7.43 lakh bales
procured during the corresponding
period last year.”

It was later on observed thatl the
answer was partly incorrect as the
figure -13.11 lakh¥ mentioned in
the answer reflects the total quantity
of procurement of the Jute Corpora-
tion of India and not only in West
Bengal, The  Ministry accordingly
seeks deletion of the words ‘in West
Benfial’ from the reply referred tn
above question.

The delay in correcting the reply
is regretted.

12 hrs.

Some hon. Members rose,
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PAPERS LAID ON THE TABLE

AIR CRAFT (FIRST AMENDMENT) RULES

THE MINISTER OF TOURISM AND
CIVIL. AVIATION (SHRL A. P.
SHARMA): I beg to lay on the
tazle a copy of the Aircraft (First
Amendment) Rules, 1982 (Hindi and
Englishy, versions) published in Noti-
fication No. G.S.R, 261 (E) in Gazette
of India dated the 22nd March, 1982
together with a corrigendum thereto
published in Notification No. G.S.R.
282(E) in Gazette of India dated the
31st March, 1982 under section 14-X
of the Aircraft Act, 1934 together with
an explanatory Note. [Placed in Lib-
rary. See No. LT—3914/82 )

DETAILED DEMANDS FOR (GRANTS OF
MINISTRY OF ENERGY rOR 1982-2.

THE MINISTER QF STATE IN THE
MINISTRY OF ENERGY (SHRI
VIKRAM MAHAJAN): I beg to lay
on the Table a copy of the Detailed
Demands for Grantg (Hindi and Eng-
lish versions) of Ministry of Energy
for 1982-83. [Placed in Library. See
No. LT--3915/82].

NOTIFICATIONS UNDER RESERVE Bank
OF INDIa ACT AND A STATEMENT)

THE DEPUTY MINISTER IN THE
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): I beg to
lay on the Table: .

(1) A copy each of the following
Notifications (Hindi and Enpglish
versions) under sub-section (4) of
section 58 of the Reserve Bank of
India Act, 1934:—

(i) Amendments made to Regu-
lation 2.4. Sc. 13. l4c (3), 15 (iv)
and 15(v) of the Reserve Bank
of India [Employees’ Provident
Fund Regulations. ’
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(iiy Amendment made to Regu-
lation ¢ of the Reserve Bank of
India Guarantee Fund Regula-
tions. [Placed in Library. See No.
L.T—3916/82.]

(2) A statement (Hindi and Eng-
lish versions) on the Resull of
the Market Loans floated in March,
1982 and issue of Government of
India Treasury Bills (Conversion)
Special Securities in favour of Re-
serve Bank. [Placed in Library. See

No. LT—3917/82.3

ANNNAL REPORT OF REVIEW ON PRO-
CESSED Foops EXPORT PROMOTION COUN-
cr., NEw DELHI FOR 1881-82, Aupi2
RerPORTS, ETC, OF CARDAMOM BoaRrbp,
CocHIN FOrR 1980-81, ANNUAL REPORT
OF AND REVIEW ON PLASTICS AND LINO-
LEUMS ExPORT ProMoOTION COUNCIL,
Bomsay FOrR 1980-81, ETC.

THE DEPUTY MINISTER IN THE
MINISTRY OF COMMERCE (SHRI
P. A. SANGMA): I beg to lay on the
Tahle:

(1) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Processed Foods Export Promo-
tion Council, New Delhi, for the
year 1980-81 along with Audited
Accounts.

(ii) A copy of the Review (Hindi
and English versions) by the Gov-
ernment on the working of the Pro-
cessed Foods Export Promotion
Councily New Delhi, for the year

1980-81.

(2) A statement (Hindi and Eng-
lish versions) showing reasong for
delay in laying the papers men-
tioned at (1) above. [Placed in Lib-
rary. See No. L.T—3918/82]

(3) A copy of the Certified Ac-
county (Hindi and English versions)
of the Cardamom Board. Cochin.
for the year 1980-81 together with
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Audit Report thereon, under sub-
section (4) of section 19 of the
cardamom Act, 1865. [Placed in
Library, See No. LT--3919/82.]

(4) (i) A copy of the Annual Report

(Hindi and English versions) of the
Plastics and Linoleums Export Pro-
motion Council, Bombay, for the
year 1980-81 along  with Aurited
Accounts.

{il) A copy of the Review (Hindi
and English versions) by the Go-
vernment on the working of the
plastics and Linoleums Export Pro-
motion Councial, Bombay, for the vear
1980-81, [Placed in Library, See No.

Lt.—3920/82.]

(5) (i) A copy of the Annual Re-
port (Hindi and English versions)
of ithe Wool and Woolleng Export
Promotion Council, New Delhi, for
the year 1979-80 azlong with Audit-
ted Accounts.

(ii) A statement (Hindi and Eng-
lish versions) regarding Review by
the Government on the working of
the Wool and Woollens Export Pro-
motion Council, New Delhi, for the
year 1979-80.

(6) (i) A copy of the Annual Re-
port (Hindi and English versions) of
the Wool and Woollens Export Pro-
motion Council, New Delhi, for the
year 1980-81 along with Audited
Accounts.

(iiy A statement (Hindi and Eng-
lish versions) regarding review by
the Government on the working of
the Wools and Woollens Export Pro-
motion Council New Delhi, for the

year 1980-81.

(7) A statement (Hindi and Eng-
lish versions) showing reasons for
delay in laying the papers mention-
ed at (5) above [Placed in Library.
See No. L'T-3921/82.]
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- 12.05 hrs.
PUBLIC ACCOUNTS COMMITTEE

SEVEWTY-SEVENTH, EIGHTY-THIRD,
EIGHTYSEVENTH, EIGHTY-EIGHTH,
EIGHTY<NINTH AND NINETY-ZHIRD RE-
PORTS

SHRI SATISH AGARWAL (Jaipur):
I beg to present the following Reports
(Hindi and English versions) of the
Public Accounts Committee:

(i) Seventy-seventh Report nn
Action Taken by Govermment on
- the recommendations contained in
the Thirty-ninth Report relating to
Cash assistance for expori of Jletailesl
rice bran.

(ii) Eighty-third Report on Action
Taken by Government on the recom-
mendzlions contained in the Forty-
fourth Report relating to Cusioms
Receipts.

(iii) Eighty-seventh Report rela-
ting to replacement of a basic trainer
aircraft.

(iv) Eighty-eighth Report relating
fo National Highways.

{v) Eighiy-ninth Report on Action
Taken by Government on the re-
commendations contained in the
Forty-ihird Report relating to exe-
cution of a naval project and dis-
posal of aluminium scrap by an or-
dnance factory,

(vi)y Ninty-third Report on Action
Taken by Government on the re-
commendations contained in the
Forty-ﬁfth Report relating to wheel
and Axle Plant.

COMMITTEE ON PUBLIC UNDER-
TAKINGS

THIRTY-NINTH ‘REPORT

SHRI RAVINDRA VARMA (Bom-
bay North): I beg to present the
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Thirty-ninth Report (Hindi and Eng-~-
lish versions) of the Committee on
Public Undertakings on Action Taken
by Government on the recommenda-
tions contained in the Fiftieth - Re-
port of the Committee (Sixth Lok.
Sabha) on Bharat Heavy Electricals
Limited (Ministry of Industry—De-
partment of Heavy Industry).

MR. SPEAKER: Now Calling Atten--
tion.

(Interruptions)**

MR. SPEAKER: No: not allowed.
Now Prof. K. K, Tewary-—Calling At-
tention. Prof. Tewary, one
Now Shri P. C. Sethi.

minufe,.

(Interruptions)**

MR. SPEAKER: Not allowed.

(Interruptions)**

MR. SPEAKER: Without rules, T

cannot do. How can it be done with-
out rules ?

(Interruptions)**

MR. SPEAKER: That is not the:
way.

(Interruptions)™**

MR. SPEAKER: Nothing is going on:
record, I have not allowed.

(Interruptions)**

MR. SPEAKER': No discussion.

(Interruptions) ™™

*Not recorded.
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.12.10 brs.

STATEMENT RE CERTAIN NEW
LINES/PROJECTS WHICH ARE
.PROPOSED TO BE TAKEN UP IM-
.MEDIATELY

THE MINISTER OF RAILWAYS
{(SHRI P. C. SETHI): Mr. Speaker, Sir,
the House will kindly recall that while
‘Teplying to the general discussion on
the Railway Budget for 1982-83 on
the 3rd March 1982, I had expressed
my inability to make major conces-
-sions in fares, since my intention was.
as stated then itself, to retain some
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amounts to take up important new
lines of a developmental nature gnd
other projects.

In line with what I stated then for
the present I propose to take up the
following mew lines/survey during the
current year, which constitute New
Service, by withdrawing amounts
from the Contingency Fund of India
as permitted in such cases for making
an immediate start on these works. In
terms of recommendation 1.10 of the
Commitiee on Papers laid on the
Table (4th Report—Sixth Lok Sabha),
the following details are furnished tu
the House:

S1. Na. Particulrs of work

Anticipated cast Qutlay for

Amount proposed

1682-83 for withdrawal
from Conti-
gency Fund of
India

New lines Rs. Ras.
1, Construction of a new B.G. raillink  Cap. 1.60 crores  1.00 crores (.50 crore
from Kalka to Parwanoo {4.3 Kms.) )
-2.  Extension of Ernakulam-Alleppey new Cap. 11.10 crores 3.00 crores 1.40 crores
line under construction to Kayam-
kulam (43 Kms.)
Suruvey
1. Engineering cum-traffic survey for a new
B.G. rail link from Eklakhi to Balur-
ghat (84 Kms.) 6.00 lakhs 3.00 lakhs 2.00 lakhs

The money so withdrawn from the Constingency Fund of India will be recouped through

Supplementary
the ncxt Session.

DR. KARAN SINGH (Udhampur): T
want a clarification from the hon.
Minister regarding Jammu-Udhom rcad
. link.

SHRI P. C. SETHI: 1t has already
been sanctioned. (Interruptions),

MR. SPEAKER: Calling Attention—
Prof. B, K. Tewari.

SHR! RAJESH PILOT (Bharatpur):
Before you take up this calling atten-
tion, I want to say something. You
have combined bank robbery and in-
‘trusion into the residence of a Member

Demands for Grants which I shall be submitting to the Parliament duning

of Parliament together. T feel that the
calling attention regarding intrusion
into the residence of a Member of
Parliament is more important than the

bank robbery. It would be betier if
you split them into two (Interrup-
tions) .

MR. SPEAKER: I will go by the
decision of the House.

(Interruptions)

SHRI HARIKESH BAHADUR
(Gorakhpur): These are two different
things.

(Interruptions)
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/) MR. SPEAKER: I will go by what
" the House feels. If the House is ready
to gplit it, I am ready to do it.

(Interruptions)
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SHRI KRISHNA CHANDRA HAL-
DER {(Durgapur): You take uuv lhe
calling attention regarding intrusion
into the house of a Member of Parlia-
ment now and bank robbery at
2.30 p.m,

(Interriptions)

DR. VASANT KUMAR PANDIT
(Rajgarh): How have you selected the
nameg for calling attention? Some
MPs have given notice for bank rob-
_sbery while some other MPs have given
notice for intrusion into fhe house of
a Member of Parliament,

(Interruptions)

MR. SPEAKER: Calling attention.

12.09 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

Law and order situation in Delhi with
particular reference to robbery in a
Bank in Geetanjali Enclave and intru-
sion into an M.P.s residence.

PROF. K. K. TEWARI (Buxar): I
call the attention of the Minister of
Home Affairs to the following matter
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of urgent puhblic importance and re-
quest that he may make a statemernt
thereon:—

“Law. and order situation in Delhi
with particular reference to the re-
ported robbery of over Rupees two
lakhg from a Bank in Geetanjali En-
clave, New Delhi, and infrusion into
the South Avenue¢ residence of a

Member of parliament by two arm--

ed men and holding of some per-
sons as hostages and matters con-
nected therewith.”

THE MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS AND
JDEPARTMENT OF PARLIAMENTARY
AFFAIRS (SHR1 P. VENKATASUB-
BATAH): Mr. Speaker Sir: [t was not
long ago that this august House has
had an opportunity to dlscuss the law
and order situation in the country, in-
cluding the situation in Delhi through
the Demands for Grants of this Minis-
try. However, it is but natural for all
of us to feel concerned about aftacks
on and looting of public offices parti-
culary banks and post offices, A some-
what peculiar phenomenon for the life
of Delhi is the recent incident in which
armed intruders entered an M.P’s flat
for allegedly espousing the cause of
mining labour. This aspect of the
law and order situation is engaging the
serious attention of the police and of
the Government. But the declining
rate of general crimes certainly does
not go to show any deterioration in the
law and order situation ag such. While
the Delhi Administration will spare ne
efforts in providing all possible security
measures and policing at public places
to the maximum extent possible, the
internal  security arrangements at
public offices need to be strengthened’
and we have already taken sleps in
this direction.

In the bank robbery case at Geet-
anjali Enclave on 12th April 1982 two
unknown persons entered the Branch
of the Punjab National Bank and tcok
away cash amounting to Rs. 2,27,462
after threatening the employees with
pistols. There are only 9 employees:

n82:

*
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working in this Branch out of whom,
.at the time of the occurrence, 3 were
on leave and 2 had gone for lunch
The culprits took the 4 employees in-
side the bathroom and bolted it from
cutside bz=fore escaping. Immediafely
on receipt of information, Police ar-
rived on the scene. Investigation is in
progress.

As regards the incident of 1atrusion
into the house of Shri Dalbir Singh,
Member of Lok Sabha, a statement has
already been made by the Home Minis-
“ter in this House yesterday, In a com-
mendably smooth and efficient opcra-
tion, Delhi Police were gzhle fo over-
power and apprehendg the intruders
and release the hostages without anv
blood-shed. As emphasised by the
Home Minister the Government will
spare no efforts in effectively dealing
with persons who indulge in acts of
violence,
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12.10 hrs.

MR. DEPUTY-SPEAKER in the
Chair

PROF. K. K. TEWARI: It is a fact
that law and order and bank robbery
had been discussed very frequently in
the House. It is sad that bank rob-
beries and dacoities have not bheen
siopped completely. But there are cer-
tain other important issues which you
must take inteo account _So far as hank
robberies are concemed they have
been taking place in different parts of
the country ‘including Delhi and Gov-
ernment has taken steps to stop them
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and to bring to book the culprits in-
volved in such cases. . 4

I agree with an hon, Member of the
House that what ig more important and
what concerns us primarily today is
the question of the security of the
Members of the House and people in
public life.

It is sad that this incident took
place In South Avenue and our friend
Mr. Dalbir Singh was sought to be
murdered by a self-proclaimed sup-
porter, votery of a new political and
philosophical order. It all starts—be-
fore I go into the delails, I would like .
to make it abundantly clear that I have
no intention to import any political
polemics into the issue, I will be as
objective as I can afford to be. T will
stick to the facts as they are and....
(Interruptions).

AN HON. MEMBER: He says, ‘as he
can afford to be’!

MR. DEPUTY-SPEAKER: No run-
ning commentary please.
(Interruptrions)

I will narrate the episode. (Interrup-
tions). I think the Members will apply
their minds to it and will listen to it
with the seriousness which it de-
serves. (Interruptions. The whole
probiem starts wifh the letter 1o Mr.
Dalbir Singh. The letter is written
by the President of a political Party
of District Shahdol. This leiter, from
the so-cailed propagandists of a politi-
cal order.... (Interruptions),

AN HON. MEMBER: Which politis
cal Party?

MR. DEPUTY-SPEAKER: This is
Calling Attention. In <Calling Atten-
tion he can only speak. Please,
Please. (Interruptions),

AN HON. MEMBER: The letter has
Leen given to him?

MR. DEPUTY-SPEAKER: You cannot
intervene.
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AN HON. MEMEBER: Let him
place it on the Table.

PROF. K. K. TEWARI: The letter
bears the. (Interruptionsi.

MR. DEPUTY-SPEAKER: He is only
quoting fhe Tefter. Let him compiete.
(Interruptions).

MR. DEPUTY-SPEAKER: Let him
complete.

PROF. K. K. TEWARI: I am being
interrupted like this.... (Interrup-
tions).

MR. DEPUTY-SPEAKER: Allow him
to complete the gueslion.
{Interruptions}.

MR. DEPUTY-SPEAKER: He will
place il. We will examine. It is all
right. What is there in it?

(Interruptions)

MR. DEPUTY-SPEAKER: We can-
not force him. It is left to him. We
will examine it. If he places it on
the Table of the House we will exa-
mine it.

PROF. K. 'K. TEWARI: I will 1lay
it on the Table of the House.

MR. DEPUTY-SPEAKER: We will
examine it.

PROF. K. K. TEWARI: It bears the
name of an orgadisafion called “The
Madhya Pradesh Koyala  Mazdoor
Sabha” afliated {0 Hind Mazdoor
Sabha and the office bearers of this
organisation are well-known. The
person concerened is the President of
Janata Party of Shahdol distriet. I
can read out the letter.

AN HON. MEMBER: Yes, yes.
Read out. (
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This letter was delivered to the ser-
vant of Mr. Dalbir Singh. He was
not present. He had gone 1o his
constituency. On his return pne receiv-
ed a number of telephone calls from
this man, and ultimately one dJday he
appears, comes to his house and seeks
an interview with him. Dalbir says
he is busy, therefore he should come
on the next day. And on the next
day he comes armed with a revolver
of foreign origin and all these things
happen. The importance »of this inci-
dent cannot be minimised. To me,
this is not a question of law and order
only. By treating it merely as a
guestion of law and order we will be
minimising its significance, tha cha-
llenge that it opens to us. I am not
saying that it is a challenge to the
Government alone but it is a cha-
lenge t the whole system for which
the great people of this country made
sacrifices. The political order is
sought to be de-stabilised. It is pro-
cess of subversion and it is a part of
a bigger conspiracy. When I look a*
the horizon, the signs are very por-
tent, very dangerous, We can ignere
it only at our peril.

I will only commend the promptness
with which Police arrived on the scene
and the efficiency with which they
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succeeded in dis-arming these crimi-
nals, “who had entered into the house
of Mr. Dalbir Singh.

SHRI INDRAJIT GUPTA (Basir-
hat): Not ordinary Police but trained
commandos, Come out clearly.

PROF. K. K. TEWARI: (o many
things have been said about Mr. R.N.
Kumar. He has also made many
statements. It is important to note—
it came out in ‘The Times of India’—-
that before this drama was enactcd,
" Mr. Kumar with his accomplices, had
gone argund Delhi and he had given
hand-outs to almost all important
newspaper offices and news agencies

including foreign papers. When he
was in the flat, he was holding
almost a press conference, talking

from the window and throwing down
statements of his, duly signed. I will
seek your permission to read it out.
This will make abundantly clear the
challenge that we are facing from
such quarters.

SHRI MALIK M. M. A. KHAN
(Etah): Why do you not lay it on the
Table?

PROF. K. K. TEWARI: I will place
it. But let me read it out.

He enunciates a philosophy. He
raises the creed of violence to the
level of philosophy. He talks apout
the metaphysics of violence. Social
relevance of violence and ally these
things are talked about. He talks of
his strategy of violence and how he,
along with his freinds, wovroposes to
execule the so-called corrupt political
leaders in this country. He has only
a sense of abhorrence, a sense of
haéred for the so ecalled elite in this
country, Te raised many emotive
issues. As I would read out, it will
be clear o all the hon. Mempers, the
dimension of the problem that we are
facing.

APRIL 16, 1982

in Delhi (CA) 288.

He says:

“However, the really alarming
feature of the present system is not
so”much to inefficiency as its built-
in dynamism of decay, which stulti-
fieg the national soul more and more
with every year that passes. As
long as that system stands, Indian
society, much as it may wish to,
will never attain a historical hreak-
through.” )

He talks about the system. According
to him, the system has gone corrupt;
it has decayed. He does not only
talk about the political system. He
also talks about non-political institu-
tions in the couniry like the fpress,
the judiciary and according to him,
everything has gone absolutely
corrupt and it has become irrelevant.
He in a high-falutin and rhetorical
way, calls upon the people fo rise in
revolt and take to individual execu-
tion, individual murder hesides sub-
verting the system and destabilising
the whole country.

SHRI INDRAJIT GUPTA: Why
shoulg poor Dalbir Singh bhe sclected
for this? He cannot do anything in
any case,

PROF. K. XK. TEWARI: He talks
abouf the relevance of violence, the:
quantum of violence. At one place, he
has said that it should be controlled
violence, creative violence.

He says:
“No serious student  of history
will deny that certain historical

situations render violence inelucta-
ble. There are circumstances, like
the ones which obtain today In
India, when political violence be-
comes a moral obligation, leaving no-
scope for individual vacillation....
Under such circumstances, the his-
torical function of violence is so
obvious and so clearly follows from
fhe objective power relations, that
any enquiry into the rightness or
wrongness of violence must appeav
extremely suspect....”
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While I wag reading this, Shri Indra-
jit Gupta was asking as to why one
individual, Shri Dalbir Singh, was
selected for this. When he talks of
indiseriminate violence, when he talxs
of violence as a strafegy, then he could
have picked up anybody. Again, in the
same statement he says: our function,
our purpose, limited objective, so far
as Shri Dalbir was concerned, was to
dramatise this, to gain publicity. So,
they were hungering for publicity and
they wanted to highlight the so-called
decay of the Indian society ang the
Ristorical necessity of de-stabilising the
Governmenf. So, they wanted to sub-
vert the sysfem by violence. For this
reason, Shri Dalbir was selected. It is
interesting that he finds a sympathetic
echo in several hearts.

I am quoting from a book, which I
borrowed from the Parliament Libr-
ary. I hope there is no objection to it.
The writer of this book, Shri C. G. K.
Reddy, is to Shri Fernandes what
Boswell wag to Dr. Johnson. Shri
Reddy is talking of the so-called total
revolution.

SHR1 INDRAJIT GUPTA: Sir, you
seem to be enjoying all fhis.

PROF. XK. K. TEWARI: This book
had three editons in 1977, While Shri
Kumar talks about the necessity of
historical violence, this book written
by Shri Reddy, during the regithe of
the Janata Party, the so—called restora-
tion of démocracy, when many of the
people sitting on the opposition benches
were in power. ...

MR. DEPUTY-SPEAKER: Come to
the point; no discussion on Shri Reddy.

PROF. K. K. TEWARI: The believer
the saviour, the protagonist of demo-
cracy, says:

‘The law is primarily designed to
maintain order. Law and order, it
is easy to see, is heavily loaded in
favour of the vested interests and
status quo, A strict interpretation
ang application of the rule of law
would result in the maintenance of
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the status quo. There can be no pro-
gress unless the peoples’ will is ex-
pressed outside the letter of the law,
and that is how throughout history
revolutions have overthrown des-
postic government and changed the
destiny of man.”

SHRI INDRAJIT GUPTA: That is a
historical fact.

PROF. K. K. TEWARI: I am taking
about a particular context,—the context
ot today’s India, with a duly—consti-
tuted Government, supported by the
masses, the teeming millions of India,
a system of democracy which we have
brought, an egatiarian formn of govern-
ment, a society based on social justice
that we have promised to the people
—and here he talks of the histarical
necessity of violence. So, please ruvise
your memory about your creed or
philosphy. This is not connected with
that. Thig is sneer terrorism.

MR. DEPUTY-SPEAKER: Now you
can put your question. You have
prepared sufficient background. The
entire Calling Attention is for half an
hour. But now one member takes half
an hour. )

" PROF. K. K, TEWARI: Shri Kumar
talks about the necessity of violence.
In fhis book, while talking of strategy
which becomes important in suck
operations. Shri Reddy in a rather
longish chapter describes all 'he facets
of this strategy.

MR. DEPUTY-SPEAKER: I do not
know whether Shri Kumar has read
this book at all.

PROF. K. K. TEWARI: That is what
I am }rying to establish. In this book
Shri Reddy talks of minimum violence.
He talks of controlled violence. See
what Mr. Reddy says. He says:

“While sabotage had necessarily to
be one of the objectives, it could
not be senseless, nor of a kind which
would seriously inconvenience the
people and thereby make such acts
unpopular.”
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So, Me talks of the dynamite case
justifying it, and then....

MR. DEPUTY-SPEAKER: Come to
fhe question on the Calling Attention.

PROF. K. K. TEWARI: I am raising
the question, This gentleman, Mr.
Kumar is also said to have wisited
Germdny and Austria. These links be-
come very obvious.

SHR]I INDRAJIT GUPTA: Your
Government ig very friendly witn West
Germany and Austria,

BROF. K. K. TEWARI: The Times
of India today has a news item. It
SAYS:

“Kumar who is learnt to nave nad
his education in Delhi and Gwalior”
-—Gwalior has special significance, he
lived in Gwalior" hadd uring
Emergency organised meetings in
Austria and also in India as part
of “total revolution” etc. etc.

This man was part of the ourfit of
the so—called revolutionaries. Hle went
to Austria, and again Mr. Reddy..

MR. DEPUTY-SPEAKER:- Now it is
time you put your questions.

PROF. K. K. TEWARY: Yes, 1 am
putting them. On this Calling Atten-
tion I am trying to establish one thing.

Mr. Deputy-Speaker, Sir, hers Mr.
Réddy’'s commentary in his bonk about
the conn#ttion of the so-called total
revolutionn with Austria ang Germany
is very clear. He also mentiong about
it and says:

“The Committee also enjoyed the

confidence of many foreign  govern-

ments principally of West Germany
and Austria.”

So, the total revolution got its
biggest boost—up, support from Aus-
tria and West Germany.

Tt 'has been said about Kumar that
He "took ~ dctive part in the so-called
total revolution and he started his
career as an instant revolutionary from
Austria and it iz not incidentsl that
the revolver which he has gof--this
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has also come out in the Times of
Indig. I would like the Home Minister
to clarify it. It is said that he got his
revolver Smith and Wasson, from a
person called Robin ang Rohin got this
revolver from a source in Austria. This
is very important. These links have
¥Ya-%e probed. When we look at such
incidents, we have to be very secrious.
When we look at the newspapers, there
Yeemg to be a well laid conspiracy and
it seems to be a repetition of 1974-75.
All these Torces of destabilisation, of
subversion, are ganging up and with
their foreign mentors., with their
foreign connections, tonnes of money
is flowing into this country and in the
name of doing justice to the underdog
in this country, the working classes for
whom everybody sheds tears, in the
name of these persons—this is also
inportant and I put it to ihe lome
Minister to clarify as to who is this
Kumar, who has his permanent address
in Delhi; he has had no connection
whatsoever with these workers there,
Thé coalminers there, he never lived
there at any siretch of time, he was
just a fleeting bird going and coming
How come that suddenly he picks up
this love for the working rlass there?
Therefore, these thingg are important
and then how the national press. the
self-appointed guardians of civil liber-
ties in the country, the Indian Express
how they view this? They pooh-pooh
this whole incident. I have no time
to read it....

MR. DEPUTY-SFEAKER: Everybody
would have read it.

PROF. K. K, TEWARI: The editorial
of it indicates the mind of a section
of people, those who have peen sup-
porting such forces of destabilisation,
and more revealing than this is the
Times of India Report about the
lawyer. I put it to the Home Minister
to kindly reveal the identily of Mr.
Ohri, who appeared on behalf of the
organisation, the People’s TUnlon of
‘Civil Liberties. The People’s Urion
for Civil Libertles has been straining
itself, working over-fime and spousing
the causeg of.such elements right-from
Khalistan To Billa and Ranga. They
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have been pleading for everybody,
particularly for such forces of destabli-
sation, such forces of anarchy and
violence. They are just taking the
cover of the miseries of the peopic—
the so-called miseries of the people.
They are ganging up against the Home
Minister and the hon. Memberg of the
House. It is not a question of party
in power or outside power. It is a
question of fhe system. It is a ques-
tion ‘of the society that we have ac-
cepled a civilised social order tnat we
have accepted.

In this connection Shri Ohri says.
The statement agaffn 1§ Fevealing. Shri
Ohri says, “Nothing happened”. The
lawyer says in the court. “Nothing
happened. 71f is all a cock and bull
story.” See, a person goes with an
armed revolver, fires quite a few shots
In the nouse and breaks the window
panes and he says that his purpose is
the “"éxecution of important political
person or some person whose rurtder
will be taken as a dramatic event. This
berson goes there and the lawyer says
that the whole thing was stage manag-
ed just to gel publicily and sym-
pathy. . .

MR. DEPUTY-SPEAKER: What else
can BE expect”his lawyer to say? He
has gone there to defend him.

PROF. K. K. TEWARI: | am just
pointing out the sirange, groupings,
the ganging up and the conspiracy.

(Interruptions), The lawyer says the
ruling party wants to get some sym-
pathy. (Interruptions).

MR. DEPFUTY-SPEAKER: Iet him
put the question., You know the rules

of Calling Attention. Let him com-
Dlete please,
M AR a9 Wy

UF Hd qudT g & w1 oumed §
FE T e s@T Y @@ oo

PROF. K. K. TEWARI; It has been
given in the press. I am quoting. He
says that it has been stage-managed to
get the sympathy of the people in the
coming Assembly election. If we seek
to dismiss such events of importance
when the life and security of ihe Mem-
bers of this House is in peril, is in
danger, this is the highest and grossest
form or irresponsibility. Therefore,...

MR. DEPUTY-SPEAKER: Therefore,
the question is. Please put the question

PROF. K. K. TEWARI: People have
spoken for forty minutes, fifty minutes
on Calling Attention.

MR. DEPUTY-SPEAKER: Please

complete. There are four more
Members.

PROF. K. K. TEWARI; 1 will take
my time, .

MR DEPUTY-SPEAKER: You leave
some material for them also. Do not
exhaust.

PROF. K. K. TEWARI: Therefore,
you will kindly recall. The hon. Mem-
bers and you will also recall, Again,
1 say I am notlevelling chuges. 1
am merely speaking of facts, the facts
which are before you. You can analyse
and draw conclusions. The whole
House tan draw conclusion. This
man is said to have originated from
an obscure corner of Madhya Pradesh.
My hunch, definite hunch and ap-
prehengion 15 that he is in collu-
sion with other anarchist elements in
Madhya Pradesp like Guhanyogi whao
is spreading his tentacles in the whole
of Madhya Pradesh znd that area and
has connections with naxalites. I
never support killing on innocent peo-
ple in the name of naxalites. But
those who believe in this sowing the
seed of violence, those who geek 1o
overthrow the Government through
violence, wt are very much against
them. Guhanyogi’... (Interruptions).
they have a link. This House dis-
missed a memorandum (Interruptions)
This House . discussed Mr, Fernan-
des, an hon. Member of this House..
(interruptions)
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Shri Fernandes had gone to that
area. He has gone to this area also

SHRI A, K. ROY (Dhanbad) : I
am on a point of order.

MR. DEPUTY-SPEAKER : What
i5 your point of order ? It should
be very short. Do not make 5 speech.

SHRI A K ROY : Let me formu-
late. He is taking the name of some
trade union leader of Madhya Pra-
desh, who is not represenied, nor his
party is represented in this House
and nobody is there to defend him,

WRAE WA W (T9ET) IR
# ARy Afmw g1 ¥ oo gy
|

431"

SHRI A. K. ROY : I want {o know
whether it is proper according to a
parliamentary practice to take the
name of some person who is not re-
motely connected with this incident
even according +to the Government
version to drive 3 point in the House.

MR. DEPUTY-SPEAKER: Please
don’t mention about the persong who
are not members of this House

DR. SUBRAMANIAM SWAMY.
(Bombay North-East): Can he mention
Mahatma Gandhj ?

PROF. K. K. TEWARY : I am for-
mulating questions for the Home Min-

ister. He is to reply tg questions.
Why should the members get exer-
cised ?

(=aauTa)

=t #faw qwo qws gs at (Qar):
WWUEWW@F(EI - (TmEEm)
78 7@ femmw o d oA 10
T qEe T Fifs | qifeardi § a5
¥R TR EHT | HATRA
FT AW O AT AR AT T oo X o
I R arfaea™ &1 amr As firae
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ITaT & o 6 2y ggi 9T W i
21 9§ I frey A FE wEeEE

g WA 3w AT
FUA FT ATH F THd & |
s W qR. W (IF) A

(szmen®)

MR. DEPUTY-SPEAKER ; You can
mention the name of any organisation,
but not the mame of a person  (Inter—

ruptions) This is not Zero Hour.
Please sit down.
PROF. K. K. TEWARY : It is

only an ice-berg; the visit of Mr. Fer-
nandes to Madhya Pradesh, his aspo-
usal of the cause for these people; the
book written by Mr. Reddy justifying
violence, Mr, Reddy's own confession
about the conduct of total revolution-
aries with centres of their support in
Austria and Germany and tkis man’s
connections with Austria ang Ger-
many; his getting a revolve- from
them—the whole scenario is so murky”
and so potential. The Government
should go intp 311 the facts. I am
prepared to lay this letter on the
Table,

Then, the People’s Union for Civil
Liberty, for example, has peen deriv-
Ing the inspiration from Amnesty In-
ternational. Mr, Fernandes’ connection
with Socialist International; their sup-
port to these organisationg through
dubioug channel and then here ig an--
other organisation calleq AVARD:

MR. DEPUTY-SPEAKER : You-
need not mention all these things. It
is a Calling Attention Notice; it 1is.

not a general discussion. Yon put
your question now.
PROF. K. K. TEWARY : I gm pos--

ing a question. About this organisation:
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called AVARD, according to the deci-
.sion of the House—the House has pas-
sed a resolution—an inquiry is being
conducted into the affairs AVARD....

MR. DEPUTY-SPEAKER : I do
not allow you more. You have already
"taken more than  halfbour. You

must put your question now.

WETd WA 3 : 4g T8 AR
qeT g | fEY & gl aar & aEar
g1 HT & IgT gt gEaT § AR R
agl W g §kaT § | TW@C T
R aygq & fav agw ffsw

PROF. K. K. TEWARY : 1 am for-
mulating the whole situation that it
is a part of the bigger game of de-
stabilising this country and destroying
the democratic system that we have
cherished for which generations ot
Indians have made heroic and laud-
able sacrifices. The whole system is
.at stake. Let us not take it in that
spirit of polemics, I am not trying
‘to pose any cankerous question.

The Home Minister of India owes
‘it to the country and to this House to
find out the known and unknown lin-
ks, the subterranean links, of this man
‘professing to be a revolutionary, clai-
‘ming to be 3 man working for the
-downtrodden, working for the working
class, his known connectiong with fo-
reign agencies; the book written by
Mr. Reddy gnd hijs connections unmis-
takably with these elements. There-
fore, I want to know from the Home
Minister of India whether this process
is the beginning of their game, their
vile game of denn stabilising this
wountry because they have been talk-
ing of authorianism; they have been
talking of undemocratic functioning
and, therefore in that connection I
‘want to pose this question also. T
‘want that the Home Minister should
concede an inquiry by ‘CBI go that
all the links of the persons are known
and the House is enlightened about
‘the threat that this country is facing
today from such elements who are
preaching violence gnd through vio-
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lence, they want to change the Gov-
ernment.

g war (sitIw fag): fe<t
wWHT  gRd, HAFEd  JEX AT

T@ I ¥ fowm A
g & zfemr #1 fReIomw @
& fq¥ o amad d@dr § &ifaw
FET & S AR @ w-i
ga? foedt @ & 1 o g
R W & =] "% qifearEe
¥ fomq i F@ a9 7@ A"
99 THEMEU R AR 99y S faee
F AWt wElemd AW
gRif | a9 a% & fa7 & g A7
FEM | W N IR gFE g
= EL3) &I E"l'oaql'oﬂT‘.%oEF a?chz'T
FT faar o, @ ar ¥ ) fooe

3
=
3
4

§ Q<" ad FeW TR
T Jad *F AWCIG dE™ WiE
e fag &Y F @@ TR
wEAT g, eEEr @t ust w0 fAee
FET Tifgd | dg FIS AT FEAT
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[ et g} TR 9 @@ & aR ¥ F Fq
FCR Y §F N g F A
T ¥ W TR ST g W aA | gElAr W oA A oA =
Wl s WA # AE 6Rd g =rfey fe s FaEs fawater fod
F OgF W A W} 8wIAT & ARl gr ¥, § wrf e fag .S
) TR G F U AT GE F @ g g &t T ? TR wear
i S TEedT & g¢ 9T g W swTa fadt @ fF @
T GFA AT geAT gE oA | W N dex ¥ Y @ g
fredr ©F 9@ ¥ FEE Il F 9 g 1 q¥ At # "wEE ¥ TA AR
W aF W SR § FW N F agt WA AR T ONEIR A
arn @ fgwa 9 W& R m] foaos ffs &1 S@w
foerferar ag @1 & ™ X gH TeAIT FTAT 4% UF AR AT B
fomre o arfea st & W g AR W X
aMET M wEm f& o#W qw
FT FT 97 T F ? IqN AAT
gg S WeAl WEl §, T@E an T ?
§ F qmen =\gn &F e @9 faw & «
W, soaEd w1 e g, 3
T TEEEd ¥ & qEEd A, W“:{g?ﬁﬂ:ﬁﬂ%qﬁi
ITHT " 7 41, I9% 99 o D @Y, s oaed § o oW
X AW WS ARE ETR ooy gy ¢ W A AT e
TrwrQ e STfer # duewei 1 woo & A &

13
4§
13

N e fag : fed) efiwe Oy,

mﬁm%ﬁﬁﬁa{rﬁg Wﬂmﬁa‘rgﬁqaﬁw&aﬁj
qEd ar  wOwE #®ouE o ouE wgma g1 At foee Y gfew
§ & frmae &7 w1 gl T gmgqg F@ frar & 1 o W
a7 &% Wi g7 qfqw # e TG ¥ FEw  feeedt AT Ifew 7 TwE

€ oI 39 A9 ¥ T AF AT AHEIQ
fasft @ e sty +1, 3%
fg s & fga A Tig o
TIA  FEAE A9 w91 §, FWiE

gy, & ag Y FFAT AR T aF ds@ aa H @ gy § f
fe arf o fag St § fauw e % |1 AWT &, HT T
377 % AT IoAE  FLG  gU frorar @1, Tar & fRar wn,
F9 GeT &1 dq@r 91 fF S a4 W gaT F W EE @
gHFR F A 9% A W AW, TE ST Fe fx fgen & Afa )
IIET ST Gd T FE gEE AgE gH 9 &1 fAwar w0 STiew Wi St
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W I ANy IIAWT gAY, & AW
H T W EISE FI FAqA BT q19T
FRA L

st gEE TEE R
e @ ® ™ oHmw & fag
gag-gee 1w & faw ;@ e
g ?

WMiaa fag: 9% fau & a3g
YA T 5 gael 3 a| &l
Tga g amREmRgER
A< AT qieamie F fAr AR ga]
amfet § fagd gasl q§Y  sgaeyr
FT ATEY, ATl QET T 7 F |\ 9
a9 g fear &, SEd 8—10
G W@ @ §, e T geam
w1 P F fau gfow & FwEe
T 1 Iew AR g & gf
AT A9 FT MY AR F&© SOET 9T
qgT &I g AT 9gw @,  IaE0
foer foom s sl F T F@ oa®
f e @ gy & S uE 9 agy
g2 SH A F AW FT g€ FTREI
FH T 9T o agt F 9w ¥ afe
= fasma Sdrgara sea & &
ag @ AR AW F TEr g 1w
10-20 fave &1 g9 a7 @7 8 |
O W & I AN 3T T
1 I fAu WY 9w T
g | TH IFR W I® AT 9T Q1
N FX@E AR s e & 5
PEEA  Heq  HR o qfess #)
LS G CO o o s 2 R E
ae & fiT T w W ogw &g
FGT AIEHT G BYET |

st TMEAR wEat (JeT)

IATETET oY, HAY ey Y ST S

TG & wW WX @EgTr & 9
woR
fede 2 fam § f& gfew aga w=er
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T AT @ &, e feafr w AR
¥ qEET FEL w1 Q& 3EAI
ATAF WY TE) g |

TR g9 9a ¥ ag s Far & R
TETOT HITGFHAT  F HHT AT G,
TITE F F7 g e AR Iad eI
F Mg FUfgat F 9T v W a—
T QA I g TEH

T THI Fd faega TAq 8 | ZTqHT
7 UF &Y ST 2 gHATE | TF @I
TR A A @ 9 # S gy,
qIeT qIE F AT g5 | Ifad T F
fF oh-Y 7w § g N A 9FT A
AfFT 3w T FT g a8 g TR
e AR FT T AE g% a9 |
gfaT A0 @u § AR g & o,
ST Ty wTAAT w1 oA faw dETr
YEH & 21 AW F ISR,
Frer age & 9 & amaeE faT
wfa feq ooy FAf  #T qIg AT
ST W R qE g @ e, S&faar
T @R W g AW R E
T g WE FWE g E—

T Ao Qo TRW  (SA):
T 9% @ g |

st TRIAATT W& Tl
ar ¥ e fAew FToE wr gl aq
™ g

ag § &F shar & I ¥ FH AW
qT G98 T qTeAT AT @AT AT |
X AT geEl 3 9% JTdT 19 B
faegar B fearg  fred s wEHy
F AR 61 F AR OF G wiET |
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[+t TwTEER W)

TN R | qE AT F) e
faeedt @ w1 Mot FaET foga
I AWAT &% W 2 A 27 g
462 TR F FEEE | TP @
TEMT @S 9 WIS &I Seaw o
o foome smeEw § 12 91 #
e gE 1 1 wEd, 1982 FT HEl-
A T fewm FATOOOSF A0owmET
¥ 11IE@ETd T e g | s
1981 # g9 wsweww foya F=Ta
dF ¥ 69 44 TIR Y 1 T
F A | ST 1981 ¥ FeX  FHATW
fag Az dw ! waT ¥ 1 9@
23X TY & qZ §E | H
WM F AR TAS 99 F  HAATAH
T UEATH ®T AG! HeAT ATGT 4T R
fafe qui @ 8 g =T @
FH F @ &, HAT I I G
g, AU FAFI FT 9FF G g |
afew ¥ weATT Fardt & 6w F99
facger ** g1 I@ I F
HTAT Fi W19 39 | SHha & a9 HITC |
TF FTATH AT FEAS —

MR. DEPUTY-SPEAKER : Shastri-
ji, you have used some words which
should not be used... I will go through

the proceedings,

Y IMEAR wEEr o **
qRE WIS A1 99 A% A gz g ar
T AAgE AT W@ | R
7 WTEE ¥ Fg A Fr AR FE
| IgF A T 1 fax
AgUE 7 d% FO9Ta@; #1 wfest
T A T@ER S E § AW
FHFE 9 gar W@ 3T
qSATY  dgar 9T W@ g i g
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SHRI JAG PAL SINGH (Hari-
dwar): He is only telling the fact.

St TREATT MR o A(ES @
™ @ g wET W@ A
Thfai 9% ¥ ¥ A9 Wy E Y

(2) 4% ® T smaeEr %1
fafa oft 71 2 ? w0ifF T@ER
A Fgd & F g9 g A99w #}
W 1A AT ag g ! W
famr A g@ER A FH A T T
g ! 9% amAeg  sFfaar ®@ @
W & ¥R ag N T aE ?

fee a7 =4 faat & I A wEera
 fau 9 a6 ¥ wafoe gfew
afustfal & faeg 3 adEw)

(3 FT T@FR T T TFT
¥ Thfqas, sEae 7AW oA g

**Expunged as  ordered by the Chair
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g W T TEA ¥ frg +%- famy
T &g s 27 afe @, @
IEHT QI qqT SfAU ATlF A= AT
f& wg feg aQF § wafagr &1 oK
‘UG FUT T UFAT AT/ 8 !

o9 qEaE faarr st &t 9w

W F ar AN wfalEm @ g,
g W g7 Afo—FE 71 T
FOAET, ARG A FAAT ATET |
g §TF WY AT g NI e |
AR A Fo T AR TR AE A
F 1wy dYq A, UF W WY
AT F A A AE F

MR. DEPUTY-SPEAKER :

‘now concentrate on this point only.
Mo & &o forard : I« T R
gl aw ame § gf §  wn aE
qNF ?
(swxaT)

We can discuss the law and order

gituation of West Bengal here.

SHRI KRISHNA CHANDRA HAl.-
is this? vou
discuss law and order situation here.

DER (Durgapur): What

{Interruptions).

MR. DEPUTY-SPEAKER: Order,
-order. Shastri Ji, put your questions.

ot For TE  EITIX : gHIR AW
gt Tar gar g1 AT faeew
owr g

(szeera)

Nt %o %o famidr : gAR faew
'if mrcnm%er‘r == foen &
'\I@Hrg ?

(w)
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This is
not a general discussion. We have
already spoken about the M.Ps. You
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13 hrs,

q  YARAR WEET : FE&ER
O 9T #] fTHNET T80 T qFdqT |
el foft ssiique g et
IqR  AECT gl #1 ft fgwea
FEH HA AGHAYT WEH B OG
TR AT g A g &Y gaie &
AATA—TARET FATT A FA
@HT—Ig TR TGN §9g ga
FACHA YT FF 9 UC qF 5 WR(AAY
F1 F9F AT F G W@a | feafa
Fgi % fore 7€ § Ta&r & HWOEr
g feer wr g1 ag 9w #
AEFH R gAEAEd g T g |
WEE g T d<@ ®I geAT wWy fedr
yeh ¥ gL g | dgd oud del-
FteT arqwr faa, dafed ag aamn
gt fF arafagrar #@r g 7 ommw
gaT Fvar G190 faar, ag areafaa &
g ar g8 ? WS AN & "9+ faww
F fava® T8 | T8 |

Wo ®o & faard : a9 famm
T | AT & 1 NI FE( A AW
E? I ATEd, A ..

When you are condemning the syslcin

. then why are you participating in it?

U% WIAFT TIE : 98 AW T
famrg %7 ® & #ON T ¥
2 g

(= )

ST HIEAATT wEAr : faard
F, §F AOE! FHT TR ARl

g9 @yl fF AR Hae o
Rt F fgwEr et ST Wl o8
N F Y ; WK U Q@ Fgr
gt o) sw feeee AE @9
7y wEEd g fF oA wEE # AR
UF qFd | oGl & qard &g
T8 @ awd, 1 O HIE &
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[t TETEETC W ]
e wg feem @m0 &1 AR A
fqmare & g1 ATMNH @ |

Sq AfNEW A S aw &, &
T GudT TG E, ag e g, IqN
fadg @t wifgg | Sfe 9g 99 &
yogwfga & @1 ST 1 WO AW
¥ qRar s gFIEFE J@ 98 AT,

X Al 9ar1 & AT |
(wuma )

% HAA @I ;. 9A
gafaa § ¢ .

13.z2 hrs.

(Shri Harinatha Misrg in the Cheir)

st YREAR |EAT @ ar AT
gy faew F=m w@r &, sEH ™
a<g & oM J&T g, UF AgY st
g A gori 1 3T, T faew
¥ dow Sed g |

# 7g aaeT JRAT g 6 30,000
A9gX IR @ET T FH FLA AT
agi ¥ | I AMG FT AT T § -
A ) zafeg fF &1 Fade & O
wai ¥ e & s adr fag A #
30,000 AAFE 2 WHA & AT FX
® g

(zaaur)

R TAFT  WEFL § A
F1 a1 s faame &7 Sfav |

gaafa wgEm @ THEET S,

wt TAEAR WiTdl,: qg A
gl €, waw T g, OdT ST
3

|
(2]

(swerm)
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qmmw:ﬁuw«ir: HIOHT ST
IR ¥, B IR AA-GHN &Y
drfsm

st TIRTEATT WM& © 30,000-
gk Fat F A R E | U
Fgd & 8 &1 SAET A WO gA
@1 1 s faafa @r g W R 3w
¥ ®Ed A9gd F7 TS |\
feafr 2, =r ww AEt o & 7

awrefa AR @ WRE o, @
WAAY S W &9 ¢ 4, 3%
wfafafy & &t S9% @@ @ ae. .

Q¥ WA qEE : §IATH TG

ST UIATAAT WIEEY @ & WY
TN FgT 9T fF 9% @da & auer
2 Fafraa @ g & o
ﬁﬁwﬁragan.

avmfs wgEw ;. A% d

g YHEAT a5 Tw|T
&7 AT IUT TEr AT fA H7
aft @&, 60 SfWE SRT @Yo #o
A gy I s § wisfa
AR WO F gaEdT A% A 8,
fafrer A &1 @ I Tww
qAT & A FT A 2 THA ¥ gEATH F°¢
@ R mmmm@@,'
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Frar@%r Far g1 9 §, g W
gToE g ¥ SHET AT Agl @ |
FIE AOgL CAT G FIAT | AIFL
& HOEY aTRd T UFAT a4 7§
g # Aifqat & feore mf< &
gy #@9Y FQ F 1 AR ANIG
ggd ¥ Wi A § [ g q
qET &, I AW AT giEg #v
T ar 98} g1 =g,  fawmaey,

Td FI HATHT F g §
ng(wgu
awiefa mwEvew ¢ § dt gwaen

q1 f& A 9 95 19 |

! UARAAR WEAT : T M0
M & e # oag e @
g =

aaTafa wglax :
oy § 9w @a’?

FT AT TH

Y TrREAR wEr o o &
™ IHl WA A oo § & e
WX e AW FLFE %ﬁtvrugr'r{
@ 2 e ¥ oFWar # @i
WA T g R q RS @K
# q@ A A @G | FOREA
T+ F=dt § F, o o o Hlo TR
Fodd H g | FT g 9T AHT AT
ff growsrawg & wAT =
‘Qﬁwalﬁgﬁaﬁ%w
Fr ATAEC T 7@ Ahafafeat % TR
WY T ? WA OHT g, A T AT
$ﬁ’°: ST Fl W“‘a—;—n—a a‘—m-a
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ghamm, fgamae wew mife & a<g-—
gl WY EIRA ARAEE! FT TS FE

qATT FI AT & AT @Y7

Hdl Wered ¥ & YUF 99 o
Fa@r & g9 & AEE ax gEed
qATT T WE | S¥ =+ §
dH #r =1 Ag AT FE 7 B
§F9T AT ENT | F AT TR
fF dto Ao dro &lo T AT L FHo o
#F1 fo Twedl F AE I 9) g

TATW ST

ST g9 f@Ewax 9wy ;.

@ ax A% § o WHo Uo @OW

T FEAET | F AT TR
g & o e feaer 2, #W
SHFT HIAF 8, gl 4 3 3§ ¢ |
gt g fF 39 ANeH § o9 ¥ 39
fadsit gmoe Y FTUwe fdw Moo

Wi Fd AR feA feA F AW
7 Ty o agg 5 g A
TEAT g1

™ gquTd  ardr &r 9T ¥ 39
ws & fF are aEr forfa o) @
o9 ¥ AORd Wy | T 4G
Y& Agr g fF @@ wRA & 9ER
T T R 7

g =T fag 9% Sox o % g
afgr 1 & Y W F IR F AR
g1 AWML F W F A T G
ggq fafqa & 1 a8 = fqu #
FoAT AT & WX wT avedr g 7
¥y dg facet &1  SAAT FL HOAET
TFEIT F( HIAT HI FT AGFR G0
R & AT G WK AT ST
& 9 FF AP, WA AR AT ATEAT
& ar ;v oA 7
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SHR] P. VENKATASUBBAIAH:
Shri Ramavatar Shastri has dealt witb
two incidents which have taken
DPlace: one s about the intrusion in the
;house of our Hon. Member of Parlia-
ment and the second ig about the bank
robbery. 1 am sorry, he has been
most uncharitable to the Police, I
never expected that Shri Ramavatar
Shastr]l should speak in. that manner
saying that they are impotent and
all that. The commendable manner
in which they were able to cope with
these two intruders go to show that
the Police Administration is efficient
and by such disparaging comments,
it will go only to demoralise the
Police administration. Where credit is
due it is to be given. If the Police has
+gone wrong the hon. Member has got
~QVvery right to criticise them. But
where they have done things in a-
commendable manner. 1 expect that
the hon. Membey like Mr. Ramavatar
Shastri should have certainly com-
mended the Police for their swift ac-
tion which they have taken.

Now, while putting certain questions
‘the hon. Member has echoed the feel-
ing of Shri R. N. Kumar. He has
‘mentioned about the inadequate
arrangements that are made for the
welfare of the workers ;1. the Mines.
He said that they are not satisfactory
and some of the workers are suffering
from T.B., some of them are suffering
from cancer, etc. Al} these things
have been mentioned by Mr, Kumar
already but statistics prove that the
points raised py them are not correct.
T will glve you the facts that 7 have
-got with me.

Sohagpur js the biggest area of
Western Coalfields Ltd. with 5 provi-
sion of ghout 4.54 million tonnes of
coal per annum. It has 14 mines and
about 20,000 employees, It is in Dis-
‘trict Shahol of Madhya Pradesh. The
Jhagrakhand area has 5 production of
about 3 million tonnes per annum. It
"has 11 mines and about 11,500 em-
‘ployees. It is in District Surguja
(Madhya Pradesh). Chirimiri area
with an annual production of about
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3.7 million tonnes of coal has a capa-
city of 10 million tonnes and 15,00 em~
ployees and it is also in District Sur-
guja (Madhya Pradesh),

I will now come to the medical faci-
litleg that are available in (hat area.
In Jhagrakhand area, there is a 150-
bed hospital at Marendragarh being
Tun in addition to the eclliery dispen-
saries, In Sohagpur area, there is a
100 bed hospital at Burhar for the coal
workers which is being run bty W.C.L.
In Chirimiri area, there is g regional
hospital at Kurasia with 30-beds. A
22-bed hospital is under construclion
at Ramnagar in Jhagraxhand area.
So fay as the medican facilities are
concerned, when we calculate tnem,
they compare favourably with the all-
YIndia zverage of provision of hospital
racilities and ped facilities to those
woTrkers,

Now, in regard to tihe drinking
water supply, the position is quite
satisfactory in most of the Collieries
in Jhagrakhand and Sohagpur area
except in Ramnagar. For Rumnagar
Colliery, a drinking water <upply
scheme is under preparation. The tol-
lowing drinking water suprly schemes
are under execution:

NCPH
Amlai Colliery

Colliery—Chirimirn area
—Sohagrur area
Burhar (I) Colliery—Shogapur area
Rungty Colliery —Sohagpur area
Birsinghpur Colliery —Sohagpur
area

Burhar (II & III) Colliry—Sohagpur
area

A drinking water project for Chiri-
miri area has been approved which
would cost about Rs. 3.10 crores. The
project is being implemented by the
State Government and 1/3rd expendi-
ture would be borne by the State Gov-
ernment and 2/3rd expenditure hy the
W.C.L. and the Coal pMineg Welfare,

The housing satisfaction in ihe Coal
industry is about 30 per cent. But in
these 3 areas of W.CL. which are in
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districtg of Surguja and Shandol, it is
more than 3¢ per cent. Sir, a few
day: back a representation has been
made by Prof. Madhu Danavate and
Shrimati Pramila Dandavate, They
made certain demands and they are
being considered. So far as the drink-
ing water problem is concerned, the
Coal Indig Ltd. has reported to us
that there are drinking water supply
schemes in this area. Except in Ram
Nagar, as I told you, in other places
sufficient waler is being provided;
and 1,500 gallons, if I remember cor-
rect, is peing provided to each family.
These are the arrangements which
have been made. This year an additio-
nal amouynt also has been allocated
for having this water supply scheme
exccuted: I also informed the Hen,
House the various steps that have
been taken jin this connection by the
Coal Indiz Limited to lnok into the
problemg of this area. S, when Shri
Ramavatar Shastri says that there js
no drinking water, there is no medical
facility, 1 say, gccording to the facts
available the statement mace by the
Hon. Member is not correct. He is

only jrving to exaggerate the situation,

SHR! RAMAVTAR SHASTRI: You
siece wue, 1k ¥UUu GOt peueve the figu-
res,

SHRI P. VENKATASUBBAIAH : Sir,
he wanted to know what security ar-
rangements are being made for provid-
ing security to the banks.

Sir, the Home Minister made a state-
ment jn the Rajya Sabha on 16th
March and he has brought {o the
notice of the Banking institutions the
varioys safety measures that have to
be taken. A Notification hag zlso been

issued. The letter of the Home Minis-
ler reads like this;

“With proliferation of Yhanking
services  both in urban and rural
areas, the need for taking maximum
security  precautions against bank
holdups has assumed great urcency.
The  question of extending the
., ¢harter of CISF to cover the require-

ment of security of bank may alsc
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be considered, Some of the more
important points which would come °
up for consideration zre as follows:

Physical security measures loca—
tion of banks, design of the build--
ing, specification and design of the
strong room, operation or cash.
chests, entry and exit regulations for

. the banks, arrangements for safe-
movement of cash chests to and from.
the bank, alarm devices and beat in
safety measures, security staff, arm-
ed and plain-clothes guards, laying.
down the drill in the event of hold
up, integration of security measures
with local police arrangements.”

The Home Minister, for information
of the Hon. House, has constituted 3
committee with the following officers
to study and report on the creation of
bank security force. The Committee:
consists of Additional Secretary
(Union Territories) DG, CISF, Joint
Director (IB), Additional Commis-
sioner of Police (Crime) Delhi, Joint
Secretary (Police), MHA.

The Committee should submit its
repor{ within three months, 'Thig is
the immediate step the Home Ministry
hag taken.

Shastriji has drawn our aitention in
regard to this particular incident of
Geetanjali Enclave. In this cornec-
tion I would like to say one thing.
Sir, it is not necessary to mention in
detail about how the robbery has taken
place. But one fact remains that the
Bank authorities must be more vigi-
lant, more careful in running their
banking institutions, In spite of our
repeated communications to them,
there seems to be some sort of a laxity
on the part of the employees in the-
matter of taking proper steps. In this
particular case, I may say that in the
Punjab National Bank hranch at the
time of the occurrence there were only
four employees. The Branch is situated’
in a small two-room residential houses,
There are onlv nine emplovees work-
ing in this Branch, out of which thera
were on leave and two had gone for-
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lunch. So, at the time of the occur-
rance only four of them were there—
the Manager, Cashier, Clerk and Peon.

The daily transaction was closed
at 1 pm. and the employees were
having lunch at that time. Shri K.
N. Agarwal had returned from
lunch, and had kept the door open.
He was almost immediately follow-
ed by the two unknown persons
wearing helmets. They called the
Manager by name and demarded
the cash from him_ at pistol point,
The Manager then asked the Casher
to hand over the cash from the
cash box.”’

*8ir, the scenario reads like a sort of

detective story. The employees ghould
"have taken more cffective steps in
safegarding the cash that is deposited,
As a matter of fact, the cash transac-
tions had closed at 1 p.m. So, they
should have been more careful in this
matter. In spite of that we are ner-
suading the Banking Department in
the Ministry of Finance to cooperate
with us in strengthening the security
measureg jn this connection.

The hon. Member also made 13
charge that the Police have so far fail-
ed tp apprehend the culpri's who are
involved, Investigation is gaing on.

Sir, T may bring to the notice of the
hon. House something which happened
recently, The south District Police
has smashed an inter-State gang of
notorioug dacoifs who were acling in
U.P. and Delhi. On receipt of a lip
that these dacoits were planning to
commit a dacoity in the shopping
complex near Okhla during the night
between 12/13-4-1982, the Police party
led by SHO Shivpurl and Inspector
Jagpal Singh swung into action and
nabbed gzll the eight dacoits who were
assembled for executing thelr plan of
dacoity in the DDA Park near Okhla
Marg. When the gang wag challenged
by the Police party they were taken
‘by surprise, and they made gll attemp

‘to dodge the Police party and escaped
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under cover of darkness, bui they were
cornered from all sides leaving them
no other aliernative but lo surrender.
The gang was armed with deadly
weapons like country pistels, a kunife,
lathis and housebreaking implements,
In all, three countiry-made pistols with
ammunitions were recovered {rom
their possession. In addition, a toy pis-
tol! whicnh looks like an  FEnglish re-
volver was also recovered from the
possession of one of these dacoits,

The dacoits’ pameg have plso been
mentioned.

It is not as though the Police are
keeping quite, Shastri Ji. They are
not obliging anybody. They are doing
their duty in all these matlers, The
dacoities that gre being committed, are
committed in a manner that baflles al
timeg even investigation, bul the Police
are alive to these facts. The crime i5
sophisticated. It is not ;s though
hardened criminals are now engaged
in dacoity or robberyv. Ag I menlion-
ed in my previoys reply, there are
many educated people. 'There was a
graduate of 5 University who was also
apprehended. So, these are all the
matters which are engaging the atten-
tion of the Police Depariment.

About these twg persons--R. N.
Kumar and the other gentlemun—who
have been apprehended Lhey have
bgen charged under Sections 307/452.
506/342/34 1.P.C., Section 100-B.I1.P:C;
and Section 27 of the Arms Acl

Now about other matters Shastri Ji
has asked, viz. what js the type of re-
volver, whether there sre anv mark-
ings on it, to which counirv it belongs
—all these matters cannet Le disclos-
ed at this juncture. It will not help
us investigata into all these n.atfers,

SHRI TRAMAVATAR SHASTRI:

What about passports?

SHRI P. VENKATASUBBATAH: All
these matters— we will tell you, I
may mention this to Shastri Ji-—a
great veteran freedom fighter like Sha-
stri Ji who bhelieves in parliamentary
democracy, had nothing to say except

in Delhi (CA) 316

!



417  Law and order situarion CHATTRA 26, 1904 (SAKA)

that these are the reasons viz. bour-
geoise capitalism_ exploitation and all
that. But I may point out to Shastri
Ji that this cult of violence is harmful
not only to one particular party. I am
telling him that it possess the greaiest
danger to every party. So, we should
all join in condemning this cult of vio-
lence, wherever it is.

About the background of fme man,
the Home Minister has already dealt
with this  matter. (Interruptions)
‘The background of thig gentleman and
his associate. Shri Bagriji got up and
said, is it any crime for the lawyers
to defend him, These are not orlina-
ry professional lawyers, They are
self-made, selM-righteous lawyers
drawn from DFCL. These people have
taken upon themselves that every-
thing that the Governmeul does is
wrong and they are correct. FEven
they did not hesifate to defend Billa
and Ranga. So. Bagriji, they are not
professional lawyers. ] think you would
have argued their case better than
these people. The backgrouni of Mr.
Kumar, all these facts will he hrought
before the House at an aporopriate
time. I do not want to take the time
of the House. These are the peoble
who are danger to the crmocratic
system in this country. They say:

“Our objective is rathey tn qes-
tabilise the whole oppressive sys-
tem. Ag the hest menng of decing
this, we intend to execute influen-

tia] individyals who have misused
their official position and power to
commit henious erimes—crimes
which are a matter of public know-
ledge and revulsion and which, in
any Society with effective mocral
standards would at once be reward-
ed by a death sentence or a public
lynching. Whethery we are imme-
diately successful or not, we trust
that these executions will receipt a
large publicity, Once their true
motive ig understood, they will
create g general commation of feel-
inas, which can ultimately be
harnessed to bring about funda-
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mental changes through s demacra-
tic process.”

He further says,

“It is only revolutionary violence
which can purge from our hearis the
engrained fear of State power, and
wean our minds from thei: year-long
addiction to wishful thinking.”

Al this juncture, only viclence can
restore lo history, ils meaning and
direction, only vioience can play the
midwife's part at the impending birth
of a “new India™..

SHRI SATYASADHAN CHAKRA-
BORTY (Calcutta South): From where
are you qguoting®

SHRI P. VENKATASUBBAIAH:
The leaflets which they have published
—these boys. These nare the most
disturbing factors. I do not wani to
say anything at this juncture, We cre
going into the enlire ramification of
thig cult of violence. They have only
symbolised one M.P. to unravel their
acts of violence.

MR. CHAIRMAN: Bui to be fair to
Shri Shastriji he himself diseribed
these youngmen as putha bhrasht
(misguided) but caught on the wrong
track,

(Interruptions)

MR. CHAIRMAN: 1 think the Chair
has understood you well.

SHRI P. VENKATASUBBATAH: My
difficulty ig this. Yey will be avle to
understand it because that in Bihari
Hindi: you will understand it.

MR, CHAIRMAN: No, ¥ir. It is the
Hindi known throughout'the country
—+{rom North to South.

5,
N

VENKATASUBBAIAH:
Maithili.. ..

SHRI P.
There are Bhojpurl,

MR. CHAIRMAN: Thig is pure Sans-

krit, '
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SHRI P. VENKATASUBBAIAH: I
did pot ehar that word. (Interrup-
tions) I do not want to disclose any-
thing at this stage. Let our friend,
Rakeshji be patient., Our Home Minis-
ler has said about jt. It has been
taken very seriously, it has to be gone
into with all its implications involved,
whether it has got wider connection’s
with other countries who are
enemical to the interest of this
country who do not want that political
system, this democracy should prevail
in thig country. So, we have not
treated this gs ‘an ordinar, malter.
Ag the Home Minister has said about
the crimes gituation, 1 need not reveat,
I have said it. These statistics go to
show. I have proved it thrcugh gctatis-
tics that the crime rate has come down,
Again I do not want to rep=at it he-
cause several times these statistirs
were given to {his House.

MR. CHAIRMAN: We have had
detailed discussion already.

SHRI P. VENKATASUBBAIAH{: We
have had discussion on the Home Mi-
nistry’s Demands for Grantg and seve-
ral calling attentions. I only say that
the picture that has been given hy Mr.
Shastri about the horrifying condi-
tions of the mine workers is not cor-
rect. This is far from truth, I can say.
I do not say it is corect. But all the
steps are being taken by Coal India
to provide elementary amenities and
needs of these people.

MR. CHAIRMAN: For one aspect of
the situation, excuse me Mr. Minister.

(Interruptions)

SHRI SATYASADHAN CHAKRA-
BORTY: This is with the connivance
of the admistration. It is a simple
thing. (Inferruptions) VYou direct the
administration. ... .. (Interruptions)

MR. CHAIRMAN: 1t is all right.
Resume your seat,

(Interruptions)
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MR. CHAIRMAN: To one particular
aspect, Mr. Minister I would like to
draw your pointed attention and .it is
this: So far as number of day light
robberies in the Bank premiseg all over
the country are concerned, they have

been frightfully growing. In the cir-
cumstances, it is no use the Home
Ministry passing on the buck to the:
Finance Ministry and the Finance
Ministry to the Home Ministry. And
again it is no, use waiting for the report
to be received after months. In my
humble opinion, the heads of the twe
Ministries may discuss the issue, as
quickly as possible and sorue effective:
measures for safety should pe devised
and taken without waiting for these
reports.

SHRI P. VENKATASUBBAIAH: I
am exiremely sorry. I have to dis-
agree with you. Because, I may tell
you the banks have to take element-
ary precautions, In this case this
man threw open the door and they
just walked in. On our part I have
listed the several measures that have:
been taken. So I think that the re—
mark should not.. . (Interruptions)

MR. CHAIRMAN: Then let ys leave
it at that. ‘

SHRI SATYASADHAN CHAKRA-
BORTY: He has not said anything
about the intelligence service, You
must have had some information.
What about that? (Interruptions)

MR. CHAIRMAN: Sh+i Manj Ram
Bagri,

Wl Fom o (ST )
2 | 5w faw & qoifas 3w g
W® & | CIETHENW TS ¥ IET
A AL 8 |

SHRI SATYASADHAN CHAKRA-
BORTY: Then, you are also speaking!l

 memty wtaw : 9w T wmw
¥ g oAmr &, W I U AR %
T s e T
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st wAtew o ¢ (feae) e}
ATgs, I weAr ot wSr &, T ;%
ot gear %, SEw faear g wfEgw o
2w A g ¥ ag Fwwr § B R
et sgawT ¥ Q9 ¥ O, fAdT
¥ fade, #U9IT § FHAK AT |
qAT WIET Tq FT GgT AT G@r &l
o SY FTE FT FeA AT A g,
IR 2H  UETH FEA 3 | iy
saTgT F1 FEA 1 OF O IE L,
yg g FAA W wmaear § 1 R
AT O A H 3 OgEIL g
g AT 2 fF aE T I3 A w0
farlt &1 &F7T &\ gty SEEn
fa=zr FAmar g & 1 g oft mmT
Y 0F WIET )

e 1 Rl ag & a2
afer go favefimt ot gt & foma
W, WK HIX VAT 9T HET 9T
21 Ig¥ I wE WY gwrem Ag)
FGI, IJOH AGATL AR qoga Wl
FET  TE FW |

T ST 3@ foest ® wEie gu
TEY T FT ATRE FEr g
Ted TFE 91,1 TSt &1 9T
JET UH JEE 97 | 39 AW &
qEL  HTEATEY, HFfaad g a1 9 @;
™ fFEmw R a m 3w A g
AT WX SET BT TAF AN AN
g1 | M  faet ¥ @ feew &
TEAEA  FTET & | UG AARS
gATE B | T ¥ AW FW W
g, wifF # AR i, #1577
FT XM T, fE3 &7 QT |{T F1E TG FTH
FL GHAT §, WATHT AAST T I 48
T L. (g )  #H
WY % &I FE 90 1 TEY 9
959 Il F1 AT GqE ST g |
a9 GAA &l GATC GAT FATET g
§ | I GAAT SOTET W1 §, FIE
549 LS—11
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Sad g A wiww @, aEa &, SO
I STW FE | ¥E FHARK
#d frrFar g @ ag A
qId T4 AW T §la & faege fquda
g | W, O, e, AR, ey
O TERT FT 98 W 2 1 AT 9%
TaT A9 H1T a9 fGUw 39 3w A
TR AEl 9EAl §FAT | A WA
T ATAF & WIHT T AZT AT FhaT,
¥ aE  F g FER ATl q
garfea #Y amr wigy, wifear 7
T4 g Fr g I Jfgw +osw
L H G FT gEY FA |

UF 919§ HIT FFAT AT § |
a1 gfes &1 &g Fa § 5 aga o=er
w9 fmar 1 & ¥ 3 el o &
frr & @w W& g AfFT W)
FIET 9T AT WAL B, SERI AT
ariw ®wT aq & AR uws fam,
qga WeeT FH a7 a1 o981 FH ar
ag gar fr 9y a0 g &, =i}
gHe foar @ o= &, T 6=
aa #1 o § 1

7 gfaw Ffhwe F 3w faam
F adw  Far g o qga =
YR &1 FTIATGT FLE (HFET ATH HT
g A femn, dfEw 99 wmEeR
qrEr 7 gleaw § G FA F1 B[
gHe FI a1 IAT FAWL A FF fF
“FF THIRRT F dgT 9% AQERAAE
F @ A3l F &, JH A WTE F
qaET g1 | 3W avg # fewmr agi
9T FH Tt & a1 e qEier A%
aFgT & feumr § oW 9 g s
ae ¥ foom § ofemw s@ W
T B |

Tg WAl ST OWIT I A1al F AR
¥ @ifag W SEE} wE § WIS
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[ =t wa“t_tm TATE |

FWA FT ITW § g g WO
I g | TeErEE F G &
foreae &\ &9 F A 9T A
gfa 9T @ WX AT F Aame wdr |
arffeR W oS g o wr
UF qEAT Tig | ¥ TEFW ST a
g AR @ gwr 1 fE &
Hqodl @wEr g, fFEl w3 g
Awar 8, e #1 g weer e
2 AT @@ T FE g8 at
aF o &7 feaE W@ fEE aifws
frae T F9 AL+ W fFEmEt |
gffe FE F "R § Fo  fear
T W 222 W fA@E & gvg Ay
ol % T TS FET

st saqrw tag F@a: (waer ) o
THEC Wl T MY

ot HATOW T ¢ T ST F
@ SIEY, a8 1 IR AL 8 |
IT W9 SidA AT |

AW AFER : IAEF AT WM
GEAT FX S |

st WATTTH ARCET : AT ATTHY
T FY TAGAT FLAFATE | HTTHT
qra at WE gAAr g TE

awmafa Ay, safaat #1 3M
FEN &, § a1 99 NOTSl FI 09T AT
g Wy @A F 1 AT I P,
7 T g A 9T qfewm g o
SOl &1 9 g | g9 TEr 98 #AR
TETTHEY, d27 SEMIfT WX qET a7
T I HR IR T qg T T G
g OFX AT FAT L T FWAG
I Y 9 AT T 9 72 & FEAI
# 59 X ® AUR! FIoAT R
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T FAT WA W A FE A FE
Maﬁ@ﬁ'@'|ﬁm TE
g

a@ala@mmﬁ%&aﬁ%g
A THER wfgamsi @7 &9 F A
A JWET F | IR ger famm
T ITR g a7 & urd Sy av faey
9= Tfaq afg=wrdy F7 S4 @ Iq96
Fa g fegr o owr S
F FgT T IH ATHAL FI, IH T FI
TG 852 0% ¥ % w@raari 918
F1§ g2 TF 1 a1 w15 3= AfuErd
g o1 w1, W A7 FEA A
gz fFt =57 Y w7 favgr ST aT wrk
AT FIAT FTw fRAT ST AT oATE
fex fweT g ar 1€ @Y g1 I A+
IET 92T | gE FTEE FT AT
gHIL 3W & ag TT &, 9% T &
f& g v @ qHfme 5% 9=
*F fAa aoare 7 e g | R
sew, fagr, weg w3w H ¥ @ @
g7 Hw e @ P T & AR
qfes 7, AIET §, O AR Oq
s fvr 4 # 3w a0
F1 T gOT a1 & w7 sar frdw
qE a1 TR TF TEET IAT fHAT
qa dl &% weIA e mur ) g @
fegeam & amn #1 A a9 fog
T AAOH AETE &% W7 g o§a &t
TEYR FLAT g | ATl & fewTr
FT GHAHT FEAAT R | T gF &
s ¥ AT mw aF gfEw, da,
Ter o ww Ani faw & awer
HAHFET 990 AT G £ | TW T &t
TYHT FEAAT GRIT
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gAY Y ¥ ¥ Fgwm WA § F
STHINE AF AT AT ag AFL, SO
TT GIATHT T IS W KWW A
TV JE A FF & IO, ATSTL, AT
Wik "feqr feare 1 ag 3T & ar
waR fwt & faamr ar 9oz &= o
g a1 A I9ET "EaR o
|1 QT A 9 four gRm e
AR F, AAGT F 7§ Hq@T g AR
I w1 ww w faar g m o oW
AW T 19 Fg FI A9 709 a0 fgq@

g, AT & F §

T U1 &) ATT Qi|feE |
T FATEY | KW I[TEAL ATEA &
7w ST f@Er 4 a9 e ®v omm
g T = ofafess smee & S9r a0
TH A M @ @ FgAr I g
g | f T@ ¥ ATq Fgan § 9g Q-
foret ot & @i A W oqw oA
"FET § a1 ag aifAfeE mEEy & @
o T AT B T war ¢ fF W@
¥g WIGHT qET & AW T a1 gErdy
gr fet SOl w1 oaw A,
T 5 T @ A T 2, T 7
Wy F AR X wgr §
qE AA99 FT AT IgF g7 GreT
W g1 ar SHfew giwfa gt
#1 g7 fegr =T ot &1, afEr ag
gfT T I ¥ ETFT AT & AT
o F @1 N @, e
fegem &1 gt #9177 w78 fyem
W | WX A g9 Fe g
& qg ATFL IAHY qg_fedi F AW
TATHIT &G & a IT6T g F17
ATAAT FHT ST FT UET ¥ gEWY
wEAl A quT qF g, T A aw
STAT 39 1 ST AR QO 909 St
W ey o Oy & AF F g, e
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g & A&y & 9T W g O |
TYET ¥ UG WIS a9 H AT AG
gyl

QXN THM H @R 9y &7 S &
N TE FI @A & | A 36, FrEH
¥t @ & 1 9w IR fmw anr
M A, UBR/R W A, AR aH
qT &7 &, K A9 q9 & fF gwr
TAT G QT TG HTH WA | a1 F
faa ofs= @1, gfow &1 F© =G
g1 FT 7, W widq &7 WEAT gAI
FE 1A I § F oAm I
FIA AT AT T3 § | A FAAA |
g @t I & fF 3= § ugEwl &
[|AW EET & |
faeqt aver gfamm A7, qetra &, fecdt
gt 1 @y F£17 7 arw 3T aFe few
gl | Fg 9T FEF @ 31 "I W
FIE QTHT &1 TAT 1 a5F & BIg FL
W T | 94T TE aEE AT Wl
3 ar % Fodr £

T 9Tgd, B W€ A T &
Y& UF fReT 9@ AT W | UF 43
ST, oI S g ¥ 99 T, 4@
qeaI oeHT g& TET ( A g AT
& | Fg oTAT T q@AC g I AT
i et ¥ Fawmr &, /WA I
& | & geETC 41, UF BREY #IT UF
gt | gg 1 o Wy 49T § FT AT
AT w1 gA g faar A S,
gg &t &1 g1 faar | Ud 1 99 9
I a9 §5 or 7 FF AT G, I
B | B AT FST A AW G
& o, FIE FETATATET g a9 A1 |
AT S YA @, A WA N
TY | AT HT AP THI I TIA
FC &t 4 & 94T F T3 HIT "qIN
§T FY F1e four | W AE F A
AT qTAT T M AGL & | TF T
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[st wiew v

FAMHI, TH TG FT GISH aqTHT AR
a“fot{‘%roqmoﬁmﬁﬁa’gﬁmﬁ,
URSAT A9F TIFd §F § SA
T2 Tl N ER § 9 I A
€ ag FTE AT & ER A g
# 39 g gl e @ s as
TEY 91 & 7w diE, fame @
@ g FE O O WY
T A W FE I W@
AL 3, 4 FATAT # 6, 6 FE F¥ T
g R S9%7 mgfoma &1 a7 78 &
" 980 < # Ry o g o afew
g O FB TG § ) g W S qH
FH FqeT aidal F1 @A gy 2, afed
ag 9% e F OYQ IeT & wqEt
F g & ) TOAT A AT [T ahl
qF AT TF, ITF A T | TR
W OEA F A e aEEm &y
AL & I aF 19 WG g | 59
o omer Iw 0§ oqem oan
THT a1 F1 AW gy fewmm w6
f& 1% gade g Ag) gnm |4 @
g BT a1 femE B g 7K S
#1 a8 s TR & @9% g, FH
FE A e gt Q@ oA oY S
qAT FHT FT@ o 717 3y fo fewe
gieq § foar #3@ & 1| ©io do @
UHo TAo To & fay ;X &+ T4l
Y UTEIHEET o T | G¥ ®E &
T AFT FH FE I ® @ |

Tad #wom g fEew g &
TA9 A9 &9l F Iy g gfed
T & femT § ag ween @ &
g ¥ F faas v TuEe g, S9e
g Wi § 1 afr fee o+l
F o7 ag 9+ § ) var foam gfew
FT FAT AT | T g uL ar gfes
T A% o, oF foum &Y am €
&< WTEHl AT gX wEHr aamar g1 &
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gfE IEE @I FA FTAr 1 AR
g qefe @weaT g1 fFew 2w &
gfere g T A& FIA S| I
g WLSH & aF Fg a1 gfew
T IEHT FF g9 FAT | [H § GG
afF zaw feemw mwe @y few
§ o o fF d|T GF e @,
%% fom ow w41, fe = W wwar
gz 9T, A AT TFN o1 F0E
AET, W CHY ATEAT @R § R ar
W 4T =9 1 % fog ow fafa-
ArEee g AW & fag |1 aArfee
WIE E 9g FIH AT TIE |

aifedr faeza oz 4 f& wEx
gifaaraz &1 "= FE fawia §
g gumar , AfF @7 TEE T
se¥ gt f& wrEw oifqamie 5 a9g
& ag w1 A T am #1 9o
FT | G W F AR T 4T 3
g 25 fawewm Y a@ oW
gy & fag ==, 25 e #1 =a

TH FT W FUET § FIIFZ TAE!
g ¥ emd & o ¥ R e
g THo dro FT qATT AT 2 & fF ool
THo o & FFew FEL 7 AIIH
o€, N N ag AT | § dE wE
2fF ow TR ¥ ™ a2F &1 g (Y
@ §, IE FY W 3o sue ¥ W
X ABfqw &7 T | g T FH A8,
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F AFAT &, TN ¥ ¥ @ GwAQr
¢, AT B & q¥ & aFEd F A
g a€ SR & T AT & W IS @@
A A Rfyw w7 21 gfaw w@y
T 39 e #7 gAw 7 s
Ffwrg, s an § § sar § sgm
%mmﬁqﬁﬁﬁmaw

% WA A@IEq ;0 Agl FAT |

AU RAA AWE ¢ B F F, T
I 1 OF I W) W T q9F &
F7 fzgr s ST A J, IAET
Sw foirdt g foas @ faam 0 oag
s 1 s Ag ¥, fagw woawer
R RN TES I omner ?oag
FRF T a7 HAdH AT F,  IEH
e s are @, Y & fewm
it % afm Fhree 1, #§ s =
FAT § |

<.

T foer & 9t AFET &, 77 99 FT
framT w9 gedd | faeet § 7 ¥ w9
zafy % ag g ar fF g e
& T &, QAT A | TS /W FEET
TN AT W §, W TG WIS
F WET 21 qETAT 98 @ § IWF IO
FTHT AT G a0 o T & 1 AT
T W oW W A ARy 9
@ AEOET a9 T | Al T AT
agawmﬁ?ﬁramﬁleh I
T F & | 99 e F A g
F g9@ AT I &, @ F 9 7w
A T W FE H oA A

% )

€ ARAIR qqEW ;A M=

g7

ft AR AEOE - FEA AT AL
TR @ R
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T @ g faw® aar
Twfew afe Bt (vaarE fog)
FE g AG L

At d g & A St W aga
qER E, B?ﬁazammsﬂ%
Fe & agT weer Wrew far 2

mﬂ@ﬂtﬁ%@"fﬂ@

STH 1T FEgd § |

ot 9w oy : sfaw & wifae
F 39 § 77 WF T & WR Iy
ST & gaar st faem, & gmoer ot
T A F

wFAWfd "REM : GRRY St &
AY @ g

s g fag : 2 3 e
T F & T foer & g, 3w Fwd
% f97 s fEr k¥ & e
R & W IIT FEd 4 g, TEM
F1 darn & S a9« Ag g 1 aE
St @ faw vw & A frar @, &
T Mfesat #, AFmEmT ¥R
g a7 owifa, wiger o @
T SO I F T g@R FE FW
FET & 7 A FA 99T g fF g Fr
2 g A F1 fAE oF ¥ F @R
¥, ar gfaw F s g & @&, Ft
F a9 ¥ gfa 1 AF F0 F 7 TR
gra-afas # faa gw #ifww &9
& ot fegam &1 ST A& g, I
IFAT T & |

JEET ST A T & o jE FGA
? 5 s Sww =T weer fam
TR SAY 5 I ORE) S 9%
TF AEHT §, T AR &, FIC HT
F AT AET TS gH @
IEUEAR J9 A g, THTEATS &1
FNE | FWIT WS I AT IT AN
T 987 foar |
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&t CRIEATT qTEAT 1 9 AE
femm |

=t I fag - o F7 5 @
aray §, o1 feram, e #Y a9 § W)
T form 1 Rfot & @ e @ O
7% & fe W @ far o

qTEY S 7 SU9 919 FWHQ
72 %% fam f o 9T Sa-ge=
@ » fa¥ d@t%1 =t W fear ?
g g % AdNM 9@ 4,
fomr Sw ey frgma o= ar ?
SR St Fgr o7, g A1 Fg o |
AT @eer &t 0¥ @ &1 At
Foit amfgy |, fal ofrae &
fx fre w3 g ww fHar

R o Fg fran fF g @
s & 3o Ffaat £ q@ AR A &
AT S AT I FgT | A e
2 & OR g9 @ gwfae # T
Ar T & | gAY Wiag &fawe A
g dgac ARfeF fafssw #v
m.}@‘g I%ﬁﬂ‘mmﬁ
wg,eﬁgﬁmﬂ-{ﬁmﬁt—:{aﬁ
F oY dfram &, T T aS-gE
2, ga% waifas 9 Al T W
Fi AGY A ? T o 98 e F @
= & f5 W A

yzg wiieEsw &1 @1 gHWe ¥
qr, FY qrfasH 1 @1 1 T/ AT

Faat 2, g% Afeet # o fear o

¢, ¥ fa@ 7 O ST 9L §@ FEAT
AR T T FEE | T A W
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g frr s € | 8 W Qun
am &

AU A S A Lt
e & W o,

aﬁ’rm%r,mwa@wm%r

13.58 hrs.

(MR. DEPUTY
chair)

SPEAKER in the

% s  fr Frrdt S ¥ st g

FME @wﬁaﬁmﬁra@m
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¥ oy faron fF oy feeely o o
wifaer § o' ZaH A% efers Mfea
A g, @ gW. IO TAIaF FEAES
®GT | §F 09T qF | TT T AGI
ZaT, e TwE AR THENE BT
gl | 99 9 ¥ 9, ar g fafeex
¥ IFL 99 AN & THA®A TG I
R | IR @ FT AR fwT,
g9 are #r SAwe feT 1w
i<t * T Ag TGN G awar |

AT G8€% F5d & (% AT qamr
ff #aT gUT | 9g gUTY 49 & I TG
§ | ag W% g o I 0 Ay
sré=T & fF ag wTwen gYer Ad 8§,
FE AHAT § | TRHATHT I FAT F
felt &1 TFE AE g o+ AfE
AT QET WiaE 437 &1, A qat
FAH frer s ARy

AFAT @S 7 OF HEQ &7
garer faar | w gwe o@ &
&1 &0 AT &, gHA ATART &7 ST
FE §, a7 AR W AT wifa AR
IUTHAT & 90 @aw d&r g 1 gw
W AR 9l Ty faegw
TET A, Affd AR 99 | T
qra<, S gn fewaw ag@t o« § s
@A § fF " qesr @ "W
& memsﬁwﬁgﬁ

14 hrs,

af AW A AW A Ay 40
ot &t mad gf 2 Aoy am, SW
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¥ 1efarawama ¥ gf & 1 =
N gfew, zgf N ofen wQ
A TF & | &7 I %) T F
T | faeeit @ gfwe ¥ Rk el
W AR & F Aqw OF AR gA
97 i cadlEw 70 D ¥
AT #1 fseae fonr § o s aHl
N THI | IWE AT N age
ANFE A9 T AW RO ST A F
fa dar gier §, @ I@r g-<En
Fg AT RTEET W @ AT § gfew
ardl ®, ¥ wag®i Jaor W@l FRaT,
AfFA ST I AWET Tom T L AV
fad gas & =8 =mo & o saEvr
TEET FAA AEd | 57 g8 A8) qed
frgfm ar o T ged @ &
SeFT T 7 @) srno ) e R
Trmagr dfmomraiz @ar v

GEAT FIA AT FT g7 LT 27§ AV

TV AT FTY aTAl i gW TRRIT

&

M oAAw argt ¢ ¥ qfew &
?@r-'rcsa@§?ﬁira‘rgf*€vﬁ—r
feest & gwrfl =@ |

M ww fog o oaow @ gfew
gfeaw Fal gamy N &g v ®
AT 0T | 7SS qaT Ry & feu
FArAr  gui |

M AAT W AWH . il
arr ar o Y fagr

ﬁ'ﬁ'iﬂﬁ.siqawwﬁﬁ'ﬂ?-
—@ﬁ'marﬁ*ma'r"s:asr"%W’
LT AR Ag g | A ETamT
sﬁz.wri“w%agaa;ua
faredin & 1 @ g oft s & sieaTd
TG | AR Of T TEaHE § |
we T LT, 460 § | &g 5 s
FT RTETS ST S autl | agh wiar
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=7 siw fag)

ZT SAFT | gH SAFTY FIG ATHA
WS g ¥ gl 997 W@ T YA
gr

s gav Tag st (femme)
T AXTEAT W Ag  FATR Ag) 9B
o T@F! a9 agr wdl gs | TWiad
N wra wewa W fegr, 377 fEan
o g difes Fawma W@ faar
W @A ®1 AT WiEe FoT F A
e -

st @« fag : wradiy 3@ @
Hrafiaa F 971§ IAET QIR
F1 GAAST §, T&TH T30 § AT A
= g 5 FE N e Zwm A
FEGE HEAIA § By, WM IR
T WY GHT &0 T SEHE gE( g AL
A& Y HRAT | A7 gATA ATEAT €N
& w7 g7 gro| & a1gr @ dises
HRW FY GIATL FT 61T Ag) A,
F6¢ UF ¥ uH, B U, TS

HrE 1, g8 91 7R xfawme & 3@ :F

AT ST FWEIE |

ot @A Ay (grawa)
MY AEiEd, faeslt § 0F WET
¥ MAFT § IgFaw FiE g g
TAT | SAGT & AT ga uF wfafel #
W JG ST g€y o feg ol A
TR G HIT gra & foar, Ged wioe
FT AT GaT fgr 57 AT Samy
F  gAR fhg o we S A S
T AT AGT § 98 Fgr—3A  Aliary
4 Tiwfagadt & faq w1 AaEa
4§ favarg 547, feas 3y & wfy +8
TR A, A A A, TR
S T It ¥ famw w0F §
IH UF 9T F AG0 HwT Alwars
¥, a1 ¥ wETIE grar & W F AR
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T WAl T FIR Wl § 97 faear
FAT § AT qEAT FIATE ...
(sgaar=) . . .

7g 41 Widitew asdm fF AW,
T F@r FEIg? WMA AR ARA™
FE B .. (WIER), . .

FH FAIR |G, ARAE HIH
= zAdT fag T wew @A § F
g fa 52w o7 S7d 97 H GFET
T FiT fHAr A AT FIF FT 961
RIET 41, SAFT S5 @d & g W
e 78 & 1 Ty | 1 = A0
¥ garar fear & w1 W W aA
gegdl & ol SR wig ag@ & S
Tzl § T SA%T TR gdw A

21

& a4 fedem 7 STF TR FaA
FT RIT HT TE FAT TERT AtwA §
gz 2 FAT Y g W@ FFal fF a8
IR ARG FATE, AR FAR AT
#1 wiTAga §, Ag TR § WA, T I,
Fzi foremr g€, war Sffn g AR =W
FI7g F gfaar § I %@ @ ae
fear &~z @9y § AWA@ Tg AN
X F O TAEIQ FriwT w0
¥t frdaa & fis o7 iz S @ a0
2, o ©q7 HIX 337 A a8 & 15 a8
UF oE7 faq 9T, 14 WA AT o
Tt AIfgE wEaEH F1 S= f2a 4T,
sifs wel o e ¥ w9E 4
3% fea wiffs wate * oF safwm 9T,
St {6 ST g Far gen stafwig g,
wifeara &, Swat ww o 1 gfRattad
gedq fEam @ | ERTOEE ST &
fadzw 2 fw d g oA ardl T ST
grfea FT 4

§ =7z Gararq & G & FEAT
qAET | GEEE THA B AW A A
gy Ff TE ¥ | TEd 1§ wRg 6

LS
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g fo w2wi H-3zr 9@ g ot
F g & o fody waa o &
Al 0¥ WET i foatq wodt =@ &
At wgr o gt ol & awER
® agl § ff s frdl z€ feafs sa
s #Y g gt o fw ogEd arfeed
FN WFR &, 58 TET AM(F H7IT F
a(El Wi wwgd #r ARt FEd
g | FgIE, AT 9EEE  ehiaar
gt & STF day §F W w2 4@
& fa @ mwoga A@fsx
T TR FIE, qE-TE FIIF, THAT
T[T F WAAT OF [T 1T agHTIN
T fAr § fasi sgrer ga-grdr
Wt wgr gidr " gar s aga
faa wrEr § A% e agamn fFd
F g9 F SOTA HIA & 1w =y
wwi € f& =99 3 0w aTg G &1
T[T ZLAF &0 LT gl § | THA
i FA-EgrEr f adl gl § WR
SAFT qar W fag srar & 1 agArEd
F A gEw aTrRs AE o gt
% | AH THH TR S ATHRGISE &
W X vy f5 amda qg qd S
SeFT qar @ fa d@ eFfadl ¥
T® saarfeat 1 oz a4 & )
HifF T THIa4T H G Fig GA-
audr 7E gar, fedt &0 Fie w50
AN, FTE FAF_ AL AWAT, Fig A0
wgl Jadr, 999 GRET agAmEl &
gary &T fagr srar &

TF Ay 3 Seq@AlT I 5g
2 o wIoHT €5 AW & 9z (8@ Aloa™
TWEW F T ET § | AR 2W 7
ot sgaear & Wi St adw ferfe @
AT TTE HLHIT AT EQ T AMET )
7O Afsats o8 feg SR g At
Fadr F% A wE fmewr §
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Ry ¥ SAST 3 FW FEW S
g & st =g e 9f fRa dle-
FET & JFAT G F oA, AL-IEW
ggl ¥ aE F fa¥ gwr awr 3w
JUMT FIF FT W@ g 7

12 ar@ &1 Marwdr v
# OWE AMEE 4 7 wr@r ¥ T ghal
g & IuF dag ¥ Famr aar § fF
¥ fza e wgr 9T AT | WuE
v fagem g fF % 39 am %1 93t
g f# SEF Taw § gET qOE A
sgaTdT F4T ~gl #7 wE! ug & A gy
TS #R 97 § f ¥ 39 % WA
T g@ & gAarRal & a1 g TE
g

=4 am ag € f& 37 v &7
FS &1 3 §, 99§ M7 AT maedl
Fi feafs farg @ g 1 At =1 ga2
aar g, ¥ sak farm fram g fa a
Ifa® ®i AIgArES FT AT 3H RfAT
¥ wfus Aeqg aaw & f=a 350 Ao
A FEAC 3T FIF & 7¢ § AW
FAT FIH ST ST IE & 7

Sgl AF "MAG 9geq, H7 TAEr
feg <Y, & wgi 7F" 7 g4 T &
a8, TaN ¥ ag SmAr AT §
fa zg sfagss W ARG FAR
oY W WX arar g ) gEar fwen
wafaac R gE g | tarfase famafzama
fass it & f&d 7wz T @1, 5% B
w61 avg & wma § | & feer za
FT w8 fol a7, & g sewl wgar
g far ug =afee wifeut favafaaws
FT EZ3T g &, a1 TEA Afefatadi
fedr za fawry a1 fadi sowetss
@ &t fadi Saatdt g & 41 =g @Y
g-3% g FIAT 96T AR Hal ofY
#1 aarr Fifgd o
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[#i szaTa qeTT)

5 wffe & 9% & 38 AR &1

feater TwEr Tt g faw sl

X TaaT ger g faor, o faw @
ot gar gwr § 1 wifgst wR afvEw
—trﬂ"rﬁr:mmaa'ral AT ATRALG
TR St Fxqow g fa a @ AW
FT Wt 5a1 o o 36 eafam F1 aT
FT ¥ sewn a1, agr oX f&a fee
ar & fawt AR agl fEe fEa o
& Toar 9ag W e ? TF hidc
Ty A F1 nagre ot fraear €1
TRfad T X I FT W 9T
amy 5 goe ngav & f& P &
wrEAG ST & Fiv @ fan T A
O BOGT §, ¥R g1 Tgl 90 T/
F1 gieaT g |

qFEaT, F& A7 FR4iR (&g S
T 3g7 g fF ArRE@rE FWA A
#a ¥ AF LT § 1 <% GeArEi &
gk & #§ areT oY W@ & | 58
FreEt 5T & 5 oagi 2 sE § el
FT TEHRATTT gHT g, W T Tg7
9T g% AT Graurg a7 F g | &gl
TF-UF ASZL, 12-12, 15-15 &I
To HIFGH FATGT § | TEY =gr, 1 i
TG TR SETET Ao FW £, € N-Ne
TR To GF 43T FA & | T® F wwral
agr wTams, fawey, o, fafwesT wifg
# gfaard faad §, Afew e ft aeige
FSIX G ¥ §, WEF TN TQ
g | S RYA gge 9 T@ER @
TEwrar e v AXE ) =
F A ff sr@E @ R T
SAEl T W &1 LW AT
TifEd 1

A S X anT fzar 2, R
¥ wrwT AgET g fFoawr g o
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.7 frey fa?dl o & O dog A

g ? #51 T aw ¥ faed swEdy
oR weERRE @WE FW T T
g 7% @ W cloagc AEl § 7

14 &G & o BHI ¥ goT, T&

& @@ ¥ 0w fecdt § 3 A, FE
a7 333 A fa=-fes T & faor-
ZRET Y GOT AT A EER T SEETQ

TIw ® A AR

7z Ifa, W ANEW AN,
HTAFT g AR S F T
g, fam=s1 odWidt ax eMee gev @,
Wt ¥ & fau aewr @ 8
¥ fv, awmR A& &1 agt ww §
Iq 97 fF=-fF s ov it fee=-
ffT W1 % A=d 99T & AT—
TH A FT W FIEX F 9T FAT
Tifgr | 97 fateas ﬁ%WE’ﬂT
¢, 9% < formr —fema owe &w
W gAT ATER # T 9iew ?
ag g ¥ gder mr, fow afa ¥
Y gFar i smew & 7 S @
4% g S 9Y & a9 @ §,
IET TH A § SEETY 3 =1fEy o
g AR ST & A% wu whfiy &
ooaw e 2 7 € W gw
F1 AFRM gl AT €1 AR 9w
#E e T, I Tl o
frrnfr o, 3o A& .
1om“rma°lzﬁ=a°r%mm'<$€r%‘
T &1 12 99 AT F o o8 qon &,
TS I e | fer
mgmmmﬁm*@ﬁzm
Efr ¥ oue w41 guR qERY
frr & g Bafsr o 6 o
Feam e g fawat g9y d9
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W g o Ay g oA 2, Eﬁ%rﬁra‘fa
F qqT §, 9 o< 9w ® A
¥ 9T TfgT #R AT qEAE
FARa STy agaTw g fF T &
THTH AT FY BEE FL & 39 a1T &1
o W fF e famw &1 e
adf &, fFw 7= ¥ o few el
TaEl ¥ greew € Hi e femi &
T gfax g gEIE ag ATHET HETEA
F faarod & o § gfew & fonis
ﬁ%zrﬁqﬁwmﬁmﬁ?i
- Hafegwt gw ferd @g gar g fw
gﬂ%'@gﬁ#trh‘-rwﬁq'{qgﬁrné
#T IF F AEEI AS & e F
g3 faay sitx f97m 3 &< &
4, v a fFar ok = F ugw
Tl swafea @, S AT H
@ fqar AT 9e AR e &
AgHTET AT T Y F=ET |

TT MRl F AT H WIS, 1@ AT
FIAT § W O FT 79T § Fowmae
aw  gwa famr

digwfag @ 5T «fiF< 9,
Y dmUE Gl T A7 gEE foo
g S & foU 4 IT 1 AR
T g o f= @l & fau SR
FEFEFFIN GO TR Y T
N TG & ST TF W AW F
W AR I A ST F IR A
Sreeaci B AR 110 SR B C £
fret &, gYT S B W X SO §,
Joy our ot & fE o wmAeT egq
Wi &t o fyega amer O
frrey sfvsfacer &, & off o0 |
FaTar STEM R 5 It &y @ ogh
@ VR S 6 ag wEer
ol sy fFlt FT gro AT A g
¥ g &, °w & gwfAw g uar

FH
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oy St gaE fear R a9 o
S ATHATT G g, ST A Fgl G
FRATNCAI FT g9 Al g1 §, STF a°
¥ 9 gg Famr Igm oo q=w
qE 9 g W g W% & o &
ag  arfsd & f& axarr su=rat
FT IAH FTUE | FH W II@ KT AT
ST <A HIC ATGARSAT &7 ST AT
7 wa fFar f& g7 o w1 W E
a  WTgATESYE AT 91 7 UE ar
AL Tg €1 a7 G § fF St age
T U  FiTEEEl 4 KW FT q@
ae & fao e g, ST ot gw
gt g W wE T g wi @
wrafaat & Ewr o R @’ g o
0 & 9 § Y uw oY a6
g SR AT F FgNT a9 7 Fow
e 99 feT A o1 AR 48 gl ™
qr, @ TAU T A @ | TET
FEAT 96 ATl FT T & | FHA--
F9 % I g W T Q@ & fR
o fF O W ¥ g2 gar g, ar &
% @ @I § AR WA AT aF-
AT AT AT, H TET EOgHT 9T |
T ¥ gh AN &Y WTaHT & S ST,
d fF @ w1 U9 AT gT g
at Y gU AR AT ThSH BT 4w
FL 1 A AW A9 g gFAY &
fr ¥ @M 99 TE N & AfF
FO ag W qEAr g ghatr € fa oSy
At =9 AIe ¥ @gEaT 3aT €, s9
F v # FEE gfew &, g
A1 AZFAFIGTE | S HEH
FTH FA AT HT OHST A HIOHY
gEEaT IAT 8, 9§ AT SR
faor FR waTfaaT CF NI F SR
firere: &t =g | 59 & T AR agh
g W FWA ¥ IR 4% = fe
qgLE F1 AT X @er % famy Wi
g T GF S Y I # qEE
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[+t #=a fag)
frar AR 99 & famcax #1 €W famn
o} A dem 97 & fqu arE a2
Wiy A= HY TF  GERRR @A
41fge | FEX FY TqEr TEG QI
T AL G AT € ATfE ATH F
A FY A IT &f o3 AF H w0
Wt g HIX ARA FrEr W T [@g
[l ag 99 HT AL G0 A F1Z FEA
FIA Y IgA S FT @A M 1 ZH
IRy gl & @d & fau gw o7 &
FHIT IS §, 99 F FF1 & qIHTY
PR B FEA § AR IR
- Tearede ok guT g warg T A &
g A9 X 06T =W gw I W@ F
T & a0 & @Al § AT AT F9
WA, FT9 A SATET UEITEE & AR
ggl 2% WTEH! g 1 | FHEdl §
fF @ # uay gfaqua &1 9 AF
fRerm | SAEY T g9 sA &l &
fam & awr €

e T I
A Fgq FA 96 & TARAL q@d
JFH gE § AR qTFAU § agd A
fraar 21 & 99 1 909 FE@IE |

'14.20 hrs.

‘CRIMINAL LAW (AMENDMENT)
BILL
(i) APPOINTMENT OF MEMBER TO JOINT
COMMITTEE

SHRI D. K. NAIKAR (Dharwad
‘North): Sir, I beg to, move:

“That this House do appoint Shri

N. K. Sheiwalkar to the Joint Com-

-mittee on the Bill further to amend

the Indian Panel Code, the Code of

Criminal Procedure, 1973 and the
Indian Evidence . Act, 1872 in the
vacancy caused by the deaih of Shri
R. K. Mhalgi.”

MR. DEPUTY-SPEAKER: The ques-

tion is:

“That this House do appoint Shri

N. K. Shejwalkar to the Joint Com-
mittee on the Bill further to amend
the Indian Penal Code, the Code of
Criminal Procedure, 1973 and the
Indian Evidence Act, 1872 in the

vacancy caused by the death of Shri
R. K. Mhalgi "

The motion was adopted

(ii)) RECOMMENDATION T0O RAJYA SABHA

TO APPOINT MLMBER TO JOINT
COMMITTEE.

SHRI D. K, NAIKAR (Dharwad

North): Sir, I beg to move;

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
appoint a member of Rajya Sabha to
the Joint Committee on the Bill
further {0 amend the Indian Penal
Code of Criminal Procedure, 1973
and the Indian Evidence Act, 1872
in the vacancy caused by the retire-
ment of Shri Lal K. Advani from
Rajya Sabha and do communicate
to this House the name of the mem-
ber so appointed by Rajya Sabha to
the Joint Committee.”

MR. DEPUTY-SPEAKER: The

nuestion is:

“That this House do recommend to
Rajya Sabha that Rajya Sabha do
appoint 4 member of Rajya Sabha
to the Joint Commitiee on the Bill
further to amend the Indian Penal
Code the Code of Act, 1972 in the
vacancy caused the retirement of

Shri Lal K. Advani from Rajyz Sabha

and do communicate 1o this
House the name of the member SO
appointed by Rajya Sabha to the
Joint ‘Committee."

The motion was adopled,

i —
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—Apptt. of Member to IC

MARRIAGE LAWS
BILL-

(AMENDMENT)

(i) ArPOINTMENT OF MEMBER TO JOINT
COMMITTEE

SHRI K. MALLANNA (Chit-
redurga): jr, I beg to move:

“That this House do appoint Sar-
vashri N. K. Shejwalkar and Jagan
Nth Kaushal to the Joint Committee
en the Bill further to amend the
Hindu Marriage Act, 1955 and ihe
Special Marriage Act, 1954 in the
vacancles caused by the death of
Shri R. K. Mhalgi and the rseigna-
tion of Shri P. Shiv Shankar” .

ME. DEPUTY-SFEAKER: The
' guestion is,

“That this House do appoint Sar-
vashri N. K. Shejalkar and Jagan
Nath Kaushal to the Joint Commit-
tee to the Bill further to amend the
Hindu Marriage Act, 18955 and the
Special Marriage Act, 1954 in the
vacancies caused by the death of
Sshri R. K. Mhalgi and the resigna-
tion of Shri P, Shiv Shankar.”

The motion was adopted.

(ii)RECOMMENDATION TO RAJYa
SABHA TO APPOINT MEMBER TO
Jorxt COMMITTEE.

SHRI K. MALLANNA
ga)* Sir I beg lo move:

{Chitradur-

“That this House do recommend {0
Rajya Sabha that Rajya Sabha do
appoint two  Members of Rajya
Sabha to the Joint Committee on the
Bill further to  amend the Hindu
Marriage Act, 1955 and the Special
Marriage Act. 1954 in the vacancies
caused by the retirement of Sarasv-
hri Bepuraoji Marotraoji Deshmukh
and M. R. Krishna and do communi-
cate to this House the names of
two members so appointed by Rajya
Sabha to the Joint Committee.

Prohition Act—Exten-
sion of time for Report

MR, DEPUTY-SPEAKER: The
question is:

“That this House do recommend
to Rajya Sabha that Rajya Sabha
do appoint two Members of Rajys
Sabha to the Joint Committee on
the Bill further to amend the Hindu
Marriage Act, 1855 and the Special
Marriage Act, 1954 in the vacancies
caused phy the retirement of Sarva-
hri Bapuraoji Marotraoji Deshmukh
and M. R. Krishna and do communi-
cate to this House the names of two
Members sp appointed by Rajya
Sabha lo the Joint Commitiee.”

The motion was adopted,

12.23 hrs,

JOINT COMMITTEE ON THE WORKING
DOwRY PROHIBITION ACT EXTEN-
SION OF TIME FOR PRESENTA-
TION OF REPORT

SHRIMATI KRISHNA SAHI: (Beg-
usarai): Sir, I beg to move:

““That this House do further ex-
tend up to the last day of the Win-
ter Session, 1982, the time, for pre-

sentation of the  Report of the Joint
Committee of the Houses to exa--
mine the question of the working of
the Dowry  Prohibition Act, 1961,
and the amendments which may be
made in the law for dealing effec--
tively with the evil of dowry sys--
tem.”

MR. DEPUTY-SPEAKER: The ques-
tion is:

“That this House do further ex-
tend up to the last day of the Win-
ter Session, 1982, the time for pre-
sentatioin of the Report of the Joint.
Committee of the Houses to examine
the question of the working of the
Dowry FPrihibition Act, 1961, and the
amendments which may be made in
the law for dealing eﬂ’ec'tively with
the evil of dowry system.

The motion was adopted.
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14.25 hrs.
MATTERS UNDER RULE 377
(i) DEMAND FOR DIRECTING THE ARCHAEO-

LOGICAL SURVEY OF INDIA TO GIVE UP
 PROPQSAL TO DEMOLISH SOME OF THE

STEPS OF THE BRAHADEESWARA
TEMPLE IN THANJAVUR IN TaMIL
Napv,

SHRI S. SINGARAVADIVEIL (Than-
javur): T wish to bring the following
matter of urgent public importance
for the attention of the House under
Rule 377.

“The Brahadeeswara Temple”
popularly known as the Big Temple,
situated in Thanjavur Town in Tamil
Nadu is of great historical and cul-
tural impertance. The said temple
was constructed by the great Raja
FRaja Cholan of the Chola Dynasty.
It attracts large number of pilgrims
and fourists not only from our Mother-
land but also from  other countries.
The Archaeological Survey of India is
now in charge of the maintenance of
the Temple.

In the said Temple, there are 16
steps in the front courtyard, facing the
gigantic Nandi (Bull) and Ileading to
the Mahamandapam besides the nar-
Tow steps on either side of the en-
trance to the Mahamandapam. The
16 steps which are ahout 9 meters wide
connect the court-yard with the Man-
dapam which is about 16 metres above
and are mainly used by the devotees
to reach the Mandapam, Further, the
Vahanas for the gnnual festivals are
carried azlong  these  steps. These
steps were constructed by the Mara-
thas long after the Cholas tn facilitate
the devotees.

Now it is learnt thatthe Archaeolo-
gical Survey ¢f India has proposed 1o
demolish the 16 steps on the ground
that the steps built by the Marathas
take away the beauty from the fron-
‘tage of the big temple constructed by
“the Cholas.

APRIL 16, 1982

(where

Rule 377 348

The removal of the 18 steps will
cause inconvenience and affect
the sentiments of the devotees. The
otber marrow steps on either side to
the enirance to the Mahamandapam
cannot glso serve the purpose in these
days when large number of devotees

and visitors are thronging the said
Tample daily,

In the said circumstances, the
Minister of State holding independent
charge of the Ministries of Education
and Culture and Social Welfare should
be pleased ic take  suitable steps 1o

maintain the status uo in the interest -

of the publid.

(11} CAUVERY WATER DISPUTE INVOLVING
RERALA, KarnxaTaka, TaMiL Napu
AND PONDICHERRY,

SHAMANNA (Banga-
The Cauvery Dispute is
pending for over several years. The
States concerned are Kerala, Karna-
taka, Tamil Nadu ond Pondicherry.
There is not much of problem between
Kerala and Pondicherry., The dis
pute is mainly between Tamil Nadu
and Karnataka. The points of dis-
pute are mainly the {ollowing: —

SHRI T. R.
lore South):

(1) The validity or otherwise of the
1924 agreement; and

-

(2) The protection of the existing

Ayact of 282 lakhs of gcre in Tamil |

Nadu on 75 per ceni dependability.

Karnalaka has made it clear that the
1892 and 1924 agreemenis  were not
valid on the following grounds—

1, The agreement was made when
Mysore was not independent.

2. Before 1947, the Coorg District
Cauvery takes s  birth) and
Kollegal Taluk were not parts of old
Mysore,

Mettur Dam in

3. At that {time,

Tamil Nadu was not Constructed;

(_'
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4. Karnataka  contributes 53 per ¥ SII0 F1 I3 FE FHT QMEAT FAT
cent of the water whereas the contri- qEET % |
sution of water by Tamil Nadu is 30 >0 ‘
per cent. TFT u_‘ar'qiq AT Tow g
5. Tamil Nadu has developed 28.2 T AGT § UF qOIT GHQ HEF AT
lakh acres of land to be irrigated by g AR walw FEF AT & FRO
Cauvery whereas Karnataka has de- i & frae "6'?7 3T AT qEaT

veloped only 6.8 lakh acres, and 6. from - -
ithe beginning, Tamil Nadu is unauthorise- g a1 TUEH A1z § OATEl T TG
ly bringing more and more lands under FC  TITHT q‘.‘ga]‘% |

irrigation using Cauvery water whereas '

Karnataka is prevented to developed lands
beyond 6.8 acres. @igaT fefisq § /T A F9

A large number of Infer-State meet- W Tmarfgat Ssie grer T g
' ings were held under the guidence of T4 AT TH WE@qs UAHAE & Aw

the Central Government. No pro- : - S =~
; AT 5 s fea-
gress is made to come to an agreed ar '1:(:& ﬂ‘ﬂ":{'nnl'?l: § . T o
solution, HF o HAAT ®l AT FTAT & AT
w2
I make a strong appeal to the Cen- A
tral Government fo iake a bold deci- -~ P .
sion to settle this important issue in "G, T HAT AT &Y Eﬁfﬁ
a just and equitable manner. if rneed afas {557 ?ﬂﬁ”T%fﬁT AT Ta5HA
:J;Ee, by appointing an expert Commit- &s % TWA Il AN W &
: g& wEy ¥ ¥ AR feem 2
I also suggest 1that Parliamentary : -
. SHaT & TETE " & F1\
Legislation may be passed to settle zll QL AT WA ‘Kﬁr
Inter-State Water Disputes including S

the Cauvery dispute.
(iv) NEED FOR TAKING IMMEDIATE STEFS

' (iii) DEMAND FOR PROVIDING DAILY SEI?.- T0 CHECK SMUGGLING OF ANIMALS AND
;rlc.-: OF MADUDHAR EXPRESS BETWEEN OTHER VALUABLES ACROSS THE INDIA-
ODHPUR, AND JAIPUR. PAKISTAN BORDER IN RAJASTHAN.
ot gfg @w dq (FeEw) N .
A . (_~' ) . Al AAE ngeiE  (FagE)
SOUTEREy WEIAE, YT § Sq77 Ud __ a o -
- o - IR ¥ aresh], w@§Auy, @A
FA9Y G Ay AEAT OFATE F FAS . L
N : § gifsmm &1 S6T G0 AT 9T
¥ gz fed@vws 1 mfasor wear N - N
: : SER T 1 qiw F % wiw &1 feafgar
T TIT HW EAT AT TAFT HITHT . R = s
v wr qfe gf | WARE 9T 1 99 FAMW & A=
‘ ‘ ¥ AREdT g7 E V@ ald §9 aW

41 wF wed Hum dg ¥ @9 g
g o & sy ady feafn a7 < g
f& o memifas g gam 71 fad-
fF1 FT TN SI7 F AETEAT AT F
MR 9 ARAT FTHOH FT AT TW 6

g TEAX UFARR VIAEATR TR
T WA RAYR & FiaqR frdaa
FAWEET FAREFT &I § FF  FAG
¥ g FY mgeagut WArE €

TFT TFARY g1 ATAT BT UF & P
[WEH T aww W AT TORT T ¢
e & fag g e &, fouw SIITIOTRET T SYHT &7 TiFear

CFTO 99 e ey FHAAE 9 Aqq § ard W ¥ AR @Wn e
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[#Y srerF T3]

fares, #5z, fadey woer, o SOl
RGT ST §  UF T0F agd ¥ W
§ of 4%, 9 & S, A, I,
wRE & awe, Tifsgl 9% 5
foedy oo @y @m@r & oerd
g & SrE wEr g1 sfEwm
S &T=T T ATAA Sgi 98 da-
fm ga &aesdd &1 s qrowr A
T 21 Afws ndy 99 39 wRE
LI 6TF & OF gME dar &) o0
g fxom  sEl sEr IRE ouHi
FT OEES THARELITEE AW
HOF WTEL AT ARAT K AVAEI SBA
AT TERR Ty T G6TE ®; AR OT
T gFRT FT GEEm w7 ov H
s ¥ ud g gr sifeere & @0
9T GEFTI F ZM8T A g sa & faae

AT 7 TG aimur Uren 3% 9y
X
g |

G O A
fraes TEnrfe § sfaera diaredt
S &1 fefw e ooy & o
HT ®T AT 9T 1 G 9NHT & TR
THdET  STHUT &7 aEO w1 T ST
wF |

(v) SErTING UP OF A TUBE-WELLS COR-
PORATION IN RAJASTHAN TO AUGMENT
WATER RESOURCES,

SHRI RAJESH PILOT (Bharatpur):
I wish to bring the following matter
of urgent public importanca to the
attention of the House under Rule
377 —

Even after 34 years of independence
of our country, Rajasthan still remains
one of the States which cannot provide

even drinking water to  all its villages
and villagers have to work 4 Kms. {0
tetch drinking water, Time and

1c a cilizen who I8

water which is the

APRIL 16, 1982 Rule 377 352.

again it has been stressed that a Tube-
well Corporation may be formed at
the State level which can look after-
the interests of farmers and take the
respongibility of digging a tubewells,
because, at higher level the water is
not fit for drinking; and even for irri-
gation purpose it is not usetul. So,
this Corporation  would select places.
where water is fit for drinking as well
as for irrigation purposes and could
be utilised.

This Corporation wounld help in re-
moving this deficiency and black-spot
on the history of Rajasthan. On the -
one hand we are irying to send water
in the space to a man who is arbitting
in the sky, and. on the other hand, we
cannot afford to give a glass of water
ptoughing  in the
fields. working as labourer on the de-
velopment schemes for the future of
India. But the whole nation cannot
give an assurance that he will have a
glass of water whenever he needs it:
1 urge upon the Central Government
to take up the matter with the State
Government and help in all possible -
forms to remove this black spol from
the history of Rajasthan and let soon
there be a day when every citizen of
the State at least could have food and '
minimum require-
ment for survival

(vi) WORKING OF HINDUSTHAN SAMACHAR °
NEWS AGENCY,

mrrd WA ¥ (%ER7)
& wam %1 enTe T ATar g A
b ret el - G- B i gl o K
At U, fegem e &
ol ® egTed WA F g7

FIEias FATARETE 1 T®F FTA
drgr & g2 @iF Fr  TeATEer fAe

fogmrs qzar &

g TuraT ¥ NEERT X
wdr qriE waE s A e g
fre % Tmw o @0 fEmr g o
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IEH  FOT FAMRIT FT 3T FHI
qaw gL AIE a1y & faar ser
T& AT H " oF wAgEiAl F #8a
3AT WA FHres AT E | gEQ
ML GRER TaT8 &7 F95 & AT
9T TS X wga & wASdi
) awe oOF § E@e 7 S
af<ss ggatfidt & gvqv far faar
g

THE AT AW F FGq
& wdt v wfess fqfe @ fw
THR(ET, 1981 & ST ALl A7 w§
TV waras ¥ wawm e W
w41 fgwer wds, 1980 & sy =
fear & 1 =& wanr sd9rd sy
T (€0 umo %o ) 1 wfw Wi
wv w8 & swradigh g, foed
FTeor wgwfeqt & qfcam fafaan
T oo Fafas T R E

TSGR T 1979-80 FT :ivq
WM FRY & ga15 wgArra) #
£T ¥ farg v af & {Rg siar &
faar & 1 & wFT 1980-81 3
Tive FT 9dT @ i 78 faat qar
) &I F faararfagn g s
ATy wAAfAY &) stagdl, 1982
&ul digaanT wdFRRA F Ee-
a8l 1982 & Fad wvfyqa T faa &
3-4 THF F aEdsd ;O
sfear ag &1 ant § 9= i 3

fadia dxz 1 s @5 &©
Fadqlly W a7z a1 fear § faed
FRO FiEfEl & 959 § 7 16
niw, & sffieas swehv geors 9
wt faeww fagr & 1w ¥ doar
B GEHGT & 7T § Ty w9 f7¥
fox st wargs  Gour F caraswEn
T ¥ fymxy <@ weas gwfa
f WISTE §aTE SATCAT BT CHriw <
549 LS. —12

CHAITRA 26, 1904 (S4KA)

D.G, 1982'83— 354
—Ministrics of Avri.
and Rural Dev,
FT Iy ey forw & semafi
fear % |

q =7 A & fedad st g i
FAAIFE #1  aFTET qa+ WL D98
WET AT FI A, T HTAATE
MY aX ud WiEsy f+fa 7K
FAFE @ afr F ageAi F &
e FTaTEr &L |

4.35 hrs.

DEMANDS FOR GRANTS, 1982-83..
contd.

Ministries of Agriculture and Rural
Development—contd.

MR. DEPUTY-SPEAKER: We taken
up further discussion and voting on the
Demands for Grants under the control
of the Ministry of Agriculture and
Rural Development, Mr. Ram Verma,
you may continue your speech. You
will conclude your speech by abouf
9.45. Then the hon. Minister will In-
tervene, You can take about 10 minu-

tes.

st W& VW FAf  (HeER)
sy, & @ ag <@ ot fw gar o
¥ ot foeh spa<ge # gn Fwifea
dqey ¥ wear fge & TAIGAr & T
srEay atde g@F ¥ fawr ar &%
Swal WEE 3 Sfae HT RE AT
gaTer fiare g WAW ¥ 7 HaEE
fiegd gh fual & us & At gdl f@d
F1 wewT venl AT f7e FiHAE Eial
§ O e fRE W T HIR ATR
crwrar gl & feery & e
fasger =& %0 Sit GF0 #AH wE
frer waae 72 @A € | T SWIRAAT
T8 & FWS YR T ST I SIS
W@ FUF TG T (Ha &1 WTEERS
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fry & WoR #T 3 R T§ & Fi 770
FE W AR, T6F JIMT FE GAF T
F Fi€ mionit agt g Trfgd | wiefw
framt & wiewd wer FY W F
TWA § FT B HF |

THH Hioiedn qdl ST qeW Fi
U ZH §AER0 & AT HaAT S I
g feqmi wgar g, ov ag 58 §
f& gari'gdf saT @y § B@ IR
TEid 34 gre g7 Um & waA
#7997 § | SE¥[ §AT @S FAl
FT JIT § 1 TAT HW& X GaET
TIEA § sgigrfqt ®1 SR FIq
Wi wEqq @ F feqr §, a@e A
faai & 1 afcomr 5g & fp aear smmdY
Gal 9@E @y 54 @Oy feed
fram awgx g &7 fRay F1 a=ar
qiv |77 H41 IMES sqR AR E #
qGI T[40 | UF Fi| ;T g A
TET 9T S FF AZFQ <gai Al fae
fegiq & w941 &4 F@aq gaA |
gaL & gz faady oy, a2 ftmaa
% & o qid 9 ey 7T T | &
¥ FAF T GHR Fi §D A&l (AA
SEr Ay 1 FfEs gat w1 AGEa
ATy FT fRar q41 | et smfat
i HA AEG B T F@ TN AREG
7&Y &, zafy qg fage § &, fagt gl
SAX 93 & @i W EAA
feam s qwed & & 1 AR
qat S § mg wmEAr s g fw
ag Tz nadfz 1 wRW T fF A
TEFT TAFI AT FEAG GACT FT
faqi war &, 3¢ fox &G f&ar sm
aifF wewr swmrdl 68 e T {6,
A gaT &1 argd g fo & fzar s
wife fagrl & Far I@F JqAF |
wErft g o1
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T B3 7398f7 TiewT § §&R

7 whF w1 g FW F /Y oF A

TAEI g 1 197980 F wH F qALHA
Fo¥@T FOATY TEY qEl F Wi
48. 44 TTET §7 ) TH GHaSTE Tisiai
¥ g wew g fr ToE aw T F 30
e &% AT S | TEH § 9. 51
T 7 TR FIHT T/ FA &
weg § Ay qiat, g8 feyrAt, fiws
frat o1 aagdt #33 @t 1 s
H BT FW F fAT I waq HaEAt
#r wE 2 FeF g o faraw disa
FaqrS 7% §, SAF gr 8. 93 9Y&T
FA FF K 567 & 1 5 qtg & TQA0
A T®IF AG G FAl w0 a0 30
afaarg & JIEId |

e Fg4l 5 ¢ fx @g a9 O
g1 fegd ag &1 wew <@y w40 g, TR
gy F1 | g WEG @B E( AV Tl
qT TF 9T §erval fgad & wEd
2 wifF searedar a3 8F, SGiTi T AAR
g1 5+ ) fEgET &0 STEr WEgd
T ¥ IEA ¢, g7 T4 §f /9 A
&35 & fa 5 fedy ag wadv damar
azix ¥ fagwardgs = gism | WF
¥ qur & fak dwes 9E
fagml o @t & 9agdy $74 Al
& fag < fadq Fiswd  wqE T
g, F4FF ¥Q aw@ ¥ waAw ww f¥
FIAT ¥ 9FF wA 1 AF
A wHiws  am  fagm d@s«l
g fsaw 190 FUg =T F
gER M, 190 &Gz wWe Ty
39 AW ¥ AR ®AG @F AT
78 &g & T\F I TRG KA
2, wa¥ Y wdar & @4t i 1 I8
&g § e Fedegas ooTe &, fwiwan
s Tdra g giwdl & fay =1
FE TRE §, A6 ATA A A
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T wgR g § AW afar & qia
At gaedl &0 Figd a8 %0/
T & 1 qicorr ag gial & f5 avew
®GH( TFT TH Gl § SHE TiAl

g 58 gYar 21 w1 g+ faaT A
FAET §<F 7 (540 RATT, F1 €G] T
waT, AT AAAE §, TEHT I TEIAH
T ET GO0 | WATH FACEG Fif,
SHE0 g 94w wg g, w0 A
@1 g0 A1 4T, HWT gonl A T4
9a & A @1 SET WX A i
SIMATHE, T /9 =gt faw wEwi

T 305 B e & I3 9207 53077
# a8, fearg ;&0 sud v g5 avg w
& Tia (17 whE, B2 far A, G
fewidt & a7 g+€ 57 &0 &, SAAFI
wsdi aeg & 2ar sid 1 f5F ¥ nig-
FIT T41 T 7G, g == &
wma kv g faergnn & 72, 3370 %
faedmray i Bi &0 FW WD AR
oAl W= widl Fi AR A AW
FT JE7 GNE 1 AFil 78 Aimg  wew
fod w1 gi ¥g ALAT, T84 wiw g
gy T w0 T

oIl A B Fgr §, TGNl TG
Wiia gerirsl /& & T Fehig wewrs
TAF YR HIY! G @ow FHY 3
v & T A AN GEAG & FA
s FCLET A s F AT
Wi W Tk wedil Hiadi i a4
g o fawer F 8T daigy & 74
AR FE FE AL Sidg WAl § H<
79—-80 ¥ fa<iga ¥ o 54 IF FUA
feafs way st &1 fodt &Y, sy a#s
FdT w1 gida g5 GUS F 0E 44,

drT aga we qE oY1 @rETw

1 qEITYTX W HL 1097 @ oA
gt ot #ik % #7 GerEae =W

and Rural Dey.

FT 1290 9@ W @ wE [ty
§IETT # FHE 48T @9 ul |
feamt & wFEw &= w4,
FMH IAET A FT ARG S AOT
Tl famr, ar v oAy faw Ao,
I FElEAd qE AT AE @I
frafy favma & foet 9t o ooH
IR FIAT ATt IF FE fow geid
g ¥ fewr wr ® IAEr O
FEAT AR fEET FT g4
F IR & AU qeg 772 & IUT
fer wm, gax afma #=8 g
1979 § ST g&T 41, 1980F W
¥ IFFT TG AIEAT AT @)
T H ogag g 1 A%, famw
1978~-79 H gf 4, fow %1 demam .
§ AWM 1980—-81 #I IR FT
HEEAT FEAT ARA 2

FEIATZAL, &1 A TgA q¢ FA
g1, IHFT FAT 9T @V 9T | GIFR
N GCE § FORO THA ¥ faw
Nt 3y fe¢m T IAH uF oAy
uar f& o =1 sraros I STy
e WTI 1979-80 H 1499
fFaze @9 &2 U g, JFfF 1980~
81 ¥ 25 9@ ff@ew e M |
ATZAL & g @Ed T AR
F. THE T g, IAF (A0 qg 3T
feor mm fF W@ 93F  EIEATREY
N GEE @F X | AF AW
@ 4T, W9 IY ATE # gL FRK
aF AT qW AT LD HAE
1979-80 ¥ T TF & AA-
Fifa® ®mu & AT & 136F0E
wqgqr fear war W, 1980-81 W
IY d@F< 200 FUAT FTIGT FX
faar AT | FF AT WY JATET TAT H
oo W Jg g1 fF e ey
g
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g AAT gew fF ogefr 197¢-
80 F WFEA § 9I@R FTH HFBT
& T 1978-79 F uFEG ¥,
A1 5 o9 ¥ o=5 Oy w1 9 9
GEER J€ F9 gL, wifs I
Fg A oq@ErE g @ ah,  fme
1978-79 ¥ g @1 AfET g
ST FH FHAT GIETK 1978-79
F AEEA H 1980-81 H SEwEm
g ¥ A 1 3 TEER i sEr
g51 1981-82 ¥ a1 AW AR
S
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MR. DEPUTY-SPEAKER: I am
calling the next Member, Mr. PV.G
Raju, and then the Minister will in-
tervene.

SHRI P. V. G. RAJU (Bobbili): When
we discuss agriculture, we are dis-
cussing the life gnd habits of one-
sixth of the world’s population, be-
cause 500 million of our countrymen—
out of a total population of 675 mil-
lion—are  agriculturists. These 500
million constitute one-sixth of the
world population. This factor must
be fully undersiood by all of us, be-
cause this proportion is not a small
matter,

One-sixth is really symbolic. In
occult science, one-sixth is a very aus-
picious thing. It is supposed to be a
very lucky number, But 1 have to say
that one-sixth of the world's popula-
tion is facing a great deal of difficulty
in the matler of its survival in our
country., '

I am not an agricultural scientist,
and, therefore; I can only make a
general speech. But I feel we must
have greater divection for agriculture
from the Centre than what we have
to-day because Agriculture is a State
Subject. I am afraid the direction
given py each one of our States is not
very eflectivel Each State has ils own
direction.

As things stand lo-day casteism has
beceme rampant in every state, and
therefore, there is no equality in land

_distribution or agricultural production.

Therefore. I feel that we should have
greatest Central direction on agricul-
ture. : .

1 would say that the Food Corpora-

tion of India fixes the prices
of wheat, barley, Jower and other
cereal products. But in  sense,

the peasants are not satisfied with the
fixation of prices made by the Food °
Corporation,
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This morning we saw an example
of how friends in the wheat-growing
belt of India were objecting to the
prices of wheat fixed by the Food Cor-
poration. They say that the sale price
of wheat in Delhi and urban areas is
higher than the return for the peas-
santry producing wheat. This is the
problem, not only with regard to
wheat production. Even in the matter
of rice production, it is so, I come frcm
Andhra Pradesh which is basically 4
rice-producing State, and the peasants
who produce rice feel that the fixa-
tion of paddy price by Food Corpora-
tion is very low,

THE MINISTER OF STATE IN THE
MINISTRIES OF AGRICULTURE AND
RURAL DEVELOPMENT (SHRI R V.
SWAMINATHAN): I would like to cor-
rect the hon, Member: it is not the
Food Corporation, but it js the Agri-
cultural Prices Commission which fixes
the prices.

SHRI P, V. G. RAJU: It is by the
Agricultural Prices Commission? 1t
is all right. I am subject to correc-
tion by ol friend, We were working
together in the Madras Assembly in
1952.

The prices fixed by the Agricultu-
ral Prices Commission, and the prices
obtained by  peasants are much  less
than the sale prices that are there in
the open market. In a socialist State,
ithere must pe more direction with re-
gard fo the sale prices of cereals and
vegelable prouducts than in the open
market. So, I would suggest that a
greater entphasis should be given for
sale cooperatives,

The farmers should be encouraged
to bave sale cooperatives just as we
have production of the sugar factory
in Maharashtra in the cooperative sec-
tor. ln similar manner, we should
have sale cooperatives for farmers
for their products. In this matter, I
would like to  congratulate my hon.
friend from  Maharashtra, The co-
operative sugar factory i Maharash-
tra Is one of the best In India. As a
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matter of fact, I do not know how

‘many friends are aware that the sugar

cooperatives give much inputs to the-
farmers: that sugar cane production
in Manurashtira is 45 tonnes per acre,
and in Bihar and Uttar Pradesh, even
if we go upto 16,17 or 18 tonnes a year
of sugar cane, it would he a very big
output of sugar cane per annum. The
difference between Maharashtrg co-
operatives and the sugar factory in
Uttar Pradesh and Bibhar is that in
Uttar Pradesh and Bihar the sugar
tactories are owned by the capitalist
sections, private enterprise. There-
fore, private enterprise is not encour-
aging the farmers as the cooperatives
in Maharashtrag are doing, I must
congratulate the Maharashira friends
for having cooperatives in such a first-
class fashion. I would also appeal to
my friends in MaharasHtra to have
more cooperatives not only in the case
of sugar cane but in other agriculturat
products of India for cooperative sec-
tors must be developed.

If you remember, I siarted by Say-
ing that Agriculture is the pioblem of
India and rates is the problem of agri~
culturist because it is a State subject.
Therefore, I would like the Central
Government to have greater directiom
on agriculture than it has at the mo-
ment Friends may Ssay how can one
define the area of a sugar factory. From
my Jimited awareness of the  problem,
a sugar factory with 1,500 tonnes per
hour proruction rate, which is the
standard daily production rate, has an
areg of 120 5q. miles. But I am
afraid, in the enforcement of this type
of concept of area for the sugar fac-
tory, friends would turn out and say
that this is the communisiic concept,
not sacialistic coneept., I do not mind’
becoming a communist for the benefit
of the peasants. 1 would approve of
communism as far as  structure for
the benefit of the peasanis is concern~
ed. Im this matter, 1 would like to
say that in India we have not yet de-
veloped the concept of animal hus-
bandry as we should. In Europe and
America, animal husbandry is g very
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big industry. In India, we not give
priority to animal husbandry as much
as we shouid 1 feel the Government
of India should ‘encourage the State
Governments to glve  the priority to
animal husbandry.

MR. DEPUTY-SPEAKER: Your
friend is incharge of animal husban-
dry. So, you <c¢an tel him all your
views separately also. I would sayv, my
information is that in Europe and in
America, pig farming and poultiry
farming sre given priority. In India
poultry farming is not developed and
is is not given as much priority as it
should be. The taxation structure
under which my poultry farming
friends are affected seems to be dele-
terious to the industry. As a matter
of fact, trere is 3 feeling that they are
taxed more than they should be. I
started a small poultry  unit  myself,
And T was told that the fixation of
the egg prices was not correct. My
friends told me that T was making
more return per day than I was really
making, And. therefore, they said
that [ was trying to disburse black
money through poultry farming. But
that is not correct. Further, I would
like to say pig farming. or protection
of what is called ham, pork, sausages
should he given more ercouragement
than it has been doné so far.

15.01 brs.

[SHRY ;HARIN;\TH.A Misra in the Chairl

I was surprised to  hear that the
State Trading Corporution exports de-
corticated cotton seed cake, linsesd cil
cake, castor seed, cake, mustard oil
cake and groundnut oil eake. All
these items are exported by the State
Trading Corporation, They are export-
ed to eurcpe. Why are they exported
to Europe? I made an Inquiry. 1T
was told that all these items are used
as compounds for feeding poultry
and piggery. ,And I was surprised
why we should export our own feed-
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ing materials for poultry and pigs in-
stead of  using them in our own
country, The reason is, very few
Indians eat pork, sausuges and ham.
(Interrupiions) Generally, we do not
eat pork, as much as we should, The-
oretically, the Government of India
should encourage the setting up ot
pig farms in the country. I gm sure
foreign collaboralors will be prepared
to come to India and put up g first
class pig industry.

1 would like to say, that I am not
an atheist. I used the  word ‘atheist’
My  friends will say that I am

preaching eating of pork in the coun-
try. 1 will go even lo the extent of
saying that Tbeef eating as it is
understood hy Indians is not valid. I
do not know how many Iriends are
prepared to accept. that it is kinder to 7
a mileh cow {o kill it with a knife than
to slarve it to death in Goshala, 1
say this honestly, that an Indian will
rather starve his cow to death than
feed it when it does not yield him a
calf or milk. The maximum yield ex-
pecled of an Indian cow is 1b litres per
day, and in Switerland. a Swiss cow
gives 35 litres per day. That is the
difference between Indian cows and
the European cows. And yet we
believe that a cow is gonod if it gives
an yield of 10 lilres per day, But
when it becomes old an Indian thinks
that it should be rather starven to
dealh jn Goshala, because his soul
will be purified, then to kill it with 3
knife. I am sorry to say. but I do not
agree with this view, It wil be kin-
der to the cow, when it stops giving
milk or calves, to kill it with a knife,
rather ihan kill it by starving it. I
say this and T do not mind if my
friends are angry with me for saylng
this, But I teel that we should bhe
rational about the question of Gosha-
las.

I want to make two more points.
have heard that the FAO have asked
the Government of India io permit de-
velopment of internallonal slaughter
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house system in Imdia. The protein
meat trade is one of the largest in the
world, And yet Indian meat is not
considered to be ft for consumption
anywhere outside India because it is
not considered scientific and hygienic.
Therefore, the FAQ requested the
Government of India to permit inter-
national inspection of Indian slaugh-
ter houses. But we refused to zllow
for international meat trade inspection
because we felt that the freedom to kill
animals cannot be subject to jinterna-
tional jurisdiction and supervision. 1
do not understand this way of think-
ing, I feel that we should allow in-
ternational supervision of our slaughter
houses. I say this consciously because
1 feel that the world meat trade should
be part of Indian development,

Some time back, I mel some friends
irom Japan. They said that they
were prepared to have first class pig-
gery farming in India but they must
be allowed to export meal of hygientic
nature frorma India.

MR. CHAIRMAN: May I request you
to conclude because the Minister has
to intervene?

SHRI P. V. G. RAJU: AIll rizht, Sir.

As far as fish farming is concerned,
I am afraid, we have not developed it
as much as they have done in Japan.
For instance, jn flowing water we can
have there fish per cubic fool area.
According 1o the Japanese, they keep
15 fish in 6.50 cubic feet area per
year, which produce 13,500 grams of
fish,

My friends might have gone to
Haridwar—I myself have gone to Hail-
dwar—and taken bath in a ghat
where in fast flowing water, big fish
mingle  between the legs of bathing
religious persons, In Japan they
keep water flowing all the time, But
I am afrald, we have not development
this concept of fish farming here.
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SHRI R. V. SWAMINATHAN: In
many parts of the counfry, it has been
done.

SHRI P. V. G. RAJU: You please
tell me the place. I will go there and
see it myself,

MR, CHAIRMAN: I can assure you
of the fact that of 31l the Members
present here, Mr. Daga will appreciate
your suggestion most.

SHRI P. V. RAJU: I hope that
our agriculture will have a central-
oriented direction and that this will be

accepted by the House and by the
Government.

Wl OIS fﬂg (?:IHTT) . ey
wgled & FN FT AP ST owee
FWHE 99 & AT AT A8 Fger
g fF wmay w dR wuw 2w
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g g@mTT A I Tufae
e 9 FW fear &1 1982 F
FA9 800 r@ Hifews @7 FA®
g AT gwWEer g T ag ¥
T ¥ v ¥ Oft wiiy g€
1980-81 ¥ 774 @@ #few o
A% FT IAET AT AT\ @Y &
A W FSS! W I FWEAT 2|
WIEAT & SAmRT # s 20 SfqE
afz & gwmEET )

TR 92 F UMW A=60 @
¥ I9ET ST A AT ow) oq9g

T 9FIK THo H_TTe o HIT
@0W0§0ﬁom%ﬂaﬂ

fear 97, RO & U
v F fau qur femr ww ar, X
g9 FH g ¥ FN o T
Tq HGL G0 | A faasT
g & &= #1 v fenm mEwR
fefew #fvde & #megw ¥ v
s fedoAe mfEaT % wTeAw
¥, T BFEN gAr Jrfgr Wi Bm-
99 39 AFTU & ATEAY ¥ q F&T

qifeam®e #T FAA  dAT &
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TAT FT F=\0 qaeal gl S S
T AN T HX OTEET SO g
wTfey AR qar mar ST =y fE
IA AR ¥ S 9Rd &I A
sqqT femr SEEY FEr oa® @w Al

g @ g gfae ga) S g fAgm g
fof &gl & Q&7 FTTWA FT R Ie

s gary gEl o fagm d
W agg &1 @iFw AT FA A
¥ ITH T T AWH F I FLE
g W RS a® F A® gEr W
arare g g " OFIS ST AQI <E
SO ag St s et Swe s
T g osHEr fareEr % & a3
- W qEr oafgu | @R w1 2T

¥ @A wed v W1 Augdd
¥ F oAE dY F oF@ I W
TREE &1 T &3 T g
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g1 afdst w1 w1 AW T8 B W
g1 A aEar § 5w Y s
BT AT AT

fegem & &R s\ # &R
A FY cgEenl gl oArige o agr
Tt #wTE FTOIET FT ST Aigw
o #@Et &1 fgmm s aem
g 9¥ A9 @IT Ta S AEdT
g |l qUE FT JHH JAAE
W AR W O T T T g
TH § g AMgt | gL &A™l §
gz amm™ 99 @Y == ¥ 9|
ST & A1 &€ FfEAE FrAT 8 s
T 19 FY ¥, FAT GAT 2 |

st digy  faoer (THIgET)
gq ¥ Feq & % owdr wfiwa s
T # wy & ol fama W@
fedormiie & &0yt F aw g §
gt sEI H gu €, o= Ffed
fegr @1 2 1 9 WO g A9 w&AT
4 3g| fuwsa @1 @& T g
g gEr MW F ) IAE A=
W9 AEF  FEIH 7 qAAT 5 A
Teedl T FL O E ) SHET qW
FOT A & fF @ @@ ¥ W
Tl gH W gl & AR Ffy
o WIS ST ST g @, I A
F A= # F§ gEaw T ¢
g fem a0 & fem §
FgEl W @A § q AT FT gAE
JARA FT SEEE Agd &< far
e AT mO) sEer & AT
JF A ARG IE I aw @
g F I AL A FT AT I FY 142
®o ¥fa fFEes w@rmar | w7 ag
WY 3FF T O AT IET TR ¥ FA-
Fr@ET g TEHi & I o
TR Fo Hau 3 afs gt &
AT W@ AfEw  owr a9 ¥
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feams ®1 WO FH MW ATAT FICEE
¥ o gE A wER T o | e
et &1 @f awg g fnogmr am
frre = 2

T aRg ¥ U@L ET @ 1 wWEH
¥ vaeadwion & fam, 0 & Ao
¥ fam fawer fom v 2, Afea &y
¥ fao fag a7 Afawr fad s@r e,
feama & faweht A8t fasdi ) @& &
famr  fooet whas =7 &1 Fgd
ST I g7 & &Y 399 8 Fgdr |
‘Fw A T Y 3 8 ag fRE
T=Y1 aA4g AT § | TERT AEIA
F aw  fawen mwewh & fre a@w,
URY  saeaT  gEY STET |

fomma o7 937 FET & SEET A
F fqu smel W @ METHE O AT
qed] 2t SfEA 3EEr @A HF
¥ T ERr 1 w0 g & & 99Ea
WL =F  dlad 9 € WEr g
Afgn SR fF oo 71 T3 9w o
T2 WA B BT TA a1, WS gl
T mewr @, ¥ W e o3
™M ¥ Ao TERTE @ A
e q%, O Suawdr geY 9Tgy |
oy feg w0 &6 Tga e awar
g

faeelt ¥ Trw AR FA E AT A
Y &) TW oy Ay oAEl §oasR
[ & 0 @9 fHar qw S|l ol
@ M ¥ fag ot wF T

374
Report

gl TR IS @ sr § ar feaw
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MR. CHAIRMAN: Il is now 3.30
PM. So, we will take up Private
Members' Business, Shri T. R. Shama-
nna fo rmove the motion,

15.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS' BILLS AND RESOLUTIONS

ForTy-FIR5T REPORT

SHRI T. R, SHAMANNA (Bangalore
South: Sir, 1 beg to move.

“That this House dc agree with the
Forty-First Report of the Committee
on Private Members’ Bills and Reso-
lutions presented to the House on
the 15th April, 1982."

MR. CHAIRMAN : The question is:
“That this House do agree with
the Forty-First Report of ihe Com-
mittee on Private Members Bills
and Resolutlons presented to the
House on fhe 15th April, 1982.”

The motion was adopted
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BAN ON SEEKING STAY (BY AN
ORDER OF A COURT OF LAW) OF
TRANSFER IN GOVERNMENT
SERVICE BILL*

SHRI MOHAN LAL PATEL (Juna-
gadh): Sir, I beg to move for leave to
introduce a Bill to prohibit a govern-
ment servant from seeking an order of
a court of law staying his transfer
from one place of posting to anhother.

MR. CHAIRMAN: The question is :

~That leave be granted to intro-
duce a Bill to prohibit a government
servant from seeking an order of a
court of law staying his transfer from
one place of posting to another.”

The motion was adopted.

SHRI MOHAN LAL PATEL: Sir, I
introduce the Bill,

UNIFORM' PAY SCALES BILL*

SHRI RANJIT SINGH (Chatra):
Sir, T beg to move for leave to intro-
duce a Bill provide uniform pay
scales for different categories of

employees in all public services.”

MR. CHAIRMAN: The question is:

*“That leave be granted to intro-

duce a Bill to provide uniform pay

" scales for different categories of
employees in all public services.”

The motion was adopted.

SHRI RANJIT SINGH: Sir, I intro-
duce the Bill

———

LIMITATION ON PUBLIC EMPLOY-
MENT BILL*

SHRI RANJIT SINGH (Chatra):
Sir, 1 bag to move for leave to intro-
duce a Bill to provide for equitable
distributon of jobs in pubhc services.
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MR. CHAIRMAN: The question is :

“That leave be granted to introduce
a Bill to provide for equitable dis-
tribution of jobs in public services.”

The motion was adopled.

SHRI RANJIT SINGH: Sir, I intro-
duce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

Substitution 'of article 355)
SHRI R. R. BHOLE ({Bombay
South Central): Sir, T beg to move

for leave to introduce a Bill further
to amend the Constitution of India,

MR. CHAIRMAN: The question is:

“That leave be granted to introdue-
ce a Bill further to amend the Cons-
titution of India.”

The motion was adopted.

SHRI R. R. BHOLE: Sir, I introduce
the Bill.

CONSTITUTION (AMENDMENT)
BILL"

(Substitution of article 17)

SHR]I R. R. BHOLE (Bombay South
Central): Sir, I beg to move for leave
to introduce a Bill further to amend

the Constitution of India.

MR. CHAIRMAN: The question is :

“That leave be granted to intro-
duce a Bill further to amend the

Constitution of India.”

The motion was adopted.

SHRI R. R. BHOLE: Sir, I mttoduce
the Bill,

*Published in Gazette of India Extra- ordinary, Part TI, secfion 2, dated 16—4—

1982.
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PROTECTION OF CIVIL RIGHTS
(AMENDMENT) BILL*

(Amendment of Section 10, etc.)

SHRI R. R. BHOLE (Bombay South
Central): Sir, I beg to move for leave
to introduce a Bill further to amend
the Protection of Civil Rights Act,
1955.

MR. CHAIRMAN; The question is :

“That leave be granted to intro-
duce a Bill further to amend the
Protection of Civil Rights Act, 1955.”

The motion was adopted

SHRI R. R, BHOLE: Sir, I intro-
duce the Bill,

POPULATION CONTROL (SMALL
FAMILY PROMOTION AND MOTI-
VATION) BILL%*

SHRI KRUPASINDHU BHOI (Sam-
balpur): Sir, I beg to move for leave
to introduce a Bill to provide for small
family promotion and motivation and
other measures for population confrol.

MR, CHAIRMAN: The question is:

“That leave bhe granted to intro-
duce a Bill to provide for smaill fam-
ily promotion and motivation and
other measures for population con-
troL”

The motion was adopled.

SHRI KRUPASINDHU BHOI: Sir,
I intraduce the Bill,

CHAITRA 26, 1904 (SAKA)
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COW SLAUGHTER PROHIBITION
BILL#*

=t wEe W Sted (g )
faw, @ S99 1 gfF Ay flg
F1 UG F34 A9 fagaF F1 QL
enf & &1 WA & 9T |

MR. CHAIRMAN: The question is :

“That leave be granted to intro-
duce a Bill to provide for prohibition
on Killing of cows.”

The motion was adopted.

sy Fﬁ‘iﬁf'ﬂfmom: Tlf
fages ®  grenf@ #xa1 g

PAYMENT OF GRATUITY (AMEND-
MENT) BILL*

(Amendment of section 1, etc.)

SHRI K. RAMAMURTHY (Krishna-
giri}: Sir, I beg to move for leave to
introduce a Bill to amend the payment
of Gratuity Act, 1972. "

MR. CHAIRMAN: The question is :

“That leave be granted to intro-
duce a Bjll further to amend the
payment of Gratuity Act, 1972,

The motion was adopted

SHRI K. RAMAMURTHY: Sir, I in-
troduce the Bill.

CONSTITUTION (AMENDMENT)
BILL*

(Amendment of Eighth Schedule)

SHRI HARISH RAWAT (Almora):
Sir, I beg to move for leave to intro-
duce a Bill further to amend the
Constitution of India.

*Published in Gazette of India Extra- ordinary, Part II, section 2, dated 16-4-

1982,
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MR. CHAIRMAN: The question is :

“That leave be granted to intro-
duce a Bill further to amend the
Constitution of India.”

The motion was adopted.

SHR] HARISH RAWAT: Sir, I intro-
duce the Bill.

15.37 hrs.

. FREE LEGAL SERVICES BILL—
by Shri Eduardo Faleiro
Contd,

MR. CHAIRMAN: Now the House
will take up item No. 19, further con-
sideration of the motion moved Dby
Shri Eduardo Faleiro on 5th Murch,
1982, namely:—

“That the Bill to provide free fe-
gal services to indigent persons in
certain cases, he taken into conside-
ration.”

Shri M.C. Daga.

ST qHEX ¥ (900 ) ¢ @arafa
wgleE, WIE-F9 g fgamar & oan
fawar &, =8 QX @V i SuTET W=l Agr
FCAT AEAl, SfFT ag a7 g froAr-
¥ @ AT A &0 agaw H
T AT W OE

Recently Mr. Justice P.N. Bhagwati
has said this:

“Mr. Justice P. N. Bhagwati has
frankly admitted that our legal sys-
tem has become so expensive and
suffers from so much delay that the
poor are priced out of it. It is true
that the cost of getting justice has
gone so high that many times it is
not prudent on the part of the poor
to seek justice. People who cannot
earn for themselves two square
meals a day can ill afford such luxu-
ries."”

0 A I ag F § —

“Secondly, in an attempt to avoid
punishing the innocent, the judiciary
has indeed stopped punishing guilty

persons, thereby indirectly helping
the latier.

“Thirdly, our present system ig so
complicated and its obsolescent me-
thods, procedures and equipment
have added further 1{o the delays.
Added to this is the complete igno-
rance of law by the illiterate, who
are totally at the mercy of the know-
alls in a court of law.”

“The failure of the judicial svstem
to curb crime is illustrated by offen-
ceg such as mass murders of Hari-
jans, rape, dacoity, robbery and
theft.”

*

Y #m owgar g fF 2.3 ot A
¥ A7 AT @E e g, w8 e
T v w4l | TEH A1 § HIT O
foa o GART ®7 ggaE TV E
SAFT ATH TEE 91 F FO7 -y AR
sfeew ot wEET F7 OF0T A
ae fer &1 w=ifE w3 IRA
™ W 1 owEe frmr & mEw
- S

quIats §ET :  HUFT TOEW
2 Gdr mEE Fp & s e
F1 BF T |

off o WF EOI( 0 WIA § ITH0
| §r mH fmEr S

avafe wgeg © W RET JRem,
ag ar g a| g |

£ g7 9% ¥ fFET A@ ¥
A& w1 At o fredr =g

SHRI EDUARDO FALEIRO (Mor-
mugao): Instead of my name, if Mr.
Daga could amend by making the
names of Mr. Kaushal and Mr. Rahim
at the same level, itw iil be better.
Whta we want ig that the law should
be pasesd. I hope the renly from the
Min.cter will te positive to that
effect.

~
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st W wey IEIC ;& ATO-
wEl g oW g aX g A
fafrex Wt &3 g & _

qEfd S, GF ¥ 98T ST THo
Wo HAmeare & 26 faaway, 1958
Fr oF QR & 911 & FHWT F(
4 fome dw Q@ gu SR &g
a

“,,..equalily is the basis of all
modern systems of jurisprudence
and administration of justice. ....
In so far as a person is unable to
obtain access to a court of law for
having his wrongs redressed or for
defending himself against a c¢riminal
charge, justice becomes unequal and
laws which are meant for his protec-
tion have no meaning and te that
extent fail in their purpase. Unless
some provision is made for assisting
the poor man for the payment of
court fees and lawyer's fees and
other incidental costs of litigation,
he is denied equality in the oppor-
tunity to seek justice ™

TE &7 1958 H Y tHo &Yoo JawA-
T A FET AT | THF a8 (7o Ffeew
Ao Fo Fvor Foux § 22 fagw=y, 1972
F foge g W w31 719, 1973
F Il fOR T IEE A9
foe & w31 —

“The recommendations made by
the Committee would, I hope, receive
speedy and sympathetic considera-
tion at the hands of the Government.
In order to facilitate their implemen-
tation, we have indicated the man-
ner in which they can be given
effect to and also the priorities in
this regard. The Report, we trust,
would be implemenisd speedily so
as to bring about a system by
which, through legal aid, justice is
made available to the people regard
less of penury or social handicaps.”

= feE W e afew
TRAT F FLqIe ¥ TIE FT9 TH FTH /R
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fear 1 fgo Sfew Yo wHo  wrEET
9 g ggm W fore & 1 I
FgT

After ‘Krishna Iyer Committee Re-
port’ in 1973 Bhagwati Committee was
appointed for making appropriate re-
commendations for establishing and
operating a comprehensive and dyna-
mic legal services programme. After
‘Bhagwati Committee Report’ an inter-
Departmental Committee was constitu-
led for sorting out various questions’
of far-reaching magnitude arising
from the Report.

T GIHT FT AET FTH FCA FT JLIH]
77 1958 § AN UT & T qE
TAT | 1973 § = ogx & AT
fae oo %1, fF9¥ SEW  aamEr
a1 fo& 70 F1 Ggraar #4 A godr
g1 1973 FaE = Mo TToWTEAT
A A oA RO Yo FY | SEF A1
T AT W@ AE E oA o g
AZEHT &' HIC G267 A=\ AU §
fgr & —

“AND whereas with a view to es-

- tablishing an adejuate and vigorous

legal aid programme on an uniform
basis in all the States and Union
Territories, a Committee (herein-
after referred to as the Bhagwati
Committee), consisting of Shri Jus-
tice P.N. Bhagwati, Judge of the
Supreme Court, as Chairman and
Shri Justice V. R. Krishna Iyer,
Judge of the Supreme Court, as
Member, was constituted in May,
1976 to examine all questions and
make appropriate recommendations
for establishing and operating a
comprehensive and dynamic legal
services programme;”

Again. a Committee was set up con-
sisting of the officers.

Tg qAHT &, TEHR F FH FH
FTI FTAAFST APT § 1 1958
¥ UE FW I 1982 F UL, T
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Khatri Vss State of Bihar-Legal aid
is our fundemental right,

39 fedlem F o9 & 9 aff g@K
FR mTEET %, ar & 4 3
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They must come with a Bill
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SHRI RAM SINGH YADAV (Al-
war): I fully support the Bill which
has been moved in the House by my
friend Mr. Faleiro. So far as the Bill
is concerned, I think that January 3,
1977 is one of the most historical days
in the Constitutional Government of
this country because it was on this day
that we amended the Constitution and
Article 39A was introduced. Article
39-A provides as follows:

‘The State shall secure that the
operation of the legal system pro-
motes justice, on a basis of equal
opportunity, and shall, in particular,
provide free legal aid, by suitable
legislation or schemes or in any
other way, to ensure that opportuni-
ties for securing justice are not de-
nied to any citizen by reason of
economic or other disabilities.’

In the same words, Article 48 also pro-
vides for the same where it states:

“The State shall promote with
special care the educational and eco-
nomic interests of the weaker sec-
tions of the people, and, in parti-
cular, of the Scheduled Castes and
the Scheduled Tribes, and shall pro-
tect them from social injustice and
all forms of exploitation.”
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[Shri Ram Singh Yadav]

We are living in democratic society and
the basic concept of democracy is that
all stand equal in the eyes of law, all
should have free access to law irres-
pective of the fact whether a person
has got means to engage a lawyer,
pay court fees and so on which may
come in the way of securing justice
or seeking justice in a court of law.

This necessity of ‘Free legal aid’ has
been felt not only at the national level,
but even at the various international
levels also. Article 14(3) of the Inter-
national Covenant on Civil and Poli-
tica] Rights preserves—

“the right to be tried in his pre-
sence, and to defend himself in per
son or through legal assistance of
his own choosing, to.be informed,
if he does not have legal assistance,
of his right and to have legal assis-
tance assigned to him in any case
where the interest of justice shall
require, and without payment by him
in any such case, if he does not have
sufficient means to pay for it.”

Even at the International level, this
covenant provided that a man who
has got no means, no money, has got
a'right to defend himself free of cost.
In that case the society will help him
and bear the burden of his litigation.

16 hrs.

The 14th Report of the Law Com-
miss_ion of India states as follows:

“Equality is the basis of all modern
systems of jurisprudence and admi=
nistration of justice.....In so far as
a person is unable to obtain access

to a Court of Law for having his

wrongs redresesd or for defending
himself against a criminal charge,
justice  becomes unequal and laws
which are meant for his protection
have no meaning and to that ex-
tent fail in their purpose. Unless
some provision is made for assisting
the poor man for the payment of
Court Fees and lawyers’ fees and
other incidental costs of litigation
he is denied equality in the oppor-
tunity fo seek justice.”
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So, at the national level as well ag at
the international level it has been
stressed time and again that there
should be a legal provision that might
be in a form of a law, in the form of
a legislation or some form of rules or
procedure to the effect that the poor
person should bhe provided with some
monetary aid so that he can defend
himself in the court of law. So far
as the existing law is concerned, there
is a provision in the Civil Procedure
Code. Order 33, rule (1) provides as
follows:

“(SUITS BY INDIGENT PERSONS)

1. Subject to the following provision,
any suit may be instituted by an (in-
digent person):

(Explanation I—A person {8 an
indigent person,—

(a) if he is not possessed of suffi-
cient means (other than property
exempt from attachment in execu-
tion of a degree and the subject-
matter of the suit) to enable him to
pay the fee prescribed by law for
the plaint in such suit, or

(b) where no such fee ig prescrib-
ed, if he is not entitled to property
worth one thousand rupees other
than the property exempt from at-
tachment in execution of a decree,
and the subject-matter of the suit.”

My friend Mr. Faleiro has gone one
step further. Although this provision
which has been there under Order 33
Rule (1) of C.P.C. and a provision is
also there in the Criminal Procedure
Code, if an accused person has got no
means to engage a lawyer and he can-
not engage a lawyer to assist him in
the court of law, it is incumbent or
obligatory upon the court of law to
appoint a lawyer to assist him, who i
known ag amicug curiae.

Mr. Faleiro has very systematically
and rationally provided in hig Bill the
definition of indigent persons. This
word ‘indigent’ is not so clearly defined
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in the Civil Procedure Code and in
any other law existing in this country.

Therefore, the pauper suits which
y are flled in the Civil Courts take 2
very long time and some persons want
that their cases be treated as pauper
suits and in that event they may not
- get remedy because the proceedings
are delayed for a long time. So, there
should be some sort of legislation in a
simplified form. My friend, Mr. Falei-
ro has tried his best to have the Bill
drafted to the best of his ability. Even
if it needs further screening, I would
« request the present hon. Minister of
Law and the ex-Minister of Law who
is now Minister for Petroleum and
Chemicals—he has a very dynamic
- gversonality and he has got a very
sharp legal knowledge and we seek his
shelter and assistance—to help the
poor lot by considering his Bill.

MR. CHAIRMAN: What is your con-
crete suggestion ?

SHRI RAM SINGH YADAV: Sir, he
can give us an assurance and he may
draft a Bill and enact a legislation in
this respect. At present we are gov-
erned by the laws which are very
complicaled in nature and in their ap-
plication. Sir, you also know that
there is a provision under Section, 379
of the IPC which provides that even
if there is a theft of Rs. 2 or Rs. 5,
the punishment for imprisonment s
'\.provided and if there is any person

who commits and assault and causes

injury to any person and even if a
* fracture of the limb of his body is

caused, in that case the offence is

compoundable and punishment will be
lesser. The offence of theft has been
made compoundable by the present

Government. It was during the British

time when it was enacted by Lord

Macaulay. The person who enacted

the law had got the idea of property

in his mind. I mean to say that the

IP.C. and the other relevant laws

which were enacted at that time had
yRot only one idea, that is, property.

Therefore, they gave high priority to

property at that time and not to the
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person. Now one thing is very much
pinching that in our present society if
any one files a suit, he will have to
pay the court fee. But in the whole
world whether it is the socialist coun-
try or a capitalist country, there is no
provision of court fee. Now, in India
there is a provision of Court Fee. And
the person who has got no money for
court fee, cannot file a suit, except
under the provisiong under Order 33
of the Civil Procedure Code; and it is
a very difficult procedure, another iong
suit to get the relief under Order 33.
Under the circumstances I appeal to

‘the Law Minister to take positive steps

for the abolition of the ‘court fee’. The
idea of court fee is not only abnoxious,
but also very burdensome for the per-

son who wants to go to the Court to
get justice. '

MR. CHAIRMAN: This issue has
been engaging serious attention of the
Government. You may conclude now.

SHRI RAM SINGH YADAV : My
submission is that this idea of aboli-
tion of court fee is also one of the pro
cesses of giving legal aid to the poor.

MR.- CHAIRMAN: You may conclude
now, s0 that 1 am able to accomodate
other Members. Kindly finish in
couple of minutes.

SHRI RAM SINGH YADAV: Sir,
money invested in the legal aid or in
the service of the legal eid should be
treated as a matter of fact money
which has been advanced to the Plan
It is also one of the development plans
You are going to develop human socie~
ty: you are giving relief to human
society. Therefore, this money, as a
matter of fact, should be in the Plan
and that money should be sufficient to
cover all those cases.

Although there is a provision at the
national as well as at the State level,
but provision at present is inadequate.
Moreover there is no will at the official
level to implement the provisions.
Therefore, I would request the Hon.
Law Minister to take a serious view’
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[Shri Ram Singh Yadav]

’

that the legal aid to the power idea
is achieved.

against those persons who are not imp-
lementing the provisions made under
legal aid.

Sir, you will remember when the
Special Court Bill was enacted, it was
drafted and prepared jn haste within
no time it was brought into the House
and passed. But this legal aid idea or
the rules and procedures for the legal
aid are not being implemented. It has
taken a very long time. I would say
that the Committee, which has been
set up at the national level, should
take upon itself the task and imple-
ment it not only at the village level,
but at all levels—Taluka level, Tehsil
level and at the sub-division level,

Sir, Mahatma Gandhi wanted that
justice should be done through Nyaya
Panchayats. Therefore, Nyaya Pan-
chayats should be strengthened.
They should be given more powers
50 that they can deal with the mat-
ters connected with the scheduled
castes and Scheduled Tribes effec-
tively. Scheduled Castes and Sec-
heduled Tribes idvolved in properties
and land disputes should be given
special protection.

Last thing is that there are some
courts which are called speciai courts.
I have personal experience in Rajas-
than. In my own State some special
courts have been established. One
special court has been established in
the district headquarters; and in all
the cases in which the complainant or
the accused, plaintiff or the defendant
belong to the Scheduled Castes or
Tribes, he has to go to the district
headquarters. He cannot seek relief
at the Munsif level or at the sub-divi-
sional level. Therefore, creation of
such special courts has resulted in
being much more burdensome. There-
fore, if any special court is established,
then that court should be established
at Munsif level or at the sub-dwislo-
mal level

‘With these words, I would request
the Hon., Law Minister to come for-
ward with a comprehensive law so
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“Weaker is the interest of stronger.”

R0 w1 ggra grir 1 & oo
AN § Falg G g AT FE
fF ag =@ fom ¥ qga 3 AR FA
FAT HC TA9 arnt &1 fafus agoa
IqAH FAT |

SHRI A. T. PATIL (Kolaba): Thank
you very much for giving me an op-
portunity to express.my views on "this
Bill. I must, at the outset, thank mv
hon. friend Mr. Faleiro for bringing
this Bill before this House.

1 need not deal with all the princi-
ples enunciated in the Bill. Buf 1
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desire to express a few things about
the scheme of free legal aid and its
implementation under the present Je-
gal system. When 1 speak about

the present legal sysbem, I mean
to. say the legal system under
whijch we have adopted a from

of litigation between two par-
ties: where the Judge sits tight listen-
ing to both the parties and delivers
the judgement. He does not feel that
he has any duty to enquire into the
issueg in controversy. That is what I
mean by litigatory system. Now, when
a question of litigatory system comes
in wherein the law has to be interpret-
ed some third person—an interpreter—
must intervene to present the case of
the different parties. And then comes
the question of payment of fees.
This  Bill, of course, speaks
of fees. This Bill, of course, speaks
about many things, not merely about
legal aid but also about legal advice
and other things. But specially it
has a better relevance or more empha-
sis on giving aid through a legal re-
presentation; that means to say the
lawyers.

Now, the question will be whether
we are really—and I think we are gen-
uinely concerned and interested in this
interested in implementing the Direc-
tive Principles of Article 39A of the
Constitution, introduced by the Forty-
second Amendment. It says—“The
State shal] secure that the operation
of the legal system”—underline this,
the operation of the legal system,—
“promotes justice, on a basis of egual
opportunity,” again underline this,
“and shall, in particular, provides frec¢
legal aid,”. So, the basic concept is
not merely rendering of free legal aid,
but the basic concept is the operation
of legal system which will promote
justice on the basis of equal opportu-
nity, So, free legal aid is a means to
achieve this particular basic objective,
the main objective. And therefore, the
question will be what steps should be
taken to achieve this main objective,
namely, operation of the lega] system
which will promote justice on the basis
of equal opportunity ? Now, if equal
opportunity should be given, then the
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parties to the litigation in the Court
must have at least equal status, equal
means and money, I should say, to
litigate and this puts forth the ques-
tion of relative poverty and relegates

to the background whether one party

is sufficiently rich and the other party
18 extremely poor in absolute terms.
Even when the poor party gets a re-
lief, it is impossible for  that poor
party to fight against the rich,
and against the lawyers engaged
~ by the richer party. And,
therefore, the question of poverty,
limjteq to Rs. 5,000 or Rs. 7,000 or
Rs. 10,000 becomes to some extent not
very relevant. The real question is:
how to bring both parties to the level
of equality ? Therefore, will the Gov-
ernment re-consider re-orientation of
the entire legal system ? 'Is the Gov-
ernment going to change over from
the litigatory system to exquisitory
system where more burden will he
cast on the judge to investigate the
real issue in the controversy rather
than asking the parties’ lawyerg to
present their case? If that is done,
at least partly, we will be making a
portion of the legal system to promote
justice on the basis of equal opportu-
nity because in the eyes of the judge,
both the litigants will be egual. There
should be no question of one lawyer
representing the case of one party, who
is hig'hly paid and other lawver re-
presenting the case of other party,
who is poorly paid—with due respect
to the legal fraternity—and who can
easily be purchased. I do not press
for it but think over it and if possihle,
®o ahead with 1it.

Can we carry out certain reforms in
the legal system ? Thegfirst reform
which I will suggest will be cutting
down the stages of appeal. In a cri-
minal case, if the accused is poor, at
least in our part of the country, the
court is bound to provide for some
legal aid to the person concerned at
the cost of the State. So far as the
civil litigation ' is concerned, amicus
civil litigation is concerned, amicus
curie is appointed. But there the
court has gfot discretion. We  are,
therefore, mainly concerned with the
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civil rights, especialiy rights granted
under the <Constitution. The rights
granted under the Constitution bhe-
come negatory if they could not be

exercised for want of any capacity.

My learned friend, Mr. Faleiro has
already stated in a very cogent langu-
age that—

“The result has been a growing
frustration and disenchantment with
our legal system among large seg-
ments of our people and this trend
is obviously fraught with dangerous
consequences to our Dbody, sociat
and politic.”

He further says:

“In our country with the level of
illiteracy ....article 14 of the Cons-
titution and part IV of the Constitu-
tion are, more often than not, so
many words devoid of effective con-
ient for the short reason that larga
sections of our people are both un-
able to defend themselves....”

Consider the civil rights, We starl
with the suit at the trial court. Then
we go to the first appeal, then to
second appeal, then letters patent ap- -
peal, then appeal to Supreme Court
together with revision applications,
review applications and such other
procedures. These 5, 6, 7 stages will
not solve the problem of free legal
aild. Are you going to cut it down?
There should be one appeal and no
futher. But you will have to take many
more steps for that. That is the prac-
tice that is followed in ithe federal
court system of America. But you
will have to get better maturity amon-
gst the judicial personnel. Or are you
not going to wait till the maturity. 1is
achieved? I am expressing myself
without any disrespect to any parti-
cular individual.

The judicial personnel must get suffi-
cient training at the lower level of
the judiciary. In the United States,
the Supreme Court judges are sent io
sit in circuit courts at the federai dis-
trirt centra to deai with and dispose
of cases in the circuit courts.
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Will you take the further step there-
fore reform the judicial system Doy
sending the higher court judges to the
trial courts to get experience of how
justice js dispensed with at the 1.ria1’
court occasionally, say, once a year
or at least once in two years. All
these things will have to be done. But
you do mot take those steps. You
have to cut down the different stages
of appeal,

Then [ come to the question of de-
lays. One author hag said as a joke..

MR. CHAIRMAN: I am afraid, you
are increasing the scope to such an
extent that it would be almost impossi-~
ble for the Government jlso to bring
some sort of legislation for providing
legal aid,

SHRI A T. PATIL: Dealing with
the delays, one author has jocularly
said about an appeal for restitution of
conjugal rights that wunder our legal
system the ultimate decision wilt he in
favour of their grand children. One
can imagine the extent of delay, how
much delays are caused in the courts,
Who is responsible for that? Are you
going to re-orient the entire system,
improve the system to avoid delays
which will defect the schemes of free
legal aid? Now at every stage an
appication is made some after pro-
cedure is adopted, to shut matters out
for years together. If that is not recti-
fied I think it is very difficult to speak
about justice. Now the judicial sys-
tem or the legal system js used as an
instrument of injustice, rather chan
justice. Are you going to improve
upon this? 1If that cannot be done,
there is no point in talking on this
subject of free legal zid.

If these things are not done, you
will have to give legal aid within the
present legal system. I have seen the
Legal Aid Committees Working in
foreign countries. Giving mere lip
service will not help. We hgve .ils0
formed Legal Ald Committeeg, 71 have
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seen how they are functioning. Sup-
pose a litigant goeg to the Committee,
say with a landlord tenant problem, or
dispute relating to house property,
contract{ or some dispute about a com-
mercial dealing they will simply tell
him “you please go to such and such
person, he will provide you aid” and
then that other person charges him
fat fees. If this is the sort of legal aid
that is being provided. I think we
have -to re-think and re-think about it.

Therefore, I must congratulate my
hon. friend Shri Faleiro, for bringing
before the House a concrete concept
of legal aid, which is to be given to
the poorer sections of the people. To
that extent, I will say that it deserves
commendation. -

While on thig subject, T will place
before the House and the Government
two experiences which I -had in
foreign couniries, When 5 litigant
comes hefore the Legal Aid Commit-
tee after charging him a minimum
fee of Rs. 5 or Rs. 10, they should exa-
mine the entire case and then advise
him whether he should proceed with
the litigation or not. I{ should not be
lett to the choice of the litigant. If
we leave it to his choice, I think it
would be a big burgen on the society,
Therefore, you have to think on these
lineg,

Secondly, there is another system
which is working, ealled the system ol
“Attorney General”.

Now, he works as a liaison befween
the litigants and the Government and
the court, t judiciary. When the
matters have been referred to him,
he examines the case jn appesal or
something like that, There are ahout
hundred other small advocateg or law-
yvers, junjor lawyerg for helping or
assisting him. There are *housands
of priefs before them. They examine
all the briefs ang after examining all
the briefs, they select only thase briefs
which involve some controversy or
which involve some question of law.
Only those matters are taken up and
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no other matterg are taken up. There-
fore, on this line, I will suggest under
our present legal system and ask: Will
you make a provision for assisting
the appellant judge to assess the real
controversy, the real jssues involved
in the case to enable him to take a
decision, so that further appeal can be
avoided?

I think these are the views which I
have placed before this House and
which I think the Government will
take serious note of.
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‘The Juridicare Committe2 sug-
gested creation of a statutory corpo-
ration under 3 Centra] law since law
should have in~built provizions to
ensure that the legal-aid bedies
from the national to the block level
are free from. any government or
political pressure or control in work-
ing. Similarly gutonomous corpora-
tiong should be constituuted in each
State. Commitlee at the district
and Block leve] should be pliced
in charge of the work on 2 day-to-
day basis.”

W T TR A FOORIE 7
@ AR IR Afaw g o
fife ¥ wwfaw 7 & o7 e
FTHY BT AL F @ FH %
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THE MINISTER OF STATE IN THE
MINISTRY OF LAW JUSTICE AND
COMPANY AFFAIRS (SHRI A A
RAHIM): At the outset I would thanlc
Mr. Faleiro who is himself a lawyer
for bringing this laudable Bill lo this
House, This gave a lot of opportunity
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Ior. ‘the Members to participate. There
wags a lengthy discussion about the
legal system itself, about the delay re-
garding cases pending in the courts,
aboui court fees, about the cost of the
cases and so many things |ike thzt.
Many of the Members who took part
in the discussion have spoken at length
and 1 have to thank them all for les-
sening my burden hecause they went
in depth about the problem. So 1
need not take too much of the time
about explaining 3ll these problems
betore this House.

This is a very complex job and a
gigantic ong and it needs the co-opera-
tion from all gections of the House.
So¢inl workers and other voluntary
organisations must glso come forward
to propagate thig scheme g5 well as for
the implementation of such schemes,

Art, 39A specifically was introduced
by the Forty-second Amendment
among the Directive Principles of
State Policy with this spirit in view
and the Government are really taking
all possible steps to take legal aid to
the poor and the vulnerable sections
ag early ag possible.

As was statgd, Committee have been
appointed under the Chairmanship of
learned Judges and the high-power
committee ynder the chairmanship of
Justice Bhagwati also formulted g
medel scheme and that scheme is in
circulation in many of the States.
Even before this, many of the State
Governments were taking up this mat-
ter seriously and in their own way,
they are also doing many things just to
help the poor to get legal aid in pro-
per time.

Under the chairmanship of Juslice
Desal 5 Legal Aid Committee has been

formed in the Supreme Court and that

is also working now.

..The model scheme of the high power
commilttee ijs now in circulation in
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~about 9 States and the other States
are also processing the scheme.

I am sure that very soon all the
Stateg will deflnitely utilise this oppor-
tunity and the model schemes will also
come intp force in all the other States.
Under the model scheme_ certain advi-
sory boards are contemplated which
have got the powers to implement the
legal aid schemes in a broad way.

Under the Model Scheme, the func-
tion of the Legal Advisory Boards is
mainly to take steps to provide Iree
legal aid service to the weaker sections
of the community, to lay down policies
and to give general or special direc-
tions to the various committees
and to encourage and promote con-
cilation and settlement g5 also fo pro-
mote legal literacy and to create an
awareness gmongst he needy and enli-
ghten the poeple living in the rural
areas about he various welfare mea-
sures undertaken by Government and
also to publicise all important legisla-
tiong concerning women, honded
labour, workers, tenants, scheduled
categ and tribes etc. They also ren-
der assistance to weaker secticns in
complying with the necssary legal re-
quirements. They also encourage the
Law Coleges in thelr activities for
setling up the projects for giving free
legal aid for conducting seminars,
conferences ag also for holding legal-
aid camps. These gre the things con~
templated under the Model cheme.
Some States have already started .
working in this direction.

Only after putting these things in to
practice, we can find out what types of
Bills should ke introduced whatl should
be its shape etc. We can learn this
only by our experience. This will alsg
help us in pringing forward a com-
prehensive Bill, if necessary. It is only
after working the Model scheme that
we will be aware of the difficuities if
any. We can be made aware of them
only after working this scheme.

Another step taken by the Commit-
tee is to give educational training.
That is alsg there. As the mover him-
self expressed in his speech, the legal
literacy should be encouraged. That
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is the main thing about this. The
people are not even aware of the laws
of the country of the Bills that we are
passing here. The poor people are
not aware of these legislationg that
are already there. There is a big
communication gap. By makjng them
aware of all these things only, the
legal aid can be taken to them, Cer-
tain quarterly new letters are also
contemplated by this Committes. For
example, even pow, there is a quarter-
ly Legal Aid News Letter which is being
published both in Hindi as well as in
English. I think muny of the Mem-~
bers may not be aware of it. I am
sorry to say that even a copy of this
has not been given to the Library here.

This is 5 News Letter published
througy this Committee. This has
been printed in English and Hindi.

About 20000 copies have been pub-
lished. 1 shall take necessary steps to
see that they reach the Members as
well as the Library here so that the
hon'ble Memberg can look into them.
This jsalsoin circulation. Some of the
State Governments are also subscrib-
ing to this news letter. This is in cir-
culation. Book lets in regional langu-
ages are also being planned to be pub-
lished. They can be given some
grants, It js only in such a way that
legal literacy can be improved. Sir,
apart from this iwo documentaries
titled ‘Legal aid to the poor’ and ‘Law
and common man’ are under produc-
fion, These will he screened in the
villages so that the villages can under-
stand the legal schemes of the Gov-
ernmeng ag to how, when and where
they can get the legal aid from diffe-
rent organisations as well ag the Gov-
ernment. Then, Sir, Law and Poverty
as a subject has been introduced in
LLB. curriculum. So, in the present
set-up Government is {rying its best to
take law to the poor and educate them
about it gs much zg5 possible. In this
direction voluntary organisation can
come forward and help. , .

Sir, the Committee has embarked
upon a programme of re-Orientation
* education training and practical gssis-
I__txin‘nc(e to the poor. SQ, the Committee
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has been doing quite an important job
in this matter and Government is also
very keen to help the poor, After
watching the working of the Model
Scheme, if necessary, we will not be
hesitant to bring forward n compre-
hensive Bill. We will wait for some
time gnd see how it is working snd
after going through the whole aspect
of it, if necessary, we will pring for-
ward 5 comprehensives Bill. So 1
would request the hon. Member, Mr.
Faleiro to withdraw thig Bill,

SHRI RAM SINGH YADAV: What
about abilition of court fee?

SHRI A. A. RAHIM: Sjr, court fee
is a gource of revenue to the State.
Ag far as abolition of court fee is con~
cerned we are going to have @ confe-
rence of the State Law Ministers and
discuss this problem also. We are
earnest in giving all help to the poor
people and also cutting down the cost
of litigation. I think very soon we
will be doing some  work. Sir,
once again I would request Mr. Faleiro
to withdraw his Bill,

SHRI EDUARDO FALEIRO (Mor-
mugao): Mr. Deputy-Speaker, Sir, first
of all I must thank the large number
of hon, Members who have participat-
®d in this debate. 1 must 3zav that
each one of them has made very valu-
able suggestions and each one of them
has contributed on important perspec-
tiveg of this whole question cf legal
aid. Members from all sides of the
House were unanimous on rthe point
that legal aid movement must{ now
take shape without any further delay.

Sir, I must make this vpoint that
from the very beginning when the
Congress Government in the form of
42nd . amendment introduced very
clearly ip the Constitution thig idea of
legal aid there has been consensus on
thig from all sides of the House. Even
(Forty-fourth)
Amendment was brought in this House
and when the Bill was discussed —I
was sitting on the opposite benehes,

Sir,-and I was fighting along
with  many of our friends
tooth and najl before the
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Constitution (Forty-Fourth) Amend-
ment Bill was passed. But then we
did not have to fight against any pto-
posal to. remove that Article concern-
ing legal aid from the Constitutional
statute because, even the Janata Gov-
ernment which was so strongly oppos-
ed o the Forty-Second Amendment,
wasg not opposed to. this idea of Legal
Aid. Then came the Lok Dal Govern-
ment and even the Lok Dal Govern-
ment might phave lacked the will as
the Janata ‘Government lacked the
‘will, but it was not opposed to the
concept of legal aid. Sir, I have heen
mentioning that the Janata Gcvern-
ment and the Lok Dal Government
might have lacked the will, They did
lack the will. When a new Congress
Government came to power, I remem-
ber, Mr. Venkataraman  when he
broght his first Budget, said, ‘Now it
is petter to make a departure from the
precedents that have been made by
the former Government’ gnd he allot-
ted Rs. 25 lakhs for the Legal Aid
movement 55 opposed to the nominal
amount of Rs. 1 lakh which wag al-
lotted by the previous Government.
There is not only absolute consensu&
but even unanimity that Tegal Aid
movement must cut across party lires,
ag it has cui acrossg party lines jn the
past. How can this be done? What
are the gschemes coming into opera-
tion? T remember that 1 was 3 Mem-
ber of the Consultative Committes of
this Ministry for a year or two when
Janata Government was there. I was
asking questions always ag to what
has happened to the Legal Aid schemé.
I wag asking them because, nothirng
was being done. With all respect to
you, hon. Minister may I point out to
you that still nothing is being done?
Your News Letter looks rather like a
secret .document of which nobody is
aware. This is gn example of how
the legal aid movement ig going on.
Tt is just nothing, it is just loud talk.
Why is this happening in this way,
Sir? 71 have often said that we should
no indulge in unnecessary attacks on
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bureaucracy. They do their jobs; it is
their job to cooperate with us and
with our work. ’

SHRI A. A. RAHIM: We are publici-
ty-shy.

SHRI EDUARDO FALEIRO: As a
joke, it js a very good joke but then
the point is this. I have always been
speaking inside the House and outside
whenever 1 had opportunity ¢o parti-
cipate in such discussions, an the
relationship between Government and
the Administration saying that both
must cooperate with each other. How-
even this is an instance where the Ad- -
minnistration hag cut at the very root
of a political decision. The Adminis-
tration hag scuttled, I may use a
rather stronger term, even sabotaged,
the legal aid movement. 1 will quote
what 5 writer has said in this regard:

“It is disturbing because the Per-
manent Executive has failed in the
performance of their cardinal duty.
The Executive is expected to execu-
tive the policies and programmes
framed by the Political Executive,
However, as the history of the ins-
tant move reveals, this exactly is
what the Executive has not been
doing for a long period now.’

I continue to quote; then he says:

“It i3 sad because a decision taken
at a political level in keeping with
the popular mood and to serve
the larger interests of the country
as a whole ig being resisted at the
bureaucratic level.”

This is a programme laid down by the
Prime Minister, Mrs. Indira Gan4hi,
by the previous Government, it a
programme which was supported hy
subsequent Governments. Under the
aegis of thig scheme 5 committee con-
sisting of Justice Bhagwat; and Jus-
tice Krishna Ayyar was appointed.
They submitted a detailed report in
two volumes which even contained a
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Draft legislation. I would Lke lo
know from the Government why they
are jndulging in delays and diversion-
ary tactics. Why is this National
Legal Services Authorily not being
Why should ihe
recommendationg of the Committee
headed by Justice Bhagwati and Jus-
tice Krishna Iyyer be not accepted
and implemented? The Janata Gov-
ernmeni had appointed 5 Committe2
of Officers to look into these recom-

mendations and it took (w0 years.
What are the findings of the Com-
mitiee of Officers? What are the

Stateg doing in this regard? The
States will not be doing much because
their resources are limited. Unless the
thrust comes from the Ceniral Gov-
ernment nothing much is going to hap-
The legal aid movementi involves
a whole new approach to the legal
system_legal culture, legal educalion
and legal aid also bul not exclusively.
I would like to know why the recom-
mendations of Justice Bhagwati and
the recommendations made separately
by the Justice Krishna Jver are not
being implemenied. Also the recom-
mendalions made jointly by the Jus-
tice Bhagwati and Justice Xrishna
Iver have not been implemented. Why
should delaying and diversionary {ac-
tics be adopted in this case? We have
the recommendations of the Commit-
tee of Officers and the recommenda-
tions of more and more Committees.

THE MINISTER OF STATE IN THE
,MINISTRY OF LAW, JUSTICE AND
COMPANY AFFAIRS (SHRI A A.
RAHIM): The model scheme has heen
circulated.

SHRI EDUARDO FALEIRO: T7The
Central Legal Serviceg Authority is
the point around which the whole
model Bill revolves, It goes upto the
district level, to the taluk level and so
on? The implementation of the mode!
Bill is dependent on the creation of
the Central Authority.

» 1 am here on this side of the House

fo extend all possible help in regard

549 LS—14
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to this Bill. Sir, it js not for me te
refuse the request that hag come fram
the hon. Minister. I crave leave of
the House to withdraw by Bill. But 1
urge upon the Government and T be-
seech them to bring in a political will
lo assert that this will not drift apart
because it is we who are accountable
1o the people it is we who are going
lo be accountiable to the people not
later than two years hence.

MR. DEPUTY-SPEAKER: Mr.  Daga,

do you want to withdraw your amend-
ment?

SHRI MOOL CHAND DAGA: Yes.

MR, DEPUTY-SPEAKER: Does the
hon. Member have {he leave pf the
House to withdraw hig amendmeni?

HON’BLE MEMBERS: Yes,

Aniendment Ny, 1 was, by leave with-

drawn

MR. DEPUTY-SPEAKER: Mr. Fal-

eiro. are you withdrawing your Bill?

SHRI EDUARDE FALEIRO: I seek
leave of the House o withdraw my
Bill. i

MR. DEPUTY-SPEAKER: The ques-
tion is:

‘That leave be granted to with-
draw the Bill to provide free legal
services to indigent persons in cem™
tain cases.”

The motion was adopted

SHRI EDUARDO FAl.EIRO: 1 with-
draw the Bill
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MERCY KILLING BILL

By Surr MooL CHAND DAGA

MR. DEPUTY-SPEAKER: We zhall
now take up the next Bill by Shri
Mool Daga.

SHRI MOOL CHAND DAGA (Pali}):
I beg to move:

“That the Bill to provide for mer-
¢y killing of the persons who have
become completely invalid and hed-
ridden or suffering from an incur-
able disease, he taken into conside-
deration.!’

W ag faw @ § ) A gu a9
q AT AW E 1S e faasy
g, e @ A S e ey
HH ® 7, 99 fovr F M F
FT ATT | A AT A g, Aray
st gg &, W faem ok 9 &
v 79 ©| & N = gaq =97
faear 9% & yTaw gt & gra Nfaw
QT A1 @ 8, [ safudl geeey
F ST @ 8, S99 39 JraAge Sae
FTETAME ? @A T o= T
Ffeadar ST T=dr &

W A F AR A gL &Y
AT W T AW A & 1§ Huq [T,
M AN g F for Fiw a3 g &
I AT AW F 7
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“Mr. Gopal Shivram Mandlik was
85, when he decided that he should
die and die in dignity, permitted to
do so by law. He petitioned to the
Government to legalise sulcide fo¥
those who no longer considered lile
worth living. The Government cid
not reply. On 8th December 1980
Mr. Mandlik commitied suicide by
taking poison.”

79 wvefes & garie Ft ey ?
ST o zfagre foar & Sa9 3w av
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tablets, I had been ynconscious at
the hospital and, unfortunately the
end did not approacp me.”

femm & 1| SN W # @ WR
o & fA@

He says: 55 2T fr :‘r'ir - 3‘ oy

“I had a lawful life for 85 years

and in g few years I might become
a burden to others. 1 have led a
happy life. 1 have had no worries
—flnancial or otherwise so far. I
do not wish to go on living now, as
all my earthly duties, I feel, are
over. NMoreover, now as 1 am too
old, my limbs are gradually failing
and I am 3 useless member of socie-
ty. 1 do not wish to commit suicide.
It is fllegal I desire that I may be
given permission to end my life
under the care of 5 doctor who
would ensure that my end is painless
and peaceful. An act to that effect
is necessary.’’

qq Irgiv AT 4TS FF uw foa,
I gAY S Fell F IAHT Y O feray
3G 99 F T IAAT ARAT E | I
@aEr 5 & @ @@ & o g
fegwee 780 awar g, smw &1 ag qEv
g | § FY Y awar g1 A0 faey
FT FIE AT A & | IR o9 e
‘There was no reply. He says:

“The experience so far pas been
that yhless one resorts to extreme

measures such as making sensa-

tional speeches or fasting, the Gov-
ernment s not known to come
awake.” '

Fad AT BT WINT TEHET 2|
TR & @qeaat aa1 fog ® & —

“But I do not approve of such
measures and also, at this old age.

I am unable to take to that path,

With a view to end my life the
way I desired, I swallowed sleeping
tablets on the 15h December 1979
Prior to that attempt I had donated
my body to the Sassoon Hospital,
Pune, and eyes to the Eye Bank.
Buj after 1 had taken the sleeping

af fee s @i 73 =€ 921 @ |
T qH TF A AGHT & TgL WA,
99 WE 1 99 /7 foar a7 A< mm
F #oAT FE R 7 34T SRdr o,
A 3 AT A T & T o,
wfm  # SR A ¢ TH |

He says;

“I write this in such great detail,
so that no oneis hald responsible for
my death and no one is troubled on
account of my death. But the Gov-
ernment is_ all-powerful and I can
only pray af the feet of God that it
be given good wisdom.’’

g WEW T ged e
qEa F WEE §17 faoeq 3w | ag
FIE TIAT IIEL T8I & | TF qK oI
U T &7 Fo9T 797 | 97, F1E g
TRl AT q9 HERHT A ¥ IH a9 AT
T w7 f&ar 97 |

(it W  fag amEa
qg T § |

»ff AW WY SO : JTT g Jd &,
TOT AT Fg W@ & | ag a1 9!
A JEATH K g, W R T@ ¥
AT & R W F Fre FE

S wrar fF oag asv @ @,
FIE FATS T &, THAT IgH 99 aox
1 Ha &@r f@r | @iae afs w1
safad queraT g f 18 1 #Afas §
Y SH FAT F A F W AUER
g1 ATTRY WX IqHT af o spras &
forw oY I 4ATC T =TT |

HERAT T 7 gy g 6T,
T Fiere e T, s e
FER T T9q FEF a9@T g WG

(3rT)
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wieasd T FET a2 FT 2 W FF
T aF ag foe om0 )@ a9
AT FITST | H HOHT T HAuw fa &
forgrer 39T TEET E | SES R IS @
TE oF | AT ag agd afese, Tg, qH-
TEAT ATl e o7 | T ! SHht
fSeeniY o7 | a8 AT Sgar ST W@ 97 |
FE M 9% H  I9F 9 STET @4
HiGl ¥ 95 3@ qI AT 9T AT FieT
Gl AT 9T, 19 AGl FL Fhey AT |
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gFAT AT | gAY FREY FTerS § qEaT o |
g7 FY AT Fed IE. g T2 | Afwd
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e & —

MR, DEPUTY-SPEAKER: How do
you want to eradicate the faith that
the people have that at any time God
may restore good life to him? That
faith is there throughout the world.
How are you going {o argue that
{ruth?

®1 A9 =g ITEU : That is true.
That I have answered in my Bill
That is a question which has to be
answered.

ST W N gHIL F% AT AN, wEt 8
q3E1ES 9g gl o, afew A & ager
qHH & § fF o ST IO g g
T ¢ SHfAY @7 TF7 a8 T4 §

They stop taking any medicine, gny
food and any water.

A 7 T aw oF & @y §
T AT MU B 3 & | AT ¥
g WiE ad &, W & faegfy ¥
U QHET F A0 T N 1 angd



425 Mercy Killing Bill CHAITRA 26, 1904 (SAKA)

g & foema ok qgaE & wemar
qEl Toud AfuF a9y § ot |ge
g g R |

Face is the index of the heart,

g FeT 1ET &7 Hied Agt & | Tl
AT ¥ S g A ¥ 9 O A
wiigariefas 4, gaa fagm =fw
Wt &, 0% gramd I Society for

the right to die with dignity”.

The Society is headed by a num-
ber of eminent people, including
doclors and lawyers, and others
who wish to be actively involved in
public service. The Memberg of the
Executive Commitlee are—

IqH T g€ IHET § | TW 9T a9 AT
Redew Hew &, sa=r 78 &1, T aw
FgAT ATEAT g )

Sunday Statesman dated July 26
1981: “In spite of possible abuse.
the case for euthanasia cannot
easily be dismissed. A person
should, in theory at least, have the
right to choose death rather than
the excruciating mental and physi-
cal agony of a hopeless illness. The
argument seems stronger in the case
of those who are reduced to a vege-
table existence. It seems as gbsurd
and inhuman to prolong this kind
of ‘life’ in the hope of the discovery
of a cure as to deep-freeze the dead
for the same reason.”

Then Sunday Mid-day (August 16,
1981) says:

“That at this stage of time there
is a need to legalise euthanasia and
mercy killing in a rational form is
undeniable. The great Dr. Chris-

tian Barnard himself. in his book A4
Good Life, A Good Death, says thaf
he has on several occasions with-
drawn treatment to hopeless patients
. . The real work of the Society
for the Right to Die with Dignity
+will begin not before but after
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euthanasia and mercy killing is
legalised. If it can act as a vigilant
body to check out and prevent such
a law from being abused, ifs exiz-
tence would then be justified.”

Mirror (September 1981): “I am
willing to raise my hand in sympa-
thy for Mr. Masani’'s group if they
could answer my one reservation:
how gre we going to stop avaricious
relatives from exploiting the situa-
tion and gpeeding rich old men and
women to their deaths?

Once this obstacle has been taken
care of mercy-killinz would be the
best thing that happened to human
society for a long, long time, Ip we
can't choose our lives, we must g3t
least have the right to chcose our
deaths.”

3 9T F% farare fagy 1€  fF o ey
forear gt <t @ ¥ ff Fgy § A g
STy J 7T AT |

“Mr. N. C. Tejpal in a letter to the
editor of the Indian Erpress dated
6-8-81 puts it

‘The person who feels that he is a
burden to himself, his family, and
to Seciety, should have the freedom
to die without fear to the law.' "

HIT FT FIS 9T TG 21T 8, T FT
gag gar &1

fafu, =y =Wk sFET w19 HAN
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I quote a verse by Colone] C. L. Proud-
foot:
“Since the going is inevitable
but rather
The manner of departure;

Fear not the time,

For me, the grace of a quick
Exit, with no long-drawn agony
Of helplessness to plague loved
Ones, demanding time, money and
Endless heartbreak, an object

Of pity and despair, praying
Mutely for the end. For me, a
Swift clean getaway with both
To none, stealing silently into

The night: quietly, without fuss
Or tanfare; a kindness to loved
Ones: theu ltimate act of charity.”

T WEX & ST @ErgEr a9,

the theme of the Society is—A right
to diew ith dignity.

¥ Ius FAa9 50,000
IEx g9 9% g AR SaaT fewwm
g o arar ) faoelt § f ow g
g9 TE, AR A FrETgEr 7o wHo
FAR T a1

There is an article written by Mr. S.
Kumar entitled ‘Right to Die——A fresh
look’.
i zfausg o1 & = faa #t
F 78 argar & o & A
qfssrs Iffags 9w & fom
WS ST
SHRI C. T. DHANDAPANI (Pol-

lachi): Sir, why do you not ask Mr.
Daga to write a book on this?

SHRI MOOL CHAND DAGA: You
will have 5 chance to participate in
the discussion.

TF B AW g s ¥ SEar

W 9T @ faa F ] F @
a8 war F oww & i ¥,
AfF W W AT 3@ TEIR F AR
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Even the {rial court did not gccede
lo the request of the father. The
Supreme Court held:

refuse medical
vatuable

{a) The right to
ireatment was a most
right;

T3 g HE A FGr —

“The right to refuse medical treat-
ment was a most valuable right.

When fhe person involved was
incompetent and not in 3 condition
to exercise herself, she should bave
a guardian who could exercise that
right on her behalf,

The father was a worthy man,
and was entitled to select a physi-
cian of his choice who would agree
with him thut the artificial remedies
should be discontinued.

Before the patient was allowed to
die, the decision should be reviewed
by an ethics committee compriging
physicians, social workers and theo~
logians;
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If the father, the *doctor and
ethics committee agreed, the artifi-
cial remedies should be withdrawn
and the girl permitted to die.

All concerned would be immune
from both civil and criminal liabi-
lity.

The hisloric decision in the Quin-
land’s case in mid-seventies gather-
ed world-wide attention. It gave a
fillip to the ‘allowing to die’ move-
ment then raging in diiferent parts
of the world.”

‘to provide for mercy killing of
the persons who have hecome com-
pletely invalid and ped-ridden con
suffering from an incurable diease”

Mercy Killing Bill 430
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[#7 Te=rT T.490]

T AEAT &€ a QU 'EET #%
F from & SEifvee sEswa &
I AT S w@r g, SO, a1 fafees
gRd gl UK 43 &, T =g a@
¥ guRd & | vAmAHe, Ulefgea—
I YFIR FIOGTO F@E FTOITWOA
Em-aﬁ'rra?r:vmﬁa*rfgtrlu’ltaa

a@qﬁﬁﬁqﬁmmrﬁﬁ
2 F A fF s9% O} 3@ =
quTd & W 3 gETT ¥ OHRF
9T IHET W@ T FH AT FFAY
R T F @Y uw N FH OH
T R | BUTE IW F  fEmAdl
E L T O 0 o o A VO 1

L TRAST AG &I ) @RS F
@ IAEr wE R FWO AT G
MT T WO & gax o Ry F
F @I & T ST W IR FAT
ey 9 F@ N A FT oEE)
W A TF IFAVIE & F rawar
W o wEE oww ) gz A @
I feme g & F| 3R

WA A § (s4aEi)

Here, I would like to queote from an
article, “The Birth of a Movement

which appeared in India Today,

daled 31st Qctober, 1981. It says:

. “Till last fortnight, when it mads
a quiet and unceremonious debut in
India in the form of the Indian So-
ciety for the Right to Die, a newly-
. formed group of doctors, lawyers,
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educationists, members of Parlia-
ment and civil servants who are
opposed to the “futile prolongation
of dying".

MR. DEPUTY-SPEAKER: Mr. Daga,
I think you are going to conclude?—
No. Therefore, you will continue next
time.

18.00 hrs.

DISCUSSION RE. NEED TO RE-
ORIENT THE CREDIT POLICIES OF
THE NATIONALISED BANKS TO
EXTEND FINANCE TO THE VITAL
SECTOR OF AGRICULTURE,

SHRI UTTAM RATHOD (Hingoli):

I beg to raise a discussion on thza
need to reorient the credit policies
of the nationalizsed banks to extend
finance to the vital sector of agri-
culture on terms which are not more
exacting than those applicable to in-
dustry, which would make up for the
requisite financial resources lacking
all these years for this sector, and
which would provide gainful employ-
ment to an overwhelming majority
of our people.

Having heard the speech made by
Shri Mool Chand Daga I would not be
merciless to the Members in the House
as also to the Presiding Officer. 1 shail
be as brief as possible,

.India is essentially an agricultural
country., 1971 census shows that 69
per cent of our people live on agricul-
ture. You are aware that there was
a saying ‘*an Indian agriculturist is
born in debt and dies in debt' in
those days the money lenders used to
give him credit and in late twenties,
in this century, we have seen that ihe
credi{ co-operative societies have been
started for th= benefit ol the cultiva-
tors. The structure of the credit co-
operative societies is like this. The
Reserve Bank gives loan to the apex
bank in a particular Siale at the rate
of 4 per cent I muy he corrected by °
Shri Janardhana Peoojary later on if I
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am wrong. Then this apex bank gives
loan to the District Co-operative Bank
by adding some more rate of interest.
Thig District Co-operative Bank gives
loan to society. The society also adds
its own overhead charges. Ultimately
the interest that was charged @ 4 %
by the Reserve Bank of India, that
goes to 13 per cent when loan is actu-
ally given to the cultivator. This credit
is not made available to the people
who more than 35 acres of land in
Maharashira. These agriculturists who
became member of the co-operative
societies had to deposit the share in
lthe society. That used lo be 20 per
cent or even above thal. I remember,
in Maharashira it went upto 45 per
cent. May I tell you, not a single nai
paisa is given by way of interest to
these peaple. D.C.B. is expected to
give dividend to the society on the
amouni which il receives {rom the so-
ciety as share money. Even this divi-
dend is hardly paid by the District
Co-operative Banks. [ would suggest,
at this stage, that share capital that is
coliected from the cultivators must be
treated as a fixed deposit amount and
they should be paid the same interest
as is received by the fixed depositors.

These banks used to pay crop loan
—medium, short term and long term.
QOf course, now they have restricted the
activity 1o short term loans and these
short term; loans are decided sometime
in the month of May. They are known
as crop loan. They give credit fo the
cultivators as per ratio fixed by the
D.CB. With this crop loan it is 1ot
possible for the agriculturists to .m-
prove his agriculture or o have yield
as much as he wants. Later on. in the
year 14864, the banks were nationalised.
Today, nearly 20 banks have been na-
tionalised. Most of the other banks
are also extending credit facilities to
the agriculturists. . But there is a snhag.
As far as the nationalised bhanks are
concerned, they are giving 33 per cent
of the credil to the priority sector
which includes not only agriculture
but also the small and cottage indus-
{ries and ofher things. So, ultimately,
-jt is hardly 20 or 25 per cent of the
-ecredit that is advanced by the nation-
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alised banks which is received by the
cultivators. The rate of interest that
is charged to them is something like
15 to 16 per cent. This interest,is col-
culated every 3 or 4 months and that
is added. 8o, it becomes a compoun:l
interest and it becomes very difficult
for the cuitivator to repay the loan as
such, I would say that when you give
the credit facilities to the cultivators,
the compound interest should not be
charged and that they should be asked
to pay only simple interest

The Researve Bank of India has
double standard as far as the loan giv-
ing policy is concerned, that is, through
the nationalised banks. [ will explain
the approach of the Reserve Bank of
India towards the rural sector as such.
In the case of industrial finance, ‘land’
is accepted as a unit of capital but in
the case of agricultural finance, it is
only an article of mortgage. In more
scientific terms, it can he said as fcl-
lows, that is, the Reserve Bank of India
has double standard in relation to the
credit siructure of Indian economy.
The industrial credit policy treats
‘land' as a unit of both capital as well
as wealth while the agricultura}l credit
policy treats it only as a unit of wealth.
‘Land’ ig an investible comodity in
industry but it is non-investible »ro-
perty in agriculture.

This is double standard. Suppose I
want to take some loan for the develop-
ment of agricuiture. I have to give a
collateral security or there should he
a third person who can give a guaran-
tee. In the case of an industrialist,
when he starts a unit with 75 per cent
bank loan or from other institutions
and also the land that is acquired from
the cultivator through the Government
at a concessional price under the land
Acquisition Act which this Govern-
ment has not so far amended, he gats
several facilities. But if I want to ask
for credif, T have to give a guarantee.
Suppose I have 15 acres of land. I ran-
not get more loan as I have to mort-
gage my other property for any loan
that I have to take for a particular
piece of land. Suppose I want to dig
a well and I require Rs. 40,000. 1 will
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get that loan. But I will have to mort-
gage my other lands or I will have
to ask the third party to stand as a
guarantee. And then subsequently, I
wiil not be able to get any more cre-
dit. An industrialist is not debarred
from this. He can say, “‘I have started
thig particular unit. So, for whatever
amount you have given, this particular
unit is mortgaged.” With that thing, he
can start another unit by investing 10
to 15 per cent more and taking a small
~ plot 6f land from the poor cultivator
through the Governmeant. He can start
another unit and that other property
is never mortgaged with the bank. Bui
in the case of agriculture, the ather
land is aldo mortgaged. And that is
how an agriculturist is always handi-
capped.

What is modernisation ultimately?
Modernisation today has become only
urbanisation of things. It means pro-
tecting the interest of urban people.
Today, we give 1oans for development
of land, for sinking of wells, for minat
irrigation, etc. But for all these things,
what we require is engineering machi-
nery. You give loan to a cultivator
for purchase of an electric pump, The
moment that amount is paid to the cul-
tivatir, the factory owner sells his
motor to him and gets the stock clear-
ed. So, ultimately, you are looking to
the interest of a particular industrialist
and not to the interest of cultivalors.
So, I would suggest if at all you want
to protect the interest of poor culliva-
tors who are feeding you, whose other
things are under your control, you give
them credit at subsidised rate of
interest.

That is the only way. Besides there,
you are giving all the facilities to the
industrialists. You give him 75 per
cent of loan. Then seed money is
there. Then levy of octroi, sales-tax,
income-tax and all other things are
waived.

But in the case of agriculturist they
say it is subsidy we have given. Ulti-
mately how much is the subsidy?
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MR. DEPUTY-SPEAKER: You have
left write-off which occurs in the end.

SHRI UTTAM RATHOD: I am com-
ing to that. So, this is the state of
affairs. I would like the Government
to give a very serious consideration to
this fact that ultimately you are pro-
tecting the interests of the industria-
lists and not agriculturists. You give
loan for tractors, for motor pumps,
for pipes and through these, vou pro-
tect the interests of the industrialists
and not so much the agriculturists
because the rate of interest to hoth of
them js the same.

So I would suggest that the rate of
interest to  the poor agriculturist
should be lessened. It should be more
so in the case of dry cultivators. You
know, of course, your State is highly
irrigated. You have finished major
and medium schemes. Almost 50 per
cent of the wells are in Tamilnadu.
So you will not be able to understand
that, But t{hose people who come
from dry areas....

SHRI C. T. DHANDAPANI (Polla-
chi): For your kind information, we
have to dig 300" in our area to get
water.

SHR] UTTAM RATHOD. We are
dependent on rains and rains, you
know, like all politicians, are whim-
sical. So, we have to face that. No-
hody has thought about it.

What I say is “Why don't vou give
some concession in rate of interest to
these dry cultivators?”

It is all right if you give to a man
who is having irrigation facilities, pro-
vide him irrigation facilities and other
facilities.

But to a cultivator or a cultivator
who js having dry farm, you must give
concessional rate. This is my request.

Then indutries. If it becomes sick,
of course, it can be managed. Then
the repaying can also be delayed.
That does not happen in the case of
cultivators.
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It is always the Revenue Authorities
who bhave to certify the drought condi-
tions are prevailing, scarcity condi-
tions are prevailing. I have been a

J Minister of Revenue and I know how

'7: on parity with the industrialists

difficult it is to convince a Collector
because he has to stop everything and
he has to divert energy to scarcity
areas. So, it is very difficult to get
anything. Unless you declare it as a
scarcity area, it is not possible for the
banks to stop the recovery.

But in case of industries, he can
manage with the officials and get re-

» payment delayed by six months or

even for a year or so.

So I would suggest that in the case
of cultivators, they should be brougzht
con-
cerned because the cultivators are the
people who are feeding all that the
100 per cent of the country's popula-
tion.

How much have you increased on
wheat loan last year? Only Rs. 12/-
On cotton, you are relutant to say
anything inspite of the assurance given
by Shri Pranab Mukherjee, who is
absent today. Last year, Shri Pranab
Mukherjee said that he would defi-
nitely consider about guaranteed price
of cotton crap.

Shri Pranab Mukherjee has for-
gotten about it. All these things are
there.

Ultimately you are killing the culti-

vator. You are developing the indus-
try at the cost of the cultivator.

Through you I would request the
Government that when you give credit
facilities to the cultivators, give them
at concessional rate ang also the
priority sectors’ share should be in-

creased from 33 per cent, Of course,

you have decided to increase it by 40
per cent by 1958. Increase it to 60 per
cent. Ultimately for development of
agricuture, they are dependent on the
, engineering goods. So they will be
purchasing from the industrialists
only. So, I would suggest that let the

-
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share be increased. Let the rate of
interest be decreased and make the
procedure simpler.

The other day I wanted to take loan
from State Bank of India in my
village. They said. “Allright; we are
prepared to give, but deposit your
share and get us all the No-Due- Certi-

ficates”. And how many certificates
have we to give! We have to go to
the patwari who is also known &s

Talati, we haveto go to the Tehsildar,
we have to go to the cooperative bank,
we have to go to the Land Develop-
ment Bank and to so many other peo-
ple and collect all these things. Why?
Don’t you have faith in the agricul-
turist who is protecting you, who is
feeding you? Why are you so much
against him? In the case of indus-
trialists, most of the banks have waiv-
ed several cromgs of rupees; the
amounts are written off. But when it
comes to cultivators, our Government
also becomes very conservative. 1t
becomes very difficult to understand
why Government behaves in this way.

Lastly, I would say that the culti-
vators, the farmers, require a special
treatment from the Government. It
is seen that, in the Sixth Plan, we have
thought of having more gober-gas
plants. Last time we had only one
lakh and add gober-gas plants in the
country. This time we are trying to
increase the number. We are also
trying to have maoare {ertilisers. Do
you know-you must have been an agri-
culturist, Sir, I do not know-that by
adding more fertilisers without green
manure, you actually defertilise? TUn-
less you have compost manure or
green manure, the fertility of the land
cannot be increased. I would say that
you should give more emphasis on
gober-gas plants and other things and
not only on engineering goods while
giving credit.

About the cooperative sector, try to
do something. The Reserve Bank
gives all right. We are happy to pay
at that rate, But why this apex bank,
district bank and all that? By that,
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you are killing us unnecessarily. Make
it five per cent; we do not mind pay-
ing. But give it directly to the socie-
ties through the collector or some
other agency. The audit charges ara
to be borne by the culfivators. The
overhead charges in respact of apex
and district banks are to be borne hy
the cultivators. Do you know how the
Directors live? They live much better
than any of the Members of Parlia-
ment.

What I would suggest is this. Try
to do away with such things which
will hinder the progress of the pour
cultivators and introduce such things
which will bring them on par with in-
dustrialists. Do away with all those
things which make them give colla-
teral security or third-persen guaran-
tors while taking credit.

These are some of the suggeslions
I have tried to give. I should not tax
my friends who are here any more.

Otherwise, they will also run awav.

MR. DEPUTY-SPEAKER : Shri
Satyasadhap Chakraborty.

Every hon. Member will take ten
minutes.

SHR] SATYASADHAN CHAKRA-
BORTY (Calcutta South): I will finish
within ten minutes

Mr. Deputy-Speaker, Sir, at the
very outset I would liketo congratu-
late Shri Uttam Rathod for injtiating
discussion on this subject which is of
supreme importance for our rural
people. Naturally he has very cor-
rectly pointed to one of the main pro-
blems of our agriculture, that is se-
curing loans' at a very cheap rate of
interest, My hon. Ifriend has already
spoken. Now, what gre the problems
of agriculture jn India? Tomy mind,
first of 3ll, there is the question of
land reforms. The second problem is
of irrigation. The third is the pro-
blem ©f improvement in the sysiem
of farming so that the per-acre yield
may Tise_ .
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One of the factorg that have ar-
rested the growth of agriculture, apart
from the question of land reforms, is
the gavailability of loans. As he has
rightly pointed out, it is said of Indian
peasant{ that he is born in debt, he
lives in debt and he dies in debt. Pre-
viously the Mahajans or the village
sharks uysed to exploit the farmers,
particularly the marginal, the small
and the middle farmers mercilessly
and it was expected after the nationale
isation of the banks that since Lhe
banks have now come under State con-
trol, millions and milliong of farmers
smgall farmers and marginal farmers
may now expect to get loans from the
banks on easier terms so that they
can utilise these loans for their input.
for their capital requirements and for
other purposes. But, unfortunately,
our experience has disappointed us.
If you carefully go through the re-
cords as to who are the recipients of
the loans through these natiohalised
banks, you will see that in the villages
as a matter of rule, it i lhe hig land-
lords who are in a position to provide
the so-called-security and fulfil and the
conditions that are laid down by the
banks who get zll the facilities from
these nationalised banks and persons
who need most and who are ai the
mercy of the village Mahajansg do not
get loans from the banks,

You will find in the 20 point prog-
ramme it is said that these poor pea-
sants the poor _armers, the marginal
farmers should get loans, But when
they apply for loans you find either
for technical reasong or hecause of the
fact that they are so poor and they
cannot satisfy all the requirements of
the benks, they do not get loans, As
was pointed out by my friend, poughly
20 per cent of the loans goes to the
rural sector and also out of that the
small farmers, the poor farmerg are
almost denied loans. '

I would like to point out—and the
hon, Minister {g here—that only the
other day our Finance Minister, Mr.
Pranab Mukherjee was telling the bank
officers and the bank management,
‘You should be strictly guided py the

»
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financial rules and you should not suc-
cumb to local presure or politjcal pre-
sure’”. What does it mean? It menas
that the panks have no social function
- and it should only be conducted on
financial principles. It is strange that
you declared in you 20 point program-
me here ig the policy of the Govern-
ment that you give loang to these peo-
ple on easy terms so thay they ean
utilise this money to increase the
produclion you say this is the year of
productivity but your Finance Minis-
ter goes and tells the bank manage-
ment, tells the Reserve Bank tells
the management of the nationalised
banks, ‘Don’t succumb to local pres-
sure or political pressure’ It means
what? What is the local pressure?

Y What is the political pressure ° 1t
is the pressure of the local people
under which you grant loans. Then,
you say that they should go strictly
by financial rules. What are those
financial rules —security? That is the
paradex you find here. The poor peo-
Ple cannot afford to give you the sec-
urity who just require loan. And be-
cause of their inability to give secu-
rity, vou are not going to give these
farmers the loans. May, I here ask
you a question ? There are roughlv
24,000 sick units-—small, medium and
big. Do you deny the loans to these
industries? How many crores of

rupees are put . in  these sick
industries by these financial jn-
stitutions ? When the question of

granting loans to the farmers comes,
the small farmer, marginal farmers,
who depend on the bank loans, you
are just pushing them {to the money-
lenders who charge them hundred per
eent interest on loans. You all know
that. It may be even more than that.

What is your policy ? You say in
Parliament that you have a 20-Point
Programme. You want to make the
availability of loang fo these people
easy. But, then, when you implement
that’ -you just push these people to the
money-lenders who mercilessly exploit
them. What exactly is your policy

* now? Do you want to say one thing
in Parliament in your programme just
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to mislead the people or do you sin-
cerely mean what you say here? If
you gincerely mean it then why your
Ministers are saying something else
about what you declare in your prog-
ramme ? For example we asked a
qguestion to Pranab Babu—unfortunate-
ly, he is not here—our Finance Minis-
ter. OQur Chief Minisler, with all sin-
cerity, said that he did not ggree with
many of the things j5 the Sixth Plan.
He 3lso said that there is a 36 Point
Programme, So far as anything which
goes to serve the inlerests of the peo-
ple is concerned, he sajd that he
would implement {hem. Also  he
pointed out that in West Bengal we
are sincerely trying to make loans
available to the poor farmers put the
nationalised banks’ policies are a stum-
bling block, What are you going to
do about that he was ysked. Why is
1t that they are not getting loans.
That ijs because of thig fact that the
financial institutions, whatever you
may say are for the big land-
lords? They are for the people
who have money, They are
going to give loans only to
them. That is why 1 want the Minis-
ier to clarify this point ag to what
exactly is his poilicy; how are x¥ou
going to implement it ? Are you go-
ing to tell the Reserve Bank znd the
nationalised Banks that they should
change their rules? Because the
rules are created for men, and, when
they are an impediment in the way
of jmplementing your programme,
you should tell them to change the
rules so as to make more flexible
so that, in the villages, the poor
people depend on these nationalised
banks and 'not on the tradjtional
moneylenders wao suck the  blood
of the Indian peasants, so that they
can no longer suck the blood of the
Indian peasants.

That is why I would ask the Minis-
ter here to explain clearly the policy
of the ‘Government snd the steps that
you will take to implement many of
your good programmes. They may
prove to be disastroug pecause of bad

i planning and its bad implementation.

If you say that you are honest to your
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policy, then, you tell us what concrete
steps you are going to adopt to see
that your own programme succeeds?

Not only that I would also like all the
Members to realise what is happening
in Indian agriculture. Time without
number we have emphasised . that
without radical land reforms and with
out increasing the purchasing power
of the millions of our people you can-
not re-vitalise our industry, Industry
and agriculture depend on one an-
other. Thig is the pasic reason for our
agricultural backwardness in most of
the sreas. Youy talk of our agricultu-
ral production. It is due to green re-
volution but this green revolution is
confined only to Haryana, Punjab and
western U.P. See what is the per acre
yield of rice in many parts of the
country, You talk about record pro-
cduction but what about consumption.
Is the per capita consumption going
up or going down? I leave it to you
to verify it,

Now, I would request the hon. Minis
ter to gnswer this question which was
raised in the National Development
Council meeting by our Chief Minister
Shri Jyoti Basu that the poor farmers
are not getting loans from nalionalised
banks bhecause of the rules, I once
again want to emphasise that Shri
Pranab Mukherjee has said not to
grant loans -because of pressure and
stick to financial rules. What do you
actually mean by it? Are you going
to deny loans to poor peasants by
sticking to this principlé ? Further
are you going to change the rules and
make them more flexible so that the
most needy can get the help from the
State Bank ?

PROF. N. g. RANGA (Guntur)
Mr. Deputy-Speaker Sir, first of jll
I wish to congratulate Mr, Rathod for
having brought this matter so promi-
nently before the House. It would
have been very much more helpful if
the hon. Finance Minister had found
it possible to be present and given
an authoritative statement on behalf
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of the Government zs to the policy of
the Government in regard to these
points which have peen raised. I hope
my hon. friend the Deputy Minister
had been informed by the Finance
Minister and he would be able to tell
ug about the policy of the Government.
Even if Government cannot make a
complete statement now, I trust, Go-
vernment would take into serjous con-
sideration the points that have heen
made and that would be made by
other Members during the course of
thig debate and then formulafe their
policy in such a way that it would be
in conformity with the 20-point prog-
ramme and it would be conducive to
the progress of our small, marginal
and medium scale farmers.

Sir, I would like to make two or
three points. First ig that the agricul-
turists have to be advanced credit at a
rate of interest which is much lower
than the rate of interest at which me-
dium scale industries are being advan-
ced loans not to speak of the bigger in-
dustries, Secondly, a distinction has
to be made between the delta peasantsg
who are dependant on assured and
protected irrigation and the dry farm-
ing peasants... or ryot or kisan be-
cause their cultivation is very much
more risky and very much more ex-
posed to the vicissitudes of the sea-
sons. Secondly, for the collection of
the repayments the State Governments
and the Central Government will have
to agree among themselveg as to the
sharing of whatever loss might be
there. When loss comes to be incur-
red, whenever a State Government
declares any particular area as an
area prone to drought and seasonal
upsets either the rate of interest has
to. be completely written off or the re-
payments have to be delayed, Affer
first writing off thig interest, the loss
has got to be ascertained and in some
cases asyou yourself has suggested.
Mr. Deputy Speaker, fhrough your ex-
perience, the deht as a whole has got
to be written off in certain circum-
stances. And, during such seasons,
in such areas, whatever loss might
have to be incurred by the Govern-
ment has got to be shared petween .
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the Central Government and the State
Governments. Having gaid that, what
is the kind of security that can be
asked for from the marginal farmers?
There is nothing at all except the
erop to come. That crop is depend-
dent upon the geasons. And Govern-
ment must be prepared to go into
sharing with the farmer himself.
There may be som loss that might
have to be incurred when the season,
fails, when rajns fail or floods overtake
them and that crop fajls. Therefore,
the farmers are not at all able to re-
pay. Now these facts have got tog be

taken into serious consideration
because otherwise it would not be
possible for the banks to advance

credit fo the marginal farmers, I do
not wish to find fault with my friend
Shri Pranab Mukherjee for advising
the banks to follow strictly their rules.
But I do agree with Shri Satyasadhan
Chakraborty ji when he suggested that
the rules have to be changed. Indeed
rules have come to be changed several
times during the last 10 or 12 years.
They are being changed continuously
in favour of farmers. But not enough
is being done. Much more has got to
be done, in regard to the amendment
of the rules. I cannot find fault with
the Minister when he has asked them
to follow sound banking policies. The
policy has got to be laid down by the
Government. It is in regard to such
policieg that the 20 point programme
is there as a standard. We would
like the Government to examine all
these things in the light of the experi-
ence of the farmers and the 29 point
programme.

In Tamil Nadu quite a large number
of our kisan friends are offering them-
selves to be put into jail; they have
asked for it; they are going to jails.
I congratulate them. But what is
their demand? Their demand is that
the arrears of electricity rate should be
written off. Now, other farmers might
also demand that on occasions, irriga-
tion dues and land revenue dues should
be written off whenever crops fail.
The farmers are not in a position to

‘v pay the dues, so Government must be

*
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prepared to come forward and write
them off. Banks advancing mcney
should be given proper instructions so
that they can meet a portion of the
loss from out of their risk allowance.
That problem has got to be studied. It
is for the Government to examine how
much of profits these banks are xeep-
ing out of that, what proportion should
be set aside. I think they have done
it; they are doing it; even now they
shouid set aside something towards
meeting such riskg and out of that sum,
these allowances have got to be made
whenever the precedure of writing off
loans has got to be followed by the
banks. In these cases it is for the
Government to give directions to the
banks. In regard to the Central banks
the question of other security comes
in. I would like the Government to
consider very seriously the suggestion
made by Mr, Rathod that the kind of
liabjlity that our farmers are obliged
to suffer from has got to be removed.
Whenever any loan is given, why
should the whole of his property be
treated as security for this loan? Why
shoulg it not be only that much of his
property or land which is enough to
cover this particular loan that is given
to him be accepted? Why should not
that alone be accepted as security so
that the farmer would be able 10 bor-
row sums for other purposes, cither
temporary or for long-term purposes,
on the security of the other lands? That
has got to be examined. That kind of
a concession is being made in regard
to industrialists, in regard to business
people and in regard to the commer-
cial and professional people. Why
should not the same facility be given
to agriculturists also? In this manner,
in an understanding and sympathetic
manner, in great detail and in great
depth Government hag got to examine
these various means of our farmers
and help them to obtain the maximum
possible credijt accommodation from
the banks and gain freedom for them
from the ordinary money lenders.

Lastly, my friend has made a very
good suggestion that today there are
too many intermediaries between the
Reserve Bank and the village bank. In
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between you have got the State Bank,
you have got the District Bank and
all these people go on adding to the
rate of interest with the result that
although the Reserve Bank of India
advances credit for rural development
at 2 per cent or 3 per cent or 4 per
cent—I do not know the latest rate—at
highly concessional rate, by the time
the ordinary peasant comes to borrow
this money, it comes to between i1
per cent and 15 per «c¢ent. This is
atrocious, and a quick decision will
have fo be taken to eliminate as many
of thees intermediaries ag possthla.
Indeed, an effort was madg and it is
not being followed unfortunateiy to
establish what are known as the rural
banks so that the district banks need
not be there and the rural bank is ex-
pected to advance credit at much lower
interest, but not enough of these rural
banks have been organised. There is
need for increasing their number.

Then, finally, the question of land
development comes in. Indeed, in this
country ilhe biggest industry is agri-
culture and the bigpest employment
yvielding source is agricuifure and yet.
it is the one way of iile which is
being stalled for criticism and it is a
big thing and it is a very salutary
change that has taken place after the
nationalisation of banks has beeon
achieved in shifting as much of credil
as possible away from industries and
commerce fowards rural induslries,
and rural needs and agriculture. It
has come to 33 per cent. My hon.
friend has suggested that it should be
66 per cent. I do not think it is an
exaggerated suggestion or an impruacti-
cal Suggestion or an unreal suggestion
but the Government cannot be expect-
ed straightway to jump from 33 per
cent to 66 per cent. A particular effort
has got to be made by the Government
here as well as at the State level to
reach up to that 66 per cent, if rot by
the end of this particular Plan, at least
by the end of the next Plan, so that
agriculture also will come to feel free,
as free as industry does and commerce
does in regard to credit. Credit must
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be made to flow more easily, more
freely and more honourably and more
economically into agriculture and inio
rural industries.
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In rural areas deposits increased from
Rs. 145 crores to Rs. 3,960 crores.
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The outstanding amount in March 1980
was Rs. 8,269 crores; and in March
1981 it was Rs., 9,984 crores.
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MR. DEPUTY-SPEAKER: Shri
Dhandapani.

SHRI C, T. DHANDAPANTI (Polla-
chi): Mr, Deputy—Speaker, there was
a time when this banking industry
was in the handg of very few pcople,
parijcularly monopolists and the capi-
taljsts, That was the reason why this
very same Government took 3 decision

to nationalise important banks in
1969,

-

I must say that since 1969 ihis
banking indusiry has been marching-
forward. DBefore that, people used
to call the big five banks as ‘the big
five’. They were-—the Punjab Na-

" tjonal Bank the Bank of Baroda, the

Bank of India, the Central Bank and
the United Commercial Bank. These
five banks had about 55 Directors.
55 directors were controlling more
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than 850 financial institution. All
the funds deposited by the people in
these five banks, were diverted to
these 850 financial jnstitutions owned
by 55 directors, That was the reason
why Mrs, Gandhi thought of taking
over these five banks jincluding nine
others® In those days, these five banks
had the authorised capita]l of Rs. 19
crores whereas they were holding the
deposit of Rs. 400 crores. This money
was utilised illegally by these direc-
tors, the capitalists.

The discussion today is not about
the policy of the Government but

'~ about the functioning of the banking

industry. The Government is wedded
to the socialist idea and upliftment of
weaker sections, particularly in the
rural areas. Therefore, I must confine
myself to the functioning of the bank-
ing industry,

As far as the activities of the banks
after natjonalisation, particularly ijn
rural areas, are concerned, of course,
the directives are given by the Re-
serve Bank. The Government does
pot come in the way of the normal
functioning of the Reserve Bank and
other banking industries. But it de-
pends upon the person who is at the
belm of affairs. That is most impor-
tant. As far as rural agreas are con-
cerned, the rural people give more
deposifs And the deposits given by
the rural people the farmers are mnot
given to the people who are living in
rural areas. Those deposits are being
advanced to major industries and
other trading activities. Particularly,
there are being advanced against
foodgrajns and other food articles.

Some of the banks do not follow
strictly the principles evolved by trfe
Reserve Bank and they take their
own decisions. They give advance to
particular areas. This money lending
procest is being done completely by
the banks.
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My friend has talked about the pri-
mary credit societies and multi-pur-
pose agricultural societies. "Of course,
the farmers find it difficult to get loans
from agricultural credit societies
more responsibility than the Govern-
because they have to repay it in
a particular period. If they default
in repayment, the societies’ apex
bodies are answerable to the Reserve
Bank. When it iss not repaid, the
RBI blackljsts that partjcular State or
bank and then they are not eligible
for future loan. Therefore, RBI is an
important institution  which has got
more responsibility them. the Govern-

-ment to evolve z policy and to see

whether the farmers, when they are
in crisis, could repay the loans which
they have taken from the credit socie-
ty or they must be given some relief,
This should be examined by RBI. So,
the Government should consult the
RBI in thig matter. I do not want to go
dit policy. I have contacted many
bank officials, because I know many
of them. The banking industry has
many problems,

MR. DEPUTY-SPEAKER: You have
yourself been a bank official.

SHRI C. T. DHANDAPANI: Yes, T
was in the banking service,

Professor Chakraborty has stated
that the Finance Minister has given
instructions to the banks to stick ta
discipline in the lending policy. I do
not know whether those directives have
gone or not. In any case, the attitude
differs from bank to bank, and that
dependg on the manager, more than on
the policy of the Government. For
instance, Government have directed
the banks that 40 per cent of the de-
posits and advances should »ne ear-
marked to the priority sector. Those
bank managers, who have some in-
terest in social welfare and uplift of
the weaker sections, take risk and
advance money to these sections, But
some other bank managers, who come
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from the higher strata of society, who .

are against the policies of the Govern-
ment, they tell the farmers and the
poorer sections of the people that they
are helpless, because the Governmen:
have issued directives not to give loansg
to them.

I will give you a small exampie. In
Udumalpet, which is a small town, I
went to the Manager of the Canara
Bank for advance to the poorer sec-
tions. He said that Government have
issued instructions not to give loans to
anybody, be it against IRDP matching
loan or anything else. Then I ap-
proached the Manager of the State
Bank of India in the same town. He
was very kind and he agreed to give
loans to the cobblers and cart rullers
to the extent of 100 per cent, ranging
from Re. 1,000 to 3,000. This shows
that it dlepends more on the person in
charge of the branch of the bank than
on the policies of the Government.

Shri Poojary has a very difficult task
before him of rationalising the func-
tioning of the banking industry and
revitalising it, wherever necessary.

Prof. Chakraborty said that some of
the banks prefer to give loans {o big
people rather than to the farmers or
harijans. The bank manager feels that
if he gives loans to 100 needy people
in the rural areas, it will be difficult to
recover the money from them and so
he will be in trouble. On the other
hand, if he gives the entire loan to one
big industrialist, there will be no pro-
blem so far as its recovery is concern-
ed. So, many of the bank managers
do not want to take risk. Therefore,
I would request the Finance Minister
to see that the right type of officers are
posted in the rural branches. So far
as the city branches are concerned, you
can post anybody you like. Whether
it is a small person or a big person,
whether they receive good reception or
bad, the city branches will function
without difficulty. But, so far as the
rural branches are concerned, they re-
quire the right type of people to man
them.
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In many places the branches com-
plain that they do not have sufficient
manpower. If this is true, it ghould
be looked into. Then, some officers
complain that they have no trandport
complain that they have no transport
facilities to go to the interior areas
assess the properties of the farmers
and to ensure repayment. This may
be considered. -

Coming to administration, the bank-
ing procedure is very cumbersome and
rigid.

MR. DEPUTY-SPEAKER: That is
why you have left it.

SHR] C. T. DHANDAPANI: It is
very rigid. They never apply their
mind to the present circumstances.
They think of their old traditions. For
example, The State Bank of India was
once the Imperial Bank. At that time
they had some code. Till now they
are following it, there is no change &t
all. Therefore, I would say that the
banking industry, I mean, all the
branches of banks must have a com-
mon code, common procedure, to sim-
plify the things so that we can save
the time of the banks.

Ags far ag the advances are concern-
ed, I may say that these advances are
being given to the farmers as well as
others, I have already stated ‘that
there were about 55 Directors in those
days who were holding the reins of
yeconomy of the  banking industry.
Actually, I want the abolition of the
domination, that monopolistic position.
Now all the Managing Directors of
banks are holding the reins. They
make advanceg according to their de-
sire. They never consider about the
needs of the clients. Therefore, I
would request the Minister to see that
these defects in the system be remov-
ed. On the contrary, the Government
should take action against the top offi-
cials who are acting in a biased
manner. I know of one case from
Madras. One Executive Director of a
bank—1] also wrote a letter to WMr.
Pranab Mukherjee day before yester-

+ day in this connection—wanted his cwn

cousin to be appointed in a particular:
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company. The company was enjoying
facilitieg of advances from that parti-
cular hank. The Company executive
said, ‘I do not need any consultanis
from outside’. Immediately the Execu-
tive Director stopped the faciliiies, an
advanct of Rs. 22 lakhs, against the
principle or policy of the bank. First
the bank agreed to open a letter of
credit on documents of agceptancd.
After this affair, the very same bank,
the very same Executive Director,
says, ‘I will not honour my word, I
wil]l not accept documents of .acceptan-
ce, you have to pay the mon€y, you
must honour the document of payment’.
It is against the principles and norms
of the bank and people will naturally
lose faith in the banking industry. If
such a case is brought to your notice,
you must examine the case as to
whether that is true or not. If il iIs
true, you must book that officer. This
in any humble reguest to you.

Before I conciude, I would lke fo
say one more thing about the rate of
interest about which Ranga Ji has also
stated. The Reserve Bank charges
only 5 per cent or even below 5 per
cent, whereas in many cases, the
priority sector has to give more than
12 per cent of interest to the hanks.
‘Why is there such a large gap bet-
ween the Reserve Bank rate and {hat
of the nationalised banks? This gap
can be reduced.

Now, in the name of credit sauceze,
it is said that loans given against the
jewellery can be stopped. 1 do not
know whether the Ministry or the Re-
serve Bank of India issued ins{rus-
tions, but the banks say that the Minis-
try hag issued the instructions. I woull
like to have a categorical reply from
the Minister whether he has issued in-
structions to the banks not fo give
loans against the jewellery. If so, will
it not affect the farmers who are suf-
fering for want of funds? If not, you
must gire a categorical assurance that
banks ar1e allowed to give loang against
jewellery to the small and marginal
farmers. '
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Before I conclude, I would like to
say one important thing. My prede-
cessor who has spoken just mow has
also stated this.

As far as the banks are concerned,
the bank people say that they have no
powers to prosecute the defaulters.
They have to file a case and wait for
many years. Many industrialists grab
or swallow the bank funds. In that
connection a separate legislation should
be brought so as fo prosecute the de-
fzulters.

PROF. N. G. RANGA (Guntur): How
€an you prosecute?

MR. DEPUTY-SPEAKER: Professor
is a person with a soft heart. Hc may
not like.

SHRI C. T. DHANDAPANI: Thuat is
the reason they are not lending money
to anybody. They have after al} to
repay the money. Bank is not a chari-
iable institution. It is a commercial
institution. Money has to be ropaid.

All over the world ithe Regional
Banks are successful in lending the
money to the poor sections. We must
also have the repgional banks. Or these
26 nationalised banks can be re-group-
od sector-wise je, small scale sector,

agriculture sector banks, etc., so that

there may not be any overlapping or
duplication of work.

I once again reguest the hon. Minis-
ter to see that these anomalies which
are now eroding the principal should
be removed immediately. I must also
thank Shri Uttam Rathod for having
brought this discussion and I support
this.

SHRI R. S. SPARROW (Jullundur):
On different occasions 1 have been
talking on this subject previously on
the floor of the House. 1 will now
touch upon the policy that effecis this
rather important subject. To start
with, T think, we all have %o accept
the fact that agriculture to-day has
taken the §hape of industry and it has
to be so. With the growing needs of the
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population and as things are happening

around the world, more of know-how

and so on and so forth, it is quite clear
that it is now to be termed as an
industry. You can give it any name—
agro-industry or any name,

I had an oppertunity of wisiling
Japan at one time and I must say as a
small farmer, it is very attractive to
see the manner in which this small
farmer would turn the soils about and
produce so much, It is not jn one's
imginatjon too how much through in-
tensive cultivation they produce the
output. Now, I see in Punjab and in
some other areag also similacly things
are happening. So, it is the small and
marginal farmer who is going to be
the back bone {o meet the food and
other such requirements of commeodi-
ties in India. If that be the case, then
analytically thinking, we have to con-
verge and focus our attention on to
this particular section of the society
i.e, small and marginal farmer. I kuow
in my own area some farmers o7l cne
acre of land are doing such intensive
cultivation and producing for instance
in one three month season potatoes.
You call it thal way—three months
season potato 1o the tune of about 125
quintals that is through the dent of
hard work and also io understand as
to how to feed it. With of course
money and other means that you have
to produce, to bring out, so much of
output. That would mean what? If
you want to run some kind of an in-
dustry, what does it mean? You have
to feed it with new methods, new
means, as also money, And we are
talking about money today. That is
about what help the bhanks can give.

At one time, I had the opportunity
and the privilege to discuss this sub-
ject, about 8 to 10 years ago. at the
highest level at the time when the
banks never came to feeding the small-
scale farmer at all. They never touch-
ed him. So, the discussion brought outl
some good resulls. I am very glad to
see that things have started raoving
in that direction. But the difficulties
are there and I will very briefly sum
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them up so that it may be to the ac-
vantage of our Finance Minister to
give us help in that manner.

The first point that I want to bring
to your kind attention is abeout the
method of advancing loang and the
method of recovery. That is where the
whole trouble starts. My hon. friend,
a very senior member, Prof. Ranga hnas
already said about it. Lending of ioan
or giving of loan is no problem pro-
vided you get it back. That is where
the difficulty starts. A, farmer basic-
ally is not used to paying back be-
cause, very frankly speaking, he is not
a businessman; he is not a shop-
keeper who knows how to take and
give back the money or to move the
money around. He has his own way
of life since generations past. Now,
since he has become or he is on the
way of becoming an industry man on
the agricultural side of it, he has
started understanding the game of
taking money and then paying back.
This is the stage. In that, we have to
propel the idea to his advantage and
to everybody’'s advantage.

How do we do it is the question,
give the money and take back as hest
as you can. But ecan the Governtent
coordinate with the States to work out
a formula as to how to get the maney
back? In that, I have a couple of re-
commendations to make. The first
recommendation is that it should be
tied with the turn-over of the crop,
that is, seasonal money, “I give you
Rs. 2000 or Rs. 3000 for fertiiiser, for
this or for that, and for what have
you, but you will pay back at the time
of ripening of the crop.” Then, ‘here
should be some agency working for
that. The farmer never minds giving
a portion of the crop at the time of
harvesting, There should be some
agency to do so. There may have to
be a passbook. I remember, when I
was going to institute it in Punjab,
everybody was happy. Still, we may
have to do that. There should he some
kind of a simple passbook, as you have
a postal passhook. You tell the f~rmer
“You have taken the money and you
sign it.” The bank officer also signs
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it. You make him understand that at
such and such time, you have to repay.
Who ig to collect it? Wi]ll the Revenue
Department help in collecting the
money or will the banks work out
some kind of a scheme? You give the
bank an extra officer. You have bank
collectors; thousands of bank collec-
tors are there. Those bank collectors
may have to be given this particular
duty so that they could help in realis-
ing or recovering the money.. But I
leave it to you. It is not the time for
me to give all the details about it. This
has to be looked into.

Another thing that I want to bring
to your kind attention is about the risk
in recovery depending on the catas-
trophe or any calamity that may have
taken place, as Prof. Ranga pvinted
out in passing. Yes, calamities do
occur—hailstorm, floods and all that—
and the poor little farmer is down the
drain. How do we overcome that?
Some indication has already been given
by Prof. Ranga. Some of the portion
of his payment back, may have to be
kept in reserve, one small portion, so
that he also later on contributes to the
catastrophe or calamity as a esulf.

Added to that, there may have to be
something from the bank side of it to
cover the calamity part of it.

Thirdly, as is usually done, the Gov-
ernment in all States out of their own
Budgetary funds gives special aid when
there is a calamity and, if that be the
case, all the three agenciep work and
sometimes a cushion is maintained
with which you overcome the difficulty
that the poor chap is suffering tempo-
rarily because of that established

calamity.

That is point No. 2 in this for the
risk part of it.

Many of us have talked about the
interest part of it. It is a sore point,
very frankly speaking. It is a sore
point indeed that from the RBI, the
interest moves out at about 5 per cent
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and then at the end realisationg side
of it it happens to be about 10 per
cent or 12 per cent, in my State it is
up to 14 per cent or 15 per cent. It
is correct. This 10 per cent gap is
much or too much. But in society it
is not called usury. We can call it
by any other name. But it is so much
of a gap. I did my Economics also.
Many of us are Economics Degree hol-
ders. We have some experience. But
I feel quite confused about what is all
this which is going on. How can you
overcome this difficulty? You may have
to rack your thinking on that cne
point. 1t is a very particular point. As
somebody suggested ‘Cut out the
mjddle-man all the way dowh.” Why
cannot we have some other method of
dealing with the difficulty? Can't we
move out to work temporarily some
Inspectors? Can't we not send them
out to do this particular job ond use
them back without their having to
spend so much time on these static
type of Headquarters and so on and
so forth? But it is for you to decide.

I am concluding my speech. But I
thought I would be talking on that
policy a little more.

I have taken the least possible time.
Then finally I want to touch only on
one small point which many eminent
Members have already spoken about.
That is the cheating part. The word
has not been brought out. But I take
the liberty to bring it. The poor fellow,
the farmer or the small person who
wants a little bit -of loan is cheated.
It is difficult to get a loan, which is
sanctioned already, but it is not re-
vealed that it js sanctiongd, unless you
give him this per cent or something,
you are not going to get the amount.
Various States may be having different
modus operand; but the fact remains
that he is cheated all round. Can we
simplify the method of these forms?
They have very correctly brought out
so many forms to sign. I have given
you some idea of the pass book. Has
anything been done on those lines?
It is a document. The Mohar will be
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AL A AT TeTHd WA T g
oI THT gL gl fow qEdr |
TR g v g A 99 fef
§ a6 FT TEEFO T AR gER
F® HIX TG FEH IS T |

be there. Then where ig the necessity %
of the middlemen? They only try to :
tel] you that this is wanted and that
is wanted and that Clerk is wanting
to know more details and other things.
This also would need a little bit of
we-orinetation and a new thought ahcut
that is to be given.

9 A a8 g fF 1969 #
g fFar T a1 O wE g W T
g 1982 ¥ wfew fFami =r fFaww
FAT A Al g fear maT 1 T
939 H 367 99 § UF FAifsa S99
FT ITT 12-3-82 &1 fear mar § A
SaTe H ag gamr @ g fF S s
JFex g, W yEfewEar F &9 €,
g #5 3| & g F Aifa feita
#F g o fog S5 7 35 1 g@w
fee & 1 wafawar & @@ @,
3T F1 40 wiawa o fegr <o,
1985 AF 40 T Forl g7 ArAfHHAT
F @at &1 faewm =fge 1§ A=W
g 1 3 & afM w@e wwo mTEo
ﬁ - ag, - © 3 I" %G _

Many thanks.

SHRI SATYASADHAN CHAKRA-
BORTY: This is a sort of a general
education.

MR. DEPUTY-SPEAKER: I think
that loans are given only in the form
of cheques. That also is to be clarified,
whether it is given in cash or in the
form of a chegue. If it is not in the
form of chegue, this procedure can be
followed. Cheques should be given to
all the loanees,

SHRI RAJESH PILOT (Bharatpur):
Only a cheque is given to all agencies.

W TATEAR WEEt  (gEAr)
qAdg IqvTegEy Y, UsAasg IFT
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T W=l F g § e amag
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R fad sEa § ov @, Aead
o A= W FE FH el FAT T
W WA FBIW A AG g | AW
ot Afa aafae aft g e |

g0 ufdad T AT H ASE FY
gHa 3 |

MR. DEPUTY-SPEAKER: WMr. Ra-
jesh Pilot. There are three more
Speakers.

SHRI RAJESH PILOT: 1 know most
.of the points have also been covered.

MR. DEPUTY-SPEAKER: The Mi-
nister will reply about 8 or 8—10
P.M. Everybody will be called. Mr.
Pilot.

SHRI RAJESH PILOT: Mr. Deputy-
Speaker, Sir, 1 wish to bring to your
kind notice one thing. This morning
only there was a question. You saw a
lot of opposition Members walking
and sitting on the floor. Can you see

- any ong of the so-called farmers here
when we are discussing about the
«farmers?

My point is this. This is all a poli-
tical way of handling the farmers'
affairs, Anyway, to-day’s discussion
is not on whether g farmer is back-
ward or not. Their condition js piti-
able. Today’s discussion is on the
point that the condition of the farmer
has remained backward and we want
to bring to the notice of the Govern-
ment that since standard of living and
cost o living has risep so we have to
bring them up and improve their con-
dition. Today’s point is how to bring
up the farmer at par with others,
Why Mr. Rathod has put this discus-
sion iy to make farming an industry.
‘We have agro-industries but in practi-
cal terms we are not {reating it as an
Indust.ty. -
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Sir, farming is a business these
days. The more you spend on farm-
ing today the more you get. The idea
is that Government must consider the
factor where they can bring farming
to the level of industry. As most of the
points have already peen covered by
the earlier speaker I will just mention
a few points which I have in my mind.
Firstly, T do not fully agree with Mr,
Chakraborty that nothing has been
done. Mr. Ramavatar Shastri said
that it was the CPI which forced Con-
gress to nationalise the banks in 1968.
Sir, I was not a Member at that time

476

and, as such, I would not like to com- ,

ment on that. But I would like to
state that when the banks were
nationalised in 1969 the loans to the
farmers were to the tune of 2.2 per
cent wheeras today it is 16 per cent.
So, you cannot say nothing has done
or certainly you cannot condemn the
efforts, Sir, I would like to suggest
thta like industry where you have
procedure that when a common man
goes to set-un an industry
¥ Fmils the plan to the bank and
after that it is the duty of the bank to
go into the detajls and arrange for
machinery_ etc. put in case of g far-
mer what we find is that it is the far-
mer whg goes everyday to the bank.
Thig procedure requires modification.
For a farmer to get a loan of
Rs. 5,000/- he has to spend Rs, 200 to
Rs. 300. In the process some of the
farmers get frustrated and do not
make us of this facility, Therefore,

to atfract the farmers to make use of

thig facility we have to bring about
modification in the procedure.

Then, Sir, the Agricultural Frices
Commission was set up quite some
time back. The conditions prevailing
then were different from the ones pre-

vailing today. Today the cost of liv-.

ing has gone up whereas the formulae
for determining agricultural produce
prices remaing the same. I do not
know on what basis they fixed the
price of Rs. 142 per quintal for wheat.
In the case of industry when the
manufacturer finds that the cost of
production has gone high he automa-
tically incerases his price. TRere 1is

4
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no formulae for them. Today for any
item manufactured in a factory if it

costs Rs. 10- the manufacturer puts &.

tag of Rs. 12/- and local taxes extra.
So, something should be done on that
account. If the cost of farm produce
goes high then the farmer without the
need of making any hue and cry should
automatically get these things.

Secondly, today in most of the
States we have shortage of irrigation
facilities. If we put farming at par
with industry then we can get loan
fromd ifferent organisations like World
Bank, etc, The flow of funds could be
channelised and that way our farm
produce will go high

Thirdly, when  loan is given to in-
dustry it is safe and ensuredin vari-
ous forms. When banks give loan to the
farmer, they insist that it is the duty
of the farmer to return it. He might
have taken loan for 3 crop; he might
have met with natural calamily; his
crops might have been destroyed in
the ©process, The poor chap is not
having means to pay. You have help-
ed lot of people in the industry-side,
You have given 3 large amount of loan
to help the gick industries. You have
given loansg tp the extent of Rs. 1900
crores in respect of the sick units,
Why cannot you afford to pay Rs. 500
to Rs. 600 crores for the poor farmers?
It will give them more and more en-
couragement; make them free out of
your rules and regulations to this ex-
tent, When you give so much to help
the sick units, what you give to the
farmers will not be more than Rs. 600
or Rs. 700 crores. Last year the amount
which you have given to the farmer
was Rs. 679 crores, Itisnot even 1/3
of the amount given to these sick units.
I request you only this: Have a big
heart for the farmers. Then only they
will be gble to make yse of your loans
in a big way. These farmers are still
not given to the habit of takimg and
giving back. For a very small amount
of loan the formalilies are very much
more. If you happen to go to any
branch for getting a loan of Rs. 5,000
or so, you are asked to fill up a pro-
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forma containing more than 15 sheets;
you have to go to patwari, you have
to go to tahsildar, you have to go to
the Manager, Second Manager, snd
so on which takes several days. You
have to run from pillar to post. You
have got some people who are acting
as agents of these banks; banks issue
cheques through those agents only,
Unless you buy your require-
ments through  these agents, you
don’t get your chegue. Take the
example of loan for a pumpset.
The moment you get a loan
for a pumpset, you have compulsorily
got to buy it through the agent only
You can’t bargain for the cost. You
have to pay to him whatever amount
he demands. These agents gre there
in the citieg everywhere. These mid-
dlemen should be eliminated from the
system altogether, so thta farmers can
directly make usé of whatever facili-
ties are made available to them. This
is my request to the hon. Minister,

So far zs monitoring is c¢oncerned,
some hon. memberg referred to the
circular which Government hag issued
and somg of them said, no loan will
be given to the farmers etc. I have
gone through that directive. It is not
like that. It is something like this,
that in the priority sector, instead of
40 per cent, they are wanting the
maximum to go to the marginal far-
mers. What is happening is this:
Suppose 3 bank has to inveat Rs. 12
crores it invests the money i 3 safer
way by giving loans to tractors which
are easily recoverable. Banks meet
their targets. There is no doubt that
many tractors have comg in this way
and modernisation has fak®n place
in the farming sector. But you should
not reduce The amoun{ of loan towards
such items; and you™Thould not try to
become stricter in that fashion. You
should help them to purchase their
requirements in the form of machine-
ry; you should meet the requirements
of the marginal farmers. If you stop
giving industry will go downTarwch, '
giving loan to tractqr industry, the
industry will suffer. For industriese you
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have geveral consultative organisa-
tions. You have various consultative
agencies which help them in several
ways. For the farmers there is no
such facility. There is no publcity;
there ig no training facility. Whatever
policies are there must reach the far-
mers, But Government pas not done
anything to make their pclicies known
to the common man. The Government
should make 3ll effortg in this direc-
tion so that the farmers may know
what policies are for them and how
they can make wuse of the facilities
whicp are offered for them. Govern-
ment ig making the 20-point pro-
gramme and other policy decisions.
But what we find is that the benefits
do not reach the poor people ts whom
the benefits gre intended. The poor
farmers do not know what are the faci-
litieg available to them from ht Gov-
ernment. They do not know  <what
benefits thev will get from the Govern-
ment. So, my request to the hon.
Minister is that they should make
more efforts to make their nwalicies
better known to the cermmon man,

My last point ig this. Whatever
decisions vou take or whatever facili-
ties you give, they will remain only on
paper if the benefits are not reaching
the farmers. We say we have given
Rs. 1600 crores byt in actual terms,
it does not reach them. There is no
impact out of that. I request the hon.
Minister to see that proper monitoring
s done.

Chanels of distribution of loans
are made so simple that it should
reach the common man. Every hon.
Member has also said about this,

20 hrs.

My last point is that we have, a lot

. of facilities to the farmers. But the
question is whether they reach the
farmers, So far as ithe industrialists
_are concerned, they get loans over-
ight. How do they get the loans
overnight? 1 have read an article
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where jt is mentioned that a lot of
sanctiong are given after a dinner
which are called ‘Dinner Sanctions’.
If you host tonight a dinner, you will
get the sanctions tomorrow. This Is
a corrupt practice, If you stop this
practice, and give the money to the
farmers jt will rise the agricultural
production. We have discussed this
subject through a Calling Aftention
Motion, under Rule 377 gnd through
other methods. But we must gee that
something is done for the farmers. It
is no use discussing this subject till
8 O clock in thigs House if the imple-
mentation is not effected. We want
that some posifive action should be
taken in this regard go that the far-
merg can feel that the Government is
mzaking some definite efforts in mov-
ing them towards progress.

(st Vmerre s FAt FTW@I)
JUTEAET HEEY, TIX I &1 § 9q41s
fer & a7 ofoeg ¥ A F@
& o1 g &1 e "wreia fFar
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q ofik AR R | A aTie &a
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ggiaa SHSfg & «m, 3 od
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W@ T E ) TS el ¥ 40 FUT 0T
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ar &w #r wrw e & e
W g% AU HAWT g, AW 4iF
gl &1 ¥@d g4 98 6§ e g
F-E | I F AR FT mEE GG
Fq & | wrAIT A% FgA 105 ol
T & e arfufvas d%1 F1 w€IU
FaT 17,230 & | TA4 FE I AR
74 wfu® wEst  #1 F@d g4 A
T Agd F9 &t faEd wTOr e
F1 I IR A0 & aET 8

My faw wiT |FOr T AfgFw
faaar & 1 soaTa  gaufaw & F0
ATHIT g =gaeyT /TS 97 J9C ¢ |
THA EM AMA BN SR & ST
feafs og & &5 a7 &1 X "
qaE AN f et 2z 9t &, 9|
Fgl A1 FT AF T RO F TG AA
fger T 2 1 3 Hlatew oW
GEETAT FT arr-arar g, foes @
HO H ¥ gEEA & HT & AT L
Ty AW FT ST AT AL g qmET
g

ug F FW GATE AT ATEAT § |
0 T AR AGET B IR F g
FIAT ENIT L BT &F & a9 Q
frfmit fod wm gd & 5 o
Te frey & 1 agen & ol wfwn
¢ ff e wwTe, gEr W oarefas
faafad? & ®TC0 WU KT HAIEE TG
g ol av offw ¥z, Faex ok den
oifg &1 &F 9T FX & 9T & uk
A Jag & S & ufwm ¥ sw
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T&R qfEdT war afga i et
F J@r &= T G|

TET WX ST &< UY IUHd-
gt afafa garg 9w, fagw &%
F itz smfgsrn, @ T@ER F
gfawi{r ¥ gt g A TA-gfd-
fafw g 1 ag FHST g g 9T EW
& & wmel 9T fa=re 1 HR W
gay 7 A aen  fowral 1T agaal
F fROF0 FA T HGAATT

DAMF  FIAT & AT
FI GET AATE ATAT ATRRY AT 9§ qI g
99 A gl A% &1 g AT AT | Af®
g TLETO W wfaga gEr g,
WA IgF W 9T aF WU 3
qET |

qUg FI OTEeRT KT ogEF4T  FHET
Tifg? | AW wiw: FEHE AL
TR FTONA AR IAHAT H FH
FW T gafa gETR g A &
@R #1 % gurg & guag fqfv=a
#T T arfgy, @& weey ol
gafya st 91 I 95T T &
F &4 F ATAAT & AOIET FLF |
Sa g 7 9T Ay @ S
&1 FE1 =T § IqFT AT (AT AR |

H141 T g & f& wdon o
faetfory Tgg =T &1 m § | A%t F
srferarirat qaT w@e & wiusrtat. | .

MR. DEPUTY-SPEAKER: These are
all repetitions, You can give any new
point which has not been touched
L.oon,
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o Tfeat® wwiz 7aqf ;& gara
F¥ W@ E | w0 ga § fF duar
aR g afafaai-zw gt &
T8 T § TS &I AT #WR
TE FW FI PTG qIET ATET

ZH TRl & 1Y § 39 g&q1d F1 JA-
47 FIAT §

SHR1 §. B. SINDAL (Belgaum): |
congratulate Mr. Uttam Rathod for
having initiated thjs discussion. 1
congratulate Madam Prime Minister
for having nationalized the banks.
After nationalization, we Hive im-
proved our agriculture to a great
extent, but not in proportion to what
we should have done,

When we go to the banks g5 agri-
culturists, how many times have we to
parade ourselves before the bankers?
Sometimes they say they have no agri-
culture-trained techniciang to assess
the Jand, and the assets and liabilities
of the ggriculturist. Sometlimes they
suy there is  some order from the
Reserve Bank. Like this, we cannol
get the loan, and the land develop-
ment panks through which the money
is given.  Pay the loan in instalments.
And before we complete the well or
Like up any other job half the moncy
is spent in  going and coming, and
paying the middle man.

I would speecially concentrate on
recoveries, While making recoveries
through litigation, the banks have to
spend Rs. 1300/~ for cvery Rs. 5,000-
of recovery. But if it is taken as a
revenue recovery, only RS, 57/- need
to be spent. Through resorting to
revenuce  collection,  litigation will be
avoided

Agriculture is being looked down
upon by the bankers. They say the
agriculturist does not re-pay the loan.
But the fuct is that the agriculturist
never refuseg t0 pay back the money.
But as suggested by Mr. Pilot there
is no technical training for ag;-icultu-
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rists, as comparcd to industrialists,
Industrialists are trained technicians,
they will start without money, and
make crores of rupees. And when the
mij]l becomes sick, they are benefited.
Many a time they make it sick them-
selves, though it is not actually sick.
But so far as the agriculturist
is econcerned, he does not know
what to do, because his fortuneg
always fluctuates with monsoon. - He
is arrassed when he gets the loan; and
he is in difficulty when he does not gel
the money because of  harassment.
In this way, he is hairassed
, withouf money, and with money alse.
To do away with these things, the
Tahsjldar should be instructedito pay
the agriculturist directly for the dig-
ging of the well and for providing
pump seis, Otherwise, the agricultu-
rist has to make rounds of 12 or 13
offices, to get the certificates. And as
Mr., Rathod suggested, for obtaining
one loan  we have to mortgage all
the properties that we have, It is
not the case, in the case of the in-
dustrilist. The whole thing is compli-
cated in the case of agriculturists.
Thereafter, he cannot raise any other
loan anywhere.

The purpuse of nationalization 1is
not being achieved, We have lto go
again to the commission agents. In
our area, they are called boot-bankers,
because when we  want money, say
Rs. 10,000/-  they take the pro-note
for Rs. 10,000/- but pay us Rs, 8,000/-,

« But they recover Rs. 20,000/-. They
are victimizing the people, although

he Government has a good policy. I

_ would like to suggest that the atti-

* tude of the bankers should change.
There should be jnvolvement wijth
the agriculturists,

There are many good bank mana-
gers. They have the welfare of the
people st heart. In rural areas the
deposits are more than what is actual-
ly lent out to  agriculturists, But they
say that there is no re-payment. I
have checked the position in my consti-
tuency for the last ten years. The

y deposits there are more. The deposits
lare given to city-dwelling people, and
they are henefitled. The reason is

'
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that Bank Manager and the slaffonly
come from the big cities, they never
come from rural bias. That is why
they never care when an agriculturist
goes there. Therefore, I would sug-
gest that the Minister should take
care to see that the attitude of the
bank people must be changed and
specially the ggencies of the RBI
should be stopped {rom functioning.

When a tubewell in my land is {0 be
dug, the Governmeni should demar-
cale whether there is any water or
not and they should equip it with the
machinery, and the moment the well is
dug, Tahsildar should come and mort-
gage my property and transfer it in
the name of the concerned authority
He cannot get money as early as he
requires, So, in that way after doing
all these things,” the rates are also
fluctuating. We have to look the pro-
blems of ap agriculturist in g relatiwe
tenm, not in an independent{ ter 1,
There is no market, there is no sup-
port price. Only the last day, wt
could get wheat price. Then how
can he make his economy better.? Tha
input is.costly, the standard of lving
is costly, the labour is costly every-
thing is getting costlier. But his
return is very low, he gets no return.
Neither the consumer gets it in the
cities nor the producers in the villages.
Ii is eaten away by the middle-man.
It is a procedural defect, It could be
overcome by the Government if they
are serious dMout it. So, I would re-
quest the Minister and the Govern-
ment to gvoid all these procedural

matters and  help the peasants, the
producers,
This year, being the productivity

year there is an order pending. They
are not getling loan. Unless we pay
them, unles we give them money, old
debt also cannot be recovered. So far
as an industry is concerned, a parson
can start today one industry by him-
self; tomorrow, he can starl it in the
name of his son; day after tomorrow.
hg can do it in the name of his wife:
after that, he can do it in the name ot
his grandsoh. He can get crores of
rupees in this way only by one family:
whereas aJ1 the members of the family
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of an agriculturist put together he can-
not get Rs 10,000 or Rs. 15,000,

If one mill goes sick, crores of rupegs
are gone. 'With this money, so muny
villages, one district could be improv-
ed. That proposal has not been taken
care of by the bankers.

Now a pew tractor is bheing sold at
Rs. 2-3 lakhs. How can he purchase
it? What g the loan he gets—60-70
per cent? By the time he pays his
debt, he has to dispose of all the land.
Unless he has mechanised it, lie can-
not get production. Urniess he puts
inputs, he rannot get production. Over-
all, there i< no rain. Then he has not
got godown facilities. Where can he
keep his goods. If he has godown
facilities, bhe can keep his goods ana
then can seil them gat the appropriate
time, He cap never hold the purcha-
ser because he is s0 needy; he cannot
put his geods produced in a proper
way. Ip that way, he hys to face so
many difficulties and harassment in
every way. Relatively, it should be
taken note of by the Government.

As far as their functions are con-
cerned, esrecially in villages—I have
personal experience—they nomrally
never encoyrage a good agriculturist,
They expect him to come through an
agent of thejr own, When we see their
counler-parts in the city, in five-star
hotels thess bankers are found. I am
sorry to say this, bu. it is a state
of affairs and that should be aken
note of by the Government; and they
should gée to it and try to do some-
thing about it if anybody ig found
moving like that, because he is an
interested man; he takeg him there
and entertains him. How can ithe poor
agrculturist entertain ? That is one.
And gecondly, gbout the weaker sec-
tions, loy of things are spoken lot of
lectures are given on many plat-
forms leaders  speak about them. But
what 1 the actual implementation ?
The weaker sections have only two
or three acres of land. ‘They nefer
get it. They are not even recognised,
They vannot give any security. They
never get the loans, Whenever we
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ask the banks to give money to them,
thely just for Shastrokt give loan to
ten people and do away with the rest.
Whenever we ask, they say, ‘ They do
not pay back, they never come to the
bank and we cannot recover.” As it°
is stated by somebody here the banks
have to be irained to involve them-
selves, Simple involvement of the Go-
vernment and the bankers with the
promises made to the villagers and
agriculturists ig needed, If we do not
have that involvement or will power,
we cannot achieve anything  Adtu-
ally we have to congratulate the
kisan because he hag prevented us
from begging in the inlernational mar-*
ket. Now we have a buffer stock of
some 33 crores worth, foodgrains. But
in spite of that whay is the importance
given to him ? What ig the recogni-.
tion? What js the relevance. Are
we takKing care of the agriculturistg ?
Specially, for dry farmers if a natural
calamity occurs, he has to dispose of
half of his land to pay ofl the debts.

Now progressive laws are being en-
acted about ceiling that too, about
smal] ceilings. How ecan the farmers
be beneﬁted_ by il ? For example,
for cotton a reasonable yate was pro-
mised. But no farmer is represented
on the APC. Nobody in the APC
knows the inputs and the expenses
involved and the cost of producticn
involved ipn agriculture, They are not
taken into consideration. I suggest
that an agricujturist should be taken
as a Member on the APC.  Other-
wise, these people will not know
what is the price to be fixed in the
market. They have to vijsualise
position in the next four or five’
vears, and for the future also., Then
that price can be fixed. In 1977
Rs, 800 crores were lost by the
banks due to sick textile mijlls, And
whenever agriculturists are to be-giv-
en joan the payment is delayed.” They
are cheated by the middlemen and by
the bankers and others, but they are
all protected. The agriculturist :s
not protected. This is the state of
affairs the Government should take,
note of. I would suggest that a Com&'
mittee of Memberg of Parliament

[

-
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should be appointed to see that these
procedural delays in making payments
to the agriculturists are avoided, and
we can think of giving the money

¢ directly to the agriculturists.

,1suggestiong into

Lastly, if we want to develop rural
India a direct procedure has to be
followed, For example, Government
can organise digging wells through
the taluk development officers or the
Tahsildars and other Government
machinery. We can think of taking
help from the concerned dealers or
friendly bankers to help the individual
sagriculaurists. ’

I thank you very much for having
given mg an opportunity to speak. I
request the Government to take these
consideration and
cut off the procedural delays. Other-
wise, the day will come when wo
will have to declare land a
natinal issue, and that will be a
baq day for all of ug when we can-
not afford to cultivate the land, what-
ever little bit we have got.

MR. DEPUTY-SPEAKER:
Ghorpade,

Shri

SHRT R. Y. GHORPADE (Bellary):’

Hon'ble Deputy-Speaker, Sir, much
has been said on various gaspects of
finance to the rural sector, I must

congratulate my friend, Rathodji, for

" initiating the djscussion which was

long overdue. Qur misfortune is that
.even on a vital subject like this, which
%n being discussed, how poor is the
attendance on both sides of the House

2 in spite of the fact that some of us, a

’1.’

dirty dozen, are sitting here late in the
night tifl 8.30 p.m. It is this indiffe-
rent attitude on our part that has
made the officers at all levels to not
only take us lightly but to view the
whole programme in a lighter view in
the last thirty years. '

While much has been done, as my
good friend, Pilotiji,
House, T would like to point out to my

y*h‘iends, cutting across party lines,
ithat thig is 4 national issue. As our
Prime Minister nas put it, the Yarmers’
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interest is far more important than
anything else. When that is so, I real-
ly. fail to wunderstand as to why this
lethargy is there on the part of the
ruling party, though it is we who bro-
ught about this discussion, If this is
the attitude, how could we be sure
that the implementing officers will
take the discussion seriously which is
taking place today? This is a very
vital discussion pertaining to 80 per
cent of the population.

As you are aware and the hon.
Minister, who comes from the rural
area is also aware, that the Indian
farmer does not depend on doles. He
is the last person to depend on doles

and cancellation of the loan that
he has taken, Everyone knows
that when our former or our

rural person takes Rs. 10/- as loan, he
bows his head in shame if he does not
renay that loan in time, whereas some
of the inhdustrialists who take crores
of rupees as loan; they sit in air-con-
ditioned offices but do not bother to
repay that loan and thus crores of
rupees go down the drain
many a time, without betting
an eyve lid, Many of the hon.
Members have pointed out, when
industries go sick, what happens to the
common man’s meney? It has also
been pointed out that most of the
money comes from the rural sector, as
a majority of the big wigs know only
to take money and not to deposit
money into banks. If you see the bank
deposits you will find that it is mostly
the honest men, middle-class, salaried
class, farmers and the rural sector,
who give deposits to the banks and
those dejposits are given inithe indus-
trial sector as loan. I am not against
the industrial = sector. But I think,
there has been an unfortunate imba-
lance in distributing the national
wealth between the farming sector and
the industrjal sector. Just now, my
learned friend, Shastriji, pointed out
that hardly 16 per cent of the financial
assistance goes to the farming sector,
Though nearly 40 per cent is being
allotted to the priority sector whemn ure
break up this priority sector and ¢ome
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down 1o farming sector, you will ap-
preciate that it comes to 16 per cent.
only, I think, the Deputy Finance Mi-
nister, who comeg from the rural sec-
tor and also weaker section and who
appreciates and undersiands the feel-
ings of the weaker section, wilt take
cognisance of all] what we have said
today. Since he comes from my State,
‘T know that he has the feelings of the
common man at heart.

Any amount of speeches in Parlia-
ment or outside s hardly going to
. cut any ice. I am not going jntg mat-
-ters of policy or the doubts enter-
tained by the bankers. But I will

take thig opportunity to say
how we can make the far-
mers a little more honourable, at

least jn the eyes of the bankers and
the financial institutes of our country.

Before I go into that I would like
to emphasgise as suggested by some of
the Members. that a parliamentary
group or a commission ghould be or-
dered to go into the various facters of
financing the agriculture seclor, which
forms 80 per cent of the Indian popu-
lation. This  great farmer. with bro-
ken plough, half-starved bullocks, the
totally exploited farmer, has fed on2
and a half India during the last 35
vears. They have risen to the occasion,
they have taken the challenge and
they have seen that this country does
not starve. This js something very
great and to be praud ofi I do wot
think any other sector can claim this
achievement. Under such .adverse con-
ditions, the Indian farmer has risen lo
the greatest heights in this country.

" All of us, irrespective of party affi-
liations, Members of Parliament legis-
lators. bureaucrats, officers, right up
to the panchayatl level should learn to
respect this  brown-clothed farmer.
Every year when we come here, we
should rnot go on repeating what we
have said lasy year. In fact we all
’should try to see how we can make
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the condition of the brown-cjothed

farmer g little better. Unless: we at-*

tend to this aspect serjously, the
colossal amount of time and money
that we spend on the running of
Parliament js a sheer waste,

There are very many laudable pro-
grammes thal the Government have
taken up. Again and again, the Prime
Minister has been emphasizing that
the infrastructure has to be buill into
the rural sector, and that it should bhe
properly monitored. Timely monitor-
ing is necessary. Other-wise, we would
not have any financial discipline, how
they are utilised whom they are rea-
ching . in  what form they are reach-
ing and in what ratio they are reach-
ing. Unless they are popularly moni-
tored. the scheme cannot be success-
ful. It would be in the fitness of things
that a Committee of Parliament is
constituted to keep Government infor-
med as to how far the laudable prog-
rammes have reached the common
man.

Unless a pragmatic export-oriented
agricultural policy is developed in this
country, we will always be at the re-
ceiving end, Otherwise, we may go
on talking, but Shri Poojary or Shri
Pranap Mukherjee, or anbody in their
position cannot go on issuing doles to
the farmers. Unless farming becomes
remunerative, there is no hope for us.
We alltalk about the small and mar-
ginal farmers. Those who know about
farming will appreciate the problem
of the small farmers, about
whom we always talk in season and'
out of seanson, is he capable of rais

ing the finances required in such large .

quantities in this developing economy
of the 20th century? Then how it is
possible for him to raise substantjal
loans and is it possible for him to re-
pay the loan? 1 take you to the plani-
ing gector like coffee and tea which
has today stood test of time. In the

last 10 years as I know, if not more,

the coffee prices in particular have
been stable so far ag the consumer is
concerned,

MR. DEPUTY-SPEAKER: Abhouil
roffee, you have said yesterday..

1
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SHRI R. Y. GHORPADE: Yes, but
in this context let it be recorded lost
it may be forgotten a8 many things
have peen forgotten in the pasi, That
stability is possible because of our
export of coffee and tea. I fail to
understang that when we have a natu-
ral and 5 sizeable market in the Mid-
dle-East, with all due respect to those
countries, except dates and oil what
do they grow there? Their meat
comes from Australia. Why 1 am
bringing this to your notice is that we
should not be shy to have pragmatic
approach towards agriculture. Whe-
ther it is industrial sector or agricul-
tural sector, they are complementary
to each other. In the present develop-
ing economy of the twentieth century
to view poth these sectors in isolation
4+ is not understanding the problem and
the complementary nature of these
two sectors, Who are the consumers?
People zlways talk about the urban
consumer. They have failed to realise
that the farmer is the bhiggest consu-
mer, for he forms the bulk of the
nation. Arae the urban people the onl.
consumerg from the point ol view of
the bureaucracy and the WMinistry?
Our farmers are ahout 80 per cent.
then are they not also consumers?
Doeg not the farmer require everything
that every other man requires? Once
again, going into the complementary
nature of last these sectors—when we
talk about producing vegetable seeds
and potatoes. etc. It means you are
developing the horticulture sector of
. the country. When we talk whout
fisheries, prawns, sea or river fish, We
talk about the marine industry. When
we talk about meet and wool. it means
the sheep breeding industry and the
leather industry in this country. When
we talk about dairy products, it means
we talk about dairy industry. This is
how both the sectors must be viewed
from.

Sir, when I came to Parliament this
morning I was not aware that 1 will
have to participate in this discussion,
but at the lagt moment I was dragged
to join this discussion. When it comes
fo agriculture or rural sector I do not
just have the heart to say “No”. This
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is 5 serious national gspect which we.
just cannot gfford to neglect and I for
one would like to record my feelings
in the matter so that my conscience is
clear. Mr. Pilot also said just now,
we have not come here to criticise, it
is a matter ol understanding the pro-
blem. My efforts are to bring it to the
doorsteps of the Government, in parti-
cular the Ministry concerned, that
these gre the aspects and concern of
the people that they should take
serious note of and unless this is taken
note of and some efforts gre made to
implement {hese aspects, there will be
very little purpose served by this
discussion,

Year after year, we can go on bring-
ing thesp aspects to your notice. Mr.
Deputy-Speaker_ Sir, you have just re-
mindéd me that | have said certain
things ahout coffee yesterday. I am
repeating it jlso ‘to-day, Sir, so that
next year you may not say, “I think
you said thjs last year also”. I am
confident thal unless we are going to
have a pragmatic export-oriented poli-
cy so far ags agriculture ig concerned,
the farmer, whatever you may say,
will be less rewarded and will he far
bzlow the level of a peon in a natjona-
lised bank, This is the gtate of affairy
in respect of about 60 per cent. of the
small and marginal farmers. It is
only the remaining well-organised
farming sector who gre to some extent
well off when compared to the remain:
ing farming sector.

Sir_ just before 1 conclude, 1 would
like to draw your atiention to one or
two aspects of how tg generate wealth
in the farming sector and the attitude
and accountabjlity of people who are
responsible  to  implement the  pro-
gramme. For example, even ghout
forests, as you see and as I did muke
a mention yesterday also, the area of
forests is hardly 1,58 per cent when
compared to the world forest area.
You know the importance of forests.
You know the stress gnd strain on the -
Indian forests because of lack of ener-
gy. To-day, I would like to draw your
attention to a vital aspect of bio-gas.
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I would like to know
Minister whether he is aware that
China has succeeded in having 7 mil-
lion piogas plants in one decade,
whereag in India in two decades, gince
the advént of the technology only
75,000 biogas plants have heen installed
and about 50 per cent are not func-
tioning. I did ask this question. 1 got
the reply that they are not aware whe-
ther 50 per cent of biogas plants are
functioning or not hecause no country-
wide survey has been done to assess
the neon-iunctioning of biogas plant.
Why such an attitude on such a vital
rural aspect when much money has
been spent. People do realise the
importance of this in the Indian eco-
nomy. When it comes to spending !
under sta.ad this year itsclf are think-
ing of spending Rs. £0 crores in the
Sixth Plan.

MR. DEPUTY-SPEAKER: We are on
the subject of credit to the farmers.

SHRT R. Y. GHORPADE:
energy is required for the farmers.

MR. DEPUTY-SPEAKER: We are on
the loan facilities. We gre not having
“a general discussion. This is only a
particular gubject,

SHRI R. Y. GHORPADE: I am bring-
ing to your kind notice the attitude on
an important matter like bioegas. Th2
much needed interest phas not been

taken as far as monitoring ig concern-
ed,

Rural idebtedness problem has actu-
ally become like a football ground
between the State Government and
the R.B.I. As I said the debts of far-
mers are being wiped off by the State
Government whereas the R.B.I. says
that it should not pe done by the Stale.
I think this is a very serious aspect of
the problem znd I would like the hon,
Minister to realise that our hon. Prime
Minister has  always  been talking in
termg of this infrastructure and has
beep for pulling up the weaker gection
in the rural sector. Just now our
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friends have said how many crores of
rupees have been written off when it
comes to industrial sector. This atti-
tude, to run with the hare and hunt
with the hound must end. I am con-
fident that our Ministey will Lake
serious note of it. He will also ap~
point 5 Committece to go into all these
aspects. I am sure he will not forget
people like us to be in the Com-
mittee and that we will do our very
best, so that during his tenure the
country can be proud of that certain
radical steps were taken when Shri
Poojary was the Deputy Finance Mi-
nister to uplift the weaker sections in
the rural India.

THr DEPUTY MINISTER IN THE:
MINISTRY OF FINANCE (SHRI
JANARDHANA POOJARY): In this
short duration discussion ynder Rule
193 eleven hon. Members have taken
part and the scope of this discussion
is also very short. As you rightly
pointed out the gubject matter of the
discussion is the need to reorient the
credit policies of the nationalised
banks tp extend finance to the vital
sector of agriculture.

Here, I want to confine my reply to
the role of nationalised banks 55, far
as the agricultural sector is concerned.
Under rule 195, after the brief state-
ment of the hon. Member and after
the discussion, I ghould also be very
short in my reply.

SHRI UTTAM RATHOD: Don’t leave,
out the points made here. o

SHRI JANARDHANA POOJARY: 1
that 1 will not leave out
the relevant points. But I will strict-
ly confine to the points relating to the
subject under discussion. I wil] not go
out of the subject for meeting political
arguments also.

It has been said that the credit policy
of the Government so far as the agri-
cultural gector ig concerned is a faulty
one znd fhat the Government has not
consciously been following a policy,.
which ‘is beneficial fo the agriculturists"

¥
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of this couniry. At the very oulset,
1 may say that before nationalisation Of
banks the agricultural sector may
have been neglected but after the
nationalisation of panks, I do noti
think that it is correct to say that this
sector has been neglcted. In the year
1972-73, our country was importing
foodgraing from foreign countries and,
within 5 short span of 8 to 9 years,
our country today is in a position to
export foodgrains from this country to
other foreign countries, I want to
ask you whether it would have been
possible if the @Government had not
come before the country with some
policy which is beneficial to the agri-
culturist. We cannot admit that the
agricultural sector after the nationali-
sation of banks has been neglected.
On the contrary, 1 can say that the
total credit to the agricultural sector is
picking up and it ig going up.

The ghare of the agricultura)l sector
in the total credit has gone up substan-
tially. I may prove by saying that in
1969 the percentage of credit that had
been given to the agricultural sector
was 2.2 and in 1981 it has come, if I
am not mistaken, up to 14.6. The public
sector share in this regard is estimated
at 159 per cent In 1968 the agricultural
sector’s share in the total advances
was Rs. 45 crores and in 1981, it has
risen upto Rs. 3,779 crores. Can we
say that the Government has not come
to the rescue of the agriculturists of
this country? If at 31l that was the
case would the agriculturistg of this
country  have produced an all-time
national record of 134 million tonnes of
foodgrains? If they have been able to
produce an all time record of 134 mil-
lion tonnes, can we say that the agri-
cultural sector has been neglected?
Nobody can say that by any stretch of
imagination.

There are S0 many points which
have been raised by the hon. members.
They have given valuable suggestions.
We have taken gerious note of them.
But gt the same time [ appeal to the
hon. Members not to discourage the
agriculturists of this country by say-
Ing, “You people are neglected, The

CHAITRA 26, 1904 (SAKA)

credit policies of 498
nationalised Banks (Dis,)

Government or the party or the nation
is not aware of your difficulties and, on
the contrary, you have been neglected
with deliberating motives.” No, it i§ not.
like that. I may prove it once again
by saying what is the assistance tha_t
has been given py banks. I am nol
going into the cooperative sector. I am
just confining my argument to the role
played by natinoalised banks.

You may kindly take into considera-
tion what type of assistance is being
given to the weaker sections in the
agricultural sector.

As on March, 1980, Rs. 375.34 crores
have beep given to marginal farmers
and Rs. 304.11 crores have peen given
to small farmers. The total amount
that has heen given tg these small and
marginal {armers is Rs. 679.45 crores.
Now yoy have to analyse and find out
what is the amount that is available
from the banks for the agricultural
sector,

I may point out here the total
amount that is available from the bank-
ing sector to agriculture. There ig a
statutory requirement also. Banks
have to keep in the approved securities
and will the Reserve Bank of India
42 25 per cent of the total gmount that
is available. 35 pe rcent 1s the statu-
tory liquidity ratio. 7.25 per cent is
cash reserve ratio. Altogether it comes
42.25 per cent. Qut of 100, 42.25 can-
not be gdvanced, It should pe kept in
the Reserve Bank of India. Now, the
balance that ig 57.75 out of 100 will be
available for advances and for' assist-
ance to be given to all the sectors.
40 per cent of this 57.75 will o to
priority sector. I need not explaip 3t
great length as to what ig priority
sector.

Out of this 40 per cent of 57.75 which
goes to priority sector, 40 per cent
would go to agriculture sector
which works to 16 pointg of the total
advances out of which 50 per cent (of
the total direct lending in agriculture)
“vould go to the weaker sections, that
is, small gnd marginal farmers, This ig
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the position_ We have to meet the
requirement of agriculture out of this
amount.

Hon. Member Shri Ramavatar Shas-
tri explained the sectors which are
included in the priority seclor.

I will jus{ bring to the notice of the
Hon, House and through this House to
the nation that the present Gobvern-
ment has not neglected the agricul-
ture sector in any way at the cost of
the industry sector.

You may kindly note that the
amount that has been advanced as on
November., 1981, to agriculfure sector
is Rs, 4,439 crores.

Rs, 529 crores was t{he increase
during April—November in the years,
1980 to agriculture and this time, tnat
is; 1981, 1t has increased by Rs. 866
crores.

You may kindly note that similar
variation was Rs, 241 crores in the
vear 1980 to small-scale industries and
only Rs. 434 crores in the year 1981.

So far s the medium and large in-
dustries is concerned, the variation
in 1981 is only Rs. 383 crores.
Kindly take intp consideration the
variatiop that has stood as on April—
Novembey in 1981, so far as the agri-
cultural sector was concerned, it was
Rs. 866 crores. The variation that has
stood in this period, go far a5 industry,
medium and large, is concerned_is only
Rs. 383 crores. So, nobody can say
that the ,gricultural sector has been
neglected and that by holding dinner,
overnight, the industrialists get more
amount from the banks. This
stalement in mv humble submission
is not correct 1 may point out here
that the statement that has been
marlected by the present Government is
not correct. So far as the hon. Mem-
bers’ , conlention that the small and
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marginal farmers interests are neglect-
ed and that more harassment has Lbeen
causes to  them and more secu-
rily has been obtained from
them is concerned, I may submit that.
for agricultural loans, relaxed security
norms have peen provided for small
loans the norms are that loans upto
Rs. 5,000 are to be granted by the bank
against hypothecation of the assets
created out of the loan and no further
seurity would be required on such o
loan. A further concession has been
given in the case of small loans upto
Rs. 1,000 where 3 demand promissory
note is the only pasis for grant of loan.
Therefore, nobody can say that, so far
as small farmers and marginal farmers
are concerned, g lot of harassment
has been caused to them and they have
heen deprived of these loans and much
assistance has not peen given to them.

So far as industrial unity are con-
cerned, as | have said carlicr also,
24,550 units are sick today and Rs. 1808
crores are locked up. We have to {ind
out the reasons for this.

Some of the hon. Memhbers have
stated that, because of the credit cons-
traints, hecause money supply has heen
curbed  a lot of inconvenience has
been caused to the people. In this
context 1 may say that there is infla-
tionary pressure in the countiry and
we have to contain the inflation. We
can say that ours is one of the very
few countries that have contained in-
flation. Argument has heen made to
the effect that so many crores of peo-
ple are living below the poverty line.
We have to look at them. We have
to bring them to the mainstream of
national development process, in this
process, we have to help them. It that
is the case—and the argument has
heen made on the floor of the House
and even outside the House that prices
are going up, there is inflation—it is
the duty of everybody to cooperate
with the Government in order to con-
tain the inflation.

A number of points have been raised
@' dcal one by one, with the

points raised by the hon, Membhers. 1
will be very fast and I will be very

+
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brief. ‘1 will not waste the time of the
House,

Hon. Member  Shri Dhandapani has
stated that the banks have stopped
giving loans against gold ornaments.
No such instruction has been given by
the Reserve Bank to stop giving loans.

SHR1 UTTAM  RATHOD: What
about the cultivators? Are you giving
loans to the cultivators?

SHRI JANARDHANA POOJARY:
Yes,

SHRI UTTAM RATHOD: Two
months back, instructions were given
that no credit should be given.

SHRI JANARDHANA POOJARY:
No such instruction has been given.
On the contrary, we zre meeting the
requirements of the agricullurists, we
are meeting the requirements of the
proirity scctor. we are meeling the r1e-
quirements of the weaker sections.

21 hrs.

No such instruclions have been
given, 1 want to make j{ very clear.
At {he game time I may submit that
we are pot going to give funds for 1he
purpose of making profits or for the
puipase of hoarding., Every person
who needs money has to establish the
need first. The viability of the project
has to be established. Only then funds
will be made available,

It has been also stated by some of
the hon, Memberg that loans have been
given to persons who are selling pump
sets througn the bank and cash or
cheque will be given to the person

who sells the pump sets to the agricul--

turists, and that it has to be stopped.
In that context I may say that techni-
cal committees have been constitated
in States which bring out a list of
approved prands of pump sets gnd thig
approved list is circulated to 311 the
banks and the farmer is ¢ liberty to
choose from this list. An hon. Mem-
ber hag stated that in such States
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where such committees are not funec-
tioning, the banks may make such
lists. 1 hopes/the hon, Member will
definitely sppreciate that in such cases
such loans must continue to be given
in kind and not in cash.

Shri Ramavatar Shastri has made

out 5 point saying that money should

be made available to the agriculturist
and po reason should be asked. There
also I may say that they have to estab-
lish their need and the hon. Finance
Minister has made very clear-the
policy of the Government when there
was a discussion through call attention
motion through unstarred and starred
questions, The stand and policy of
the Government has been made very
clear to gll the people through this
House and to the pation.......

« SHRI SATYASADHAN CHAKRA-
BORTY: You have not gtudied the pro-
blem. You are not answering the
points. Relaxation of the rules—how
it can be made available easily, you
are not saying anylhing about {hat.

SHRI JANARDHANA POOJARY:
The hon, Member, Mr. Chakraborty
has stated what is the policy and philo-
sophy of the npationalised banks and
that the policy has to be announced
to-day here. I may say that the hon.
Member Prof. Rangaji has clearly
stated thay the Government ig going to
take note of it. Definitely the Gov-
ernmen{ has made it clear the policy
and 1 do not think that there is any
change in the policy as the position
stands as on to-day. The Finance
Minister has made it clear hy saying
that so far as the credit policy is con-
cerned, the industrialist or the person
who wants money should sstablish his
need first and the viabiljty of the pro-
ject is  the 'main consideration whiie
granting the loan. So far as thiz as-
pect is also concerned, there is no
doubt.

So far as Gobar Gas plants gre con-
cerned I may say that the ARDC pro-
vides. refinance to bankg for their loans
for installation of gobar gas plants.
Loans are made to individuals holding
minimum unit or cattle for install-
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lation of such plants. In the year -1982-
83 ARDC proposes to disburse Rs. 15

‘crores to banks for thjs purpose.

Prof. Ranga has made some points.
In the case of marginal farmers the
crop loans gre not expected to be more
than Rs. 5000, Upto this amount only
hypothecation of crops is required.
Similarly, for term loans also only
hypothecation of assetg created out of
the loang is asked for and rot mortg-
age of the property is required.
Professor Ranga and some other hon.
Members also made out a point by
saying that, at the time of natural
calamities, some concessions should
be given io the farmers.

I may say that firstly, re-schedulw
ing of the term-loan instalments due
is one of the facilities that nas been
given, Secondly, there is conversion
of the crop loan into a term-loan and
thirdly, there is advance of fresh
loans which will he given tc them,
No Panal interest is charged in such
a case. In case of non-wilful de-
faults bv the worst sufferers, reliaf
in the interest is also given. No
Panal interest is charged.

The  hon. Member  Shri Uttam
Rathod hags made out a point by say-
ing that no due certificate is requir-
ed. But, no-due certificate is requir-
ed for the agricultural loang to avoid
double and multiple financjng to the
same person. The facility regard-
ing the recovery of dues also ensures
the need-based lending. Some pro-
tection iz necessary there. That is
because both the cooperativegy and
commeilcial banks including regional
rural banks finance to the farmers
in the same area,

The lton, Members Shri Sidnal and
Shri Gliorpade asked for the appoint-
ment of a Parljamentary Committee.
So far as this proposal is concerned,
I may su™wmit that no Parliamentary
Committee is  necessary. The hon.
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Memberg have given their sugges-
tions and Government hag laken se-
rious note of them. Not only that,
sThere are also discussed in the Con-
sultative Committee. In these cir-
cumstances also, I say that no Parlia-
mentary Committee is necessary. I
hope the Hon, Members will be
satisfied  with this when I say thai
Government has taken serioug note
of the suggestions made by them and
due consideration will be given to
them.

As far as loans to allied activities
of agriculturisis are concerned, they
are given mostly to the agricultural
labourers and landless. A large
number of beneficiaries under the
IRDP wil] come under this category.
One more last submission that I
shall make ig this. After this I
shall conclude. So far as IRDP is
concerned... (Interrugtions)

SHRI SATYASADHAN CHAK-
RABORTY: You have said just now
that loans are given to the agricul-
tural workers.

SHRI JANARDHANA POOJARY:
That js under the IRDP, I ghall

-

bring that to your notice just now.

Instructions from the Government
and the Reserve Bank of India have
been reveated at frequent intervals
that the banks should give fu'l finan-
cial supporit to the implementation of
the TR.D.P. This also covers all
the; develooment blocks in the country.
It is proposed to assist 3,000 families
who have been identified as the poorest.
t comes to 600 familiies in
eacth block per year. During the
plan period—1980—85—there are about
5,000 such blocks in the entire coun-
try about 1.5 crore familieg are to be
assisted,

It is, therefore, essential that the
agencies responsible for the imple-
mentation of the programme provide
credit supvort to the specific schemes,
work in clozse harmony and  assess
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where they stand and how to pro-
cead with greater zeal. The budget-
ary allocation for the programme
during the Sixth Plan period was of
the order of Rs 1,500 crores. This
has to be shareq on 50:50 basis bet-
ween the Central Government and
the State Government jnstjtutions.
The credit envisaged was of the or-
der of Rs. 3,000 crores. In 1979-80,
when the programme wag being im-
plemented in limited Blocks, credit
mobilised was Rs. 148 crores. The
fisure for 1980-81 was placed around
Rs. 200 crores.

So, jt has been very clearly stated
that these are the programmes that
are going to help the agriculturists
and the farmers, I may alsp clear
the philosophy, the policy, of the Go-
vérnment also. (Interruptions)

SHRI S. B. SIDNAL: What about
the rale of interest?

SHR] JANARDHANA POOJARY.
As regacdg the rate of interest, you
Yourself have elaborated that I may,
for your information, detail it also
(Interruptions) I may submit here
that the point made out by you 1is
not correct. As regards short-term
credit for the seasonal agrjcultural
operations, the R.B.I. provides the
short-term c¢redit to the State Coope-
rative Banks at 3 per cent bhelow the
bank rate of interest The bank
ratec of interest is 10 per cent where-
as they are given at 7 per cent inte-
rest—not 4 per cent as stated by you.

SHRI UTTAM RATHOD: Anyway,
it is on the lower side-not on the
higher side. You should be happy
about that. I sajd 3 per cent instead
of 7 per cent.

SHRI JANARDHANA PONOJARY:
With your permission, I shall give
you the rate of interest charged.

The rate of interest with -effect
from 2nd March, 1982 in agricultural

-t

T
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and industrial advances of commer-
cial banks are given below:

_

— -

(1) Aericulturai advances Rate ol
interest
I‘% P.A.

(1} Short term loaus o farmer.

(a) Upte Rs. 5,000 | . 12°50

(b} Over Rs. 5.000 . 15°00

(¢} Above Rs. 270000 | . 17+ 50

(1) Tarm logs {(for not less an g years

{a) Mingr irrigation and land
developraent . . . 10-25

(b} Other purposes :

Gy Small fariners . S 1025
(B) Other fwrmers . 12°50

I do not think you require the
particulars for the small-scale indust-
ries,

MR. DEPUTY-SPEAKER: T think
the rates of interest are the same for
the industrial sector also, You bet-
ter let us know that also.

SHR] JANARDHANA POOJARY:
In Agriculture, the rate of interest
is better. 1 shall  just read out the
rate of interest for the small-scale
sectors also.

(i) Compaosite loans upto Rs. 25,000
{a) Backward Aveas . = . 1025
(L} Other areas . . . 1250

(11} Short-term: advances, limits ofe

{a) Upto and inclusive of Rs. ’
2 lakhs . .

15+00
(h) Owver Rs. 2 lakhs and up .

tv Rs, 25 lakhs . . 1750
{(c) Above Rs. 25 lakhs . . 1550
(1i1) Term Loans—
{a) Buckward arcas . . 12 50
(b} Other areas . . . 1350

These are the rates of interest.
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So, Sir, I am grateful to Mr. Uttam
Rathod for bringing up this Short Dura-
tion Discussion here, The other
hon. Members have also given their valu-
able suggestions. As I stated ear-
lier, 1 have taken note of them seri-
ously—not lightly as made our by the
hon. Member, Shri  Ghorpade—-—cven
though the number here now js verv
thin.

MR. DEPUTY-SPEAKER: You
have rejected the demand ifor the

appointment of a Parliamentary
Committee,
SHRI JANARDHANA POOJARY: I

have already stated about it. I am grate-
ful to all the
taken part in this discussion and who have
given their valuable suggestions.

SHRI RAJESH PILOT: You have
misunderstogg some of the disgussion
of to-day. To-day's discusston  was
how to promote farming so as Lo
bring it on par with the industries,
We did not ask him what had been
done. We also did not say that
nothing had been done. Of course,
a lot of progress has been made. We
said that with the rise in cost of
living index, the standard of living
of the farmers is also going up high.
That was what we were saying and,
through our speeches, we wanted to
know the efforts he could make to
give more {facilities to the farmers
S0 as to bring them on par with the
facilities offered to the industries
That was our idea. But, Sir, he has
not thrown any light on this,

MR. DEPUTY-SPEAKER: 1 think
in farming, the peasants are given
so much of importance as« in the in-
dustrial sector  This is what he
says.

SHRT UTTAM RATHOD: We hawve
never denied that.
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SHRI RAJESH PILOT: The chan-
nels which are easily available o
the industries can also be utilised by
the farmers.

MR. DEPUTY-SPEAKER: That is
all right. Mr. Poojary, you may
now lay the Papers on the Table,

21.15 hrs.

PAPERS LAID ON THE TABLE—
Contd.

The Deputy Minister in the Minis-
try of Finance (SHRI JANARDHA-
NA POOJARY): I beg to lay on
the Table—

Notifications under Customs Act
and an Explanatory Memorandum.

(1) A copy ecuch of the following Nou-
fications (Hindi and English versions)
under section 159 of the Customs
Act, 1962:-

(1) Notification No. 110]82-Cus-
toms publisheg in Gazette of India
dated the 16th April, 1982 exempt-
ing jron or steel casting and forg-
inggs falling under sub-heading
73,33/40 of the First Schedule to
the Customs Tariff Act, 1975 when
imported into India, from sg much
of that portion of the duty of cus-
toms leviable thereon which is in

excess of sixty per cent ad valorem.

(ii) Notification No, 111/82-Cus-
toms published in Gazette of
Indja datedq the 16th April, 1982
exempiting alloy steel (excluding
stainless steel) and high carbon
steel falling under sub-heading (1)
of heading 73.15 of the First Sche-
dule to the Customs Tarif Act,
1975 when imported into India,

© from so much of that portion of the
duty of customg leviable theraon
specified in the First Schedule as
is in excess of sixty per cent ad
valorem,
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(iii) Notification No, 112/82-Cus-
toms published in Gazette of India
dated the 16th April, 1982 exempt-
ing alloy steel (excluding stainless
steel) and high carbon steel in the
forms mentioned in heading Nos.

73.08 7.10 and 73.14 an sub-heading
(1) of heading 73.15 of the First
Schedule to the Customg Tariff Act,
1975, when imported into India,
from so much of that portion of
the duty of customs leviable there-
on specified in First Schedule, as
is in excess of 35 per cent ud
valorem,

(iv) Notification No. 113/82-Cus-
toms published in Gazette ol India,
dated the 16th April 1982 geeking
to amend certain entries in Notifi-
cation No. 107-Customs dated the
1st July, 1977 so as to exclude slain-
-less items from its scope.

(v) Notification No, 114/82-Cus-
toms published in Gazette of India
dated the 16th April, 1982 seeking
to amend the description of the
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entry relating to wire rods to bring
the same in ling with the defnition
given in the legal notes under
Chapter 73 to the Customg Tariff
Act, 1975

(vi) Notification No. 115/82-Cus-
toms  published in Gazette of India
dated the 16th April, 1982 rescind-
ing Notification No. 27-Cusioms
dated the 1st March, 1981.

(2) A copy of the Explanalory
Memorandum (Hindj and English
versions) regarding Notificalions
mentioned at item No. (1) above.

|Placed in Library Sce No. LT-3922/
52.]

21.20 hrs.

The Lok Sabha then aclj'(mrned il
Eleven of the Clock on Monday,
April 19, 1982/Chaitra 29, 1904
(Saka).





